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LOK SABRA DI';BA1ES 

1 

LOK SABHA 

Wednes.y, December 2 t 1987/ Agrahayana 
11 t 1909 (Saka) 

The L(Jk Sabha met at Ele'Pen of the Clock 

[MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

[English} 

Loans to Displaced Persons 

.372. SHRI ANADI CHAR AN DAS : 
Will the Minister of HOMB AFFAIRS be 
pleased to state : 

(a) whether refuge~ loans amounting 
to about Rs. 100 crores: disbursed till 
March, 1984 h'ave been written off' by 
Government ; 

(b) whether these loans were given to 
displaced persons fro'm the erstwhile East 
Pakistan only or they included other cate-
gories also ; and 

(c) . whether any formal announcement 
Was made about this exemption or waiver 
during the last two years .and if so, whether 
a copy thereof would be laid on the Table 
of the House ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SMRI 

. CHI.NTAMANI ... PANIORAHI): (a) An 
outstandilli balance of Rs,. 131.33 crores~ 
• , on 1.4.8', of aU Jeans granted upto 
.31.3.74· 404 relt"odtng loans granted bet-
weell 1."1'74.· to ·31.3.84 to various State 
Government. fot .rebabHitation of dis"la. 
'ced per4oat./fePatriatcli in tbose States, 
.ve ',"'eo wriU~n off .... 

(b) These Joans were aivoa to aU cate· 
gories of displaced persQDs/repatriates 
including dis.placed persons from the erst-
wbile East Pakistan. 

(c) I~ March, 1987, a Press Not • . '1'1 •• 
issued and a copy of the same illiven ':111 the 
statemeo( below. Balance loans amountin, 
to 'Rs. 1.08 crores have been writ.ten .off 
after issue.of the Press Note. 

Statement 

Press Note 

Government of India have spent Jarae 
sums since independence on relief· and 
rehabilitation of refugees and repatriates 
coming to I ndia. Assistance has been liven 
in the shape of grants and loans. Whereas 
relief assistance is gi yeO as grant rehabilita-
tion assistance is given partly as grant and 
partly as Joan. Rehabilitation grant is rot 
maintenance and loans . are meant for 
buildir.g house, starting small trade, 
purchasing bullocks and other agricultural 
implem~nts and so on. 

2. Government of India have been 
recei'Vioa representations from time to ,time 
·that the refugees/repatriates have not been· 
able to generate sufficient surplus 'Q be 
able to repay the loans as per terms or 
sanctions. Taking a sympathetic vjew,. the 
Government .bas been 'advising the State 
Governments not to take coercive steps to 
recover the loans. Powers were also ·<lele. 
gated to State Governments to remit/write 
oft' irrecoverable loans. Under, the dele-
gated powers the State' Governments 
remitted/wrote olf an amcunl of as. 3479 
crores upto 31.3.1985. The Union Govern~ 
ment 00 review considered that tbe refu .. 
ge~/repatriates would probahfy be able to 

., build up a better economic base for tbom-
~elves if they were relieved of the Joan 
'burden altogether. Accordingly,. decl.ion 

. .a. '~keD to write off aU ' t)'peI 'o:f Joan. 



"von dpto 31.3.1'74 and out,taadiol al on 
1.4.1985 and reludiol lot.nl ,iveo trom 
1.4.74 till 31 3.84 aad outStAOdiol al on 
1.4.85. The decisiOD has beel3 made eoadi. 
tiona I on the State Governments pa.atn, 
OD the benefit. to the rofule~s/repatriates. 
In 1'8' Ill. 130.25 cror·es of ru.pees 
recoverable from tbe ditferent State 
Governments have been written off. 

The details are like this :-

Name of State 
Government 

1. Andhra Pradesh 

2. Assam 

3. Bibar 

4. Oujarat 

,. Himachal Pradesh 

6. HaryaDa 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Meahalaya 

11. Manipur 

12. Madhya Pradesh 

13 Maharashtra 

14. Oris~. 

JS. PUt jab 

16 Rajasthan 

17. Tripura 

18. Tamil Nad\l 

Amount written 
off 

6,03,08,S75.47 

8,87,17,947.36 

3,66,30,750.52 

2,67,72,059.58 

60,146.57 

11,23,011.56 

3,3',37,547.96 

3,56,58,'94.40 

74,74,703 01 

41,67,235.86 

8.75,010.00 

!,!1.03.017.10 

2.46.95,754.45 

2;06,86,498.31 

41,35.285.49 

4,35.74,13823 

29,41.941.00 

46,64,03.703.73 

J,. Uttar Pradesh 1,97.64.506.50 

20. Welt Ben .. ) 3,6,99.1(;,391.29 

J 30,25,46,818. 39 

Inatructlons havCl been issued to State 
Governments to take appropriate action to 
live publicity te this dicisioD and to pass 
on the benefit to the refuseees Irepatriates. 

[ Tran,latlo"l 

SHRI ANADI CHAR.AN DAS: Mr. 
Speaker, Sir, rebabilitation ,rant, assistance' 
for house buildioa and starlin, small trade 
and loans for purchase and maintenance 
of implements were given to the refugees 
who came to India from East Pakistan. 
Later on, tbe Government had written off 
all these loaos. I also know that similar 
loans were liven to the inhabitants of 
Adivasi settlements Jocated near the 
colonies of t he refugees. But it has been 
seen tbat the loans in respect of Adivasis 
haV"e Dot been written off so far. I would 
like to know what action Government is 
goina to take to write otT these Joans ? 

SHRI CHINTAMANI PANIGRAHI : 
Mr. Speaker, Sir, this question does not 
concern Adivasjl. It concerns displaced 
persons. The loans in respect of the 
refo,eel from Easl and West Pakistan have 
been written off. 

SHItI ANADI CHARAN DAS : He is 
Dot aware of it. The assistance that was 
liven to those refu,ees was also liven to 
the Adivasil. 

MR. SPEAKER : It was Jiven to either 
of the two. 

SHRI ANADI CHARAN DAS : Sir, he 
doc. not know about it. I know better. He 
should find out from hit department al to 
bow much loan was aiven I am sayinl this 
because I have worked in the .. areal. Tbe 
Joans that were given to those Adivas-fs at 
tbat time have not been written off. The j 

Government should have written oIF theae 
Joans by now. Secondly. I Want to know 
whether this concession ap)JJies to tboae 
Tefu,cts al.o "bo eohlf fr_ West 



Patiatao' If so. I would Uke to tllo. 
Itom tb~ hoa. Mlni,ter how much Jon 
was liven to them , 

SHal CHINTAMANI PANIGItAHI: 
Sir, I have liven tbe total Haute of RI. 
131.33 crores. 

[ TNIJ.tlatldn] 

It includes rcfuaees of both West and 
Bast Pakistan. So far as the reat of the 
questioD asked by Shri Dal is concerned, 
I wOuld Uke to State that 

for thesc DaftdakarallY. tribals, we are 
thinkin. of writibl oft" an amount of 
Rs. 9.1S crates aDd this \YDI benefit Dand.-
karanya settlers and Adivaais there. 

[TrtJlUlat IQII] 

KUMAR.I MAMATA BANBRJEE: 
Mr. Speaker, Sir, I would like to cOD8I'attl-
late the hOD. Minister that be bas dOD~ 
commendable work for the refu,ces. so 
much so that even tbe )oans have been 
written off. But it bas been seeD that tbere 
are a Dumber of State Government depart-
mentl who have not received any such 
instructions. Therefore, I would like to 
request the han. Minister to lend these 
instructioD$ to all concerned departments. 

[ElIgU,") 

THE MINISTBR. OF HOME AFFAIRS 
(S. BUTA SINGH) : Sir, the suueation is 
accopted. 

[ Trtzllllatl<Hf) 
SHltl jANAK AAJ GUPTA: Mr, 

Speaker. Sir. there are two catolories of 
ref_ea iD Jammu and lCalhmir-tbe lrat 
is of t,bON who came from w.t Pakistan 
and the other" (J/ thot. who catDO from 
PakistaD occupied area of Jammu and 
KaeJlmit'. WJtb rour pohtllaion. Sit, I 
woukl like to kno.Yi from tbe 1Ioa. !iliatlter 
what .... -!he dlarc or _dt of theN cate-
,or.ia from a leao of as. 3.35 ... tltat 
11&1 __ "teD" bJ tho Ocnwameti 
ID tile Stat. ? 

, 
hcomft,. the daim. or the nt __ 

who came from occu,ied at-oa have Wee 
au ... tbo consideratioD of tbe Governmeat 
for quite sometime DOW. but their dai .. 
have dot been settled "10 far. Tberefore~ I 
would like to know whether the GovetlJ"-
ment i8 prepared to pay tbe romainln, 
amount in respect of their claims? It 10. 
the time by whicb the cl.hllt would 6. 
settled ? 

[EngluhJ 

SHlU CHINTAMANJ PANIGRAHI! 
Sir, fot Jammu and. Kasbmir we bave 
written off lls. 3,35,37,.547.96. (Inter,UJI-
tiD",). Sir, this includes tho displaced 
person. wbo came from Weat Paki.tan. 

Now. tbe han. Member wattled to 
know about those who carne after the 
partition to Jammu and Kashmir. Sir, 
separate accounts are maintained by tbo 
State Government. The total assistance 
rendered, both Irant and Joans, we bave 
mentioned io the Statement. Therefore. 
whatever tbe Jammu and lCasbmir State 
Government bal told UB, we have written 
off. 

DR. SUDHI.R R.OY : Sir, a. "'881'_ 
rehabilitation of refugees from West 
Pakistan, the record of the Government of 
India is rather dismal. Therefore, I would 
like to know froID tbe bon. Miru.(er 
whether they would accept and implement 
tho recommendation. of the Samar 
Mukherjee Committee appointed by tbe 
Government of West Bengal. "1 

SHRI CHINTAMANI PANIGRAHI: 
Sir, tbat questioD we have answered re~a­
.edl)' in this H ODIe because We bave taken 
the decision and tbere is DO qUOltiOD 01 
accepting the recommendatioDs of that 
Committee. 

(l"terrll]JliolU ) 

Prlerlt, to Externally Fa ..... Projeet. 

+ 
·373. SH1l1 S. B. SIDNAL : 

SHR.I JAOANNATH PAT.T ... " 
NAJK: 

Will tho Minister of PLANNING 
be Ploaaed to state: . 

(a') wbotber the Pla.itl, Com"'.' 
II .. 4eci~ef to ,tvt blab priorit, to d_ t 



, OraJA,.,wet, 

ranee of projects which arc funded from 
external sources for 1981~88; 

(b) if 10. the total number of projects 
wbk:h arc aWaitiDI clearance from Govern-
ment; 

(c) the external sources oifering aid to 
fund the projects ; and 

(d) tbe number of projects likely to be 
started in 1988-89 ? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF PLANNING AND MINI· 
STER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI SUKH RA M): (a) to (d). The 
requisite information is being collected and 
will be placed on the Table of -the House. 

MR. SPEAKER = Shri Sidnal .. N~ 
supplementary? Shri Jagannath Patnaik .• ~ 
absent. Next Question. 

CoordloatiQD between De .. rtmeots of 
ElectroDics ,aDd Telecommuaicatioa. 

.374. PROF. NARAIN CHAND 
PARASHAR: Will the PRIME MINISTER 
be pleased to state: 

(a) wbether any proper coordination 
has been established between the Depart .. 
ment of Electronics and the Department 
of Telecommunications for the adoption 
of a' suitable technology for pro"liding 
telecom facilities in th~ rural areus on the 
one hand and on the other for keeping 
pace with tbe latest advances in tbe field 
of electronics and telecommunications in 
the world; 

(b) if so, the nature thereof and a 
brief outline of the steps taken in this 
regard; 

(c) if not, Whether such a coordina-
tion would be -established ; and 

(d) the role of tbe relevant missions 
set up by GoverD~Dt for this purpose 
recently? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOJ.,O<t\V AND THE MJNISTER. OF 
STot\T£ IN mE D~PAltTMENTS OP" 

OCBAN DBVELOPMBNT, ATOMIC. 
BNEllGY. ELBCTRONICS AND SPACe 
(SHRI K.R. NARAYANAN): (a) to (d). 
A Statement is Biven below: 

Statement 
f 

(a) Yes, Sir. 

(b) In close coordination betweoD 
Department of Electronics (DaB) and 
Department of Telecommunications (DOT), 
the Centre for Development of Telematics 
(C-DOT) has been established, which is 
funped equaUy by the two Depar.tments. 
C·DOT has successfltlUy developed tho 
Electronic RuraJ Automatic Exchange 
(ERAX) and is in the process of complet-
ing the development of the Electronic 
Switchin,g Systems (l~SS) based on state-of· 
the-art technology. Coordination betweeD 
DOE and DOT lakes place continuously 
through discussi,ous in the Electronics 
Commission and in various joint commit-
tees at various levels. Recently a Hiab 
Powered Monitoring Committee has been 
set up uDder the chairmanship of Sectetary 
(DOT), of which Secretary (DOE) is also 
a member for monitoring implementation 
and progress of indigenous production of 
telecommunication equipment. 

(c) Does not arise, 

(d) A tethnology Mission UBetter 
Communications" bas been launched with 
the Department or Telecommunications as 
the nodal agency to achieve the foJlowioa 
objectiVes in the field of telecommull'ica-
tions: 

(i) Improvement in the quality of 
service .. 

(ii) Irnproveme~t in the accessibility 
within the "iatina network. 

(iii) ~ncontrated attention to indi. 
geno .... dovelopment of selected 
tecbQoJpsie. and product •• 

PROF. NAa41N CHAND PARA~ 
SHAR. t Sir, _y I invite the attention "'f 
tbe goo. Mia;sfW, tbroQlb 109, to paTt:1 
of tbp (d) aoction of the statementlQ It is 
'·ill1P(ove~ent .in the .CCluibtllc, wiUllo: 
tbe existiDI Detwork.·' 



Sirt in tM tur~l areas tbe ,"~tiDJ Det-
work i • .QOt .al efticicot and as I clear as it 
... in the motropolitan areal. SQ, with thil 
end in view. wh&nevor we approach the 
Department of Telecommunications. tb«, 
infor-m us that the provision of accessIbi-
lity and upgrading of this depend, upoll 
tho constraint of resources. So, will the 
Minister let us know whether no constraint 
of resources would be allowed to stand in 
tbe way of improvement in the accessibl-
lity within the existing network as given 
in tb.e Statement? 

SHRI K.R. NARAYANAN: Resour· 
ces are always at constraint. But aClually 
this part of the question relates to the 
Ministry of Tdecommunication. But.as far 
as the development of technology for pro-
viding telephone ex(:hanles and telephone 
connecti()11S to rural areas is concerned. we 
have more or less accomplished the mission 
which·bas been cnfn.lsted to us, throulh 
C-DOT, and the (TI. technology Research 
Division has aJso developed an Exchange 
system as well as connections for meeting 
this problem. 

As regards n:sourccs, I think, it will 
be possible fer us to mobilise the resources 
and discussions are going on between the 
Planning Commission and tbe Ministry of 
Telecommunication and they have al80 
been authorised to raise funds from the 
open market. 

PROF, NARAIN CHAND PARA-
SHAlt: In view of the development of 
C-DOT technology, will it be possible to 
introduce Integrated Digital Network 
(lDN) in the rural areas, as it is available 
in 0 ther areaS ? 

SHRI K.R. NARAYANAN: Yes. Sir. 
It wiU be possible. Already C .. DOT bas 
degeloped what is called, Electronic Rural 
Automatic Exchanges. This has already 
been liv~n to certain Public Sector firms 
for production. They have a very ambi-
tious plan of providing one ERAX every 
day for the rural are ... 

wi.. the coaatrAinl of funds" wb&t 4! it 
requiMd ia tho rural areas • 

SHal MtJRLI DSQRA : Tbe hon. 
Minister ha. laid that C..ooT bas suoc .... 
fully d~veloped ·Eleetronic Rural Auto ... 
ma~ic Bxcbaolo and il in the process ot 
completioD of development of SSS, 
Eloctroaic Swjtchilll Sy'tom. I would liko 
10 ask tbe bon. Mini.tert bow he comparCl 
it cost·wise aDd quality-wise with tbe im-
ported equipment and imported syst.m_ 
If it ia cbeaper, al bas been said, tbea 
wby are we still ,oina for the import of 
electronic .witchin, system ? 

SHRI K.R. NARAYANAN: As fat a! 
costs are concernod, C DOT system is 
definitely cheaper than the imported ~'6~ 
tem. But as has been said in the answer. 
we have de¥eJoped it and this system is 
undergoing fieJd trials, at the moment. In 
the interim period. we need some impor-
tation. ActuallY, the imported techno1ogy 
is already there in Mankhapur Factory of 
the ITI. Under the French technology~ 
we fire developing that switching system. 
C-DOT system will be cheaper than this. 
ADd it is for tbe tmmediate requirements 
and for the Plan target that we ha\'e been 
compelled to import some of tbe lines from 
abroad. 

SHRI CHAND.A PRATAP NARAJN 
SINGH : At the very outlet~ I would liCe 
to cODgratulate the Government because I 
personally feel tbat C·OOT bas done excel .. 
lent work, aa far as indigenisation 800. and 
curbios of the imports which were alwaya 
takio. place in telocommunications. Bot 
as far as commq,nicatioDS 10 and tbe link. 
ages with tho Eloctronics Ministry, I would 
like to know, is it advisable to havo oIIie.r. 
wlio started in tbe Blectronics MiDistr1 
wbcQ it was initiated to be there "ell 
today. I" that ORe of lhe modes of im-
proving commuoication with other Minis-
tri .. ? 

About part (b) of tbe Question .. ill the 
rural areas, unfortunately there is a terrific 
power .hortaae aDd other facilitJes aJso are 
Dot availab~ like air·conditioniu,. FOf 

t the r~I Researcb Divi.iOD, Tile bas . lOme of the elcotronie exchal1les. ait-
also PfO"aceU, an .~baale whicb i. sui., . conditioniDI is a mUlt. Would the Govern-
abl. for. tf:Io rum areas. 1 tbink. wilb tbis men. look Jato t_ .epcct of fe&e.a.ble 
aa4.J!!ith the lara. OINt, whielt "0) bel.. for .. of CD.., 4n tbese,raru.at wbeto 
lelted, it would be pouiblo ·ito prow.. tbue laiDtenDiuaat 1""'_PpI)'. " 
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SHltI K.R. NAR.AYANAN: As fat 
•• tbe officers are concerned, I thiett, tber. 
ia a normal reorganisation aod. changes 
goinlon. As in every Department. there 
is a mix of the old and the ne\\' dopendinl 
upon the experience tbey have and the 
new expertise we require. Tbere is DO 
rigid rule. But we believe in reorganisa. 
tion and changing personnel from time to 
time. 

The other question raised by tb-e bon. 
Member ia about using non-cot1ventional 
sources of energy. I t is goiog on. Solar 
energy is being thought of. But it bas not 
been achieved on a significan t scale. 

One more point is raised by the hOD. 
Member. 

PROF. MADHU DANDAVATE; That 
is congratulations. 

SHRI K.R. NARAYANAN Thank 
you. 

SHRI KAMAL NATH: The Depart-
ment of Electronics and the Electronics 
Commission were set up when the develop-
ment of electronics was just taking place. 
It bas so happened over a period of time 
that electron ies bas come to everything 
whether it is heater or whether it is juicer. 

So. would the Government now exa-
mine what role or the Electronics Com-
mission and the Departmetlt of Electro-
nics should play 20 year or 10 years after 
formation. Now, every Department of the 
Government bas to make a reference and 
a crols·reference to this Ape-x Body, the 
Department of Electronica or the EJectro-
nics Commission. Th-ey could have their 
OWD electronics expertise in their Depart-
ment which should be able to asseSs what 
they need in that direction rather than 
making cross-references all the time to the 
I:.tectronicl Commission or the EJectronics 
Department who would certify. "This is 
on ; tbis is oW." 

'Will tbis be reviewed in the ligbt of 
II 

electronics beiDI IOmethiDS of day to liay 
use or hour to hour vae almost ? 

SHRI K.R. NARAYANAN: Electro-
nics are a very biah.l .. el tethDOloaY. I do 
~ot think it wouJd be lIONibJe fot \18 to· 

try to establish in every Ministry. aD 
Electrotlics Divjsion or tht expertise to 
deal with tbis. I think. we would be 
fritterio8 aWay our resources and "e will 
not receive sianificant results if we do that. 
It is necessary to have a very know) e.-
able expert body to look into everythiol 
and react with every Department. Thero 
are Committees and Bodies wbich have 
been set up to understand the require-
ments of these Departments. 

I agree with the hone Member tbat 
electronics has entered almost every field 
of life. But we cannot have electronics 
expertise for developing these things in 
every field of life, or Department. There-
fore, having a Central mechanism of 
Electronics Department al well as the 
Electronics Commission, reactina with the 
Ministries like tbe Tele-Communication 
Ministry and research laboratories and 
research institutions in an essential require-
ment for success in this field. 

Noa .. ,ailability of SC{ST Candidates 
for R ecraitmeot 

+ 
·37S. SHRI RAM SWAROOP RAM: 

SHRI A. CHARLES : 

WilJ the PRIME MINISTER be 
pleased to state: 

(a) whether in its latest report, the 
UPSC bas observed that it could not reco .. 
mmend any person belonging to Scheduled 
Castes and Scheduled Tribes for appoint-
ment in case of a number of posts to be 
filled by interview as no application has 
been teceived from candidates belonainl 
to the respective category durinl 1985.86 ; 

(b) if so, the details thereof ; 

(c) whether such a situation arose In 
the last three years also; and 

(d) the remedial measures proposed In 
tbis regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTBR OP 'STATE IN mB MINIS-
TRY OF HOMB APPAIRS (SHill P. 
CHIDAMBARAM): (a) to (d). A atat .. 
melU il liveD below. 
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(8) Ad (b). Out of 3022 posts, for 
wbich recruitmont by iDterview was made 
by UPSC dudnl 1985-86. 521 posts Were 
resorved for Scbeduled Castes aod kbe-
duJed Tribes. Of tbese. only" for 69 posts 
no applications were received from candi-
dates belooliDa to these categories. The 
fields in which suitable candidates could 
not be found mainly related to higher 

tlpecialisatioD in Engineering, Medicine and 
Science and Technology. 

(c) Yes Sir. The corresponding figure 
wal 123 for 1982-83, 106 for 1983·84 and 
98 for 1984-8S which shows a dc<:reasing 
trend. 

(d) The UPSC has been taking the 
fo])owinl steps to recruit as many candi-
dates belonging to Scheduled Castes and 
Scheduled Tribes as possible against posts 
reserved for them : 

Publishing Advertisements in 171 
newspapers of various languages 
all over the country. 

Sending copies of advertisements 
to Indian Embassies/Missions 
abroad for circulation. 

Contacting various authorities and 
institutions in the field including 
the office of the Commissioner for 
Scheduled Castes and Scheduled 
Tribes, for sponsoring names of 
suitable SC/ST candidates. 

Bvery Recruitment Rules contains a 
provision that the experience prescribed in 
the rules relaxable at the discretion of the 
UPSC for the SC/ST candidates for the 
posts reserved for them. In addition the 
standard of selection may be relaxed, 
wbercnec:enauy I by the UPSC for SC/ST 
candidat •• 

(TraM/allon) 

SHRI RAMSWAROOP RAM: Mr. 
Speaker. Sir, application. were invited from 
candidates belon,in. to Scbed-ulcd Caates 
and khcduJed Tribes for 69 posts reserved 
for these catqorie.. I would Jike to know 
Irom tbe boo. Minister as to how many 
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potU "er.e there for leheda-locI Cut .. and 
khodul.d Tdbes fttPectivel, out of these 
69 poats? How many of thole poatl were 
teaanical and bow many were nou-tecblll· 
cal 'I In bis reply, tho bOn. Minl.tor haa 
stated that the report of the Commis.lon 
for 1985·86 has not yet be,D received. 110 . 
1982 .. 83, the applications for 123 posta were 
not received rrom these catelorles and I 
agree that in .983·84 also tbore i. a de-
creasing trend. But I must say that fuJI 
publicity should be given in this respect 
through newspapers. There are local 
newspapers in which these advertisements 
do not appear and, as a result, there are 
many poople even today who do not know 
about it. I agree that application. wore 
not received for technical posts, but I would 
like to know from the hon. Mitlister whe-
ther the same was true of non-technical 
posts as We)) ? 

[English) 

SRRI P. CHIDAMBARA M: Sir t in 
1985-86, the Commission recruited 
against 3022 posts. Out of these posts, 
326 Were reserved for ScbeduJed Castes; 
167 for Scheduled Tribes and 28 for both 
Scheduled Castes and Scheduled Tribes. 
making a total of 521 posts. As against 
the 52} posts for whicb recruitmont was 
done, 110 applicaHons were received in 
respect of 69 posts. In my statement, I 
have said that tbe correspondina fiaure for 
1982-83 was 123; fer 1983-84. it was 106; 
for 1984-85, it Was 98 and for 1985-86 it 
is 69, Which shows that the efforts takeD 
by the OoverQm~nt and the UPSC to 
publicise these posts, and the special atop 
taken, are bearing fruit. But I would like 
to say that we will continue to redouble 
our effort to see that this number 69 is 
reduced to zero. 

( Tran$/ation] 

SHRI RAM SWAROOP RAM: Mr. 
Speaker, Sir. our Prime ~tinjster i8 very 
much concernod about Harjjaos, Adivasis 
and other weaker sections and be has a 
ser.ious commitment for tbem. With this 
end in view, I would Uke to know from 
tbe hon. Minister wh ether Government 
bas prepar~d outline of any J'roaramme 
aimod at increasing the interest of tbc5e 
weaker sections in the field of soience and 
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technolosy and spreediDI Ipecla] type or 
education amon. tbelD .. 80 tbat tllia bectlo. 
is reduced, thoy are properly aroomed to 
let representation in every ti014 and the 
Prime Minister'. worri •• are allo ever ., 

[Engillh} 

SHRI P. CHIDAMBARAM: I 8arce 
with the sentiments expressed by the bon. 
Member. 

(/nterruptiOll') 

SHRI A. CHARLES: Sir, I am happy 
to go through the answer and I am happy 
that sufficient care bas been taken to lee 
that as rar as possible, the posts earmarked 
for recrui tment of Scheduled Castes and 
Scheduled Tribes are being filled up and 
steps are being taken also. I would just 
like to point out tb"l t wherever experience 
is fixed ~ the UPSC bas laid down rules 
even to relax experience a nd qualification 
also. But along with that, I would like to 
make one more suggestion. From the 
answer, we sec that it has been mentioned: 
"the fields in which suitable candidates 
could not be found mainly related to 
higher specialisation in Engineering and 
Medicine .. " As you all too",,:, these are 
specialities and super-specialities. So, the 
ordinary candidates from Scheduled Caste 
and Scheduled Tribe community may be 
available with the basic qualification-for 
example, in the case of Medicine, a Post-
Graduate Degree in Medicine. and in tbe 
case of Engineering, a Post-Graduate De-
gree in Engineering. But the difficulty is to 
get candidates with further super .. speciali-
ties. In that case, may I know whether the 
Government will give necessary instructions 
to the UPSC .to select candidates with 
their basic qualifieat ion and 10 send them 
for super-specialisation within the period 
of proba tion. That will be one more 
encouragement to these oppressed 
c)asses. 

SHR) P. CHIDAMBARAM : Recruit-
ment of Group fA' and Group ·B" calc. 
gories is entirely within tbe purview of 
the UPSC. The UPSC has the authority 
to relax the qualifications in suitable 
cases. Therefore, I don't think it would 
be proper for the Government to isaue a 
direction tbat \bey should relax tbe Post-
Graduate qualification or .• 

l' 
SHRI A, CHARLES: May I correct? 

It may be in the nature of advi~. 

SHR[ P. CHIDAMBARAM: I, sball 
convey the views of bon. Members to tbe 
upse. It i. really tbe UPSC which baa 
the autho\-ity and discretion to relax 
qualifications in suitable cases. 

(Translatlon1 

SHRI ARVIND NETAM : Mr. Speaker, 
Sir, it is a fact that very few cancHdates 
belonaina to Harijans and Adivasi are 
available in the fields of engineering, 
medicine and science. The hone Minister 
bas stated that there are three media 
through which advertisements are released 
and publicity is made. The first is news .. 
pap ers. The second is publicity through 
the Indian embassies abroad. Thirdly. the 
Commissioner of Scheduled Castes and 
Scheduled Tribes is asked to sponsor 
candidates. Sir, We recently visited North 
East where we found that bec;ides these 
specialised fields, candidates belonging to 
Scheduled Tribes are not available even 
for general categories of posts. C..lndidates 
are not avail..lblc even for class III and 
class IV posts. I feel that due publicity is 
not given for this purpose. A very short 
time is given for it Will the hon Minister 
consider giving more time for this and 
evolving some other agency so as to give 
more and more publicity in Adivasi areas 1 
Will he consider associating M.Ps. with 
it so that they too could make efforts at 
their own level 1 

[Engli.Jh] 

SHRI P. CHIDAMBARAM : The 
UPSC bas been taking a number of steps 
to see that information reaches the far 
corners of the country. I have, in my 
statement. referred to publishing adverti-
sements in 171 newspapers, sending copies 
of advertisements to Embassies and 
Missions abroad and contacting various 
authorities and institutions in the ijeld, 
including the office of the Commissioner 
for Scheduled Castes and Scheduled 
Tribes. In recent years the UPSC has 
adopted another mel hod, namely, for 
each discipline and tach level, we prel'are 
a list knewn as the 'Personal Contact Li8t~ 
and write to people on the Penonal 
CODta«;t List to sponsor or encoura,e 
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applicants to apply. For example, in a 
post where chemistry qualification Was 
required. the UPSC prepared a Jist of 
professors of chemistry in different 
universities as well as scientists in different 
laboratories and wrote to them asking 
tbem to sponsor candidates. I think, with 
this and more steps to be taken, we will 
be able to bring down tbe trend further. 
The trend is a declining trend and we hope 
to be able to wipe out the arrears in the 
next few years. 

PROF. N. G. RANGA : In Pandit 
lawaharla] Nehru's regime, Government 
promised to provide special training for 
these people, to such of them as expressed 
their readiness to apply and compete for 
these positions. I wouJd like to know 
whether the Government is pursuing that 
policy and If so. whether they have made 
any progress in that direction. 

SHRI P. CHIDAMBARAM : There 
are pre-examination training centres and 
coaching centres run by the Ministry of 
Welfare for people taking the Civil 
Services Examination I am not aware, 
I am not sure, whether there are similar 
centres for other examinations. I will find 
out and inform the hOD. Member. 

Maharashtra·Karnataka border dispute 

*376. DR. DATTA SAMANT : Will 
tbe Minister of HOME AFFAIRS be 
pleased to state : 

(a) the progress achieved so far in 
resolving the border dispute between 
Maharashtra and Karnataka by holding 
meetings between the Chief Ministers of 
both the Sta tes ; 

(b) bow many meetings have been 
held so far ; and 

(c) whether Government are consi-
dering to hold an opinion polJ to resolve 
the issue? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI): 
(a) to (c). The Government of India have 
always been of the view that this dispute 
can be resolved only with the willing co-
operation of the State Governments 

concerned. The CentraJ Government 
remain in touch with both the Stato 
Governments in connection with their 
bilateral discussions. Central assistance 
as required in arriving at a mutually 
acceptable solution to the problem will be 
rendered. 

DR. DATTA SAMANT : I have been 
hearing this answer in this House for tho 
last so many years. Th e prob1em is this. 
814 Marathi-speaking villages and towns 
are put up in Karnataka and 2S0 Kannada. 
speaking villages and towns arc put up in 
Maharashtra. We are asking only for 
balanced adjustment; we are not askins 
for anything elsc. Injustice has been done 
to Mabarashtra. The Mabajan Commia .. 
sion's recommendations have Dot been 
accepted by this House so far t and tbat 
has been reiterated by all the Prime 
Ministers before In the last three years 
whenever tbis point is discussed, it is said 
that it is left to be discussed between the 
two Chlef Ministers. The Maharashtra 
Chief Minister has taken pains to talk 
three or four times. Now tbe Chief 
Minister of Karna taka has flatly refused 
and has issued a statement that nothing 
will come out by having the mutual 
meetings; he is not prepared to discuss 
the problem with the Chief Minister of 
Mdharashtra. Even the han. Home Minis-
ter tried to see the Chj cf Minister on tbis 
issue. As per my knowledge, he has 
refused to see regarding this issue. There-
fore, wbat happens to the sentiments of 
the people living in the border areas of 
Bclgaum and Dharwar? For how long is 
the Government going to wait? What I 
suggest is: put some time limit for your 
so-called holy thinking that something 
will come out. Arc you going to put some 
time 1imit regarding the discussion 
between the two Chief Ministers? If not, 
are you Boing to appoin t some judie of 
the Supreme Court to study the Mahajan 
Committee Report and give fresh recom-
mendations in considering the village as a 
unit, contiguity of the border aDd the 
opinion poll? Are you going to consider 
something of that type ? 

MR. SPEAKER: Is it a holy question 
or unholy question? 

SHRI CHINTAMANI PANIGRAHI : 
As you already know, Mr. Datta Sitnant 
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is a very well-known Member aDd WIlen 
we cannoJ pUt a stop on hjs spoech in the 
House, bow can you put a time limit on 
the two Chief Ministers? We are dcing our 
best. Our Home Minister is trying to 
contact both the Chief Ministers. It is a 
lOod thing that about many long-standing 
disputes which~ are here for long Years, 
04Il" HOD. Member desires that all those 
lonl-standing disputes be settled during 
this year. (Interruptions) 

PROP. N. G. RANOA: But they are 
not prepared to accept it. 

SHRI CHINTAMANI PANIGRAHI : 
But. Sir, our efforts are continuing and 
our Home Minister is already in contact 
witb the two Chief Ministers. We are 
trying to persuade them. Let them come 
to some mutua) settlement in whatever 
way it is possible. 

DR. DATTA SAMANT: Sir, 3 years 
have passed. hut still, the two Chief 
Ministers are not meeting. Still. I am 
hearing the same reply from the Hon. 
Minister. My only point i~, considering 
the sentiments of the border people, are 
you going to come to certain solution by 
fiJting some time 1imit or by going to 
appoint the Supreme Court Judge? The 
whole dispute is regarding the Belgaum 
city. There is no dispute regarding other 
viHages. Marathi speaking people are in 
tbe old Bc1gaum and new Belgaum. Are 
you going to consider such type of solution 
to solve this problem? 

SHRI CHINTAMANI PANIGRAHI : 
It is not true that the Chief Ministers 
are Dot meeting. Both Chief Ministers 
are meeting since 30th July, 1983. Then 
they met on 14th April, 1984, on 9th 
December, 1984. (Interruptions) They are 
continuing their discussion. Their prob-
lems are continuing. As Mr. Datta 
Samant wunts it. our Home Minister will 
once n~ain ask them to sit together and 
discuss it. 

SHRI MADHUSUDAN VAIRALE : 
Sir, I Wo\ Id like to draw the attention to 
one point of the Hon. Minister. Last time. 
the delegation had caned on the Hon. 

• *Not recorded. 

Prime Mklisfer and tbey had boca .. v. 
an assurance that various steps will be ' 
taken in tbis regard. Now Sir, lot 111 DCJt 
gather the impression tbat becaute the 
Chief Minister of Karaataka belon,s to 
the opposition, Centre is trying to appease 
them by living them a 10DIer rope. We 
request most sincorely to the Home 
Ministry to finally convince the Chief 
Minister of Karaataka to be more reason-
able to settle tbe disputes as early as 
possible. Will Hon. Minister take Dote of 
this? 

( Interruption,)·· 

MR. SPEAKER: Order, please. 

(Interruptions)· * 
MR. SPEAKER: I have not allowed 

any Hon. Member to say anything. 

(Interruptions)- .. 

MR. SPEAKER : What are you 
doing? 

SHRI CHINTAMANI PANIGRAHI: 
Sir, a delegation met the Prime Minister. 
And Prime Minister, after a long discus-
sion, told the delegation that what was 
needed is a viable solution and not 
centrally imposed solution. Therefore we 
are trying to find a viable solution. I 
dqn't know why the Hon. Members go on 
asking the same question. We will do our 
best. 

SHRJ S.M. GURADDI : May I know 
at whose instance the Mahajan Commission 
was appointed; when the Mahajan Com-
mission Report had come, who did not 
give any respect to it and now who is 
trying to create disturbance in the bord er 
district of Maharashtra and Karnataka ? 

SHRI CHINTAMANJ PANIGRAHI : 
Again you are going back to the old 
Mahajan Commission Report whereas we 
are ttying to find a solution. 

SHRI S. M. GURAOOI : I just asked 
at whose instance .the Mahajan Commission 
was appointed. I want a straight reply • 



SHItI CHINTAMANI PANIGRAHf : 
The appDint~t of Mahajao Commission 
is a )onl history .• (InlBrrllpllolU) Bocause 
thero is a difference of opinion, therefore 
wo arc tryiog to Bnd I:l viable soJution. 

(Interruptions) 
~ 

SHRI D. N. REDDY : Any di.pute 
between different States in the country-
either border dispute or river dispute or 
language dispute-is a big hindrance 
against the concept of national integr,!tion. 
Will the Government think of appointing 
permanent bodies presided by the Supreme 
Court judges to sort out differences and 
to make a legislation that is binding on 
both the States 1 Most of these cases are 
leading to ugJy violence. This should be 
prevented at any cost. Will the Govern-
ment think on these lines so that these 
disputes may not go on for years 
together? 

SHRI CHINTAMANI PANIGRAHI : 
Though this is not strictly relevant to this 
question, this is a suggestion which can be 
taken into consideration. 

PROF MADHU DANDAVATB : Mr. 
Speaker, without raising any controversial 
issue, I would like to know from the 
Hon. Minister-because it is a very deli-
cate issue, J don't want to raise any 
controversy .. 

(Interruptions) 

MR. SPEAKER: Why are you doing 
like that. I wi)) allow you wben your turn 
comes. 

(Interruptions) 

PROF. MADHU DANDAVATB : Let 
him listen to me as to what I am saying •• 
(Interruptions) 

MR. SPEAKER: You are interested 
in emphasizing YOllr point and he is inte-
rested in his (Interruptions) I will give 
you a chance, don't worry. 

PROF. MADHU DANDAVATB 
Without raising allY controversy, I would 
like to know from the Hon. Minister 
whether it i. a fact that both the people 

of Karnaatka as well as Maharashtra t# .. 
tbat this issue is not being settled beaauo 
it is a legitimate responsibility of tN 
Centre and that has aagravated tbe situa-
tion. Therefore, wiU the Centre take itS 
)elitimate responsibiliJY and try to settlo 
the issue? 

(Interruptions) 

MR. SPEAKER: Order. please. 

( Interruptions) 

THE MINISTER OF HOMS 
AFFAIRS (S. BUTA SINGH) : So f.1' 
as the legitimate responsibiJ ity of the 
Centre is concerned, we are here 
and we wjJJ dischllrge our responsi-
bility. We want to give a free atld 
full opportunity to the State Govern-
ments of Maharashtra and Karnataka to 
come to some viable solution. If there 
is anybody who is shirking the responsi .. 
bility, who is not at a1l capable of dis· 
charging the responsibility. it is the 
Janata Party whose Chief Minister is 
ruling there and who has a very strange 
kind of situation. There is no uniformity 
of opinion between President of the AU 
India Party, their Leader in the Hou.e 
and the Chief MinIster of the State. I 
appeal to the Hon: Momber .•• (Inter'Mp-
tlons) 

PROF. MADHU DANDAVATE: 
Are the President of the Indian National 
Congress and the Congress-J President of 
the State holding the same vieW? 
(Interruptiona) President of the Janata 
party is Dot a member of tbis House. 

(Interruptions) 

MR. SPEAKER: That is What I 
want to say. 

THE PRIME MINISTER (SHRI 
RAllV GANDHI): Mr. Speaker. Sir, the 
hon. Member. Mr. Dandavate, has come 
to see me on a number of occasions on 
this particular issue. I would lik.e him to 
continue to come to see me. The doors 
are always open but I would also request 
him to bring his Janata party Chief 
Minister from Karnataka with him wbeD 
he comes to see me 01 tbll issue. 



MR. SPBAKER : Hon. Members, 
we bave to refrain from mentioninl any 
other thinl. 

(Interruptioru) 

saRI M.V. CHANDRASHEKARA 
MURTHY: Sir, it was at the instance of 
State or Maharashtra that the Mahajan 
Commission was appointed and all the 
tbree States concerned, namely, Karna-
taka, Maharashtra and Kerala had given 
an undertaking that they would be bound 
by the decision of the Mal1ajan Commi-
ssion. I would like to know whether it 
is a fact that they had given the under-
taking 'and why is it that the Government 
of India has not implemented the decision 
of Mahajan Commission so far? The 
Government of India has no other option 
except to direct all the concerned States 
to accept the Mahajan Commission report. 
I would like to know whether Government 
of India is prepared to give direction to 
aU the concerned States to accept tbe 
Mahajan Commission report? 

s. BUT A SINGH: Sir, the stand of 
the Government of India has been empha-
tically stated by my distinguished co11o-
ague in answer to the question. 

Recruitment of Staff for Daman and Diu 

*377. SHRI SHANTARAM NAIK: 
Will tbe Minister. of HOME AFFAIRS be 
pleased to state: 

(a) whether Govcrnmen t employees of 
the erstwhile Union Territory of Goa, 
Daman and Diu were given option to 
choose to serve either under Government 
of Goa or that of Union Territory of 
Daman and Diu; 

(b) if so, the detai1~ thereof; 

(c) whether there are any employees 
of Goa Government presently serving 
under the Union Territory of Daman and 
Diu; 

(d) if so, their number; 

(e) whether requests for their early 
transfer to Goa have been kept pending 
due to lack of employees in tbe Union 
Territory of Daman and Diu; and 

(I) the details of the arranlernent. 
made by Union Government to r .. cruit 
necessary staff in the Union Territory's 
administration ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) to 
(f). A statement in given below. 

Statement 

(a) to (f). Part VIII containing Sec· 
tions S9 to 62 of the G0a, Daman and 
D·iu Reorganisation Act, 1987 (No. 18 of 
1987) deals with service matters of tbe 
new State of Goa and the neW Union 
Territory of Daman and Diu There is 
no specific provision as such in the said 
Act reqUiring an option from the 
employees for their final allocation to 
Stale of Goa or the new Union Territory 
of Daman and Diu. However. before 
the appointed day. the erstwhile Union 
Territory of Goa, Daman and Diu had 
obtained from the emp10yees their pre-
ferences so as to know the number of 
employees seeking transfer from Daman 
and Diu to the new State of Goa and 
vice versa. In pursuance thereof, about 
52 employees who had opted for Goa 
have been transferred from the Union 
Territory of Daman and Diu to Goa. 
Preferences of the employees are kept in 
view while making final allocation of 
staff to respective State or U.T. with the 
approval of the Central Government as 
per the provisions of the said Act. An 
Advisory Committee, if necessary, would 
a Iso be constituted to decide the final 
allocation and deal witb representations 
in this regard. If some vacancies arise 
afler completion of the exercise, action 
to fill up such vacancies would be taken 
up in accordance with Recruitment 
Rules. 

SHRI SHANTARAM NAIK: Section 
59(2) of the Goa. Daman and Diu 
Reorganisation Act, 1987 provides: 

"The strength and composition of the 
State Cadre of Goa shall, on and from 
the appointed day, be such as is deter-
mined by the Central Government in 
consultation with the State Govern-
ment." 
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There is al90 a provision for the 
constitution of advisory committee for tbe 
purpose of looking after service maUers 
of Goa. I would like to know when this 
advisory committee will be constituted, 
its composition and what work will it be 
doing '1 

SHRI CHINTAMANI PANIGRAHI 
Sir, the hon. Member, Shri Shanta· 
ram Naik is always constructive in 
his supplementaries. As per that order 
we Rrc soon constituting the advisory 
committee. Its composition and member-
ship shall be decided very soon. 

SHRI SHANTARAM NAIK : Sir. 
when Goa State Cadre will be formed it 
is but natural that Government servants 
of the respective area" should find a 
representation in that cadre. We have only 
3 lAS officers in the whole of India. Two 
lAS officers are with the State of Maha-
rashtra aJ'd one with the State of Tamil 
Nadu. There is only one with the Union 
Territory Cadre. I wouJd like to know 
in case they desire to serve on Goa cadre 
whether he will do anything to see to it 
tllat their services even if they be on 
deputation are made available to the 
Government of Goa? 

MR. SPEAKER: Mr. Naik I do not 
agree with you on that. Let there be 
inter-change. 

SHRI CHINTAMANI PANI-
GRAHl : Mr. Naik, why don't you like 
to have new lAS officers in Goa? 

SHRI SITARAM J. GAVALI : Sirt 

it Was decided during the Home Minister's 
Advisory Committee for Dadra & Nagar 
Haveli meeting held on 20th October 1987 
that since Dadra & Nagar HaveIi and 
Daman & Diu were sma)) neighbouring 
Union Tel ritories, the Government 
employees ~hould be inter-transferable 
from one Union Territory to the other in 
the interest of both eC('IPomy and 
efficiency. 

So, I would like to know frotn tbe 
Hon'ble Minister what is the present 
position of this proposal and how much 
time wiJl be required to finalise this 
proposal. 

SHRI CHINTAMAN( PANIORAHI 
That is beiDI considerod. 

P .M.'. Discussion with Sri Lankan 
President 

*378 SHRI INDRAJIT GUPTA: 
Will the Minister of EXTBRNAL 
AFFAIRS be pleased to state: 

(a) whether the Prime Minister had a 
discussion with the C;ri Lankan President 
on a proposed bilateral treaty on defonce 
and foreign policy between the two 
countries; and 

(b) if so, the details and the outcome 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) No. 
Sir. 

(b) Does not arise. 

SHRI JNDRAJJT GUPTA : Sir, of 
course, it i~ Government's prerogative to 
avoid giving information to the House if 
they want to. At the lime when the Sri 
Lankan President was passing throu.h 
Delhi last month, he had some talks with 
the Government at the highest level. It was 
widely reported, not that there had been 
a discussion of any such proposal, that the 
Sri Lankan President had brought with him 
a proposal for a bilateral treaty. Now, tbat 
information mayor may not be correct if 
he had brought a proposal with him which 
was, for some reason or (he other not 
actually discussed or it may not have been 
discussed because our Government did not 
think it worth disclJssing or there may not 
have been enough time. But I would like 
to know one thing in the long-term secu-
rity interests of our country apart from tbe 
immediate issues with which we are already 
so deeply involved, the question of tbe 
Tamil rights in Sri Lanka, the question of 
stopping the fighting and a}) that-that I 
am not gains into just now. My question 
is mainly concerned with the long.term 
strategic interests of our country. There-
fore. I would like to know whether in view 
of the fact tbat one Minister of the Sri 
Lankan Government-I have forgotten his 
name at the moment-had issuod a state-



mont subsequently saying that thore hal) 
been a Jot of talk. that we bave given some 
sort of assurance to the Government of 
India that these foreign clements~ who 
have been brought into Sri Lanka. will be 
sout away and so on and he said that this 
is aU wrong; tbese people will continue to 
be here whether they are British meree-
narif.S or Israelis or whatever. It was a 
sort of a defiant statement that he made. 
Now we don't know-the House does not 
know-exactly what kind of assurances 
or whether any assurances at all, were 
orally expressed during various talks which 
have been held between the two Govern-
ments about the future non-involvemen t 
of Sri Lanka with certain foreign elements 
and forcts who are definitely hostile to us 
and whose presence we consider in that 
island to be llot conducive to the long-term 
security and peace of this region. 

So, I would like to know what exactly 
is the position regarding this Question of 
a Jong-term treaty. Whether our Govern-
ment considers it desirable that we should 
work to bring about some sort of a 10ng-
term treaty with Sri Lanka, a bilateral 
treaty, which would cover these areas of 
defence and foreign affairs. If so, what 
steps are being taken? If not, why not? 

SHRI K. NATWAR SINGH: Like the 
Hon·ble Member, I like to use words with 
great care and precision, having been 
brought up a diplomat. The meticulous 
definition of a 'diplomat' is: A diplomat 
is a man who thinks twice before sayjng 
nothing. 

I would like to answer you very care-
fully. No proposal was brought by the 
distinguished President of Sri Lanka with 
regard to the treaty that you mentioned. 
With regard to the statement made by Mr. 
Gamini Dissanayake, the interview was a 
very long one. It is a fun-blooded support 
to the Sri Lanka agreement of which he 
was of the principal architects. When he 
Was pressed by the corre~pond~nt of a 
particular paper on this issue of the pre· 
sence of certain outside elements within 
Sri Lanka, he made some observations. 
We thought that these observations might 
not have been made We drew his atten-
tion to this. but there was no maiajide in 
lbat, That is what I am trying to say. If 

you road the letters wbich are aBDexed to 
that agreement, you will find that this 
particular matter is mentioned there tbat 
these outside elements win have to leave 
Sri Lanka. We are in touch with the Sri 
Lanka Government on this matter. Witb 
regard to the larger question of the treaty. 
it is a hypothetical question. I appreciate 
your wanting an assurance but I cannot 
comment on a hypothetJcal matter. 

SHRI INDRAJIT GUPTA: I would 
like to know whether the Government bas 
ruled out altogether the possibility or the 
desirability of working for bringing about 
such a bilateral treaty or whether they 
simply do not consider the present situa-
tion and time to be opportune for it be-
cau.se we are involved in all 80rt9 of pro-
blems and at the moment the problems 
which are there seem to be insoluble. Is 
that the reason or is it on principle that 
these two countries, both of whom are 
non· aligned countries, both of whom are 
neighbours, very close to each other. have 
ruled out the concept of any long term 
defenc,e and friendship treaty or co-opera-
tion treaty between tbe two countries? 

SHRI K. NATWAR SINGH: With 
great respect, I would like to be as careful 
as I can be. There is no proposal at the 
moment with the Sri Lankan Government 
although it has been speculated in the 
Press. With regard to the specific ques-
tion that the hon. Member has asked whe-
ther in the view of the Government of India 
per se such an arrangement is aye or nay, 
I don't think really that I can answer him 
at the moment. I think it is a hypothe-
tical question. If and when a proposal is 
made, we will look at it with all possible 
care and bear in mind our interests. 

SHRI R.L BHATIA: The agreement 
that was arrived between Mr. Rajiv Gandhi 
and President layewardene was a model to 
others because for the first time the two 
non-aligned nations, without resorting to 
war, by negotiation, they entered into it. 
I w()uld like to know from the Minister 
whether the talks which took place between 
our Prime Minister and President Jaye-
wardene were continued in an effort to 
improve our bilateral relations and form a 
basis which will form another modeJ to 
other couDtries on the IODa-term basis. 
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SHU IC. NATWAR SINOH! AU I 
can say is tbat 1 entirely a,rec witb Mr. 
Bhatia. The objective of this agreement 

· was manifold. It was bUateral bu t also it 
.uarantC'cd the independence, unity ~ 
lovoreisnty, territorial intesrity of Sri 
Lanka. It aimod at sccurins a rightful 
place in society for Tamilians, for the 
rlabts of our Tamil brothers and sisters 
which have been denied to them. It also 
took care of tho problems of our security 
environment. Tha t is why we had the 
agreement and tbat is why the agreement 
has received an almost universal, interna-
tional support. This agreement is of 
special nature between the two non-aligned, 
sovereign, independent countries, 

SHRI G.G. SWELL : Irrespective of 
whether President Jayewardene brought 
any proposals or not, this type of an agree-
ment implicit in the excbange of letters 
between the Prime Minister and the Presi-
dent of Sri Lanka which are coordinates or 
codicils to the 29th July agreement. You 
are a diplomat. You should know some 
English. Why don't you understand it? 
I would like to know whether we have any 
fundamental objection to the formahsation 
of this into a full·fledged foreign policy 
and defence agreement between the two 
countries. 

SHRI K. NATWAR SINOH : You 
were an ambassador and you know, the 
answer 

SHRI S. JAIPAL REDDY: We require 
the answer. What is the ansWer? The 
House is entitled to know the answer. 

(Interruptions) 

( TranslatJon) 

MR.. SPEAKER : Why do yOU make a 
noise? There is nothing to be agitated 
about it. It would have come in the 
Dormal course had you asked for it. 

[English] 

SHRI S. JAIPAL REDDY: Sir, his 
question is very specific and the Minister 
should re.ply to it. 

(l"te,.,.uptiolU) 

SHRI K. NATWAR SINGH: f hav-e 
said earlier in reply to the question railH 
by the hone MembC1', Shri IDdrajit Gupta, 
that this remains a hypothetical question. 
When it is raised in a specific way .. we wiD 
look at it very carefully bearin, in miQd 
our national interest and our security en-
vironment. I cannot say more than that 
and you should appreciate it. 

SHRI P. KOLANDAIVELU: Sir. tbe 
President layewardene before comillg ft) 
attend the SAARC meeting announced in 
Sri Lanka that he and our Prime Minister 
ure going to have an annexure to the 
Agreement dated 29th July. 1987. It wal, 
of course, denied by the Government or 
India say ing that there is no annexure to 
the Agreement. But'then he insisted on 
saying that actually the Sri Lankan 00-
vernment wants an annexure to the Agree. 
ment as far as the Defence and foreiln 
policies are concerned. Subsequently, when 
he came to Delhi on 5th November, 1987, 
he himself said to the Press that actually 
the Sri Lankan Government wants to have 
a further Agreemenl, if not bild.tera), a tri-
lateral Agreement with the Government of 
India. I would like to know whether it is 
true or not? 

The Agreement dated 29 July, 1987 bas 
been criticised by the Sri Lanka Prime 
Minister" Shri Premadasa and the Security 
Minister, Shri Lalith Athulathmudali. It 
has appeared in loday's newspaper also 
and I quote: 

UThe number of people who say the 
Accord is finished or dead has increa-
sed" and also ·'That the Indian Peace 
Keeping Force that Were sent to protect 
the population of JafJ'na was DOW under 
severe criticism by the people of 
laffna" . 

So. not only Shri Premadasa but Shri 
Athulathmudali also criticised the Agree-
ment. I would like to know wbether tbe 
Indian Government is taking any step to 
see that the Agreement dated the 2!f July 
is implemented or not? 

AN HON. MBMBER: He is not an 
Ambassador; so. you please give answ.:r 
to his question, 
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SHRI It. NATW AR. SINGH : The Jast 

portion of your question rolates to the 
Indo-Sri Lanka Agreement. The question 
that we are discussing is the one raised by 
Shri Indrajit Gupta about the Indo-Sri 
Lankan Defence Treaty. 

Regarding your first question. as I have 
earlier said, the question of signing the 
Defence Treaty between India and Sri 
Lanka was not raised during the President 
Jayewardcnc's discussion with the Prime 
Minister when the former was in Delhi on 
return from Kathmandu. 

Now, regarding the statement tbat you 
have read out from the Newspaper, it 
relates to a different question and I do not 
think I should comment on this. We 
have our views on it but this does not 
relate to the qUl ~tion of the Defence 
Treaty which we are discussing at the 
moment. 

SHRI SURESH KURUP : Recently 
according to the provisions of the Accord, 
The Sri Lanka Government passed the Ad· 
ministrative Council Bill. As far as my 
understanding got!~. the Government of 
India has expressed its dissatisfaction 
regarding some of the provisions of this 
Bill. Even moderate Tamil opinion is 
against this Bill. I would like to know 
whether the Government of India intends 
to continue talks with Sri Lankan Govern-
ment regarding the provisions in the BiB? 

SHRI K. NATWAR SINGH: The 
Question No. 378 is very clear: 

"(a) whether the Prime Minister had a 
discussion with the Sri Lankan President 
on a proposed bilateral treaty on defence 
and foreign policy between the two coun-
tries; and 

(b) if so, the details and the outcome 
thereof 1" 

And my Answer is : 

"(a) No, Sir. 

(b) Does not arise!' 

Now, the question which you have 
asked relates to tbe Indo-Sri Lanka Alree-

ment. Please ask me the q\le$tioQ next 
time and I will. ,ive you full detaUs. 

WRITTEN ANSWERS TO QUESTIONS 

Ground Water Reserves In West 
Rajasthan 

*379. SHRI THAMPAN THOMAS: 
Will the Minister of WA TER RESOURCES 
be pleased to state: 

(a) whether ground water reserves 
have been located in arid regions around 
Jaisalmer in West Rajasthan; 

(b) whether any assessment has been 
made of these water resources; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS. 
TER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) and (b). Poten-
tial ground water zones have been deJi-
neated in a number of districts in Western 
Rajasthan including Jaisalmer. 

(c) Yer, Sir. Replenishable ground 
water resource potential of JaisaJmer 
district has been assessed as l43 2 million 
cubic metres per annum Groundwater 
potential of the rerna ining districts of 
Western Rajasthan, namely, JaJore, Bar-
mer, Bikaner, Sikar, Churu, lhunjhunu, 
Jodhpur, Nagaur, Pali and Sri Ganga-
nagar taken together has been estimated 
as about 4400 million cubic metres per 
annum. 

Chinese Roads along Pak Borders 

*380. SHRI M. RAGHUMA 
REDDY: 

SHRI ~ SOBHANADRE~ 
SWARA RAO: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government arc aware 
of the Chinese roads along Pat borden 
beins ready ; and 
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(b) jf so, the reaction of Government 
in the m~tter and the initiative taken to 
defend the Indian bo'rders ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) 
Government are aware of Chinese road-
building activities near the Sino-Pat 
border. 

(b) Government maintain a constant 
vigil on all developments having a bearing 
OD the counto· '8 security. Government 
have repeatedJy protested to the Govern-
ments of China and Pakistan on the con-
struction of the Karakoram Highway and 
the opening of the Khunjerab Pass. These 
have made very clear India's position on 
the question of Chinese assistance to 
Pakistan in constructing roads in portions 
of Indian territory under the illegal occu-
pation of Pakistan. 

Establishment of "Designated Courts" 
under Terrorist and Disruptive Acti-

l'ilies (Prevention) Act, 1987 

*381. SHRI H.A. DORA: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the "Designated Courts" 
as contemplated in Section 9 of the Terro-
rist and Disruptive Activities (Prevention) 
Act, 1987 have been established; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor 1 

THE MINISTER OF HOME 
AFFAIRS (S. BUTA SINGH): (a) to 
(c). According to information furnished 
by State Governments/Union Territory 
Administrations the position of establish-
ment of designated courts is as follow :-

States/UTs that 
have reported 
establishment of 
Designated Courts. 

1. Andhra Pradesh All Sessions 
Courts at Disst. 
H eadq uartcrs 

2. 

3. 

4. 

s. 
6. 

7. 

8. 

9. 

10. 

1. 

2. 

3, 

4. 

s. 
6. 

Jammu & Kashmir 

Goa 

Haryana 

Manipur 

Punjab 

Rajasthan 

Uttar Pradesh 

Chandigarh Admn. 

Deibi Admn. 

States/UTs tbat 
ba ve reported 
that no Design-
ated Courts have 
been set up. 

Bihar 

TamjJ Nadu 

Tripura 

have been dec. 
lared Dosipated 
Courts under 
the T ADA Act, 
1987. 

2 

1 

4 

l' 

4 

1 

3 

1 

3 

Andaman & Nicobar Island 

Laksbadeep 

Pondicherry 

Information from the remainio, 
States/UTs is awaited. 

Review of Purchases thr0lllb 
Embassie. 

*382. SHRI BANWARI LAL 
PUROHIT: 

DR. G.S. RAJHANS : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether Government propole to 
review the present system of purchase and 
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inspection of items proctlrred for various 
Government organisations through emba-
Isies abroad; 

(b) whether the present system has 
been found unsatisfactory ; and 

(c) jf so. the details of the changes, 
if any, Government propose to make in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATW AR SINGH) : (a) There 
is no such proposal under consideration 
of the Government. 

(b) No, Sir. The present system is 
working satisfdctorily. 

(c) Does not arise. 

Detection of Foreigners in Assam 

.383. SHRI SUDARSAN DAS : Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of foreigners dete-
cted and deported from Assam; 

(b) the number of cases referred to 
the Tribunal ; 

(c) whether Union Government are 
aware thllt Indian citizens are being 
harassed during the proCess of detection 
of foreigners in Assdm ; 

(d) if so, the steps Union Govern-
ment have taken in this regard to safe-
guard the rights of the Indian ci tizens ; 

(e) the number of persons who have 
been deported to Bangladesh in the name 
of foreigncr~ and whether the deported 
persons were handed over to the Bangla-
desh Government or not; and 

(f) if not, what is the position of 
thole people '1 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) According to the 
State Government 3637 foreigners have 
been expelled from Assam since the Assam 
Accord upto September, 1987, 

(b) Upto September, 1987. 15292 casea 
had been referred to tbe Foreigners 
Tribunals and 8094 cases referred to the 
Illegal Migrants (Determination) T ribu-
na)s. 

(c) and «(I). Several complaints have 
been received regarding harassment of 
Indian citizens in the process of detection 
of foreigners in Assam. These complaiots 
have been referred to the State Govern-
ment for appropriate remedial action. The 
need for safeguarding the rights of the 
Indian citizens and to prevent any harass .. 
ment to them has been impressed on the 
State Governll1ent. 

(e) and (0. The foreigners mentioned 
in reply to (a) above were pushed across 
the border. 

I Translation] 

Clearance to Irrigation Projects from 
M adhy. Pradesh 

*384. SHRI MANKURAM SODI : 
Will the Minister of WATER RESOUR-
CES be pleased to state: 

(a) the nam(.s and number of medium 
and major irrigation projects from Madhya 
Pradesh pending for clearance ; and 

(b) if so, the details of the projects 
and the reasonS for delay in giving the 
clearance in euch case separately? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA) : (a) 
and (b). Comments on ten major and five 
medium projects received from Madhya 
Pradesh have been sent for their compli-
ances. These projects are as under. 

Major projects 

I. Arpa 

2. Bargi Multipurpose 

3. Kolar 

4. Omkarcsbwar Multipurpose 
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5. Thanwar Tank 

6. Pench Diversion 

7. Rajghat Canal 

8. Narmada Sagar 

9, Mahan 

10. Man. 

Medium projects 

1. Bah 

2. Sutiapat 

3. Gej 

4. Barchar 

5. Mahuar. 

[English) 

Separation of religion from Politics 

*385. SHRIMATI PATEL RAMA-
BEN RAMJlBHAI MAVANI: Win the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government propose to 
introduce a Bill for separation or religion 
from politIcs; and 

(b) if so, when? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) and (b). The 
question of separating religion from poli-
tics is a sensitive matter. The Government 
is considering this matter in depth from 
various angles. 

Artificial rains 

*386. SHRI BHATTAM SRIRAMA-
MURTY: Will the PRIME MINISTER be 
pleased to state: 

(a) whether an ambitious project pre-
pared by the Indian Meteorological Depart-
ment in 1975 to Ccluse artificicll rain is 
lying in cold storage; 

(b) whether the report with a financial 
outlay of Rs. 10 crores bad raised hopos of 

settinl artifici.1 rain for drinking water 
and generate hydol power as in USA and 
USSR; and 

(c) the salient features of tbe report 
and the steps proposed in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACB 
(SHRI K.R. NARAYANAN) : (a) No, Sir. 

In August 1974 a report of tho Work-
ing Group on Rain Making Experiment 
set up by the Ministry of Tourism & Civil 
Aviation recommended setting up of an 
Indian Weather Modification organisation 
during the 5th & 6th Five Year Plan 
periods with a finandal outlay of Rs. 10.5 
crores spread over a period of 9 years. 

Severa) steps have been initiated from 
time to time for promoting research and 
applications in the area of weather modifi-
cation. 

(b) and (c). The salient features of 
the report were to establish ao Indian 
Weather Modification Agency for develop-
ing prototype techniques for enhancing 
rainfall by aerial cloud seeding, dynamic 
cloud seeding, suppression of haIl. disper-
sal of fog, etc. Promotion of basic research 
in cloud physics and modelling at research 
institutes and universities was also recom-
mended. 

The experiments conducted by the 
Indian Institute of Tropical Meteorology 
over a period of about 10 years in Sirur 
and Baramati regions of Maharashtra arc 
in the process of critical evaluation. 

Shooting incident in Deihl 

1fi'387. KUMARI MAMATA BANER. 
JEE: 

SHRI KALI PRASAD 
PANDEY: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) tbe number of persons kilJed aod 
injured during the shooting incident in South 
Delhi op 20 October~ 1987; 
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(b) the numder of terrorists involved 
in the shooting incident killed and arrested 
by the police; 

(c) whether an enquiry has been initia-
ted into the incident; 

(d) if so, the details thereof; and 

(e) the steps taken by Government to 
check recurrence of such incidents? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) to (e). In the 
incident of indiscriminate firing by 3 terro-
rists in South Delhi area on the evening 
of the 20 October, 1987, 11 persons were 
killed and 8 sustained injuries. One of the 
terrorists was also killed. 3 cases have been 
registered and investigation entrusted to 
the Special Branch of Delhi Police. 

To meet the increasing threat of terro· 
rism in Delhi, 104 additional peR jeeps 
and J 1 0 motorcyles have been sanctioned 
for the' Delhi Police Control Room. The 
setting up of 25 more police stations 
including one at Chittaranjan1park, 12 more 
police Sub-Divisions and 3 more police 
districts, have also been sanctioned 
recently. These sanctions involve creation 
of about 12,000 more posts and purchase 
of nearly 668 more vehic1es for the Delhi 
Police. 

The Delhi Police have set up 100 
pickets at strategic points with strong barri-
cades and personnel equipped with auto-
matic weapons and wire1ess sets. An 
operational cell to deal with terrorists has 
already been set up. Regular coordination 
meetings are held with the authorities of 
neighbouring States and the intelligence 
agencies to monitor the activities of terro-
rists. The Delhi Police personnel have 
also been trained in the use of modern 
weapons and regular firing practice is 
imparted. 

Exodus from Fiji 

·388~ SHRI SATYENDRA NARAYAN 
SINHA: 

SHRI S. M. GURADDI : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to st~te : 

(a) whether Fiji Indians are leavio, 
that country in the wake of recent events 
there as reported in the Statesman of 4 
November, 1987 ; 

(b) if so, whether Government expects 
another refugee problem on its bands; and 

(c) if so, what steps have been taken 
to stem this tido ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) 
Government has seen reports about Fjji 
Indians migrating to other countries. 

(b) and (c). There is no evidence of 
any tendency on the part of Fiji Indians 
wanting to migrate to India. 

Visit of Indiaa delegation to Moscow for 
workiag group meet on irrigation 

*389. DR. KRUPASINDHU BHOI : 

SHRI BALASAHEB VIKHE 
PATIL: 

Will the Minister of WATER R.E-
SOURCES be pleased to state: 

(a) whether an Indian delegation visi· 
ted Moscow for a m~eting of the Working 
Group on Co-operation in the field of 
irrigation and water management recently; 
and 

(b) if so, the outcome of the discussion 
held? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA): <a> and 
(b). An Indian Delegation visited Moscow 
for the first Meeting of the Working Group 
in October, 1987. At the end of the meet-
ing a Protocol iden tifying areas of Scien.ti. 
fie and Technical Cooperation in the Water 
Resources Sector was signed. A Work 
Plan for the year 1988 and 1989 for an 
exchange of technical personnel and for 
joint research worl\s bas also been drawp 
up. 
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UoUcensed Arms 

·390. SHRIMATI MANORAMA 
SINGH : Will tbe Minister of HOME 
AFFAIRS be pleased to state : 

(8) whether Union Government have 
urged upon the State Governments to take 
stringent measures to check the sale and 
possession of unlicensed arms; and 

(b) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) and (b). 
Central Government have suggested several 
measures to the State Governments and 
U.T. Administrations to curb clandestine 
activities connected witb arms including 
illegal sale and possession thereof, from 
time to time. These measures enjoined 
upon them to : 

(i) Organise effective surprise 
checks 011 the licensed manufac-
turers and dealers; 

(H) Investigate tbeft/losses of arms 
and ammunition frorn various 
sources; 

(iii) Set up specialised investigating 
Units where the crime is 
rampant; 

(iv) Entrust important cases of 
serious nature to the Central 
Bureau of Investigation; 

(v) Set up appropriate machinery 
to colJect inteHigence with 

lAS 

Total No. No. of offi;;ers No. of officers 
of officers belonging to belonging to 

Scheduled Scheduled 
Castes Tribes 

4701 '28 273 

" . 
WrlttelJ An,wers 

regard to illicit manufdcture 
and trafficking in arms and 
ammunition; and 

(vi) Submit periodical returns to 
the Central Bureau of Investi-
gation and the Ministry of Home 
Affairs to evaluate such data 
and take appropriate remedial 
measures. 

Scheduled Castes and Scheduled Tribes la 
lAS aod IPS 

*391. SHRI RAM BHAGAT PASWAN : 
Will the PRIME MINISTER be pleased 
to state: 

(a) the total number of officers in 
Indian Administrative Service and Indian 
Police Service. respectively and the total 
number of officers belonging to Scheduled 
Castes and Scheduled Tribes, separately, 
in eacb of the services; 

(b) the reasons for shortfall of SCs/STs, 
if any; and 

(c) what special steps have been taken 
to fill the reserved vacancies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) The position, 
as 00 1.10 1987. in respect of the Indian 
Administrative Servico, and as on 1.1.1987 
in respect of th~ Indian Police Service is : 

IPS 

Total No. No. of officers No. 0 f officers 
of officers belonging to belonging to 

Scheduled Scheduled 
Castes Tribes 

2439 289 106 
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(b) Shortfall, as far as reservatioll is 
concerned, can only be in respect of the 
vacancies in the direct recruitment quota 
in which there is reservation for candidates 
belonging to Scheduled Castes and 
Scheduled Tribes. As far as the lAS is 
concerned, there is no shortfall. There has 
been no shortage of SC/ST candidates for 
appointment to the IPS but there bas been 
some shortfall because the candidates who 
were offered appointment to the same did 
not join. 

(c) Direct recruitment to the Indian 
Administrative Service and the Indian 
Police Service is made through the Civil 
Services Examination held annually by the 
Union Public Service Commission In order 
to attract more Scheduled Caste/Scheduled 
Tribe candidates to fill the reserved vacan-
cies, various concessions such as relaxa-
tion in upper age limit, relaxation in 
number of chances and exemption from 
payment of fee are alJowed. Assistance to 
take the examination iii also rendered to 
these candidates through the Pro·Recruit-
ment Coaching Centres. Relaxed standards 
are applied in the written examination if 
sufficient number of these candidates are 
not available for the Personality Test. 
These candidates are interviewed separately 
so that they are not judged on the rigid 
standards applied to the general category 
candidates. Further, unfilled reserved 
vacancies, jf any, in a recruitment year are 
carried forward to three sub~equent recruit-
ment years. 

[English] 

Setting up of Software Industrial Estates 

·392. SHRI S. M. GURADDI: 

SHRI G. S. BASAV ARAJU 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government propose to 
set up software industrial estate with 
satellit~ facilities; and 

(b) if so, the main points of the pro. 
posed plan including the locations Where 
~hcse units will be set up ? 
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THE MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) Yes Sir. The 
Government have plans to set up Techno-
logy Park6 for Software Development using 
satellite links. 

(b) An investment amount of Rs. S 
crOfes initiaI1y has been projected for 
setting up of the Technology Parks 
including cost of tbe earth station. It is 
proposed to set up three Technology Parks 
at Bhubaneshwar, Pune and Bangalore 
in the first pbase and at Chandigarh in 
the next phase Such Centres would cater 
to the requirements of software develop-
ment units for 100% export. 

I Indo-US Initiatives 

·393. SHRI H.N. NANJE GOWDA: 

SHRIMATI BASAVARAJES-
WARI: 

WiIJ the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) what art: the nine initiatives agreed 
to between tbe Prime Minister of India 
and US President during the former's 
recent visit to the USA with a view to 
strengthen the bilateral relations between 
the two countries; and 

(b) the follow up steps taken to 
implement them ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI K. NATWAR SINGH) : 
(a) Durin& Prime Minister's visit to 
Washington the following bilateral 
initiatives Were taken: to extend 
the Science and Technology Initiative 
for three years beyond 1988; to 
encourage and expansion in bilateral trade; 
to hold regular bilateral consultations to 
ensure that US super·computer exports to 
India reflect tbe pace of advancins techno-
logy; to take bilateral action to stem drug 
trafficking and abuse; to explore avenues 
in the field of defence-related tecbnolo-

1ti'es; 10 tittdm1ake cooperative research iq 
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agriculture; to increase the availability of 
educational resources about ODe country 
in the other; to encourase ParHatnentary 
exchanges; and to estabHsb a programme 
of felJowships in research institutions in 
both countries. 

(b) These are being followed up at 
official in both countries. 

Bangladesh Infiltrators from PakistaD 

3790. SHRI PRAKASH V. PATIL : 
Will the Minister of HOMB AFFAIRS be 
I)leased to state: 

(a) whether a large number of BaDal ... 
deshi nationals are continuously infiltrating 
into India from Pakistan and a substantial 
Dumber of them are staying in Amritsar, 
Delhi, Bombay and in Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) the steps taken to send them 
back? 

THE MINISTER OF HOME 
AFFAIRS (S. BUT A SINGH): (a) and 
(b). Owing to historical and socio-econo-
mic reason some infiltration does take 
place into ]ndia from Pakistan through 
the border. During the period from 
January to September, 87 BSF had appre-
hended 2879 illegal entrants on Indo-
Pakistan border out of which 2174 were 
pushed back and the remaining 705 were 
banded over to the State Police concerned 
for taking necessary action under the law. 
It may be possible that a few Bangladeshi 
nationals are ilJegally staying in Amritsar, 
Delhi, Bombay and Madhya Pradesh. 
However, Government have no reports 
about any large number of Bangladeshi 
nationals staying in these places. 

(c) Standing instructions to the State 
Governments/UT Administration already 
exist for apprehending illegal BangJadesh 
nationals within th.eir StatejUT and hand-
ing them over to Inspector General, BSF 
Calcutta for being pushed back into 
Bangladesh. 

Cut In allocation for Ju,enUe Justice 
Act, 1986 

3791. SHRI ANIL BASU : Wilt the 
Minister of WELFARE be pleased to 
state : 

(a) whether Government propose to 
make a cut in tbe aJJocatioD for imple-
mentalion of the Juvenile Justice Act, 
1986; and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTBR IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) No, Sir. 

(b) Does not arise. 

Pension to Jawans of Sikh Squadron 
of the list Central India Horse 

3792. PROF. MADHU DANDA .. 
V ATE : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether over one hundred Jawans 
belonging to the Sik h Squadron of the 
21st Central India Horse Corps had refu-
sed to obey in 1940 the orders for board-
ing the ship to avoid fighting for the 
Bntish ; 

(b) jf so, whether about "ne hundred 
of those Jawans were sanctioned in 1972 
freedom fighters' pensions having suffered 
vigorous imprisonment till 1946 wben they 
were released on the eve 'of Indepen-
dence ; 

(c) if so, whether their pensions were 
suddenly stopped in 1975 ; 

Cd) if so, the reasons therefor; and 

(e) whether the affected pensioner. 
have since tiled a writ, petition in Delhi 
Higb Court? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI CHINTAMANI PANIGRAHl) : 
(a) to (e). The question of rec0gnition of 
the Mutiny in the Sikh Squadron of the 
21st Central India Horse in 1940 has been 
considered by the Government at length 
and it has been decided not to recognise 
the Mutiny for the purllose of gran~ of 
Swatantrata Sainik Samman Penl3ion. Only 
31 persons belonging to the 21st Central 
India Horse had applied for srant of 
pension earlier and were granted pen_jon 
erroneousl),. Since this Mutiny bas not 
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been recognised for the purpose of grant 
of Swatantrata Sainik Samman Pension, 
the pensions in an these cases were sus-
pended wben this error came to notice. 
These affected persons have filed a jOint 
Writ Petition in the High Court of Delhi 
and the matter is sub-judice at present. 

Periodical Testing of RadlatloD Level 

3793. SHRI MULLAPPALLY RAMA· 
CHANDRAN : Will the PRIME MINIS-
TER be pleased to state: 

(a) whether Government are regularly/ 
periodical1y testing the vegetation around 
nuclear power stations for possible increase 
in radiation levels; and 

(b) if so, details of periodicity of tests 
aDd the rate of increase in the radiation 
levels, if any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPAR1MENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHR[ 
K.R. NARAYANAN) : (a) Yes. Sir. 

(b) In areas lying within 1.6 kms. to 
3 kms. of Power Stations testing is done 
on weekly basis, in areas between 3 kms. 
to 10 kms. testing is done twice a month 
and in areas beyond 10 kms. upto 30 kms. 
testing is done every three months. 
Monitoring results in and around the 
Power Stations confirm tha t there is no 
increase in radioactivity levels in vege-
tation, milk, fish, meat and other agri-
cultural products etc. in the vjcinity of the 
plants. 

Contributloas to Arrica Fund 

3794. DR .. B. L. SHAILESH : Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) the total amount contributed 10 
far towards the Africa Fund and the name 
of the donor coun tries ; 

(b) tbe amount out of this spent so 
far; and 

(c) how far the activities of the 
Special Committee invested with the res-
ponsibility of organising musical soirees 
all over the world has helped in raising 
tbe funds for this purpose ? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF EXTERNAL Ai'FAIRS 
(SHRI K. NATWAR SINGH): (a) A 
list of countries Who have so far contri-
buted to AFRICA Fund is given in the 
statement below. 

(b) Most of the contributions to tbe 
AFRICA Fund are in kind. Therefore, 
donor countries are in the process of 
identifying projects from the Plan of 
Action and the list of projects 
submitted by the Frontline States and 
liberation movements for bilateral imple-
mentation in consultation with the reci-
pient countries. Donor countries have 
been requested to keep the Fund Commit-
tee informed. 

In so far as India's contribution of Rs. 
52 crores, India has arranged to supply 
some transport equipment and medicines 
to Tanzania valued approximately at Rs. 4 
crores. Orders worth Rs. 1.5 crores for 
supply of essential goods to the ANC 
have been placed on STe. Other projects 
are in various stages of implementation in 
consultation with tbe recipients. 

(c) The Ministry of External Affairs 
has not set up any Special Committee. 

Statement 

India 

Nigeria 

Peru 

Contributions pledged to AFRICA Fund 

Rs. SOO million 

us $ 15 million 

US S 10 milUon 

(in kind) 

(in kind) 

(in kind) 
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Algeria US , 10 million (in kind) 

Yugoslavia US $ 12 million (in kind) 

Argentina US S 3 million (in kind) 

CODlo CPA 100 million (in kind) 

France FF 20 million (in kind) 

Barbados Bd S 100,000 (in cash) 

Djibouti US S 10,000 (in casb) 

Italy Lira 4 billion (in kind) 

Libya US $ 10 million (50% in cash 
J 50% in kind) 

Guyana US S SOOO (in cash) 

USSR Roubles 65 million (in kind) 

Afganistan US S 5000 (in cash) 

Nicargua US $ 50,000 (in cash) 

Nauru Aus. S 10,000 (in cash) 

Bangladesh US $ 10,000 (in cash) 

Mauritius Rs. (M) 500,000 (in cash) 

Maldives US $ 1,000 (in casb) 

Norway NK 10 million (in kind) 

Uganda US $ 100,000 (in cash) 

Philippines US $ 500 (in cash) 

Pakistan Pak Rs. SO million (in kind) 

Sweden SK 140 million (in kind) 

Cyprus US $ 100.000 (in kind) 

Brunei US $ 100,000 (in cash) 

Egypt US S 2 mil1ion . (in kind) 

Nepal US $ 25,000 (in cash) 

,M,layaia US I 2 million (in kind) 

PDR Yemen OS S 150,000 (in casb) 
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Laos us $ 7000 (in casb) 

Vietnam US S 10,000 (in kind) 

Jordan US $ ',000 (in casb) 

Czechoslovakia KSC 5 million (in kind) 

Chief Justices/Judges of Higb Courts 

3795. SHRI SYED SHAHABUDDIN : 
Will the Minister of LA W AND JUSTICE 
be pleased to state: 

(a) the names of High Courts whose 
Chief Justices are from within the State or 
region of jurisdiction ; 

(b) the number of judges from outside 
the State or region of jurisdiction in each 
Biab Court; and 

(c) the procedure for transfer of a High 
Court Judge from one High Court to an-
other '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R BHARDWAJ): (a) As on 
1.12.87. the High Courts of Delhi, Guwa-
hati and Jammu & Kashmir are having 
Chief Justices from within their own Higb 
Courts. 

(b) A statement showing the number 
of Judges (including Chief Justices) in posi-
tion in each High Court from outside as 
on 1.12.87 is given below. 

(c) Transfers of Judges from one High 
Court to another are made ill terms of 
Artjcle 222 of the Constitution in consulta-
tion with the Chief Justice of India. 

Statement 

SI. Name of High Court Judges from 
No. outside 

1. Allahabad 

2. Andhra Pradesh 

3, Bombay 

(As on 1.12 87) 

1 

1 

4. Calcutta 2 

S. Delhi 1 

6. Gauhati 

7. Gujarat 1 

8. Himachal Pradesh 1 

9. Jammu & Kashmir 1 

10. Karnataka 1 

11. Kera]a 1 

12. Madhya Pradesh 2 

13. Madras 1 

14. Orissa 1 

IS. Patna 2 

16. Punjab & Haryana 1 

17. RajasthJD 1 

18. Sikkim 2 

Total: 21 

Developmental Programmes for Tribal. 

3796. SHRI MANIK REDDY: Will 
the Minister of WELFARE be plcasod to 
state: 

(a) the number of developmental pro-
grammes Jauncbed by Union Government 
for the welfare of tribals ; and 

(b) the achievements of these pro~ 
srammes durin. the lalt three years Statel 
U.T. wise? 
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THB DEPUTY MINISTER IN THE 
MINISTRY OF WBLFARE (SHRt GIRl .. 
DHAR aOMANGO): (a) The develop-
mental proarammes executed for tbe wel-
fare of Scheduled Tribes since the besi~ .. 
niD8 of Fifth Five Year Plan cover all 
sectors relevant to tribal development aod 
include programmes for provision of drink-
ing water, educational, health and nutri· 
tional facilities, credit and marketing, soil 
conservation measures and land reclama-
tion. cottage and smaJl scale industries, 
horticulture, dairy development and other 
schemes under poverty alleviation prOlra-
mmes like IRDP and employment lone .. 

ratinl programme such as NRSP and 
RLBOP. These proaramme. are imple-
mented. as on date, throulb 184 Integrated 
Tribal Deve-Iopment Projects, 284 pockets 
under Modified Areas Development Ap-
proach, 47 Clusters and 73 Projects for 
Primitive Tribal communities in 17 State. 
and 2 Union Territories. 

(b) The State/Union Territory.wile 
information on the number of tribal rami-
He. economically assisted throu,b the 
developmental programmes during 1984-8$, 
1985-86 and 1986-87 are liven in the state-
ment below. 

Statement 

No. of families assisted 

States/U.Ts. 1984-85 1985·86 1986-87 

1. Andhra Pradesh 69865 74400 107901 

2. Assam 75954 21151 20431 

3. Bihar 166548 122753 130352 

4. Gujarat 78904 66995 7S858 

s. Himachal Pradesh 5218 3804 5274 

6. Karnataka 9113 12145 10954 
7. Kerala 6157 3433 6711 

8. Madhya Pradesh 254515 196490 241862 

9. Maharashtra 93269 89009 81948 

10. Manipur 10429 4539 4500 

11. Orissa 154239 113299 143000 

12. Rajasthan 67372 61726 86616 

13. Sikkim 1938 2800 38M 

14. Tamil Nadu J1235 10059 1184' 

IS. Tripura J8150 9730 11800 

16. Uttar Pradesh 3155 4496 3373 

17. We~t Benga) 725" 74228 80677 

18. A & N Islands 896 J059 918 

19. Goa, Daman & Diu 976 741 598 

1081088 872851 1028427 
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EcoDDmIe Ad,ancement 01 sea/ST. 

3797. SHRIMATI JAYANTI PAT-
NAIIC. : Win the Minister of WELFARE 
be pleased to state : 

(a) the physical target set during 1986--
87 for the economic advancement of Sche-
duled Caste and Scheduled Tribe families 
under point 11(A) of tbe Twenty Point 
Programme ; 

(b) ~he achievement made during that 
year; 

(c) the various steps taken for the eco· 
nomic advancement of Scheduled Castes 
and Scheduled Tribes; and 

(d) the physical target set for the year 
1987·88 under Point 11(A) of the Twenty 
Point Programme? 

THE DEPUTY M1NJSTER IN THE 
MINISTRY OF WELFARE (SHRI GIRl .. 
DHAR GOMA NGO): (a) and (b). The 
pbysical target set during 1986·87 for the 
economic advancement of Scheduled Caste 
and Scheduled Tribe families under Point 
11 of the Twenty Point Programme and 
the achievements made during that year 
are as follows : 

----------------
Target Achievement 

Scheduled Castes 19,32,115 23,50,753 

Scheduled Tribes 8,34,537 10,27,953 

(c) The main stratogies adopted for the 
economic advancement of Scheduled Castes 
and Scheduled Tribes are (i) Special Com-
ponent Plans of States and Central Minis .. 
tries for Scheduled Castes and (ii) Tribal 
Sub Plans of both States and Central 
Ministries for Scheduled Tribes. There is 
Special Central Assistance by way of 
additionality to both Special Component 
Plans and Triba) Sub Plans. The Sche-
duled Castes/Scheduled Tribes Develop· 
ment Corporations, wherever tboy exist. 
are beinl utilised hl mobilislDl institutional 
resoUrces. The approach in so far as 
,~onomic support for, Scbeduled Castes is 

concerDed is .laraely family orieDted. For 
the Scheduled Tribe. the focus is .1.0 on 
families, but to a considerable exteat 
through area development approach. The 
economic support proarammes taken up 
for both the groups include a,ricuJture. 
horticulture, animal husbandry, vina,e and 
cottage industries, sericulture and small 
businesses. 

(d) The physical targets set for tbc 
year 1987·88 undcr Point 11 of the Twenty 
Poiot Programme are :-

Scheduled Caltes : 20,43,181 families 

Scheduled Tribes: 8,05 191 families 

Exclusion of Non· Tribals from Electoral 
Rolls by Tribes Advisory CouDcil. 

3798. SHRIMATI SUMATI ORAON: 
Wilt the Minister of WELFARE be pleased 
to state : 

(a) whether State Tribes Advisory 
Councils formed under Schedule V of the 
Constitution can recommend the exclusion 
of non-tribals from the eJectoral rolls in the 
tribal areas to evacuate non-tribals to pre-
vent illegal felling of trees and tribal 
unrest; and 

(b) if not, whether suitable instructions 
are proposed to be issued in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO): (a) and (b). Under 
the Fifth Schedule of the Constitutioll, it 
shall be tbe duty of the Tribes Advisory 
Council to advise on such matters pertain-
ing to the welfare and advancement of the 
Schoduled Tribes in the State as may be 
referred to them by the Governor. 

lomtratloDS from Eastern and We5tern . 
Border 

3799. SHRI LAKSHMAN MALLICK: 
WiJl the Minister of HOME AFPAIRS be 
pleased to state : 

(a) the number of infiltrators in India 
duriDIJ each of the lalt two years rrom 
Eastern and W~tern border~ ~eparatel)'; 
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(b) bow many of them are from Bang)a-
desb and the action taken to deport them 
back; and 

(c) how many of them havo been de-
ported during the last one year ? 

ted of indulging in srnuiglini cattle Jiftin •• 
spying ctc. are handed over to tbe State 
police authorities concerned and the re-
maining are pushed back. It is for tbe 
State Oovcrnmen t concerned to wbom tbe 
BSF hands over the persons apprehended, 
to investigate, establish the identity and 

THB MINISTBR OF HOME AFFAIRS nationality of the infiltrators, prosecute 
(S. BUT A SINGH) : (a) to (c). On account and take necessary action under the law 
of various locial, economic and historicaJ ~ .,~ finalJy to deport them after their sen-
r~aSODS. infiltration takes place from ( tfinqes of imprisonment are over. A state-
Pakistan and Bangladesh through borders. I" 1De~t furnishing information about Dumber 
The BSF apprehends persons who try to O. ",tiltrators apprehended, handed over to 
cross the border IHegally. Out of those ..... e police and pushed back durin8 tbe 
apprehended, the persons Who are suspec- years 198' and 1986 is given below. 
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Propol8l to ext.ad tbe term of 
Minority COIDIDI •• loD 

3800. SHRI P. PBNCHALLIAH 
WiU tho Minister of WELFARE be pleased 
to state: 

(a) whether there is any proposal to 
extend the term of present Minorities 
Commission; and 

(b) if so, the details thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI) : (a) and 
(b). The Minorities Commission which 
was set up by the Resolution dated 
12.1.1978 does not have a Jimited term. 
However, the term of office of its Chair-
man and members would not ordinarily 
exceed three years. 

[Trans/ation) 

Irrigation from Gosikhurd Irriga flon 
Project or Vldarbha 

3801. SHRI VILAS MUTTEMWAR : 
Will the Minister of WATER RESOUR-
CES be pleased to state: 

(a) the target fixed for the irrigation 
from Indira Sagar (Gosikhurd) Irrigation 
Project of Vidarbha ; 

(b) whether the water from this 
project wHI be supplied to the drought 
prone areas of Chandrapur, Bhandara and 
Nagpur; 

(c) whether the Government propose 
to take any steps to pay special attention 
to complete this project s.ooo keeping in 
view the famine conditions prevailing in 
the aforesaid areas ; 

(d) if so, tbe details tbereof ; and 

(e) if not, tbe reasons therefor 1 

THE MINrsTER OF STATB OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MIN1S-
TRY OF WATER RESOURCES (SHR! 
RAM NIWAS MIRDHA) : (a) and (b). 
The State Government proposal envisages 
annual irrigation of 1.9 Jakh hectares in 
tile areas of ChaDdrapur. Bhandara, and 
Naspur diatricts. 

(c) to (e). State Government bavo 
made a token provision of RI. J crore for 
this project in tbe Seventh Five Year 
Plan. • 

[English) 

Heavy Water Pleats 

3802. SHRI R. M. BHOYE : Will 
tbe PRIME MINISTER be pleased to 
state: 

(a) whether an ambitious programme 
has been drawn up for D uclear power 
,eneration ; 

(b) if so, the details thereof and the 
quantity of heavy water required for tho 
purpose; 

(c) the steps envisaged to set up 
heavy water plants 00 a crash basis; 
and 

(d) how far these steps will meet the 
power requirements in the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENT OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHR! K. R. NARAYANAN): (a) It is 
proposed to instal 10,000 MWe of nuclear 
electricity generating capacity by 2000 AD. 

(b) to (d). The production capabilities 
of the six operating heavy water plants 
(at Nanga), Baroda, Tuticorin, Kota, 
Talcber and Thal) and the two plants 
under construction (at Manuguru and 
Hazira) are COnsidered sufficient to meet 
the requirement of heavy water for this 
programme. 

[ Tranllation) 

Completion of Westera Ko,i Canal 

3803. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of WATBR 
RESOURCES be pleased to state : 

(a) whether the digging work on the 
Western Kosi Canal in Bihar hal boen 
completed; 
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(b) if not. the prosress made in this 
rtaard 10 far and time schedule for its 
completion ; 

(C) whether the construction of siphon 
system for this canal to carry it across 
Kamla has bocn started ; 

(d) if so, the time bound program-
me for its completion and the details 
thereof; 

Ce) if not, the reasons for delay; 
and 

(f) whether clearance bas been given 
to make this canal pucca upto Shabar 
Ghat and for taking it upto Binipatti via 
Bakrj Canal in the west-C"nd in the South 
via lalle ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIW AS MIRDHA) : (a) to 
(0. Information is being collected and 
will be laid on tbe Table of the House. 

{English) 

Allotment of House Sites in A&N I.laads 

3804. SHRI MANORANJAN BHAKTA: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the number of house sites allotted 
in the Andaman & Nicobar Islands during 
past three years Tehsil-wise ; 

(b) whether all the allottees have 
been liven physical possession; and 

(c) if not, the reasons ther.for? 

THE MINISTER OF STATE IN 
THB MINISTRY OF HOMB AFFAIRS 
(SHRI CHINTAMANI PANIGRAHl): 
(a) Details of bouse sites allotted durin. 
past three years Tehsil-wise are given 
in tbe statement below. 

(b) No. Sir. 

(c) In some cases, complaints are 
recei ved a,ainst sucb allotment, which 

bolds up handin"takinl over possOIsion 
of House sites till such complaints aro 
scrutlniaed/invest1aated. 

Statement 

Name of Tohlil Year No. of boule 
sites allotted 

1. Diglipur 1984-8S 25 

1985-86 49 

1986-87 Nil 

74 

2. Mayabunder 1984·85 269 

1985 86 187 

1986·87 45 

501 

3. Ranpt 1984-85 764 

1985·86 392 

1986-87 363 

1519 

4. Ferralanj 1984·85 177 

1985-86 144 

1986·87 1043 

1364 ---
s. Port Blair 1984-85 70 

1985-86 19' 

1986-87 183 

272 --...... 
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Discover, of Proteins at Ceatre for 
Cellular Molecular Biology 

3805. SHRI K. RAMACHANDRA 
REDDY: WiU the PRIME MINISTER be 
pleased to state : 

(a) whether there is globaJ interest in 
discoveries of two proteins in seminal fluid 
at Centre for Cellular Molecular Biology, 
Hyderabad as claimed by its Director; 

(b) whether six nobel laureautes have 
been invited to India to scrutinise these 
achievements; and 

(c) if so, details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMEN r. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN) : (d) Yes, 
Sir. Significant interest has been aroused 
in international scientific circles in a 
protein discovered 111 the bovine seminal 
fluid by Centre fOl Cellular Molecular 
Biology (CCMB) 

(b) and (c). No, Sir. Severa) weU-
known scientists including Nobel Laurea-
tes were invited to participate in scientific 
meetings arranged at the time of the 
formal dedication of the Centre for 
CeJlular Molecular Biology's Jaboratory 
building complex by the Prime Minister. 

"Tangmi" Tribe in ST lAst 

.3806. SHRI SUDARSAN DAS : win 
the Minister of WELFARE be pJeased to 
state : 

(a) whether Government have taken 
any final decision on the demand of the 
"Tangmi" tribal community of Borak 
Valley in Assam for inclusion in the list 
of Scheduled Tribes: 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE DEPUTY MtNISTER IN THE 
MINISTRY OF WELFARE (SHRI 
OUUDHAR GOMANGO) : (a) to (c), 

Certain proposals in the cOlltext of tbo 
proposed comprehensive reviiion of the 
lists of Scheduled CClstes and Scheduled 
Tribes are under coosideration. Further, 
amendment in the existlllg lists of 
Scheduled Castes and Scheduled Tribes 
can be done only througb an Act of 
Parliament in view of Articles 341(2) and 
342(2) of the Constitution. The details in 
this regard cannot be disclosed in public 
interest. 

Untouchability OJfences 

3807. SHRI HARIHAR SOREN: Wi)) 
the Minister of WELFARE be pleased to 
state: 

(a) whether Government have taken 
steps for the speedy trial of untouchability 
offences; 

(b) whether the states have been 
advised to set up Special Cells/Squade to 
supervise pro~ecution cases under Protec-
tion of Civil Rights Act; 

(c) if so, the steps taken by different 
States in thIs regard in 1986·87 and in 
1987·88 so far; and 

(d) how many cases h lve been settled 
and justice done to Scheduled Ca!tes and 
Scheduled Tribes in these States during 
t ha t period ? 

THE DEPUTY MINlSTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). 
Yes. Sir. All the State G..>verllrn.;nts/UT 
Administrations have been advised to set 
up Special CelJsjSqudde and Special Court& 
for ensuring speedy trial of untouchability 
offences cases and eKercising supervision 
over prosecutions under Protection of Civil 
Rights Act, 1955. So far NlOeteen Statesl 
Union Territories with sizable Scheduled 
Caste populations have already set up 
such Cells. Special Courts have been set 
up in the States of Andhra Pradesh. Bihar, 
M'\dbya Pradesh. Raj.lsthan, Tamil Nadu 
and Orissa. 

(c) and (d). As required under Section 
15(4) of the Protectloo of Civil Riehts 
Act, 1955, a report on the working of this 
Act and the measures taken by the Centre 
and St~lt~ Governments is placod OQ th~ 
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Table of both tbe houses of Parliament 
every year. The Jast report that is for 
the caJander year 1985 was laid in the Lok 
Sabha on 18.3.1987 which contains infor-
mation to the extent of the year 1985. 
Similar reports covering the period 1986-87 
and 1987-88 would be placed when due. 

Family Courts 

3808. SHRI N. DENNIS: Will the 
Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the name~ of States where family 
courts have been set up ; and 

(b) the steps taken to set up such 
family courts in the Union Territories? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) Family 
Courts have been set up in the States of 
Rajasthan, Uttar Pradesh and Karnataka 

(b) Centrdl Government have issued 
notifications under section 1(3) of the 
Family Courts Act extending the Act to 
the Union Territories of Delhi, Pondicherry 
and Andaman and Nicobar Islands. Union 
territory administrations have been 
requested to set up Family Courts early. 

Implementation of suggestions by National 
CODvention on Water 

3809. SHRI CHINTAMANI JENA : 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether the National Convention 
on Water waS held recently in New Delhi; 
and 

(b) if so, the details of tbe steps taken 
to implement the suggestions made in the 
conventhn? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : <a) and (b). The first 
Nation.) Water Convention, which was a 
cooperative effort of Government depart-
ments, Public Sector agencies and profes-
sivnaJ institutions aDd associations, was 

.. held in November. 1987 at New Delhi, to 
provide a common forum for specialists in 
concerned disciplines for ex;cbange of ideas 
on the development and management of 
water resources. State Governments and 
other concerned agencies win consider tbe 
suggestions made by this convention for 
implementation. 

Nuclear power generation programme in 
cooperation with USSR and Fraace 

3810. SHRI PRATAP BHANU 
SHARMA: Will the PRIME MINISTER 
be pleased to slate: 

(a) whether USSR and France have 
offered financial and technical cooperation 
to India in the field of Nuclear Power 
generation programmes; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN) : (a) Yes, 
Sir. 

(b) The technical, economic and other 
aspects of the Soviet offer are under consi-
deration. The offer of Nuclear Power 
Plants by France is preliminary in nature 
and has not yet reached the stage of a 
formal proposal. 

[ Tran,lation) 

EfI'orts made to start survey work In 
Nepal area for construction of 

Pancbeshwar Project 

3811. SHRJ HARISH RAWAT : Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(,l) whether Government have been 
making efforts at the diplomatic level to 
solve the problem in regard to starting the 
survey work in Nepal area for the cons-
truction of Panchcshwar Project and tbe 
joint utilisation of W..lter resources by India 
and Nepal; and 
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(b) if so, the details thereof aDd the 
reaction of the Nepal Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SURI RAM 
NIWAS MIRDHA) : (a) Yes, Sir. 

(b) In the discu~sions held with HMO 
Nepal in September, 1984, Nepal expressed 
that they had taken positive steps for 
expedHing feasibility study of the project. 
This will be tak('n up again in the next 
meeting to be heJd shortly. 

(English] 

Foreign aid to SAARC 

3812. SHRI TARIQ ANWAR: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether India has strongly opposed 
any foreign aid to SAARC; and 

(b) if so, the reasons thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
tSHRI K NATWAR SINGH): (a) and 
(b). India's position is not against foreign 
aid to SAARC per se but that SAARC 
should first use its OWn reSources for eacb 
project that it undertakes. Only in those 
cases where aid for a specific project is 
not available within the region should 
external financing be considered at the 
initiative of SAARC itself. 

Employment to handicapped in Puhllc 
Uodertaklngs 

38J3. SHRI V. S. KRISHNA IYER : 
Will the Minister of WELFARE be pleased 
to state : 

(d) whether certificate issued by the 
surgeons/physicians of major hospitals 
recognised by the Indian Medical CouDcil, 
to the physically handicapped employees 
are not considered by the Central Public 
Sector Undertakings for aivina special 
alJowan~e; and 

(b) if so, tb. reme Jial measur.:s pro-
posed in this rel~rd ? 

THE MINISTBR OF STATB IN 
THE MINISTRY OF WELFARE (OR. 
RAJENDRA KUMARI BAJPAI : (a) 
and (b). The certificates issued by tho 
concerned Department of a Governmont 
Civil Hospital are accepted for purposes 
of gi viag any conc .!'ssions to the physically 
handicapped persons by the C~ntrcd 
Public Sector Undertakings. If a Govt. 
Civil Hospital is outside the station of 
posting, actual tr .;\velli r g allowance to 
the maximum of T A admissible ia 
reimbursed The period of journey and 
stay at such hospital is treated as duty. 
The certificate issued by any non-
governmental hospital is not accepted for 
such purposes. 

Import of Pistols frolD Sweden 

3814. SHRI S. JAIPAL REDDY; Will 
the Minister of HOME AFFAlRS be 
pleased to state: 

(a) whether Government have entered 
inlo a deal with Sweden for purchase or 
pistols for meeting the requirement of 
police forces; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) No, Sir. 

(b) Does not arise. 

!Translatio,,] 

Achievements 01 C-DOT 

3815. SHRI JITENDRA PRASADA: 
WiU the PRIME MINISTER be pleased to 
slate : 

(a) the purpose fur which centre for 
Development of Telematics was aet up aod 
when it was set up; 

(b) the financial provision made for it 
sillce its inccptiOD to date ),carwise; a. 
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(c) the achievements of this institution 
as compared to the targets fixed and the 
details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K. 
R. NARAYANAN) (rt) Center for 
Development of Tclematics (C-DOT) was 
established in August, 1984 as registered 
scientific society to develop initially 
electronic swithching systems technology 
aDd telematics technology subsequently. 

(b) A financial pro\ ision of Rs. 35 
crores was made for C-OOT's first mission. 
Year-wise expenditure of the project upto 
Sept. '87 is as below : 

Year Actual Expenditure 

1984-85 Rs. 1.50 crores 1 
I Total: 

1985-86 Rs. 12.61 crores I Rs. 
~ 30.67 1986-87 Rs. 10.94 crores I 
I crores. 

1987-88 Rs. 5.62 crores J 
---------------

(c) C-DOT has practica1Jy ac(.omp-
lished its objective by developing a family 
of digital electronic exchanges, as below, 
Within the stipulated time and amount: 

1. 128 Port 
EPABX 

2. 128 Port 
RAX 

-Technology already trans-
ferred to over 30 manu-
facturers and is produc-
lionised by ovt:r J S out of 
them. 

-Technology under transfer 
to 10 manufacturers and 
being productioniscd by 
ITI, Bangalore. 

3. S12 Port 1 
MAX 

J Te(.hnology has been 

I developed H nd field 4. J6000 1 
Port MAX r mod~ s are under trial at 
S t I DeIhl Cantt. and Vlsoor-ys em. 
( . 't' I , Banga)ore exchanges 1m la equ- . 
'ipment for I respectively. 
4000 lines) J 

Besides product development C-DOT 
bas accomplished a great deal in establish-
ment of sophisticated R&D infrastructure, 
development of human resources, vendor 
development, technology transfer and pro-
ductionisation. 

[English] 

Rural automatic exchanges in Keral. 
by C-DOT 

3816. SHRI VAKKOM PURUSHO-
THAMAN : Will the PRIME MINISTER 
be pleased to state : 

(a) whether some rural automatic 
exchanges have been installed in Kerala 
on trial basis by C-DOT; 

(b) jf so, where these have been 
installed; 

(c) whether any assessment of the p~J­
formance of thc~c exchanges have bee., 
made; 

(d) jf so, the details thereof; and 

(e) whether any programme h~lS been 
formulated for setting up of such exchanges 
in tbe rural areas ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND MINJSTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. 
R NARAYANAN): (a) No, Sir. 

(b) to (d). Do not arise. 

(e) It has been programmed to install 
C-DOT Rural A utomatic Exchanges (RAX) 
in the rural areas. 

Funds to States for post matric 
scholarships 

3817. SHRI M. L. JHIKRAM ~ 

SHRI ARVIND NETAM : 

Will the Minister of WELFARE be 
pleased to state : 

(a) Whether Union Government 
provide funds to States for post .. matric 
acho Jarsbips; 
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(b) if so, whether Government also 
give permission to States to spend some 
part of this amount on scholarship 
administration; 

(c) if so, the percentuge of the amount 
allowed to be spent thereon; and 

(d) if not, the reusons thereof? 

THE DEPUTY MINISTER IN T~-IE 
MJNJS-r RY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) Ye't Sir. 

(b) No Sir. 

(c) Docs not arise. 

(d) As the scheme is implemented by 
the State Governments, the expenditure on 
its administration is met by tbem from their 
own funds. 

Urban-Rural Disparity in Incumes 

3818 DR. A. K. PATEL: Will the 
Minister of PLANNING be pleased to 
state : 

(a) whether 20·Point Programme 
and other Rural Development schemes are 
p]unned to reduce disparities in urban 
rural incomes; and 

(b) if so, what was the rural and 
urban per capita income ratio when the 
20 Point Programme was initiated and What 
it is now? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMENTA-
TION (SHRI SUKH RAM): (a) The 
major thrust of the 20-Point Programme, 
Which was initially started in \975 and 
subsequently revised in 1982 and rest-
ructured in 1986 is eradication of povery, 
raising productivity, reducing income in-
equalities and removing social and econo· 
mic disparities and improving the quality 
of life. The special programmes for rural 
development namely, Integrated Rural 
Development Programme (IRDP), 
National Rural Employment Programme 
(NREP) and Rural Landless Employment 
Guarantee Programme (RLEGP) are also 

aimed at creatinl self-employment apport .. 
unities and wage-employment opport-
unities in the rural areas and to alsi.t the 
rural poors in generating higher income. 
In the Seventh Plan these programmes 
are being continued at an accelerated 
pace. Emphasis is also laid on accele-
rated ugricu) tural growth. developing the 
potential of dry land farming and adop-
tion of special measures to increase the 
productivity and income of sma)) and 
marginal farmers. These programmes will 
help in reducing disparities in rural and 
urban incomes. 

(b) The ratio of rural-urban per 
capita income according to estimates 
compiled for 1970·71 was I: 2.4. No 
corresponding radio is available for the 
subsequent years. 

[ Translation] 

Increase in Freedom Fighters PellSton 

3819. SHRI KAMLA PRASAD 
RAWAT: Will the Minister of HOMB 
AFFAIRS be pleased to state: 

(a) whether Government propose to 
increase the pension of the freedom 
fighters; 

(b) if so, the likely extent of increase; 
and 

«(') if not, the reasons therefor '1 

THE MINISTER OF STATE IN THP, 
MINISTRY OE HOME AFFAIaS 
(SHRI CHINTAMANI PANIGRAHI): 
(a) to (c). Some suggestions to increase the 
freedom fighters' pension from Rs. 500/-
p.m. to Rs. 750/- p.m. and from Rs. 800/-
p.m. to Rs. 1000/. p.m. in the case of 
ex-Andamans political sufferers have been 
received by the Government. 

Lok Adalats Orgaalsed in Muzaffar-
nagar and DijDor Districts 

3820. SHRI AKHTAR HASAN: Will 
the Minister of LA W AND JUSTICE be 
pleased to state : 

<a> tbe names of the pJaces in Muza .. 
«amasar and Bijnar districts c,f Uttar 
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Pradesh where Lok Adelats Were organised 
indicating the numb4!r of times tbese 
adalats were organised tbere ; 

(b) the district .. \\ise number of cases 
disposed of by these Adalats ; 

(c) after how many days Lok Adalat 
is held ugain at a place where it has been 
organised ear her ; and 

(d) the reasons for not organising 
.even a smgle Lok Adalat So far in 
Kairana (Muzaffdrnagdc) so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): As per 10-
formation aVailable With the Committee 
for Implementing Legal Aid Schemes. 

<a> The position with regard to hol-
ding of Lok Adalats/Legal Aid Camps at 
MuzaiJarnagar and BJjnor Districts is as 
undet : 

(8) Legal A.id Camps: 

s. No. District Places Date 

1. Muzaffarnasar Kukrha 25.2.84 

Rehana 8.9.85 

Shyamali 5.1.86 

HQ Muzaffar- 24.5.87 
nagar and Kairana 

(b) Lok Adalata 

Muzaffar- 28.9.86 
nagar 

(a) Legal Aid Camps 

N.lJlbabad 31.1.82 
15.9 85 
19.1.86 

Nagina 28.2.82 

BJjnor HQ 29.7.84 

Kudrabad 10.2.8S 

(b) Lok Adalats 

Chandpur 19.10 86 

Bijnor HQ 22.12.85 
29.3.87 

(b) 6'34 cases in Muzatrarnagar and 
1887 cases in Bijnor were disposed of by 
Legal Aid Camps and Lok Adalats. 

(c) There are no time-limits pres· 
cribed The District Legal Aid Committee 
arranges to hold Lok Adalats depending 
upon the circumstances and requirements 
of the District. 

(d) Even though no Lok Adalat has 
been organised in Kairana, one LClJal Aid 
Camp was organised in Village ShyamaJi 
of Tehsil Kairana (Muzaifarnagar) on 
5 1.86 and another at Kairaoa in Munsif 
Magistratets Court on 24.5 87. 

(English] 

Budget allocations for Atomic 
Eaergy Programme 

3821. DR V. VENKATESH : Will the 
PRIME MINISTER be pleased to state: 

(a) the precentage of Science Budget 
spent on nuclear energy programme, 
Space programme and higher education on 
science during the Seventh Plan so far; 

(b) percentage of budget allocations 
of the Atomic Energy Programmes spent 
on environmental safety from radiation; 
and 

(c) the present output of electricity 
from the dtomic power stations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) to (c) Infor-
mation is being collected and will be laid 
OD the Table of tbe HOUH, 
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Irrigatloa Projects of Bihar 

3822. SHRI RAM BAHADUR 
SINGH : Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) the number of irrigation projects 
proposed in the Seventh Plan for this State 
of Bihar; 

(b) the number of projects; completed, 
under completion and abaudoned ; and 

(c) the main reasons for abandoning 
of half completed projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MJRDHA): (a) to (c). S major 
and 15 medium neW irrigation schemes 
have been provided outlays in the VII 
Plan and these schemes aJ e under pro-
gress. 

Infiltra tion 

3823. SHRI BANWARI LAL 
PUROHIT: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether infiltrators in large numbers 
from neighbouring countries have been 
stealthily sneaking into several parts of the 
country; 

(b) whether such infiltrators are 
reported to be indulging in different kinds 
of criminal and anti-national activities; 
and 

(c) if so, the facts thereof and the 
action taken or proposed to be taken in 
the matter? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) Owing to his-
torical and socia-economic reasons, 
aome infiltration does take place in-
to India from Pakistan and Bangla-
desh through the borders. Ho\\ ever t 
there does not appear to be any J.ITgC 

scale infiltration into India from these 
countries. 

(b) and (c). During the period from 
Jan. to Sept. 87. 2879 infiltrators were 
apprehended by asp on Indo·Pak border 
out of which 2174 were pushed back and 
the remaining 70S were handed over to 
State Poli~e concerned for taking neces-
sary action under tbe Jaw. SimiJarJy. 
during the same period, 23103 infiltrators 
were apprehended on Indo-Bangladesh 
border, out of which 21961 were pushed 
back and the remaining 1142 were handed 
over to the State police. The BSF appre-
bends persons who try to cross tbe border 
illegally. Out of those apprehended, the 
persons who are suspected of indulging in 
smuggling, cattle Hfting, spying etc. are 
handed over to the State police authorities 
concerned and the remaining are pushed 
bnck. It is for the State Govt. concernod 
to whom the BSF hands over the perSODS 
apprehended, to investigate, establish the 
identity and nationality of the infiltrators, 
prosecute and take necessary action uJ1der 
the Jaw and finally to deport them after 
their sentences of imprisonment are over. 

Import of Electronics Items 

3824. SARI P.M. SAYEED : Will the 
PRIME MINISTER be pleased to state: 

(8) the time by which all electronic 
goods will be produced in India; and 

(b) the estimated amount of foreign 
exchange being spent annually on import 
of electronic goods, both finished products 
and components? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ~CIENCE AND TECH· 
NOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRl K.R. NARAYANA N): (a) There 
is no plan to produce all electronic goods 
in India. The aim wiH be to produce to 
maximum extent possible based on 
requirement both internal and for export 
and 00 techno-economic viability. Some 
import wiJI a]w:1Ys be there 

(b) The estimated imports of electro-
nic components during 1987·88 will be 
Rs 235 crores c.i.f. and that of raw mate-
rials would be approximately Rs. J1S 
crores c.Lf. 
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3825. SHRI SAMBHAJIRAO KAKA. 
DB: Will tbe Minister of WATER 
RESOURCES be pleased to state : 

(a) Whether Government have given 
clearance for construction of a Dam on 
Dihaog, Subansiri in Assam; 

(b) whether the construction work has 
started and the amount of central assi .. 
stance sanctioned for the first phase of the 
construction ; and 

(c) when the project is likely to be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATB IN THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) to (c). The 
Brahmaputra Board is attending to the 
observations of the various Centra) 
Appraising Agencies. Inter-State issue.; 
relating to submergence and sharing of 
costs and benefits by the basin States have 
to be resolved. Also, the clearance of 
these projects from environmental angle 
and under Forest Conservation Act, 1980, 
is yet to be obtained. 

RaJgbat Inter-State Project 

3826. SHRI ARVIND NETAM : Will 
the Minister of WA fER RESOURCES be 
pleased to state : 

(a) the total cost of Rajgbat Inter .. 
State Project and the Madhya Pradesh's 
share in it ; 

(b) whether the Rajgbat Project is 
likely to be completed as per schedule; 

(c) if not, the reasons therefor; 

(d) the area that will be benefited in 
Madhya Pradesh from this Project through 
canal net work; and 

(f") the details of the canals and the 
llkely period of their completion? 

THE MINISTER. OF STATE OF 
THE. MINISTRY OF TEXTILES AND 
MINISTER OF STATE IN THE 
MINISTRY OF WATER RBSOURCBS 
(~HRI RAM NI WAS MIRDHA): (a) to 
(c). The approved cost of the Inter-State 
Rajabat Dam Project is about Rs. 123 
Clores. This is targetted for completion 
by March, 1992. The Madhya Pradesh 
Government bas to bear 50% of the 
cost. 

(d) and (e). An area of over 1.1 lakh 
hal wilJ progressively get irrigation benefits 
subject to the availability of resources in 
the next Plan. 

Holding of Seminar by Ford Foundation 
in Srinagar 

3827. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Ford Foundation 
held a Seminar in Srinagar recenLly on 
American Constitution and Democratic 
systems; 

(b) if so. Whether eminent persons like 
Chief Justice of India participated in the 
Seminar; and 

(c) if so, Government's reaction to 
allowing a Foreign agency to conduct such 
seminars which are not relevant to the 
work of the voluntary agencies they are 
helping '1 

THE M1NISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH); (a) to 
(c). Ford Foundation did not boJd any 
Seminar in Srinagar recently on the 
'American Constitution and Democratic 
Systems:' However. the Indian Instjtute 
of Public Administration, Jammu & 
Kashmir Regional 1ll'anch bad organised 
a seminar on "The American Constitution: 
GU8rantor of Freedom" in Srinagar from 
September 26 to 29, 1987 in collaboration 
with the United Stalt's lnfDrmation Service. 
The Chief Justice of India inaugurated 
thi$ seminar on September 26, 1987. 
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CIe~ to Tel1ll8 G8", Pr-Ject 

3828. SHRI C. MADHA V REDDI : 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether the requisite information 
for tbe clearance of TeJugu Ganga Project 
in Atldhra Pradesh has since been received 
from the State Government ; and 

(b) if so, the time within which the 
clearance to the Tolugu Ganga Projoct 
will be given '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA): (a) 
No" Sir. 

(b) Does not arise. 

Request by Sri Lanka to send lAS Officer 
to Jafl'na 

3829. SHRIMATI GEETA MUKHER-
JEE : WiJl the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

<a> Whether there was any request 
from Sri Lanka Government to send lAS 
officers to Jaffna to help in administrative 
matters ; 

(b) if so, the details thereof; 

(c) number of lAS officers sent and 
are to -be sent; and 

(d) how long they wiJl remain there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATW AR SINGH) : (a) No, 
Sir. 

(b) Does not arise. 

Cc) and (d). Four lAS Officers have 
beeD sent to Jaffna to assist the IPXP in 
matters such as relief supplies. rehabili-
tation, otc. They will remain as 1001 as 
the IPKF requirCl theit assistance. 

Trade Volaal altd V.oluntary Welfare 
Organisations reeel,IDI Foretaa 

Contribution 

3830. SHRI C. JANGA REDDY 
Will the Minister of HOME APFAIRS 
be pleased to state : 

<a> the names of trade unions aDd 
prominent voluntary welfare organisation. 
which have received foreign contributions 
during each of the last three years; and 

(b) the amount so received in each 
case in each of the above years. the name 
of the donating country and the purpose 
of donation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) and (b). It i. 
not possible to give information in respect 
of trade unions as trade union Wise infor-
mation is not maintained. 

As on 3 t .10.87 there are 11660 associa-
tions which are registered under the 
Foreign Contribution (Regulation) Act 
1976. The amounts received by them 
during the year 1984 and 1986 are as 
follows :-

1984-Rs. 253 98 crores. 

1986-Rs. 434.10 crores 
(As On 18.8.87) 

It is not possible to furnish information 
in respect of foreign contributions received 
by 'prominent' voluntary welfare or,~ni· 
sations, as the term 'prominent' need. to 
be defined. 

Agreement with Nepal for Promotloa of 
Economic and Commercial Tie. 

3831. SHRI BHADRESWAR TANTI: 
DR. V. VENKATESH: 
SHRI BALASAHEB VIKHB 

PATIL : 

Will the Minister of EXTBR.NAL 
AFFAIRS be pleased to state: 

(a) whether any agreement for tbe 
promotion of the economic and commtr. 



8' 
cial des tbrou,b joint ventures and 
projects has been siancd by India and 
Nepal; 

(b) if so. tbe salient features thereof; 
and 

(c) whether both sides have agreed to 
explore the scope of greater Indian 
participation in projects in Nepal in various 
fields? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a> Yes, 
Sir. An agreement to establish an Indo-
Nepal Joint Commission Was signed on the 
20th June, 1987. 

(b) It seeks to strengthen mutual 
understanding and cooperation and create 
an umbrella body to oversee such opera .. 
tion. 

(c) Yes. Sir. 

Comprehensive Programme for upliftmeDt 
of Trlbals 

3833. SHRI PARASRAM BHAR· 
DWAJ: Will the Minister of WELFARE 
be pleased to state: 

(a) whether Government are consider .. 
ing any proposal to launch a comprehen· 
sive proaramme for the upliftment of the 
tribals in the country; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARB (SHRI 
GIRIDHAR GOMANGO) : (a) and 
(b). Programmes under tbe Tribal Sub-
Plan strategy adopted from the Fifth 
Five Year Plan are fairly comprehensive 
and will continue to be implemented for 
the development of tribal areas and the 
tribal people. 

Programme to Upgrade the AdmlDistrat'on 
of Tribal Areas 

3834. SHaI K. PRADHANI: Will 
the MiDlster of WELFARE be ploased to 
.tate : 

<a) whether Government have any 
prolramme to uPJrade the Administration 
of tribal areas ; 

(b) the method of up.radin, the 
administration ; and 

(c) the result achieved so far? 

THE DEPUTY MINISTER IN THE 
MINJSTRY OF WELFARE (SHRI 
GIRIDHAR OOMANGO) : (a) to (c). The 
Government had appointed a Group in 
1978 whose recommendations form tho 
basis for the administrative arrangements 
and personnel policies in tribal areas. The 
Committee has recommended a series of 
measures which would be required for (a) 
attracting the right kind of personnel and 
(b) for strengthening the project level 
administration These include-crea tion 
of sub-cadres of the personnel posted in 
tribal areas. creation of physical facilities, 
adequate financial and administrative 
delegation of powers, monetary and non-
monetary incentives, training of the staff' 
posted to these areas etc. These were 
commended to tbe States for implementa-
tion and are being pursued further. For 
the upgradation of tribal area administra-
tion, the Finance Commissions have also 
been aWarding srecial funds for granting 
compensatory allowances to the personnel 
posted in these areas and for creation of 
infrastructural facilities. For the period 
J 98S .. 89, Rs. 88.70 crores has been allo .. 
cated. 

Restricted InDer Line in Ladakh 

3835. SHRl P. NAMGYAL : Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) Whether areas across Changla Pass, 
beyond Upsbi toward Keray.Nyoma in 
Cbaogthang and entire Nubra valley of 
Ladakh are falling in the restricted "inner 
line" and closed to Foreigners as well as, 
Indian nationals other than the residents 
of Ladakh unless proper permission is 
obtained from Government ; 

(b) whether many private truck owners 
and drivers engaged for Defence supply 
mission, arc operatioa in the forward res-
tricted areas of Ladakb without any proper 
permi •• ioD from the competent autbority; 
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(c) whether engagement of sucb 
uDscreened persons in the sensitive border 
areas is not considered security risk; and 

(d) if so, the stops Government propose 
to take to stop undesirable elements from 
enterinl the restricted inner line ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARA M): (a) to (d). The 
information is being collected and will be 
laid on the Table of the House as soon as 
received. 

DeterminatioD of Inter·se Senlorlt,. 
3836. SHRI N. DENNIS: Will the 

PRIME MINISTER be pleased to state 
the steps taken by the Government to 
issue orders regardtng determination of 
inter-se seniorny among various catego-
ries of employees in pursuance of the 
observations of the Division Bench of the 
Supreme Court on 26 April, 1983 in 
Janardhana v~ Union of India case ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

GRIBVANCBS AND PENSIONS (SHRI 
BIRBN SINOH ENGTI) : Neces~ary revis .. 
ed orders for determiDina intcr .. ae seniority 
amODS direct recruits and departmental 
promotees ill the light of Iltte,. (llio, tile 
Supreme Court judgement in question, were 
issue vide Office Momorandum No. 3'014/ 
2/80- Bstt (D) dated 7th February 1986 a 
copy of Which is laid on the Table 01 tb. 
House. (Placed in Library. See No. LT 
5460/81J. 

[Translation] 

Allocations to Bihar for the Welfare.' 
sCa/srl 

3837. PROF. CHANDRA BHANU 
nEVI: Will the Minister of WELFARB 
be pleased to state: 

(a) the funds allocated to Bihar 
Government for the welfare of Scheduled 
Tribes and Scheduled Castes during 1985-
86 and 1986-87 ; and 

(b) the amount spent by Bibar Govern-
ment. head-wise ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHR.I 
GIRIDHAR GO MANGO) : (a) and (b). A 
Statement is given below : 

Statement 

Centrally Sponsored 
Schemes 

1 

1. Special Central Assistance to 
Special Component Plan 

2. Special Central Assistance to 
Tribal sub-Plan 

3. SC Development Corporation 

4. Post-malrie Scholarship Scheme 

(Rs. in crores) 

1985-86 1986-87 
Allocation Exp. Allocation Exp. 

(Central Share) (Central Share) 

2 3 4 

17.88 7.86 16.11 14.16 

19.64 18.62 20.66 14.40 

0.96 0.96 0.96 0.96 

0.95 0.9' 0.94 0.94 
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5. Gir Is' HOltels for SCa 

6. Books Banks Schemes for SCI 
ST students studyina in Medical 
and Engineering Colleges 

7. Pre-matric scholarships scheme , 
for the children of these enaBged 
in unclean occupations. 

8. Coachina & Rl1ied scheme for 
SC/ST candidates 

9. Girls Hostels for ST. 

• This includes State Govt's share also. 

[Engllrlh] 

ReiatlODI with Latin-American Countries 

3838. SHRI D.P. JADEJA : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the mectsures being taken by Indian 
Embassies, to ensure better relations with 
Latin American countries ; 

(b) the steps taken to improve acade· 
mic and trade relations with tbose 
countries to foster better relations ; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) to (c). 
Government's policy is to seek close 
relations with the countries of Latin 
America in all fields, including culture and 
trade. Our Missions have been takin. 
necessary steps to promote bilateral trade 
by furnishina necessary information 
relatins to trade and commerce, including 
trade and tender enquiries, extendina 
suitable assistance to visiting delesations 

2 3 4 5 

. 0,98 0.20 0.08 0.16· 

0.03 0.10 0.03 0.06· 

0.03 0.05 0.03 0.06· 

0.03 0.06* 
(No Iuch proposals 
were received from 
the State Govt ) 

No 0.18 0.18 
proposal 
received. 

and providinl relevant market information 
from time to time. 

Bilateral academic exchanges are 
inc1uded in the CuI tural Exchange Agree-
ments. Such Agreements have been 
entered into with Argentina, Brazil, 
Colombia, Cuba, Guyapa, Mexico. 
Nicaragua, Peru and Venezuela. 

Our Missions play an active role in pro-
motion in bilateral exchanges by keeping 
in close touch with the Governments of 
their accreditation, Chambers of Commerce 
and Industry, business houses etc. and 
with academic institutions and departments 
concerned with education and culture. 

Ameodmeat to SC/ST Lilt 

3839. SHRI UTTAM RATHOD : 

SHRI GANGA RAM: 

Will the Minister of WELFARE be 
plearsed to sta te : 

(a) whether the proposals for addition 
and deJetion of certain Castes from tbe 
Scheduled Cas te and Scheduled Tribe Lilt 
is pendiD8 with Government; 



(b) If 80, the teAsons for not takiq 
step. in tbi. direction 10 far ; aDd 

(c) the reasons for deletlODs in each 
case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WBLFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) to 
(c). The proposals received are being exa-
mined in consultation with the concerned 
State Governments. Further, any amend-
ment in the existing lists of Scheduled 
Castes and Scheduled Tribes can be done 
only through an Act of Parliament in view 
of Article 341 (2) and 342(2) of the Con-
stitution. 

Bomb Explo.ion iD I ndlan High Com-
mission's Regional Office in Kaad, 

3840. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI V. TULSIRAM : 

WilJ the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether a bomb of high velocity 
exploded in Indian High Commission's 
regional office building in Kandy, Colombo 
on 25th October. 1987 ; 

(b) if so. the Joss of life and property 
suffered in tbe incident ; 

(c) whether any investigation have 
been made ; and 

(d) if so, the findings of tbe investi-
gation '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) Yes. 
Sir. 

(b) There was no loss of life. The 
buildina of tbe Assistant Higb Commission 
Was extensively damaged. 

(c) and (d). The Sri Lanka Government 
bas investiaated tbe incident, but hal Dot 
reacbed &OJ 80al cobclullonl. 

Alloeatio •• for COIIIIII8ud Area 
DeYeloJUlleat Proar ..... e 

3841. SHRI AMAL DATTA : Will 
the Mini.ter of WATER RESOURCES bo 
plealed to state : 

(a) the finances allocated by the Central 
and State Governments for command area 
development proarammes with details of 
the allocation to tbe various components 
of the programmes with State-wise break 
up for the Seventh Plan period; and 

(b) since When the programmes have 
been started and what has been their 
success till date State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TBXTILES AND 
MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NJWAS MIRDHA) : (a) aDd 
(b). FinanCIal allocations under the 
Command Area Development Programme 
are made for the Programme as a 
whole. The allocations envisaged in tbe 
Seventh Plan for this programme arc set 
out in Statement I below. 1 he programme 
was started during the Fifth Plan period. 
Statewise figures of progress achieved under 
principal components of the proaramme 
are given in Statement II below. 

Statemeat I 

OutlaYI on Command ~,ea Development 
Programme lor the Seventh Plan period 

(Rs. in crores) 

51. Stau~s/UTs Seventh Plao 
No. outlay 

1 2 3 

l. Andbra Pradesh 110.50 

2. Assam 10.00 

3. Bihar 35.00 

............. 
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4. 

S. 

6. 

7. 

8. 

,. 
10. 

11" 

12. 

13. 

81. 
No. 

I 

J. 

2. 
3. 
4. 

5. 

6. 

7. 
I, 
t. 

"rIt, .. ~ b.~tIHt "',ltle" J. ... 
14. Puojab 16.00 

3 
IS. Rajastban 99.12 

Oujarat 60.67 16. Tamil Nadu 40.00 

Haryana 86.2S 17. Uttar Pradesb 107.00 

Himachal Pradesh 3.00 18. West Ben,al 9.00 

Jammu & Kashmir 5.50 19. Dadra & Nagar Haveli 2.15 

Karnataka 47.00 20. Goa, Daman & Diu 6.6.5 

Keral. 29.00 
Tota) States & UTs 1170.71 

Madbya Prade.h 161.96 

Maharashtra 319.91 
Central Sector 500.00 

Manipur 3,00 

Orissa 19.00 Grand Total 1670.71 

Statement II 

Cumulative achievements under principal components 0/ C.A.D Programme 
upto March 1987 

(Thousand hectares) 

Name of Statel UTs Achievements upto March 1987 

¥ 

Construction Land Implementation 

2 

Andbra Prad esb 

Assam 

Bihar 

Oujarat 

Harysna 

Himachal Pradesh 

Jammu " Kashmir 
Karnataka 

lteraJa 

of field Levelling/ of warabandi 
channels sh..lping 

3 

697.6.5 

17.14 

1182.78 

630.17 

47.13 

1.89 

20.49 

834.1S 

11.S1S 

4 

309.40 

1.78 

176.04 

24.50 

19.76 

541.33 

s 

]009.20 

17.83 

62.35 

373.13 

]05.09 

1.15 

19.00 

113.04 

6.54 
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10. Madhya Pradesh 

11. Mabarashtra 

12. Manipur 

13. Orissa 

14. Rajasthan 

IS. Tamil Nadu 

16. Uttar Pradesh 

J7. West Bengal 

18. Goa 

19. Dadea & Nagar Haveli 

Total: 

Filling up the Posts of Chairman aDd 
Maaaging Directors in Public St'ctor 

) 

3842. SHRI ARUN KUMAR NEHRU: 
Will the PRIME MINISTER be pleased 
to refer to the reply given to Un starred 
Question No. 741 on 11 November. 1987 
regarding Public Sector Undertakings with-
out Chairman and state the period over 
which the 20 public sector companies are 
without Chairman and Managing Directors, 

3 4 

678.74 44.13 180.65 

684.09 S5S.62 168.80 

11.35 2 IS 6.60 

203.17 11.19 50.99 

464.62 71.90 167.40 

203.9' 14.68 

372.46 8.80 932.29 

27.65 2.97 

1.23 0.04 0.23 

4.80 

9444.97 J769.61 3229.2 

and the realODS for not filliag up the posts 
timely of each units? 

THE MINISTBR OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOMB AFFAIRS 
(SHRI P. CHIDAMBARAM): A state-
ment is liveD below. 

StatemeDt 

Vacancies of Chief Executlvelln Public Sector Undertakings 

SI. Name of tbe post/enterprise 
No. 

1 2 

1. CMD. Bharat Leather Corporation 

2. CMD. Hindu.tan Paper CorpD. Ltd. 

Date of vacancy <as por 
information collected 
from the Mini.try) 

3 

01.12.8fi 

01.08.86 



b~CBM.Ea. 2.. l", 

I 2 3 

3. MD, Bharat Pumps & Compressors Ltd. 19.06.87 

4. MD, Scooters India Ltd. 26.12.86 

5. MD, Bharat Wagon & Engg. Co. Ltd. 01.08.86 

6. CMD, Indian Telephone Industries Ltd. 01.01.87 

7. CMD, NTC (UP) Ltd. 28.11.8S 

8. CMD, NTC (MS) Ltd. 24.11.86 

9. CMD, NTC (MN) Ltd. 28.02.86 

10. CMDs Hospital Services Const. Corpn. New post 

11. MD, Nagaland Pulp & Paper Mills Ltd. 21.04.87 

12. MD, Indian TourIsm Dev, Corpn. 18 03.87 

13. MD, Karnataka Antibiotics Ltd. 08.09.87 

14. Chairman, Minerals & Metal Traiding Corpn. 18.09.87 

15. CMD, Engineering Projects (I) Ltd. 

16. CMD, Cotton Corpn. of India Ltd. 

17. Chairman, State Trading Corpn. 

18. MD. Modern Food Industries (I) Ltd. 

19. MD. Bbarat Brakes & Valves Ltd. 

20. MD, Bharat Process & Mech. Engg. Ltd. 

The reasons for deJay In appointing 
Chairman and MD, in the public $ector 
units are that the selections ror such posts 
are to be made by the Public Enterprises 
Selection Board after folioWlOg the pres-
cribed procedure and the Board's 
recommendations are to be processed by 
the Administrative Ministries/Departments 
concerned with the Public Enterprises and 
final appointments are made only with the 
aJ)proval of the Appointments Committee 
of the Cabinet. Further aPPolntments can 
be made only after getting vigilance 
clearance, verification of character and 

25.09.87 

24.09.87 

08.10.87 

29.09.87 

16.04.87 

31.01 85 

antecedents of individuals prior to their 
appointments and completing other for-
rnaUties. In certain cases. persons with 
specialised skills are to be spotted through 
preas advertisements, which takes time. 
Delays also occur where persons selected 
take time or fail to join. 

Officiating arrangements have already 
been made in regard to exis~jng vacancies 
so that the work of these enterprises does 
not suffer and the selection process for 
flUiDS these vacancies is also in rull swiG,_ 
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Ca .. R ....... ." Dell .. Pollee 
w_.'.eeu 

3843. SHRIMATI PRABHAWATI 
GUPTA : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) the number of dowry complaints 
regi.tered by Delhi Police Women Cell 
SiDC'C its commencement upto September, 
1987 ; 

(b) the action taken against the cu)-
prits ; and 

(0) the steps taken to improve the 
functioning of the ceJl ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Smce tbe setting 
up of the Women's Cell in 1983, upto 30th 
September, 1987, 9392 complaints have 
been received by the Cell. 

(b) Compromise was brought about in 
'074 cases and 3788 complaints were filed 
for want of sufficient evidence. Prosecu-
tion under sections 498·A/406 IPC and the 
Dowry Prohibition Act Was recommended 
in 824 cases. 

(c) In addition to the Women's Cell 
at tbe Police Headquarters, similar cells 
have also been set up at tbe district Jevel. 
The Cell monitors the progress of invcsti· 
aation/prosecution of cases of crime 
&lainst women. 

(Tran,ltltlon] 

Committee Oft Mishr. Commission Report 

3844. DR. CHINTA MOHAN: 

SHRI BALWA~T SINGH 
RAMOOWALIA : 

Will tbe Minister of HOME AFFAIRS 
be pleased to state : 

(a) whetber the Committee appointod 
OD the recommendation a of Mishra Com-
JDilliOD haw submitted any report ; 

(b) if so. the details thereof: and 

(c) ,he action taken by Government 
thereon? 

TilE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIR.S : (SHRI 
CHINTAMANI PANIGRAHI): (a) and 
(b). One of the three Committees consti. 
tuted in pursuance of the recommendations 
of Justice Ranganath Misbra Commission 
of Inquiry under the Cbdirmaoship of 
former Home Secretary, Delhi Adminis-
tration has already submitted its report. 
The conclusions/recommendations of the 
Committee are given jn the $tatemeot 
below. 

(c) 429 widows have been issued 
Jetters of appointment in various Govt./ 
Semi-Govt. orgdnisations in Delhi in relax" 
ation of age and educational qualificatiol1s. 

It bas been recently decided to give 
ad-hoc relief at the rate of Rs. 400/.. per 
month to riot affected widows who could 
not be provided any employment or Who 
are incapable of doing any job and to riot 
affected persons above the age of 60 years 
who have lost their earning/would be 
earning members. Total 490 applications 
have been received out of which in 19 c •• os 
ad-hoc relief has already been sanctioned. 

Statement 

The conclusions/recommendations of 
the Committee are as follows :-

(i) number of dead in tbe Novem-
ber 1984 riots is 2733 ; 

(Ii) ita addition to other benefita suit-
able Govt. employment should be 
offered to the eligible widows or 
one member from each family in 
relaxation of rules pertaining to 
age, educational qualifications and 
work experience: 

(Hi) old age pension of Rs. $00/. per 
widow should be sranted in .ucb 
cases where the widow I. of mote 
than " yearl of ale aDd DO cm-
ployment bas been aiven to widow 
or one of her SOil, 



(Iv) A stipend oJ Rs. SO/- por child be 
aiven to the children while study· 
iDa in scbool and college 
respectively. 'of those killed ill 
riots. 

(v) the work of the Relief Commis· 
sioner should continue. 

(Engll.th] 

Census of Minor Irrigation Works 

3845. SHRIMATI D.K. BHANDARI: 
Will the Minister of WATER RESOUR-
CES be pleased to .tate : 

(a) whether a complete census of all 
minor irriaation works has been undertaken 
in the country for the first time ; 

(b) if 80, the details of works and 
objectives of this census ; 

(c) estimated cost of this scheme; and 

(d) when this census will be completed? 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS .. 
TER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) Yes, Sir. 

(b) With a view to providing a sound 
data base, the scheme envisages compre .. 
hensive enumeration of sources of minor 
irrigation and assessment of the areas 
irrigated. 

(0) Rs. 3.5 crores. 

(d) The census is scheduled for 
completion in 1988. 

Ratloaa) distribution of Water between 
the user States 

3846. SHRI VJJAY N. PATIL: WiJl 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) whether Government have formu-
lated water management strategies due to 
recurrence of drought conditions in 
various parts of the country; 

(b) if so. dotails thereof; aQd 

(c) tbe details of tae radQaad diltri .. 
butiOD of water betWeq tho user States 
and development of wa~er shed. fot 
augmenting tbe re.cbarae pot.ntialies aDd 
to reduce evaporation lossol ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF TEXTILES A.ND MINIS. 
TER OF STATE IN THB MINISTR.Y OF 
WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) and (b) Provision 
of irrigation facilities . is found to be an 
important measure for drouaht proofinl 
and with a view to expediting completion 
of irrigation projects in drought prODe 
areas. additional drought relief a9sist8nce 
has been given in the Plan for complotioQ 
of some iden lifted projects. 

(c) The distribution of inter-State 
water between USer States is lovernod by 
awards and inter-State agreements aod 
understandings. Soil conservation and 
afforestation programmes have been ta\:cn 
up in the country and are expected to 
augment recharge potentialities. Use of 
chemical retardants is being tried at some 
pJaces to reduce evaporation losses from 
small reservoirs. 

Travel facilities to elder citizen. 

3847. SHRIMATI USHA CHOU .. 
DHAR Y : Will the Minister of WELFARE 
be pleased to stat e : 

(a) whether elderly are provided facility 
of travel in raIlway traios and buses at 
concessional rates in several developed and 
developing countries and also in lOme 
places in India; 

(b) whether Government propose to 
extend similar concessions to elderly people 
in the country; and 

(c) if so, when and tbe details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) AJtbough 
no complete information on this subject is 
available some sort of travel concessions 
are know to be extended by local authori-
ties in certain developed couDtries. 

(b) There is no such proposal under 
consideration of Central Govt 

(c) Does Dot arise. 



ApI.H. for (IJRItraction of cauaIt I. , Om. 
3848. 'SHRI SRIBALLAV PANI· 

GRAHl: Will the Minister of WATER. 
RESOURCES be pleased to state : 

(a) the amount of Central assistance 
given during the last three years for the 
construction of canals in Orissa; 

(b) the number of canals constructed 
in Orissa during the period and the 
acreage of land being irrigated thereby; 

(c) whether any directions have been 
given recently by Government to the 
Orissa Government for the construction of 
additional canals; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RA M NIWAS MIRDHA) : (a) 
Irrigation schemes are planned. funded 
and implemented by State Governments 
and Central assist~nce is given in the form 
of block gr,mls and loans and it is not tied 
to any individual scheme or sector. 

(b) The ongoing major and medium 
irrigation projects which have been parti-
ally completed have created an additional 
irrigation potentia) of 29,000 ha (antici-
pated) during 1985·87 and a target of 
34,000 ha has been fixed for 1987-88. 

(c) and (d). An additional outlay of 
Rs. 22 crores has been earmarked under 
drought assistance for expediting the 
completion of certain ongoing irrigation 
'Works in drought affected areas, during 
the Plan. 

Per capita consumption of vegetables. 
eggs, rruits etc. 

384~. KUMARI D. K. THARA 
nEVI: Will the Minister of PLANNING 
be pJeased to state: 

, , (a) the per capita per day consumption 
of coarse grains, vegetables, fruits, eggs, 
Alb! 1~~ ~eat aad white meat; aO,d 

(b) the steps taken to iDcr .. the per 
capita consumption of tbose iteDlJ ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND MINI .. 
STER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM) : (a) Accordin8 
to the Diet· Atlas of India (1971). brou.bt 
out by the National Institute of Nutrition 
(leMR), Hyderabad, the per capita per 
day consumption of coarse grains. vege- ~ 

tables, fruits, eggs, fish, etc. at All India 
level is estimated as follows: 

Millets and other cereals 109 ams. 
(except Rice and Wheat} 

Leavy vegetable 21 gms. 

Other veactables 71 ams. 

Fruits 10 glll8. 

Meat, fish and t:gg. 14 Ims. 

(b) To Improve the consumption of 
coarse grains, vegetable. fruits, eggs, fisb, 
red meat and \\hitc mea t several pro-
grammes have been taken up in the Sixth 
and Seventh Plan periods. Plan programme 
in agricultural sectQt are concentrating on 
improving the qualitative and quantitative 
aspects of crop production. For boosting 
the production of millets and other coarse 
grains, emphasis is being placed on dry I 
rainfed farming. Suitable verieties and 
proper management practices are being 
evolved for growing maze and sorgum in 
rabi season. For raising the production of 
fruits and vegetables a programme of 
integration of horticulture with agriculture 
has been initiated in hill and tribal region, 
dry land aod other agro-climate zones of 
the country. Work on control of chronic 
maladies concerning mango, apple, citrus, 
auava, vegetables. etc. are proposed to be 
taken up on a mission oriented basis. 
Major emphasis is being given on the pro" 
gramme of poul try for raising tbe produc-
tion of eggs and also meat. It is also 
proposed to strengthen state poultry fartn' 
Tun by public and private sectors for taldna 
up scientific breedinl in en and brotl~ 
strains for gotting optimum production aDd 
supply of parent stock to the fa~~ef~, 



Adequate attention is being given to tbe 
development of animal husbandry. and 
sheep rearing Pig production scheme. are 
proposed to be taken up in an intensive 
manner in selected N E. region where 
consumption of pork is biab. For the pro-
duction of hygienic meat, slaughter houses 
in metropolitan and other cities are being 
modernised Hnd improved. To ensure an 
effective animal health cover, disease 
surveillance, c finical diagnositic facilities 
and monitoring is being improved. 

Besides, post harvest technology in 
preserving, processing and marketing is 
being given due attention to minimise the 
Josses and ensure proper and fresh supply 
to consumers. Public distribution system 
is being expanded rapidly by making the 
cereals and other food items, in general, 
available to the weaker sections. Simul-
taneously, efforts are being made to 
improve the purchasing power through 
various employment and income generation 
programmes under rural development and 
other sectors. 

Electronic goods exhibitions beld in 
Paris and Munich 

3850. SHRI PRATAPRAO B. 
BHOSALE : Will the PRJ ME MINISTER 
be pleased to state : 

<a> whether Indian electronic com .. 
poneDts manufacturers participated in 
International Exhibitions of electronic 
loods held at Paris and Munich; 

(b) if so, details thereof; 

(c) Whether this participation wouJd 
help in any way to increase country's 
electronic exports and production; 

(d) if so, details thereof; and 

(0) steps Government propose to take 
to increase electronic goods export and 
bridge the technological gaps ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) Yel, Sir. 

(b) Trade Fair Authority of 1041. 
(TFAI) had coordinated the lndiau parti-
cipation in ELECTRONICA 486. Munich 
during November, 1986 and loternatioDai 
Electronic Components Exbibition in Paris 
during November, 1987. 

The folloWing electronic companies/ 
orBanisations have participated in tbese 
two exhibitions: 

(A) ELECTRONIC.4 186, Munich 

1 Applied Electronics Limited. 
Thana 

2. Continental Device India Ltd., New 
Delhi. 

3. Office or the Development 
Commissioner, SBEPZ, Bombay. 

4. Uptron India Limited. New Delhi. 

(B) Internation;1 Electronic Component' 
Exhibition, Par;6. 

1. Jagran Micro Motors Ltd •• Kanpur 

2. Samtel (India) Ltd., New Delhi. 

3 Office of the Development 
Commissioner, SEEPZ, Bombay. 

4. Punsumi India Ltd., Jaipur. 

Constituents of ELCIN.4 : 

s. Alcon Electronics Pvt. Ltd., 
Nasik. 

6. Continental Device India Ltd., 
New Delhi. 

7. EJcompo Electronic Industries 
(Pvt ) Ltd., Madras. 

8. Hindustan Conductors Pvt. Ltd .• 
Bombay. 

9 lyoti Ceramic Industries Pvt. Ltd •• 
Nasik. 

10. M C. Engineerina Co. Pvt. Ltd., 
New Delhi. 

11. MiUal International, New Delhi. 
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12. !'LA ComponCDt., Bombay. 
~ 

13. Suchitra Electronics Pvt. Ltd., 
Hyderabad. 

14. Western India Enterprises Ltd,. 
(Electronics Divn.), Poona. 

IS .. Vileal Hybrid &. Electronics Ltd., 
New Delhi. 

(c) and (d). Participation in Interna· 
tional Electronic Exhibitions aimed at pro-
viding opportunity to Indian manufacturers 
and exporters to expose aod publicise 
their products not only to importers, 
buyers and deaJers in West Germany and 
France, but also in the Western Europe 
relion. This wouJd lead to increased pro-
duction of electronic components and 
equipments and growth of exports from 
tbe country. 

(e) The policies in electronics have 
been liberalised with a view to making 
the industry modern and technologicaJly 
progressive. A number of steps have been 
taken to increase country's electronics 
exports. Some of these are : 

(i) Continued review of incentives 
available for exports. 

(ii) Setting up a separate Electro-
nics and Computer Software 
Export Promotion Council. 

(iii) Setting up of a Task Force and 
a Standing Committee to review 
the present st~tus and suggest 
measur~s for deveJopment of 
electronics exports and to pro-
vide a forum foc interaction 
with potential exporters. 

Government is also following the' 
stratesy of identifying thurst products and 
bavin. cODtinious dialogue with companies 
baving export potential with a view to 
helpinl them to achieve higher export 
Saures. 

Water-Jogging due to CbambaJ Irrigation 

3851. SHRI MAHENDRA SINGH : 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) wbether Jar,e area. falling in the 
command of existing major surface iniaa .. 
tiOD projects of Chambal and Tawa are 
reported to be water IOlged; and 

(b) if so, preventive measures adopted 
and strategy chalked out to reclaim lucb 
areas 1 

THE MINISTER OF STATE OP THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RA M NIWAS MfRDHA) : (a) and 
(b). Certain areas jn the command of 
Chambal and Tawa projects are reported 
to have been water logged. The State 
Government have initiated necessary mea-
sures to reclaim the area. 

Freedom Fighters cases from West Heap) 

3852. DR. PHULRENU GUHA: 
Will the Minister of HOME AFFAIRS be 
pJeased to state : 

(a) tbe number of cases of Freedom 
Fighter's pension pending from West 
Bengal; and 

(b) the steps proposed to dispose of 
the pending cases without delay ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI): 
<a> As a result of special drive undertaken 
last year and efforts made since then all 
excepting 42 pending cases from West 
Bengal have been disposed off. 

(b) The State Government are beins 
periodically reminded to furnish their 
report/recommendations. These cases will 
be decided as and when State reports arc 
received. 

Theft Incidents in Lodhi ColoD), 
3853. DR. G. S. RAJHANS : Will 

the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to 
Unstarred Question No. 2906 on 14 AUlust. 
1987 regarding theft incidents in Lodbi 
Colony and state : 

(a) the action taken by the police-
authorities to trace out the culprits in the 
remaining theft cases; and 
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(b) if no action hal been taken, tbe 

reasons thereof ? 

THB MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GItIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINIS-
TRY OF HOME AFFAIRS (SHRt p_ 
CHIDAMBARAM): <a) and (b). Out of 
the 10 cases, 3 cases have been worked 
out. of which 2 cases are pending trial in 
the Court. The remaining 7 cases have 
been sent as untraced as no clue was 
found. As and when any clue comes to 
notice, these cases will be re-opened and 
lep) action taken. 

ClearaDce for Irrigation Projects from 
Uttar Pradesb 

3854. SHRI SALEEM I. SHERVANI : 
Will the Minister cf WATER RESOURCES 
be pleased to state: 

(a) the number and names of medium 
and major irrigation projects in Uttar 
Pradesh w~lich have been given clearance 
during the Sixth and Seventh Five Year 
Plan period ; 

(b) the irrigation projects on whicb 
construction work has started and the 
amount spent so far on them; 

(c) whether any target has been fixed 
to complete these projects; and 

(d) if so, the details thereof? 

T.HE MINISTFR OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA): (a) 
The irrigation projects, only major ones, 
approved are : 

1. Modernisation of lachura Dam. 

2. Bhimgoda Project. 

3. Sa-jnam Dam Project. 

(b) An amount of Rs. 1500 crores was 
spent on the irrigation projects in Uttar 
Pradesh upto the end of SbUb Plan. 

loa 
(c) and (d). Over 39 projects are Iitely 

to be completed in the current Plan. 

Dlitoveries made duriRg reoareb at 
N. I. O. Goa 

385S. SHRI MULLAPPALLY R.AMA-
CHANDRAN: Will the PRlMB MINIS .. 
TER be pleased to state the details of 
discoveries made through research by the 
National Institute of Oceanography, Goa 
during the last three years ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT 'ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN): National 
Institute of Oceanography (NIO), Goa 
has made a number of contributions in the 
areas of Physical, Chemical. Biological, 
Geological & Geophysical Oceanography. 
Marin Instrumentation, Ocean Engineering 
and Energy from the sea. The salient 
achievements during the la.;t 3 years 
arc : 

~ 

1. Polymetallic nodules: 

The results of surveys conducted 
for polymetallic nodules in the 
Central Indian Ocean Basin led 
to India's recognition as the first 
country to be registered as 
'Pioneer Inve&tor' to have exclu-
sive mining rights. 

2. Prepared geochemical maps show-
ina the distribution of sediments 
with "'AI, *Fe, ·Ti, ·Mn and 
*Ni of western continental shelf 
of India. 

3. Surveys for Umenite p!acera con-
taining titanium and vanadium 
in 13 bays off Ratnagiri have 
indicated inferred reserves of 12.5 
m.t. 

4. Development of a new technique 
for the culture 0/ green mu.ssel, 
on ropes on floating rafts which 
gives a yield of 480 tonnesl 
hectares/year With possibility of 
3 harvests in a year and a profit 
of 181 % on capital investment. 
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TlUt tecbDoloIY bas been demons-
trated for commercial exploita-
tion. 

5. Development of techno·economi-
cally feasible method for commer-
cial product/o" of Art~mia - a 
brine shrimp as food. The trials 
show a high rate of return on 
investment (61%) nnd low opera-
tional cost. 

6. Studies of the Gulf of Kutch 
resulted in the discovery of 
dynamic barrier effect phenomena 
associated with strong tidal 
currents which could be significant 
in the development of tidal 
power. 

7. Marine Instruments developed i.e. 
Current meters. Wave and tide 
recorders, automatic weather 
station. ocean data Buoy and 
bathythermograph, are being used 
by the Institute and other 
agencies. 

A large number of organjsations have 
benefitted from NIO's Work. The major 
among them are ONGe. Port Trusts. 
Indian Navy, Industries Jooked near shore, 
Bombay Municipal Corporation and 
Central & State Government departments. 
NIO. Goa received Rs. 2.6 crores on 
account of sponsored/consultancy work 
durin8 the period. 

• AI-Aluminium 

-Fe-Iron 

-Ti-Titanium 

• Mn-Manganese 

·Ni-Nickel 

Proposal to change 'Bombay' into -Mumbal' 

38S7. SHRI MULLAPPALLY RAMA-
CHANDRA N : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether sanction has been sought 
by Mabarashtra Govt. to change the name 
of 'Bombay' to 'Mumbai' ; and 

(b) if 10, the decision taken i1l1hla 
teaard? 

THE MINISTER OF HOMB 
AFFAIRS (S. BUTA SINGH) : (a) Yes, 
Sir. 

(b) As a matter of policy. the Govern-
ment of India have not been agreein. to 
the proposals for the change in the names 
of villages, towns, cities mereJy OD srounds 
of local patriotism or for linguistic re8.Jonl 
or for satisfying local sentiments. 

Indian Judicial Service 

3858. SHRI SYEn SHAHABUDDIN 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) the progress made towards the 
establishment of the Indian Judicial 
Service; 

(b) th e proposed structure of the 
Service; 

(c) the posts proposed to be encadred 
in each grade of th e Service ; and 

(d) the date by which the service is 
likely to come into existence? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) to (c). 
The exact details reJating to the All 
India Judicial Service have not been 
finalised. 

(b) It is not possible to indicate allY 
definite date. 

Agreements on Foreign Cooperation 

3859. SHRI SYED SHAHABUDDIN : 
Win the PRIME MINISTER be pleased to 
state: 

(a) names of countries with wbom we 
have agreements for co-operation in tho 
fieJd of Science & Technology; 

(b) number of Indian scientific aDd 
technological personnel deputed to those 
countries under tbe agreements, and vice .. 
versa; 
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(el the value of scientific equipments 
lupplied to tbole countries under the 
all'eemenu and vice-versa ; aod 

(d) number of Indian trainees sent to 
each country under the agreement and 
vice-versa ? 

THB MINISTBR OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTBR OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN) : (a) List 
of countries with whom agreements for 
cooperation in science & technology 
are in existence is given in Statement-I 
below. 

(b) In areas other than Space during 
the Jast three years 1081 Indian S & T 
personnel were deputed abroad while 1219 
S & T personnel from foreign countries 
came to India. In the area of Space, 243 
Indian personnel were deputed abroad 
and 63 foreign personnel were deputed to 
India since the signing of various agree-
ments in this field. This does not include 
the exchange visits taking place between 
India and USA and India and USSR each 
year. 

(c) Equipment worth over Rs. 7 crores 
has been acquired by Indian institutions. 
No equipment has been supplied from the 
Indian side. 

(d) In areas other tban Space and 
Defence, the number of Indian trainees 
sent to various countries during the past 
three years is as per tbe list given in 
Statement·I1 (a) below. In the area of 
Space. the figures indicated in (b) above 
are mostly for trainees with the break-up 
for various countries given in Statement II 
(b) below. 

Statement I 

Countries with whom arrangemenl8 of 
S& T cooperation exist 

1. Agrentina 

2. Australia 

3. BaDaladesb 

4. Brazil 

5. Bulaaria 

6. Canada 

7. Cuba 

8. Czechoslovakia 

9. Denmark 

10. Democratic People R.epublic of 
Korea 

11. E. E. C. 

12. Egypt 

t3. France 

14. F.R G. 

IS. G.n.R. 

16. Hungary 

17. Indonesia 

18. Iraq 

19. Italy 

20, Japan 

21. Jordan 

22. Mexico 

23. MongoJia 

24. The Netherlands 

25. New Zealand 

26. Niaeria 

27. Norway 

28 .. Pakistan 

29. Peru 

30. Poland 

31. Republic of Korea 

32. Romania 
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33. SAA&C 

34. Saudi Arabia 

35. Sri Lanka 

36. Sudan 

37. Sweden 

38. Trinidad & Tobago 

39. Thailand 

40. Turkey 

41. UK. 

42. U.S.A. 

43. U S.S.R. 

44 VietQam 

45. Yugoslavia 

46. Zambia 

47. Zimbabwe 

48. Mauritius 

Statement II (a) 

Number of Indian Traillees sent abroad 

Canada 11 

France 6S 

FRO 3S 

Hungary 1 

The Netherlands 16 

Norway 13 

U.K. 49 

U S.A. 55 

U.S.S R. 2 

Number of Foreign Traineel to India 

U.S.S.R. 4 

Stat_eat D (b) 

Number o/Indian Trainee! Jent Qbroad 

France 88 

F.R.G. ISO 

U.K. s 

Number 0/ Foreign Trainees 10 India 

France 8 

F.R.G. so 
U.K. 

Local Employees in Foreign Diplomatle 
Mi"sloBS 

3860. SHRI SYED SHAHABUDDIN : 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the number of local employees in 
foreign diplomatic missions in the country. 
mission-wise and category-wise; 

(b) whether Government have pres-
cribed any standard terms and model 
agreement for such employment; 

(c) whether any violations of such 
agreements have come to the notice of 
Government ; 

(d) whether any case of employment 
without such agreement has come to the 
notice of Government; and 

(e) if so, tho remedial action taken by 
Oovernmen t ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) The 
total number of local employees in foroisn 
diplomatic Missions in New Delhi is 32S8. 
Details of local employees MissioD-wi~ 
and cateBory-wise is given in the State .. 
ment laid on the Table of tbe Houso. 
{Placed in Library, See No. LT 5461/87]. As 
regards local employees of fllreign diplo. 
matic Missions located outside Delhi, ill. 
formation is beina collected and will be 
placed on the Table of the House as 100. 
as it is available, 
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(b) Government have formulated some 
luidelines and had circulated thcse to 
foreiln diplomatic Missions In India in 
1975. Details are Biven in the statc-
ment laid on the Table of the House. 
[Placed In Library. See No. LT 5461/87J. 

(c) Therc are no agreements and 
hence the question of violation does not 
arise. 

Cd) Question does nOl arise. 

(e) QUe~tioD docS not arise. 

Water from Shah Nahar Project 

3861. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
WATER RESOURCES be pleased to 
state: 

(a) whether any steps have been taken 
to implement the agreement between the 
States of Punjab and Himachal Pradesh 
for tbe construction of Shah Nehar Project 
so a8 to provide 228 cusecs of water to 
such areas of District Kangra a~ have been 
adversely affected on account of the con-
struction of the Shah Nehar for irrigation 
in Punjab; and 

(b) if so, the total e1tpenditure and 
the likely perjod of construction of the 
canals/dlstribution channels and the likely 
dates i'y which the project wouJd be 
sanctioned and taken up for construction '1 

THE MINISTER OF STATE IN THE 
MINiSTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIW AS MIRDH A) : (a) and (b) The 
Government of Himachal Pradesh have 
submitted a pro.ifQt report for Rs. 49.3 
crores for utilisation of 228 cusec of 
water from Shah Nehar Project for irriga-
tion of areas in Himachal Pradesh. How-
ever, this estimate has not heen prepared 
10 consultation with the Government of 
Punjab. as required in the inter-State 
agreement of 4.8.1983. Comments of the 
Government of Punjab are required before 
the project proposals are finalised. The 
Government of India have recently written 
to the Government of Punjab on the 
uraent need to earmark 228 cusec out 

of Punjab's share in surphas Ravi-Beas 
waters for utilisation in Himachal 
Pradesh. 

LlberaliBation of Swatantrata Salnlk 
Samman Pension Scheme 

3862. PROF. NARAJN CHAND 
PARASHAR : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the scheme for the award 
of SWatantrata Sainik Samman Pension 
has been liheralised a number of times 
since its inception ; 

(b) if so, the exact nature of libera-
lisation effected each time a)ongwith the 
dates and scope of each Iiberalisation ; 

(c) whether the freedom fighters who 
went underground durmg the struggle and 
Were detained in any jail were also made 
elIgible by one such laberalisation and if 
so, the date thereof; 

(d) number of such underground 
freedom fighters who helve since been 
awarded the pension and the nature of 
evidence provided by them ; and 

(e) the number of such freedom 
fighters, district-wise, from Himachal 
Pradesh. where cases have been reco-
mmended by the StJte Government but 
are still pending for clearance with Union 
Government and the IIkeJy date by which 
they would be disposed of " 

THE MINISTER OF STATE IN THE 
MJNISTR Y OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) to 
(c). The Freedom Fighter's Pension 
Scheme was taken up in 1972 on the 
occasion of the Silver Jubilee of Indepen .. 
dence. The Scheme was liberaliscd and 
renamed as Swatantrata Sainik Samman 
Pension Scheme in 1980. Some of the 
more important liberalisations effected 
from time to lime are as follows : 

(i) Deduction of the amount of State 
pension from the Central pension 
was dispen<.ed wilh from 1.10 .. 76. 

(ii) The income ceiling of Rs. 5000/-
per annum for eligibility for pen-
sion was removed w.e.f. 1.8.80. 



(iii) Period of imprisonment for eligi-
bility for pension in the c"e of 
SC/ST and women freedom 
fighters was reduced from 6 
months to 3 months w.e.f. 1.8.80. 

(iv) The conditions for adducing 
secondary evidence by means of 
cow prisoner certificate/personal 
knowledge certificate (in case of 
underground suffering/internment/ 
cxternment) in cases where 
official records were not available 
were made easier. 

(v) Caniug I flogging I whipping was 
recogllised in 1983 as eligible 
5ufferinl for the purposes of 
pension. 

(vj) Amount of pension increased from 
Rs. 200/- to Rs. 300/- w.e.r. 1.8.80 
and further increased to Rs. 500/-
p.m. w.e.f. 1.6.85. It was dedded 
that the widows of freedom figh. 
ters will get pension at the same 
rate of Rs. 500/- p m. w.e.f. 
1.6.85. 

(vii) Free medical facHities extended 
to Freedom fighters in Central 
Government hospitaJs fom 24.7.86 
and in hospitals of Public Under-
takings from 25.2 87 at par with 
Group 'A' officers of Govt. of 
India. 

(viii) Free travel facilities by Railways 
w.e.f. 1.12.85 for freedom fighter 
and one companion. Initially, 
cheque passes for journey between 
any two stations, were issued. 
However, from 19.11.86 to 
18.11 87, Complimentary Card 
passes valid for journey by 1st 
class by the freedom fighter 
accompanied by spouse/one com-
panion for a period of ODe year 
from the dale of issue, were 
isslied. 

(ix) It has been recently decided to 
extend racHities to enabJe freedom 
fighters accompanied by respec-
tive spouse/ono companion to 
vi.it Andamans by sea, 

" , 

Written Answers liS 

(d) and (e). Category-wise and dist-
rict-wise records are not being maintained. 
As a result of special drive conducted last 
year, an the pending cases from Himachal ' 
Pradesh have been disposed off. How-
ever, some of the cases which were 
rejected have filed review petitions. 

Peaceful use of Nuclear Energy 

3863. PROF. NARAIN CHAND 
PARASHAR: 

SHRI MANIK REDDY: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
adopted the policy of peaceful uses of 
atomic/nuclear energy ; 

(b) if so, the eX.lct peaceful 4 uses ' to 
which the energy has been yoked since the 
launching of the Atomic Energy Commis-
sion ; 

(c) the exact role played by the 
atomic/nuclear energy in the field of 
exp)ora tion of oiJ, gas, minerals etc. 
during the Fifth, Sixth and Seventh 
plans; 

(d) whether any programme for this 
purpose has been chalked out for the 
remaining years of Seventh Plan and if 
so, the detaiJs thereof; and 

(e) whether India has got the facilities 
to produce enriched uranium, jf so, the 
details thereof? 

THB MINISTER OF STATE IN THE .. 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THB DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECl'RONICS AND SPACE (SHRI 
K.R. NARAYANAN): (a) Yes. Sir. 

(b) The peaceful uses relate to pro-
duction of electric power using nuclear 
ener,8Y and a wide variety of applications 
of radioactive isotopes and ionizing radia-
tiODS, in aariculture, medicino and 
indultcy. 
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(c) and (d). The Atomic Minerals 
Division of the Department of Atomic 
BnerlY bas a comprehensive programme of 
exploration and development in the field 
of minerals wbich are important in the field 
of nuclear ~nergy. 

(e) Bhabha Atomic Research Centre 
has laboratory scale facility to keep 
abreast of uranium enrichment melho,ds. 

Technical Know-how to Small Scale Units 

3864. SHRI JAGANNATH PATT-
NAIK : Will the PRIME MINISTER be 
pleased to slate: 

(a) whether Gove rnment propose to 
reserve the know-how developed by the 
National Laboratories for the Small Scale 
Units to be set up in Centrally Notified 
Backward Districts; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) No, Sir. 

(b) Does not arise. 

FUDctioDing of State Tribes Advisory 
Councils 

3865. SHR I M A TI SUM A TI ORAON : 
Will the Minister of WELFARE be 
pleased to state: 

(a) whether the State Tribes Advisory 
Councils formed under the Schedule V of 
the Constltu tion arc function ing effec-
tively ; 

(b) whether al1 the resolutions passed 
by the respective Tdbe~ Ad"isory Councils 
are beinl implemented effectively; and 

(e) if not, the reasons thoreof 1 

THB DEPUTY MINISTER IN THE 
MINISTRY OF WBLFARE (SHRl GIRl· 
DHAR GOMANGO) : (a) and (b). Accor-
ding to the provisions contained in the 
Fifth Schedule, it shall be the duty of the 
Tribes Advisory Councils to advise OD 
such matters pertaining to the welfare and 
advancement of the scheduled tribes in 
the State as may be ,referred to them by 
the Governor. The Councils are also to 
be consulted by the Governor before 
making any regulation for the peace and 
good government of a Scbe duled Area. 
The recommendations of tbe Councils are 
taken into consideration in formulation of 
the policies, programmes for tribal deve-
lopment and implementation thereof. 
State Governments have been advised to 
bold regular meetings of Tribes Advisory 
Council to make them more ~ffectivc and 
purposeful. 

(c) Does not arise. 

US assurance about CIA's Non-Involve .. 
ment in Destabilising Operation 

against India 

3866. SHRI IN D RAJIT G U PTA : 

SHRI K.P. UNNIKRISHNAN: 

Will the Minister of EXTERNAL 
AFFAIRS be plea$ed to state : 

(a) whether the Prime Minister on his 
recent Washington visit had alked for aDY 
speCific assurances about the CJA's non-
involvement in destabilising operations 
aaainst India; and 

(b) if not, the circumstances in which 
US Vice President reportedly volunteered 
such an assurance ? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : <a) No. 
Sir. 

(b) The US Vice-President spoke OIl 
this subject in the contex~ oj news reports 
in India abou t CIA activities. 



Plaaetatium at Bbubaaeswar 

3861. SHRI CHINTAMANI JENA: 
Will the PRIME MINISTER be I))cased 
to atate : 

(a) whether the project for establish-
ment of a Planetarium at Bhubaneswar 
has been approved ; 

(b) if so, its likely cost tbe time by 
which the construction will start and the 
likely time of its completion ; and 

(c) the details of planetariums alrt'ady 
established in the COUll try" 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MiNISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
bLECfRONICS AND SPACE (SHRI 
K.R. NARAYANAN): (a) No specific 
proposal for such a project bas been 
received by the Government of India. 

(b) Does Dot arise. 

(c) Existing planetaria are at Pune, 
Muzaffarpur, New Delhi, Culcutta. Porban-
der, Vjayawada, Surat, Baroda, Hombay, 
Salem, AUababad, WarrangaJ, Puttparti, 
Hyderabad, Jaipur, Bangalore and 
Ludhiana. 

Conference addressed by Indians in 
Vancou"ver 

3868. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of 
EXTERNAL AFFAIRS be pleasod to 
Sf ate: 

(a) whether a paraUel conference was 
held in Vancouver in Canada during the 
Commonwealth Conference at which dis-
paraging speeches against the Indian 
Goverbment were made by somo Indians ; 

(b) if so, whether any Member of 
Parliament or any Indian boldinS Indian 
passport also participated in the COD-
IoreDce '; and 

W,.ltlen A.1I8Wef, 

(c) if so, the details thereof and 
whether any action is contemplated against 
those people? 

THE MJNJSTER OF STATE IN THE 
MINJSTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) No. 
sir. 

(b) and (c). Do not arise. 

OrgaDisations received ForeilD 
ContrJbut ions 

3869. SHRf V. SOBHANADREE. 
SWARA RAO ; Will the Minister of 
HOME AFFAIRS be plea~ed to state: 

(a) the details of amounts of foreign 
contribution received by the voluntary 
organisations during the years 1983, 1984 
and J985; (i) Maharishi Dhyan Vidya-
pith, (ii) Dh.uffi.l Prathistanam, and (iii) 
Maharishi Institute of Creative IntelU-
gence located at A/214. New Friends 
Colony, New Delhi ; 

(b) the details of the activities for 
which these funds have been received; 

(c) whether Government have verified 
that the funds wen: properly utilised ; 

(d) if so, whether any misutilisatioD 
of funds has been noticed ; and 

(e) if so, the action taken in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOMS AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) and (b). Infor-
mation is given in the Statement below. 

(c) to (e). Accounts furnished by 
these organhmtions have been scrutinised 
and certain lapses under the Act were 
noticed for which the oraanilations were 
issued notices. Further actioD. if any. wUJ 
be takeD in accordance with the provi. 
sions of the Foreian Contributions (Re", .. 
latioD) Act. 1976. 
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Statement 

List showing the names and amount of foreign contributions repor,ed to hlJ'Ve been 
received by certain organisations during 1983. 1984 and 1985 

S. Name of Organisation Amount (Rs. in lakhs) Purpose 
No. 1983 

1. Maharishi Dhyan 
Vldyapith 89.02 

2. Dharma Prathistanam 75.56 

3. Maharishi Institute of 111.64 
Creative IliteHigence 

Industrial Uoits for toiletries in Kerala 

3870. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
PLANNING be pleased to state: 

(a) whether Government have received 
any proposals from the State Government 
of Kerala to heJp evolve projects to utilise 
the money from those Keralitcs working 
in the Gulf and Who return from tbe Gulf; 

(b) if so, the de tails of proposals; 

(c) whether in view of the higb con-
sumption of toiletries in the State of 
Kerala, Government propose to set up 
industries connected with the production 
of toiletries in the State of Kerala; and 

(d) if so, the details of proposed 
industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMENTA-
TJON (SHRI SUKH RAM) : (a) and (b). 
Yes, Sir. The Government h.ld received a 
proposal from the Government of Kera)a 
to sct up a public limited Company for 
mobilising funds from non-resident Indians 
to be invested in prim~lry and secondary 
markets. It was examined by the Ministry 
of Finance in consultation with the 

1984 1985 

r Maintenance of Alb· 
ram Expenses Trans-

171.43 228.40 cendentaJ Medita-, tion and Siddhi 
174.36 914.69 ~ Courses. towards 

I Corpus of the Socio .. 
10S.17 86.39 ty, and construe-

I lion, and repair-
L works. 

Reserve Bank of India and not found 
feasible in view of tbe existing package of 
incentlves/facilities offered to non·resident 
Indians ranging from bank deposits to 
direct equity participation to the extent" of 
74% in industrial ventures. 

(c) Planning Commission is not aware 
of any proposal to set up industries for tbe 
production of toiletries either in the 
Centrdl or State sector in the Seventh Plan 
in Kerala. 

(d) Does not arise. 

Arrests for issuing fake degrees 

3871. SHRIMATI BASA VARAJE-
SWARI : Will the Minister of HOME 
AFFA IRS be pleased to state: 

(a) whether a gang involved in issuing 
Qf fake degrees bas been busted by Delhi 
police recently; 

(b) if so, the total number of arrosts 
made; 

(c) the number of fake degrees issued 
by the gang; and 

(d) the action proposed to be taken 
against tbe persons wbo have utilised tbese 
fake degrees ill lettiug jobs and technical 
higher education ? 
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THB MINISTER OF STATE IN THE 
MINISTrtY OF HOMB AFFAIRS (SHRI 
CHINTAMANI PANIGRAHl); (a) Yes, 
Sir. 

(b) 6. 

(c) 400 fake degrees and 6000 blank 
degrees/certificates have been recovered 
from the possession of the accused. They 
have Dot maintained any record of indivi-
duals to whom the fake degrees were 
issued. 

(d) It has not been possible to find out 
the names and addresses of the persons 
to whom the fake degrees were issued. 

Capital output ratio 

3872. SHRI P. PENCHALLIAH : Wi)) 
the Minister of PLANNING be pleased to 
atate : 

(a) Government reaction to the rising 
capital output ratio; and 

(b) the adverse impact of it on 
country's economy ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLE~tENTA­
TION (SHRI SUKH RAM) : (a) and (b). 
The Incremental Capita) Output Ratio 
(lCOR) which relates the increase in GOP 
at market prices to the total investment 
over the plan period. is expected to be 
around S in the Seventh Plan. This is a 
little higher than the ICOR realised in the 
Sixth P1an but lower than the trend value 
of 5.S. The lower value is expected to be 
realised because of the emphasis on 
efficiency which is a crucial part of the 
Seventh Plan strategy. 

Higher I.C.O.R. results in Jower pro-
ductivity in the economy_ To counter this 
and to raise the productivity of capital 
the Seventh Plan places emphasis on : 

(i) Higher capacity utilisation and 
efficient use of capital assets. 

(ii) R.eplacement of over aged assets 
aDd proper maintenance. 

(iii) More emclent and economical use 
of energy and raw material. 

(iv) Quicker implementation of pro-
jects to avoid over-run in COlt. 

(v) Development of domestic techno-
logical capability, particularly in 
the strategic sectors like energy, 
space, communication, transporta-
tion and agriculture 

Amouut to Bihar for Tribal area. 

3873. SHRI RAM BHAGAT 
PASWAN Will the Minister of 
WELFARE be pleased to state : 

(a) whether any funds have been 
earmarked to develop the Tribal areas in 
Bihar during the current financial year; 
and 

(b) jf so, the details thereof and the 
criteria for allocating central funds to 
Tribal acedS ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). 
Yes, Sir. Besides the funds under Tribal 
Sub-Plan Special Central Assistance 
amounting to Rs. 20.78 crores has been 
earmarked for tribal areas in Bihar during 
the current financial year. The main criteria 
for allocation of Special Centra] Assistance 
are tribal population, geographical area 
and per capita Net Strite Domestic Product 
(NSDP). 

Setting up of Atomic Power Plant at 
Koodamkulam, TamliDadu 

3874. SHRI N. DENNIS : Will the 
PR 1M E MINISTER be pleased to state : 

(a) whether Government propose to 
establish an A tomic Power Plant at 
Koodamkulam, South Tamilnadu ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN) : (a) and 
(b). The report of tbe Site Selection 
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Committee of the Department of Atomic 
Energy in respect of the Southern resion, 
of which Tamil Nadu forms a part, is under 
consideration of Government. 

IDcrease in voters '0 Capital 

3875. SHRI H. A. DORA : Will the 
Minister of LAW AND JUSTICE be 
pleased to state : 

(a) whether the number of voters in 
the capital has Increased; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) Yes, 
Sir. 

(b) The Election Commission has 
informed that the eJectoral rolls of Delhi 
after intensive revision with 1.1.1987 as 
qualifying date are yet to be finaJly 
published. However, figures of electorates 
at the time of publication of draft roJis 
on 12.10.87 were 40,92,258 as compared 
to the final figure of 39,52,446 in 1986. 

Rehabilitation of Refugees from East and 
West Pakistan 

3876. SHRI ANADI CHARAN DAS : 
Wi)) the MinIster of HOME AFFA IRS be 
pleased to state: 

(a) the number of Hindus estimated 
to have been left in the Western and 
Eastern Wings of Pakistan separately at 
the time of partition of the country; 

(b) the number thereof who are known 
to have migratEd to the Indian Union for 
permanent settlement so far; 

(c) the total rehabilitation assistance 
siven by Union Government to such dis-
placed persons separately from former 
West and East Pakistan uptiJ now; 

(d) the tntal amount of refugee loans 
written off separately for such persons 
from former West and East Pakistan; 
and 

(e) the total amount of compensation 
paid to such displaced persons from tbe 

Bnergy Property pool separately from 
former West and East Pakistan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIORAHI) : (a) These 
statistics are not maintained. 

(b) About 47.40 lakh displaced persons 
bad migrated from former West Pakistan 
immediateJy after partition of the country 
for permanent settlement and about S2.31 
lakh persons bad migrated from former 
East Pakistan upto 25.3.11. 

(c) Upto 31.3.87, amounts of Rs. 
406.50 erores and Rs. 730.26 crores have 
been spent on rehabilitation of displaced 
persons from former West Pakistan and 
East Pakistan respectively. 

(d) Rs. 131.33 crores of Joans granted 
upto 31 3.1984 and outstanding as on 
1.4 1985 were written off by the Govt. of 
India without making any distinction bet-
ween different categories of displaced 
perso n sl repa t ri at es. 

(e) Under the Ex-gratia Scheme admi-
nistered by the Ministry of Commerce, 
an amount of Rs. 60.98 crores has been 
paid upto 31.10.87 from the Consolidated 
Fund of India to Indi~n nationals/Compa-
nies who lost their assets during and after 
Indo-Pak Conflict, 1965. 

Ninth Indo-US sub-Commission 

3877. SHRI S.B. SIDNAL: 

I 

SHRI G.8. BASAVARAJU 

SHRI S.M. GURADDI 

DR. BtL. SHAILESH : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the U S. delegation at the 
recently held ninth meeting of Illdo-US 
Sub-Commission on Science and Techno-
logy has proposed new areas in which tho 
two countries could cooperate; 

(b) jf so, the details thereof; and 

(c) the follow up action proposed in 
this bohalf 1 
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THE 'MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN) : (a) and 
(b). No neW areas were added to those 
considered in the earlier Sub-Commission 
meetings. However, in the discussions 
between the two delegations, besides the 
new ideas put forward by the Indian side, 
the US delegation also proposed possiblc 
collaboration in certain new themes such 
as-

-Fine sediment transport model. 

-Seismological studies. 

-Translation of Non~Eng1ish S & T 
literature. 

(c) Recommendations of the Indo-US 
Sub-Commission meeting would be 
considered by both side for implementa-
tion. 

Space Exploration Programme 

3878. PROF. NARAIN CHAND 
PARASHAR : Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the programme for Space 
exploration for the second half of the 
Seventh Plan has since been finalised ; 

(b) if so, the salient features of the 
programme and the details thereof year-
wise; and 

(c) how does the Indian Space Research 
Programme compare with those of other 
countries? 

THE MINISTER OF STATE IN 
THE MJNJSTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY ~ ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN) : (a) and (b). 
Yes, Sir. 

The major approved SpaCe Research 
Programmes during the remaining years 
of the Seventh Plan are: 

t'he second development flight of the 
Augmented Satellite Launch Vebicle 

(ASLV) for launchinl SROSS 2 satellite 
carrying scientific payload; development 
of the Polar Satellite Launch Vehicle for 
launching Remote Sensing satellites of the 
900 ka class in polar sun synchronous 
orbits; ASLV Continuation flights tor 
launching SROSS-3 and 4 satellites for 
Space Science Missions; advance action 
related to the Cryogenic Project; tho 
INSA T -II Test Spacecraft J &2 which will 
lead the way to operational second Icne-
ration INSA T ~I1 Spacecraft during the 
1990s; the Indian Remote Sensing Satel .. 
lites (IRS·l A and 1 B); IRS Utilisation 
Programme; and the NcitionaJ Natural 
Resources Management System. 
New Projects/Programmes to be appro-
ved for being taken up during the Seventh 
Plan include : Cryogenic Engine and Stage 
and Geosynchronous Launch Vehicle 
development; and the Microwave Remote 
Sensing Project. 

(c) The Indian Space Programme is 
designed for peaceful purposes and is 
oriented entirely towards meetins national 
needs in the areas of communications 
including radio and television, meteoro-
logy, remote sensing. Space Science 
research and other application areas 
relevant to India. As such, valid com-
parisons with the Space Programmes of 
other countries cannot be made. However, 
the sigDIficant progress mlde by the well 
knit and most effective Indian Space 
Programme and the very large number of 
relevant application areas to which the 
Indian Space Programme is making subs-
tantial contributions is Widely recognised 
and admired all over the world. 

Census in Assam 

3879. SHRI SUDARSAN DAB: 
Wi)) the Minister of HOME AFFAIRS bc 
pleased to state: 

(a) whether Government have not yet 
deCided about holding of census in Assa •• 
and 

(b) if so, the reasons therefor? 

THE MINISTER OF HOMB 
AFFAIRS (S. BUTA SINGH) (a) aDd 
(b). The 1981 Census could Dot be 9Olt-



t~t DECEMBER 2Jt 1981 112 

dueted in Assam alongwltb other States 
due to disturbed conditions prevailing in 
that State then. The question of boldins 
of Census in Assam thereafter has been 
considered in consultation with the 
Government of Assam. That Government 
is currently engaged in the implementation 
of the accord a nd is not in a position to 
provide enumeration agency for the 
conduct of the Census. As sucb, it is not 
possible to bold a census in Assam at this 
staae• 

A~lrer In Ganga Basla 

3880. SHRI PRAKASH V. PATIL 
WiU tbe Minister of WATER RESOURCES 
be pleased to state: 

(a) whether a big artisan acquifer exists 
in Ganga Basin which can serve Uttar 
Pradesh, Bihar and West Bengal and 
can have easy connection with surface 
water; 

(b) whether a rich water resource 
aimilarly is available near Jaisalmer which 
can take care of water needs of some 
desert areas ; 

(c) if so, the details of available 
water resources at these two points; 
and 

(d) the ccbemes, if any. to exploit 
'them and the benefits that will accrue out 
of it ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA): (8) 
Existence of artesian aquifers in the depth 
range of about 300 metres has been 
noticed in certain areas of Uttar Pradesh, 
Bihar and West Bengal. Existence of 
deeper acquifers remains to be con-
firmed. 

(b) Productive aquifers capable to 
~ustain tbo requirements of drinking water 
and limited agriculture have been located 
in Jaisalmer district 

(c) Tubewells in artesian aquifers 
in Oaa,a basin yield from 7S to 22S cubie 

metr($ per hour. In Jaia.lmer district. 
tubewells in Lathi formation in the depth 
range of 60 metres to 300 metres yield 60 
to 125 cubic metres per hour. 

(d) Durins VII Plan, 8330, 900 and 
1200 public tubcweIJs are proposed to be 
constructed in Uttar Pradesh, Bihar aDd 
West Bengal respectively. Theose can 
provide irrigation facilities to a gross area 
of 063 million hectares, In Jaisalmer 
district, 49 tubewelJs are proposed to be 
constructed durinl the current year for 
drinking water supply. 

SAARC CODventlon OB Suppression of 
Terrorism 

3881. SHRI SATYENDRA NARA-
YAN SINHA: 

SURI SHARAD DIOHE : 

SHRI VIRDHI CHANDER 
JAIN: 

WiJl the Minister of EXTERNAL 
AFFAIRS be pleased to state ~ 

(a) whether the application of SAARC 
convention on suppression of terrorism 
win involve several Jegal problems; 

(b) if so, the details thereof; and 

(c) Whether Government intend to 
bring about these changes soon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) 
Some amendments to our law might be 
necessary. 

(b) Government are examlDlDg what 
changes, if any, migb t be rcq uired. 

(c) This can be decided only aftor 
such examination is completed. 

V.I.P. Security Force 

3882. SHRI P. PENCHALLIAH : Will 
the Minjster of HOME AFFAIRS be 
pleased to state : 

<a) whether Government are raising a 
separate force for the security of tbe VIPs 



durina tbeir visit to terrorist aft'ected 
areal; aDd 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) No, Sir. 

(b) Does not arise. 

Protection of Tribals In Rajasthan 

3883. SHRI P. PENCHALLIAH: Will 
tbe Minister of WELFARE be pleased to 
state: 

(a) whether Union Government have 
initiated any effective steps for protection 
of tribals in Rajasthan against the excesses 
being committed on them by various 
sections of people; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) and (b). All 
State Governments havjng Scheduled 
Tribe population are required to submit 
monthly and half yearly reports indicating 
cases involving atrocities on Scheduled 
Tribes. These reports arc analysed and 
assessment of the Union Government 
regarding trend in crimes against Scheduled 
Tribes is communicated to the concerned 
State Govts. Guidelines have been issued 
from time to time to the State Govts. 
including the State of Rajasthan suggestin, 
precautionary. preventive. punitive and 
rehabilitative measures with regard to 
atrocities on Scheduled Tribes. The Com-
mission for Scheduled Castes and Scbeduled 
Tribes (now the National Commission for 
SC/ST) set up by Government of India has 
also been looking into the matters relating 
to the atrocities comnli tted against the 
Scheduled Tribes tbrouah its field offiCf.'s 
and suggesting remedial measures to avoid 
their recurrence. On the recommendation 
of the Commission the Government of India 
has advised the State Governments includ-
iog Oovernment of Rajasthan to provide 
aDaneial alliataace and otber reliofs to tbe 

victims of atrocities on a uniform seal.,. 
The Government of Rajasthan bas accepted 
tbe scbeme to provide reHef to the 
Scheduled Tribe victims of atrocities. 

Development of aew Sorbet 

3884. SHRI P. PENCHALLIAH : 
Will the PRIME MINISTER be pJeased 
to state: 

(a) whether any experiments have been 
made in India for developing new sorbet; 

(b) whether Government are seeking 
any collaboration with Physical Chemistry 
Institute of the Ukrainian Acadomy, 
USSR; and 

(c) if so, tbe details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI IC. 
R. NARAYANAN): (a) Yes, Sir. A super 
absorbant named "JALSHAKTI" bas 
been developed in the National Chemical 
Laboratory, Pune. It has the capacity to 
ab.sorb upto 500 grams of water per gram 
of the material. Such material has uses in 
agriculture, forestry. horticulture, medical 
and personal care, printing. textile etc., 
and is in semi-commercial production by 
Indian Organic Chemicals Ltd. (IOeL) at 
Khopoli in Maharashtra. 

(b) No, Sir. 

(c) Not applicable, Sir. 

(Translatton] 

Central Scheme for Education of 
SC/ST Women 

3885. SHRI M.L. JHIKRAM : 

SHRI ARVIND NETAM : 

Will the Minister of WELFARE be 
pJeased to state: 

(a) whether the percentage of literacy 
amoDa Schedul~d Calte/Sche4uJed Tribe 



women is very low as compared to that of 
men; and 

(b) if so, whether Government propose 
to sanction a Centrally sponsored scheme 
for establishing more schools and hostels 
for Scheduled Caste/Scheduled Tribe 
women? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) Yes, Sir. 

(b) The Ministry of welfare is already 
operating a Centra lIy Sponsored Scheme 
for the construction of Hostels for Schedul-
td Caste/Scheduled Tribe girls students 
studying in middle, high school. higher 
secondary school, college and univesity 
stages of education. This Ministl"y has no 
proposals to sanction a Central1y Sponsored 
Scheme for establishing schools for 
Scheduled Caste/Scheduled Trible girls. 
The States also run Ashram Schools and 
the National Education policy places a 
great emphasis on education of SC/ST 
women. 

Criteria for awarding Scholarship 
to Scheduled Castes/Schedul ed 

Tribes 

3886. SHRI M.L. JHIKRAM : 

SHRI ARVIND NETAM : 

Will the Minister of WELFARE be 
pleased to state : 

(a) the criteria for glvmg post mdtric 
scholarship to SC/ST students; 

(b) whether Government propose to 
enhance the income limit of SC/ST paTents 
for srant of post matrie scholarships to 
thejr wards; and 

(c) if so, the datails thereof 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRl-
DHAR GOMANGO) : (a) Post Matric 
Scholarships are gi ven to SC/ST students 
who study recognised courses in recognised 
institutions at post matriculation stage 
subject to the eligibility conditions as 
liven in tbe statement below. 

(b) anfS (c). A High Level OfBcial 
Committee was constituted to review the 
working of the scheme of Post Matric 
Scholarship, which inter.alia, includes the 
question of enhancing the income limits 
of SC/ST parents. The Committee has 
since submitted its report which is under 
consideration. 

Statement 

Eligibility conditions lor the award 01 
Post Matrie Seho}arship to Scheduled 

Castes and Scheduled Tribes 
Students 

(i) He/She is a national of India. 

(iJ) He/She is a full time student. 

(iii) (a) The income of his/her parentsl 
guardians from all sources does 
not exceed Rs. 750j-p m. will 
get fu)J maintenance allowance 
and full fees. 

(b) In the case of students whose 
parents/guardians income from 
all sources exceed Rs. 7S0/ .. p.m. 
but does not exceed Rs 1000/" 
p.m. and who pursue-

(i) COllf"SeS in -Full mainte-
Group-A nance allow-

ance and full 
fees. 

(ii) Courses in -Half mainte-
Group B. nance allow-
C ,0, & E. ance and full 

fees. 

(iv) Only two children of the same 
parents/guardians are entitled 
to receive the scholarship. 

(v) He/She doce; not hold any other 
scholarship/stipend. However hel 
she can accept free lodging or 
grant or ad-hoc monetary help 
from tbe State Government or any 
other source for the purchase 
of books, equipments or for meet-
ing the expenses on board and 
lodging in addition to the scbolar-
ship amount paid under P. M.S. 
scheme. 
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(vi) Students who are in full time 
employment and whose income 
combined with the income of 
their parents/guardians does not 
exceed Rs. 7S0/p.m. are eligible 
for only reimbursement of all 
compulsory payable non-refund-
able fees. Maintenance allowance 
is not given to them. 

(vii) Students pursuing part-time cour .. 
ses or studies through corres-
pondence courses are not eligible. 

(viii) Students who after falling or 
passing the under-graduate/ 
graduate/post graduate examina-
tions in Arts/Science/Commerce, 
join any recognised professional 
or technical certificate diploma/ 
degree courses, are eligible for 
scholarship. No subsequent failure 
wiJI be condone (except in medi-
cal and engineering) and no fur-
ther change in the course is 
allowed. 

(ix) Students pursuing post-graduate 
courses in medicine are eligible 
for scholarship. if they are not 
aJlowed to practice during the 
period of their courses. 

Impact of low underground water level 
of functioning or Tube-Wells 

3887. SHRI HARISH RAWAT : 

SHRI JITENDRA PRASADA: 

Will the Minjster of WATER 
RESOURCES be pleased to state : 

(a) whether the level of underground 
Water has gone down due to drought in 
various parts of the country; and 

(b) if so. the names of the States and 
areas in which wa ter level bas gone down 

Name of the Inte .. Hill District where 
grated Tribal Deve .. the project 

Jopment Project located 

1 2 

Bajpur Nainital 

Khatima Nainital 

and the details of steps proposed to be 
taken to remove its ill-effects OD tube-
weJJs in these areas ? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF TEXTILES AND 
MINISTER OF STA TE IN THE MINIS .. 
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA): <a) and (b). 
Fall in ground water levels during the 
period May 1987 and August 1987 baa 
been observed in greater parts of the 
States of Rajasthan, Gujarat, Haryana, 
Tamil Nadu, Punjab, ill Western U.P. and 
parts of Madhya Pradesh" Andhra Pradesh 
Karnataka, Maharashtra and Orissa. 
Measures hke water-shed managemeDt, 
catchment treatment and artificial recharge 
of groundwater have been taken to 
increase infilteration to groundwater. 

Iategrated Tribal Welfare Projects iu 
Uttar Pradesh 

3888. SHRI HARISH RAWAT! Will 
the Minister of PLANNING be pleased to 
state : 

(a) the names of the hill areas of 
Uttar Pradesh where Integrated Tribal 
Welfare Projects have been started; and 

(b) the year since when these projects 
were started and the total amount spent 
so far on these project s ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMpLEMENTA-
TION (SHRI SUKH RAM): (a) and (b). 
The names of Integrated Tribal D::velop .. 
ment Projects, year of starting and the 
total amount spent so far on these projects 
as reported by the State Government for 
the period 1984-88 are given as under: 

(Rs. lakhs) 

Year of Total Expenditure 
startins (1984-85 to 1987 .. 88) 

3 4 

1983 98.23 

1984-85 113.01 
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1 2 3 4 

DharcbuJa Pithoragarh J984.85 41.05 

Joshimath Chamoli 1984-85 27.06 

Kalsi Chakrata Dehradun 1984-8S 83.08 

Total 364.43* 

·For the Year 1984.8S, it relates to sanctioned amount and for 1987.88 it includes 
likelY expenditure. 

[Englllh] 

Receipt of Court fees in Supreme Court 
and High Court 

3889. DR. A. K. PATEL: Will the 
Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the total receipts of tbe Supreme 
Cours and each High CQurt by way of 
court fees and also the expenditure 
incurred on stamp papers during each of 
the last three years and the current year 
so far; and 

(b) the steps taken or proposed to be 
taken to augment the Courts funds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) The 
information is being collected and will be 
laid on the Table of the House. 

(b) Under Article 229(3) of the Consti· 
tution. tbe administrative expenses of a 
High Court, including all salaries, allo-
wances and pensions payable in respect of 
the officers and servants of the court shall 
be charged upon the Consolidated Fund 
of the State, and any fees or other moneys 
taken by the court shall form part of tbat 
Fund. As regards Supreme Court and 
Delhi High Court additional funds are 
allotted whenever any proposals to tbat 
effect are recei\led. 

Pension of persons bavlog retired between 
January, 1986 and March, 1987 

3890. DR. A. K. PATEL: Wil1 the 
PRIME MINISTER be pleased to statc : 

(~ whether gross amount of pension 
of persons having retired between January, 
1986 and March. 1987 has become less 
under Pension Rules than the pension 
they were getting as fixed on their retire-
ment under old rules; 

(b) whether such pensioners are being 
asked to pay back the 'extra amount' 
which they got since 1 January, 1986 under 
the old rules; and 

(c) if so. the details thereof and tbe 
remedial action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS 
(SHRI BIREN SINOH ENOTI) : (a) 
to (c) Yes. Sir To provide relief in 
such cases a provision bas been made 
in the orders for those who retired 
betwce n 1.1 1986 and 30 6.1987 cnabling 
them to opt for retention of the pre-
revised scales of pay and to have their 
pension and gratuity calculated under the 
old rules provided they refund tbe excess 
pay and allowances drawn by them as a 
result of coming over to the revised scales 
of pay_ 
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Commiuloaiul of Be" projects 

3891. SHRI KAMLA PRASAD 
RA W AT : Will the Minister of PLA N· 
NINO be pleased to state : 

(a) whether the new projects consume 
more time and money because of their 
initial faulty schedules for commissioning; 

(b) if 10. the remedial measures being 
taken by Government in this regard ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMEN· 
TATION (SHRI SUKH RAM) : (a) No, 
Sir. 

(b) and (c). Do not arise. 

Agricultural land aubmerged by Indira 
Canal due to seepage of water 

3892. SHRI KAMLA PRASAD 
RAWAT : Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether due to seepage of water 
from the 'Indira Canal' and waterlogging 
caused thereby in the area the agricultural 
land of the farmers in Lakhimpur Kheri. 
Barabanki, Sitapur. Lucknow districts of 
Uttar Pradesh has been submerged and 
farmers have reached the verge of starva· 
don as a result thereof; and 

(b) if so, the details of the assistance 
to be provided to these farmers and details 
of the measures taken to check water 
seepage aDd submersion of lands? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATB OF THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : <a> and (b). The area 
afl'ected by seepage/water logging in 
Lakbimpur Kheri, Barabanki. Sitapur and 
Lucknow districts of Uttar Pradesh comes 
under the command of Sarda Sahayak Pro-
ject and was of tho order of 18000 ba. 
Where RaW crops could not be cultivated. 

Due to construction of 9973 kms. of 
drainage out of tbe total 12.800 tms.. tbe 
water-Jogged area has reduced to 5000 ha. 
approximately upto June, 1987. The work 
for construction of drainage net work aad 
for lining of feeder canal is in progress. 

Financial assistance to the States is 
given by the Centre as block Joan/grant 
and is oat tied to any sector of develop-
ment or project. 

[English] 

Commuaal Riots 

3893. SHRIMATI BASA VARAJE-
SWARI: 

SHRI BALWANT SINGH 
RAMOOWALlA : 

DR. CHINTA MOHAN: 

SHRI PRATAPRAO B. 
BHOSALE: 

Wi)) the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether communal riots took place 
in Bombay, Delhi and some other parts of 
the country in November, 1987 ; 

(b) if SOt the causes thereof and the 
States where such communal riots took 
place; 

(c) whether some anti·Indian activists 
were also arrested during these riots; and 

(d) the action being considered to 
prevent such incidents in tbe country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) On the basis 
of available information, barring a few 
incidents of communal violence there was 
no case of major communal riot in tbe 
country during November, 1987. 

(b) and (c). Do not arise. 

(d) The Central Government remains 
continuously in touch with tho St;ue 
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Governments with a view to preventing 
and controllinB communal riots as also for 
providing such help and assistance as is 
required by tbe concerned State Govern-
ments. 

Designing a Research Vessel by CSIR 

3894. DR V. VENKATBSH : 

SHRI BHADRESWAR TANTI : 

SHRI BALASAHEB VIKHE 
PATIL : 

SHRI BIMAL KANTI GHOSH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Council of Scientific and 
Industrial Research is planning to design a 
research vessel like "Gavashani" for the 
ocean mining projects; 

(b) if so, details thereof; 

(c) when the construction work is 
Iike1y to be started; and 

(d) the salient features of the ship? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPAR1MENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) No, Sir, not 
at present. 

(b) to (d). Do not arise. 

AUoeatioD for underground drainage 
system in Seventb Plan 

3895. DR. V. VENKATESH : Will the 
Minister of PLANNING be pleased to 
state : 

(a) the allocation in the Seventh Plan 
for providing underground drainage systems 
to cities and townships in the country; and 

(b) the likely time where Government 
propose to provide basic toilet facIlities in 
aU the townships of 10,000 population or 
more '1 

THE MINISTER OF STATE IN THE 
MINISTRY OP PLANNJNG AND 

MINISTER OF STATE IN THE MINIS· 
TRY OF PROGRAMMB IMPLEMENTA-
TION (SHRI SUKH RAM) : (a) About 
Rs. 511 crores have been allocated in tbe • 
Seventh Plan by tbe State Goveraments/ 
U.T. Administrations for providing under-
ground drainage systems to cities and 
townships in the country. 

(b) The "International Drinking Water 
Supply and Sanitation Decade (1981-91) 
Programme" was launched on 1st April, 
1981 aiming to achieve inter-alia 100% 
coverage for Class-I cities with seweraac 
& sewage treatment facilities and low-cost 
sanitation methods in other towns with an 
overa)) coverage of 80% population in alJ 
cities and towns. 

Based on the Mid-Decade review, it 
has, however, now been decided to scale 
down the originally set decade target to 
50% coverage. 

Child Marriages 

3896. SHR! BANWARI LAL 
PUROHIT: 

SHRI LALITESHWAR SHAHI : 

Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether cbiJd marriages are stiU 
prevalent in several parts of the country; 

(b) how many such cases have come 
to the notice of Union Government during 
the last three years from each State; 
and 

(c) the action contemplated by Govern-
ment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R, BHARDWAJ): (a) Yes, 
Sir. 

(b) The implementation of the Child 
Marr;age Restraint Act, 1929 is with tbe 
Sta te Governments. The Government bas 
collected the data in relation to cases 
registered under the Act from the State 
Governments and Union territory 
administrations for the year 1984, 1985 
and upto June, 1986 and the details are 
set out in the statement bolo". Tho 
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information' relating to cases of child 
marriages during the last three years is 
not available. The same will be collected 
from the State Governments and Union 
territories administrations aod shall be 
laid on the Table of the House. 

(c) The Child Marriage Restraint Act, 
1929 was amended in 1978 with a view to 
provide that offences under the Act shall 
be cognizable for the purpose of investi-
gation and for all matters other than 
matters referred to in section 42 of the 

Cr.P.C. (arrest on refusal to give name 
and residence) and the arrest of a PCJrSOD 
without a warrant or without an order of 
the magistrate. As tbe provisions of the 
Act are sufficiently deterrent, DO further 
action is contemplated in this regard. Tbe 
practice of Chi Id marriage haa deeply 
embedded among certain sections of tbe 
society and any legislation. however 
stringent its provisions may be, would not 
achieve the object of stopping this practice. 
It is only through social and economic 
u.plift of these sections that the p_rtWtico 
can be eradicated completely. 

StatemeDt 

Number of cases 01 child marriage registered during 1984, 1985 alld upto June, 1986. 

S.Ne. Name of the State/ Number of J egistcred upto June 
Union territory cases 1984 during 1985 1986 

1 2 3 4 5 

1. Andhra Prade~h Nil Nil Nil 

2. Arunachal Pradesh Nil Nil Nil 

3. Assam 10 10 10 

4. Bihar 2 1 1 , 

s. Goa Nil Nil Nil 

6. Gujarat 285 205 68 (yr. 1986-
(yr. 1984.85) (yr. 1985-86) 87 upto 

June 1986) 

7. Haryana Nil Nil 1 

8. Himachal Pradesh 2 7 2 
~ :.. 

9. Jammu and Kashmir Nil Nil ~. 1 

10. Karnataka Nil Nil 2 

11. Kerala Nil S Nil 

12. Maharashtra Nil Nil 1 

13. Manipur Nil Nil Nil 

14. Meghalaya Nil Nil Nil 

IS. Mizoram Nil l'il Nil 

16. ()'rissa 1 1 Nil 
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1 2 3 4 S 

17. Punjab Nil Nil Nil 

18. Sikkim Nil Nil Nil 

19. Tamil Nadu Nil Nil Nil 

20. Tripura Nil Nil . Nil 

2J. West Bengal 2 5 2 

22. Andaman & Nicobar 
Islands Nil 1 Nil 

23. Chandigarh Nil Nil Nil 

24. Dadra & Nagar Haveli Nil Nil Nil 

25. Daman & Diu Nil Nil Nil 

26. Delhi Nil Nil Nil 

27. Lakshadwcep Nil Nil Nil 

28. Pondicherry Nil Nil Nil 

1. The above information is "till awaited from the Governments of Madhya 
Pradesh, NagaJand, Rajastban and Uttar Pradesh. 

2. Information for the period July 1986 to November, 1987 is being coneeted 
and shall be laid on the Table of the House. 

N. S. A. Detainees 

3897. SHRI H. B. PATIL : Will the 
Minister of HOME AFFAIRS be pleased 
to state I 

(a) the number of persons detained 
under NSA in tbe country during 1985. 
1986 and 1987 (January-September), State-
wile; 

(b) the number of detainees released 
by Government after consideration of 
their repre,\entations, State-wise; 

(c) the number of dctainc,-s released 
by tbe Re\j w Board, St lte-wise ; 

(d) the number of detainees released 
by Hiah Courts or Supreme Court, State-
wi .. ; 

(e) the number of detainees wbo served 
or are serving the fuJ] term of detention, 
State-wise; and 

(f) the number of detainees who on 
release were redetained under any other 
law for the time being in force, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a), (c) to (e). 
Three statements I, II and III containing 
the requisite information are given 
below. 

(b) and (f). Information is being collec-
ted from the State Governments and will 
be laid on the Table of the House. 
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State.eat J 

(a) Number of person, detained under NSA In countr" year.wi,. and State .. wls. 

S.No. Name of State/ As on As on As OD 
U. T. Admn. 31.12.1985 31.12.1986 30.9.1981 

1 2 3 4 5 

1. Uttar Pradesh 1634 1842 339 

2. Maharashtra 1502 1854 2067 

3. Punjab 1044 ]]92 1414 

4. Madhya Pradesh 735 891 974 

S. Gujarat 422 548 569 

6. Assam 347 347 347 

7. Andhra Pradesh 343 360 364 

8. Manipur 309 349 372 

9. Bihar 285 300 301 

10. Delhi 168 174 178 

11. Rajasthan 77 98 172 

12. Tamil Nadu 83 103 ]08 

13. Orissa 75 127 158 

14. Karnataka 34 34 34 

15. Mizoram 26 26 26 

16. Chandigarb 11 11 II 

17. Haryana 7 7 , 
18. Meghalaya 4 4 4-

19. Himachal Pradesh 2 2 2 

20. Andaman & Nicobar 1 I I 

21. Nagaland 1 I 1 
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1 2 3 4 

22. Ooa Daman & Diu 1 10 22 

23. Sikkim 5 5 

TOTAL 7111 8286 9176 

Note: National Security Act, 1980 is not applicable to Jammu & Kashmir. 
Information about tbe remainins StatesJU.T. Administration is NIL. 

Statement II 

(c) and (d) Statement showing the number of det"ineeJ relecued by the Review 
and High Court or Supreme Court Itate·wiJe and year-wise 

S.No. Name of State'j No. of persons released No. of persons released 
D.T. Admn. by Review Board by High Court or -------- ---- Supreme Court 

as on as on as on ----__.,-----...... -.._.. 
31.12.85 31.12 86 30.9.87 as on as on as on 

31,12.85 31.12.86 30.9.87 

1 2 3 4 6 7 8 

1. Uttar Prade~h 343 390 439 372 443 483 

2. Maharashtra 647 716 751 221 294 417 

3. Punjab 334 375 434 30 32 60 

4. Madhya Pradesh 313 377 417 109 147 ISS 

5. Gujarat 130 199 210 149 176 187 

,. Assam 12S 125 125 142 142 142 

7. ADdhra Pradesh 34 3' 35 108 110 110 

8. Manlpur 54 55 55 44 49 56 

9. l Bihar 33 33 34 41 43 46 

10. t Delhi 84 8S 16 20 20 20 

11. j Rajasthan 6 Jl 28 11 11 31 

12. Tamil Nadu 8 10 13 6 14 14 



"'rl#ell "",..", AGIlAIlAYANA 11, JfOJ(8AU) 

1 2 3 4 s 6 7 8 

13. OrIssa 9 12 15 11 12 16 

14. Karnataka 10 10 10 14 14 14 

15. Mizoram 5 5 5 9 10 10 

16. Chandigarh 

17. Meghalaya 

18. Haryana 2 2 2 2 2 2 

19. Himachal Pradesh 

20. Andaman & Nicohar 

21. Nagaland 1 I 

22. Goa, Daman & Diu I 11 1 s 

23. Sikkim s 

TOTAL 2137 2444 2671 1290 1522 1769 

Note: Natiopal Security Act, 1980 is not applicable to Jammu & Kashmir. 
Information about the remaining States/U.T. Admn. is NIL. 

Statemeat 01 

(e) Number of detainees who lerved or Qre serving the full term of detention state-wise 

S.No. Name of State/ 
U.T. Admn. 

1 2 

1. Uttar Pradesh 

2. Maharashtra 

3. Punjab 

4. Madhya Pradesh 

Detainees who served full 
term of detention 

as on as on as on 
30.12.85 31.12.86 30 6.87 

3 4 s 

361 437 475 

190 293 3S0 

8 9 13 

150 204 241 

Detainees Who are 
serving dotention 

As on 30.9. J9S7 

6 

149 

302 

176 

1$4 
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1 2 3 4 5 6 

s. Oujarat 4 6 11 

6. Assam 11 11 11 

7. Andbra Pradesh 26 41 42 4 

8. Manipur 170 183 192 28 

9. Bihar S8 62 63 4 

10. Delhi 25 30 34 4 

11. Rajasthan 36 41 4S 32 

12. Tamil Nadu 30 44 48 10 

13. Orissa 21 32 42 42 

14. Karnataka 1 1 1 

IS. Mizoram 2 8 8 

16. Chandigarh 1 1 

17. Haryan8 

18. Megbalaya 

19. Himachal Pradesh 

20. Andaman & Nicobar 

21. Nagaland 

22. Goa, Daman & DIU 1 

23. Sikkim 

TOTAL 1093 1403 1~72 825 

Note: National Security Act, 1980 is not applicable to Jammu & Kashmir. 
Information for the remainina States/U. T. Admn. is NIL. 

IT,.""81otlon] Will the Minister of WELFARE be 
pleased to ~tate : 

Old age peDli3D 

J198. SHRI J1TBNDRA PRASADA: 

SHRI P. KOLANDAIVELU : 

(a) whether any scheme to grant old 
ale pension is under consideration of 
Union Government; 

(b) if 10. the detail. thereof; and 
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(c) the time by which this scheme is 
likely to be implemented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR. GOMANOO) : (a) No, Sir, old 
age pensions are given by the respective 
State Govts. 

(b) and (c). Do not arjse. 

[English] 

Water from Chambai canal system for 
Madhya Pradesh 

3900. SHRI ARVIND NETAM: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) steps being taken to provide the 
allotted quota of water for irrigation in 
Madhya Pradesh from Chambal canal 
system which has been running dry since 
1984-85 due to inadequate supply from 
Kota Barrage; and 

(b) the area expected to be covered 
during 1987·88 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIW AS MIRDHA): <a> and 
(b). As per mutual agreement, the water 
regulation of the Kota Barrage is done by 
a Standing Committee of Madhya Pradesh 
and Rajasthan. The details of the areas 
irrigated in the States are not maintained 
at the Cen tre 

Iaclus;on of "Mukku~a" fishermen 
community in Scheduled Calltes list 

3901. SHRI N DENNIS: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Govt. propose to include 
the uMukkuva" fishermen community of 
Tamil Nadu and Kerata in the list of 
Scheduled Castes; 

(b) whether Government have received 
any representations in this regard; and 

(c) the reaction of tbe Governmeot 
thereon 1 

THB DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR OOMANGO) : (a) to (c). 
The details of proposal received from the 
Governments of Tamil Nadu and Kerala 
and tbe reaction of the Government there. 
on cannot be discJosed in publ1c interest. 

Soclo-economic survey 01 tribal areal 

3902. SURI R. M. BUOYE: Will the 
Minister of WELFARE be pleased to 
state : 

(a) whether any socio·economic r.urvey 
of the areas Jarge)y inhabited by the tribals 
in the different States has been undertaken 
to ensure rapid development of these areas 
unJer the Seventh Five Year Plan to 
enable the tribals to come into tbe main 
stream of socio and economic development 
of the country; 

(b) if so, the details in this regard; 
and 

(c) the steps contemplated by Govern-
ment for their rapid socio-economic 
development under the Seventh Five Year 
Plan alongwith the progress made 80 far ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF WELFARE (SHRI 
GJRIDHAR GOMANGO) : (a) and (b). 
Yes, Sir. A Universal Tribal Bench Mark 
Survey Was taken up in the ITDP areas of 
various States during Fifth and Sixth Five 
Year Plans. The survey collected data on 
various socia-economic aspects of tribals 
and tribal areas such as Jand utilisation, 
minor forest produce, area under different 
crops, livestok, irrigation, small industries, 
educational institutions, drinking water, 
medical facilities etc. These were utilised 
by the States to formulate Tribal lub.p1an 
for the Seventh Five Year Plan period, 
evaJuation of tribal programmes for pre-
paration of Action PJal'.ls for tribal devdop-
ment. 

(c) The tribal sub-plan approach 
adopted during the Fifth Five Year Plan 
bas been continued in 7th Plan. DuriOI 
the Seventh Five Year Plan the major 
steps contemplated in the field of tribal 
development include assistio, 40 laths 
tribal families economically to cross tb. 
poverty line; elimination of exploitation, 
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human resource development, health care, 
i nfra .. structural and environmental develop .. 
ment, and development of vulnerable tribal 
sroups. 

Moderoisation of Krishna Delta System 
ill Andhra Prade&b 

3903. SHRI V. SOBHANADREE-
SWARA RAO : Will the Mini';ter of 
WATER RESOURCES be pleased to 
state : 

(a) the latest position rclatlng to 
modernisation of Krishna Delta System 
under Prakasam barrage in A ndhra 
Pr.adesh; 

(b) the important aspects of the pro-
posal including latest cost estimates; and 

(c) the likely d~tc by which the 
modernis~tion scheme WJll be taken up ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINIS-
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA) : (a) to (c). 
An area of 18 thousand hectares IS likely 
to get irrigation bencfit at an estlm..lted 
cost of Rs. 4.25 crores besides stablis .. Hion 
of irrigation in an area of 487 thousand 
hectares according to the project propo~a]s. 

Radiation from Rare Earth materidis in 
Mysore 

3904. SHRI V. S. KRISHNA IYER : 
WiJI the PRIME MINISTER be pleased to 
state : 

(a) whether radiation hazards Jrc being 
caused by ~he Indian Rare Earth9 s materIals 
plant at Mysore; and 

(b) if so, the remedial measures taken 
in thiS regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATB IN THE Dl:!PARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN) : (a) No. 
Sir. 

(b) Does not ari,se. 

Revised volumes of 'Wealth or India' series 

3905. SHRIMA TI KISHORI SINHA: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Council for Scientific 
and Industrial Research has brought out 
revised volumes of "Wealth of India t series; 

(b) If so, whether there is .my plan for 
computer record being kept of this docu-
mentation; and 

(c) whether a visual record of the 
rco;;ources wou1d .Il~o be kept using compact 
dlsc~ ? 

THE MINISTER OF STATE IN 
THE MINJSTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY~ ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN) : (a) Yes, 
Sir. Some volumes of 'Wealth of India' 
senes have been revised and aJreaby 
brought out where.1S the revision of other 
volumts 1~ 10 progn.ss. 

. 
(b) and (c). A t present there is no pJan 

for keeping computer record nor to prepare 
viSUal record of the resources using 
compact discs fOI the 'Wealth of India' 
series. 

Pendency of revenue cases for allotment 
of house sites and allied matter with 

A & Nisland 

3906. SHRI MANORANJAN 
BHAKTA: Will the Minister of HOME 
AFFAIRS be p]edsed to state: 

(a) numbers of revenue cases for allot-
ment (If house sites, land allotment and 
a)hed matters after duly processed are 
pendmg with Andaman and Nlcobar Island 
Administration with brereak-up about 
District Office and Secretariat and since 
when; and 

(b) the reasons for delay in deciding 
the cases 1 
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THE MINISTER OF STATE IN 
THB MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI): 
(a) 4588 revenue cases are pending with 
the Forest Depu. as well as District Offices 
of the A & N Administration. Since pro-
cedure for dealing with such cases ill a 
continuous process, it is Dot feasible to 
give District .. wise and Secretariat-wise 
break-up of pendency as its position keeps 
on ("hanging every day. 

(b) Main r.easons._fot delay in deciding 
such cases are : 

(I) Receipt of comphlints from 
vilJagcrs against such allotment! 
reguJarisatioll of encroach-
ments. 

(ii) Lack of detailed site survey in 
respect of encroachment of 
forest land as well as revenue 
land, the procedure of which is 
a time consuming process. 

(iii) Difficulties in locating alternate 
revenue land in respect of 
encroachment on forest Jand, 
as per guidelines laid down 
by the Island Devdopment 
Authority. 

Welfare Schemes for aged 

3907. SHRI VAKKOM PURUSHO-
THAMAN: Will the Minister of 
WELFARE be pleased to state: 

(a) the existing welfare schemes for 
the aged; 

(b) whelher any financial assistance is 
given to ,olun tary organisations for wel-
fare schemes for the aged ; 

(c) if so, the details thereof; and 

(d) the new schemes if any, proposed 
to be introduced for the, welfare of the 
aled? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) and (b). There 
is no specific scheme for welfare of the 
aged at the Centre. However, under a 
gencral grant-in-aid scheme for assistance 
to voluntary organisations in the field of 
social welfare, financial assistance is pro-
vided to the voluntary organisation for 
Welfare of tbe aged. 

(c) Financial assistance is provided to 
voluntary organisations for providiRI ser-
vices in tbe areas which are relatively 
unserviced t which fill in essential gaps in 
existing schemes and for projects located 
in backward rural and tribal areas and 
urban slums. During 1986-87, 20 organisa-
tions were provided grants-in-aid to the 
tune of Rs. 11.96 lakhs. 

(d) There is at present no proposal to 
introduce any new scheme for the welfaro 
of the aaed. 

River"Basin-wise Irrigation Potentia') 

3908. SHRI AMAL DATTA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the details of the river-basin-wise 
irrigation potential which can be created 
with State-wise break up ; 

(b) how much of the potential has 
already been exploited, with State-Wise 
break up ; and 

(c) whether Government propose 
further exploitation of the various river 
basin potentials and if so. details 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA) : (a) to 
(c). The infornlatioD js aiven in tbe State-
meD.1 below, 



StatemeDt 

Potential created at lite e.nd 01 Sixth PIa" and larget lor Sevellth PI.n 

Sl. Name of State 
No. 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

S. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Maharashtra 

l2. Manipur 

13. Meghalaya 

14. Nagaland 

IS. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

Ultimate 
Irrigation 
potential 

3 

9200 

2670 

12400 

4750 

4550 

335 

800 

4600 

2100 

10200 

7300 

240 

120 

90 

5900 

6550 

5150 

42 

3900 

(In '000 ha.) 

Potential 
created 
upto end 

of VI Plan 
(Cumulative) 

4 

5583 

492 

6291 

2768 

3310 

123 

474 

2401 

925 

3815 

3690 

79 

3S 

51 

2613 

5637 

3782 

14 

3194 

Tarlet for 
VII Plan 
(additional) 

5 

933 

260 

1455 

547 

369 

28 

67 

464 

280 

1080 

745 

39.5 

14 

12 

706 

404 

570 

8 

133 
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1 2 3 4 

20. Tripura 21S 35 

21. Uttar Pradesh 25700 18764 4237 

22. West Bengal 6110 3281 478 

Other States and UTs 410 153.12 50.0 

GRAND TOTAL 113332 67533.12 12898.' 

Nole: J. Basin-wise break up of these figures is not maintained. 

2. It is proposed to create the ultimate irrigation potential fully by 2010 
A.D. or so. 

Expenditure on SaUuj-Yamuna Link 

3909. SHRI AMAL DATTA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the entire expenditure of 
Satluj.Yamuna link canal is being met by 
the Union Government and if not what 
portion is being met by Union Govern-
ment; 

(b) the estimated total cost of the 
canal and how much is to be borne by the 
Union Government and the amount dis· 
bu rsed so far ; and 

(c) the other canals being financed by 
the Union Government indicating the 
names of the pr.ojects, State-wise and 
construction expenditure to be borne by 
the Union Government? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA) : (a) 
and (b). The entire cost of Sutlej-Yamuna 
Link (SYL) Canal is being met by the 
Union Government. The SYL Canal was 
approved in November, 1985 for a cost of 
Rs. 272 crares. The Project Authorities 
have submitted· a revised estimate of the 
canal • .updated CO&t of wbich U Icrut-inieed 

by the Central Water Commission, is 
Rs. 366 crores. This is yet to be submitted 
to the Advisory Committee of the Planning 
Commission for acceptance. So far 
Rs. 176 crores have been released by the 
Centre for this canal. 

(c) No such other canal of any State 
is being financed by the Union Govern-
ment. 

Narmada Valley Projects formulated 
and submitted to the Government 

3910. SHRI AMAL DATTA: 

SHRI MANIK REDDY : 

Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) the finance required and its sQurces 
for execution of Narmada Valley Projects 
formulated and submitted to the Govern-
ment; 

(b) the parts of the projects that 
have been sanctioned and details of each 
of the projects, cost and fiDancinl 
pattern; 

Cc) the benefit expected to accrue 
from the partl of the projects sanctioned 
iu each of th. project •• eparatel, ; 
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(d) the loss in terms of submersion of 
tbe land destruction of forest and resettle-
meDt of people with detailed break up for 
each part of the projects; and 

(e) by when the projects arc Hkely to 
be completed ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES AND MINIS-
TER. OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRT RAM 
NIWAS MJRDHA) : (a) to (e). Detailed 
proposals for Narmada Valley Projects 
have not been formulated. As per the 
present policy, the projects in the irrigat-
ion sector are funded from the State 
Plan resource~. 

Seyentb Plan Provision for Uodertaking 
Ground Water Survey Programme 

3911. SHRIMATI JAYANTI PAT· 
NAIK : Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) the amount earmarked during the 
Seventh Plan for undertaking ground 
water survey programme; 

(b) the amount allocated to different 
States for implementing the above prog-
ramnle so far ; 

(c) the amount allocated to Orissa 
durinl 1987-88 to implement ground 
water survey proaramme ; and 

(d) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA): <a> The amount 
earmarked for Minor Irrigation which 
includes Grouod Water Survey Programme 
in the country is Rs. 2884.99 crores 
during the Seveoth Five Year Plan 
(1985-90). There is no separate earmarking 
for undertaking Ground Water Survey 
Programme. 

(b) The amount allocated to different 
States for implementation of the above 
programme during Seventh Five Year Plan 
is as given in the Statement below. 

(c) and (d). The Planning Commission 
recommended <'uring the Woaking Group 
discussions on Minor Irrigation Prog-
ramme for 1987-88 a sum of Rs. 100 
lakbs for investigation and development 
of ground water resources as grant-in-aid 
to Orissa Lift Irrigation Corporation against 
a total of Rs. 26.25 crores for Minor 
Irrigation. Under Centrally Sponsored 
Scheme, it is proposed to give Rs. 25 
lakhs as Central Assistance during 1987-88 
to Orissa State. Besides, the Central 
Ground Water Board have allocated 
Rs. 2 62 crores for implementing ground 
water survey programme during 1987 88 
in Orissa. 

Statement 

Seventh Plan (1985 .. 90) State-wi,~ outlays Oil minor irrigation Programme, 

s. No. State/Union Territories 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

(Rs. Crores) 

Seventh Plan 
Outlays 

3 

147.40 

160.00 

260.00 
_,_,_",.,__ , 
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1 2 

4. Gujarat 

s. Haryana 

6. Himachal Pradesh 

7. Ja mmu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

Total (States) 

U"lon Terrltorie, 

1. Andaman & Nicobar Islands 

-2. Arunachal Pradesh 

3 Chandigarh 

4. Dadra & Nagar HaveU 

'Wrlll_1f .tf1UWM'1 

3 

134.5S 

14.17 

54.00 

42.00 

151.00 

50.00 

433.60 

250.00 

10.00 

9.70 

15.00 

110.00 

46.22 

47.88 

10.00 

85.00 

15.00 

512.00 

68.00 

-.---------
2615.52 

-- -----

2.70 

23.00 

060 

2.13 

17' 
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1 2 

5. Delhi 

1)16. Goa, Daman and Diu 

7. Lakshadweep 

·8. Mizoram 

9. Pondicherry 

Sub· Total (UTs) 

Total States and UTs 

Central Sector 

Orand Total 

• Now States 

Assistance to Tribal Development 
Project ID Korapot District, 

Orissa 

3912. SHRIMATI JA YANTI PAT-
NAIK: Will the Minister of WELFARE 
be pleased to state : 

(a) the total cost of the Tribal Deve-
lopment Project launched in Kashipur 
Block of Kordput district Orissa; 

(b) the total amount of International 
Fund for Agricultural Development 
or any other external aid likely to be 
otained for the Tribal Development Pro· 
ject ; and 

(c) how much assistance is proposed 
to be given by Union Government for the 
project? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO): (a) to (c). Esti-
mated investment in the Tribal Develop. 
ment Project under consideration in 
Kashipur Block. Koraput district Orissa, 
is about Rs. 31 crores, of which about 

3 

5.19 

8.80 

7.00 

S.OS 

54.47 

266999 

135.00 

2804.99 

50% may be funded by the Internationa I 
Fund for Agricultural Development. 
Central Assistance will be passed on to 
Orissa in accordance with prevailing 
guidelines. 

Training to Professional Staff of 
Sikkhn in Integrated Roral 

Energy Programme 

3913 SHRIMATI D.K. BHANDARI: 
Will the Minister of PLANNING be 
pleased to refer to the reply given to 
Unstrarred Question No. 3761 on 19 
August, 1987 regarding professional staff 
of Sikkim in Integrated Rural EnerlY 
Programme and state : 

(a) the total number of I.R.E.P. 
professional staff of Slkkim attended train-
ing course held at Regional Engineering 
College, Srinagar durmg September, 1987 ; 
and 

(b) the total number of Nominations 
Invited from Sikkim for training course to 
be beld at Regional Institute of Techno-
logy, Jumsbedpur during 1987·88 ? 
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THB MINISTER. OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTEIl OF STATE IN THE MINIS· 
TRY OF PROGRAMMB IMPLEMENTA. 
TION (SHRI SUKH RAM) : (a) One. 

(b) Nominations of officers have been 
invited from the State and District/Block 
level IREP Cells, the State Nodal Agency 
implementing the IREP Programme, and 
the State Planning Department, for this 
Course. Nomination of one officer has 
already been received from the Govern· 
ment of Sikkim. Upto three officers will 
be selected from the nominations received 
from the Government of Sikkim, for which 
the last date is 18th December~ 1987. 

People Oriented Science Policy 

3914. SHRIMATI D.K. BHANDARI 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether certain requests regarding 
people oriented Science Policy have been 
received; 

(b) if so, the details of these requests; 
and 

(c) tbe reaction of Government there-
to ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRr 
K.R. NARAYANAN) : (a) No, Sir. 

(b) and (c). Do not arise. 

Jobs on Fake SC/ST Certificates 

3915. SHRI GANGA RA M : Will the 
Minister of WELFARE be pleased to 
state : 

(a) whether a large Dumber of people 
of getting Government jobs on the 
basis of false Scheduled Caste certificates; 

(b) if so, the details tbereof ; and 

(c) the measures Government have 
taken to cbeck tbis ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SHRl 
GIRIDHAR GOMANGO): (a) and (b). 
No, Sir. Whenever any specific caseS 
come to the notice of Government appro-
priate action is taken. 

(c) All the State Governments/U.T. 
Administrations are instructed from time 
to time to take deterrent action alainst 
officials who issue social status certificates 
in non-genuine cases under the appro-
priate disciplinary rules applicable to 
them. Action is also taken 41ainst thOle 
who obtain Scheduled Caste/Scheduled 
Tribe certificates by misrepresentiol the 
facts as provided under relevant law. 

[ Translation] 

SonctioD to Punpun-Dardha Project 
of Bihar 

3916. SHRI RAMASHRA Y PRASAD 
SINGH : Will the Minister of WA TBR 
RESOURCES be pleased to state: 

(a) whether Government of Bihar 
had sent PUnpun-Dardha project for 
clearance ; 

(b) whether delay in grantina the 
sanction to the scheme has resulted In the 
escaJation of cost ; and 

(c) if so, when Government propose 
to give clearance for the said project 
and the reasons for delay in living 
clearance? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTR.Y 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) to (c). Comments 
on Pun-Pun Dardha Irrigation Scheme 
hav(' been sent to Government of Bihar 
for their compliance. 

[English] 

Proposal for Mubane Dama 
3917. SHRI RAMASHRAY PRASAD 

SINGH: Will the Minister of WATER 
RESOURCES be pleased to state; 

(a) Whether Bihar Government bas 
sent the proposaJ in re&pect of Mubaoc 
Dam for its approval j 
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(b) wbether estimate prepared for it 
In 1975 bas tripled now; 

(c) if so, tbe time by which Govern-
ment propose to give its approval for the 
Muhane Dam ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (8) to (d). Comments 
on Mohane Reservoir Project have been 
sent to Government of Bihar for their 
compliance. 

Restricted Area Permits 

3918. SHRIMATI D K. BHANDARI: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(8) whether certain State Governments 
Were given powers to issue restricted area 
permits in their respective States ; 

(b) if so, the names of restricted areas 
State-wise and when these powers were 
given to the States; 

(c) Whether these powers have been 
withdrawn from some States; 

(d) if SOt the names thereof and when 
these powers were withdrawn; 

(e) the circumstances under which 
these powers were withdrawn; 

(f) whether the circumstances reJating 
to these powers ha ve now undergone major 
changes; 

(g) if so, whether these powers would 
be restored to these States; and 

(b) what step~ are proposed to simplify 
the existing procedure of issuing restricted 
area permits ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNBL, PUBLIC 

GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINIS. 
TRY OF HOME AFFAIR.S (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir. 

(b) From time to timo since 1963 tbe 
foUowing States were delegated powers to 
issue Restricted Area Permits: (i) Assam 
(U) Meghalaya (iii) Tripura (iv) West 
Bengal. In addition, Punjab was also 
declared as Restricted area temporarily 
in June. 1984 and subsequently State 
Government of Punjab was delegated 
powers to issue R~stricted Area Permits 
to foreigners of Indian origin in certain 
specified circumstances. 

(c) Yes, Sir. 

(d) In July, 1980 the States of Assam, 
Meghalaya and Tripura were requested 
not to exercise these powers. The District 
Magistrates, however, who were earlier 
exercising these powers 3UO moto can DOW 

exercise these powers only when so autho .. 
rised by the Central Government. since 
1987. 

(e) to (h). It has been considered 
ncces§ary to have proper verification 
before issuing Restricted Area Permits. 
This function can be performed in an 
appropriate and efficient manner at tbe 
Central le'\'el. where tbe information 
from various sources is pooled and 
accessible. 

Increase iD Delbi Police Vehicles 

3919. SHRI PRATAPRAO B. 
BHOSALE : Will tbe Minister of HOME 
AFF AIRS be pleased to state : 

(a) whether Government propose to 
increase the existing strength of vehiCles 
with emergency alarms provided to each 
police station in Delhi; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SH RI CHINTAMAr-H PANIGRAHI): 
(a> and (b). There is no proJ)osal to 
increase tbe vehicle strength of the exist-
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iog police stations. However, recently 
sanction has been issued for setting up 2 
neW police districts, 8 sub-divisions and 
13 more police stations which will have 
the normal prescribed vehicles strength. 

Indo-GDR Group of Planning Experts meet 

3920. SHRI PRATAPRAO B. 
BHOSALE : Will the Minister of PLANN-
ING be pleased to ~tate : 

(a) whether sixth meeting of the Joint 
Indo-GDR Working Group of Planning 
experts Was held in New Delhi; 

(b) if so, the issues discllssed during 
the meeting ; and 

(c) the follow-up action taken to 
implement their recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM) : (~t) Yes. Sir. 

(b) The Sixth Meeting of the Indo-
GDR Group of Planning Experts discllssed 
a variety of issues. These related to the 
annual and five year plans of the two 
countries, finance and price planning for 
public enterprises. applications of high 
technology, rational utilisation of energy 
and planning of hum3n resources. 

(c) At this Meeting a number of areas 
were identified for expert level exchanges 
in the future. These include exchange of 
information on annual plans and five year 
plans of the two countries; planning and 
management of large machine building 
corporations. construction sector and 
urban and in ter-city p~ssengcr transport 
system; and J atjonalisation of electricity 
generation, transmission and distribution. 
As agreed by both sides, these themes will 
be considered for retention in the asend~. 

for the next meding. 

Divorce maiDtenance cases in Courts 

3921. DR. PHULRENU GUHA : 

SHRI C. JANGA REDDY : 

Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) the number of cases of maintenance 
of divorced women under Section 125 of 
the Criminal Procedure Code filed in 
various law courts in the country during 
1984-85, 1985-86 and 198{\-81 ; and 

(b) the number of divorced muslim 
women Who have been provided adequate 
maintenance by Waqf Boards, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) and (b). 
Statistics relating to such cases are not 
maintained. 

[ Translation] 

Flood Control S~hemes for Bihar 

3922. SHRI RAMASHRA Y PRASAD 
SINGH : Will the Minister of WATER 
RESOURCES be pleased to state details 
of the proposals made by Bihar Qovern. 
ment for flood contro] recentJy and the 
proposals out of them accepted by the 
Union Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA): The Government of 
Bihar. after the flood of 1986, submitted 
13 flood control schemes to the Ganga 
Flood Control Commission for appraisal 
and sponsoring them for approval of the 
Planning Commission as per the details 
given in the Statement below. 4 Schemes 
are under examination in the Ganga 
FJood Control Commission. The comments 
of the Ganga Flood Control Commission 
on 9 Schemes are under compliance by th~ 
State Government. 
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Statement 

List of schemes submitted by the Government 0/ Bihar to Ganga Flood Control 
Commission after 1986 Floods 

180 

SI. No. Name of Scheme Estimated cost 
(Rs. lakhs) 

Present Position 
-If 

1. Drainage C)cheme in the irrigation 
command of Gandak and Kosi 
Project. 

2. Protection works for Kosi embank-
ment and afflux Bundh before the 
floods of 1987. 

3. Anti-erosio!l works for Piparasi-
Piparaghat embankment and 
Retired line for 1987. 

4. ConstJuction of Bull headed spur 
between ch. 820.50-831 of Jhava 
Lava Rjght M<lhananda embank-
ment. 

s. Strength ening of spurs at cb. 840, 
855, 867 and 880.50 of Jhava-
La va Right Mahananda embank-
ment. 

6. Arjunpur UJl1arpur Protection 
Scheme 

7. Protection w(rk~ from Tawakkal 
Rai Ka Dcra to TiJak Rat Ka Dera. 

8. Construction of Revetment ar d 
Retirfd Jinc at Chandpura 

9. Anti-erosion works (near vill. 
Kursela) between ch. 989-1016 of 
BeJagachhi Jhawd Right Mahananda 
embankment. 

JO. Anti·erosion works from eh. 0 10 
10 50 Goagachhi Lalbathani 
Dowel embankment on Left bank 
of river Ganga near vj))age 
Kishanpur. 

11. Chak ring bundh protection 
scheme. 

12. Chakia Ramdin l mb411lkn ent 
~chem('. 

13. Second Revis(d Estimate of 
Tirmul ani Kun scla embankment 
scheme. 

16354.54 

2296.11 

997.87 

66.S3 

73.10 

151.91 

174.00 

76.50 

92.07 

151.60 

157.00 

162.65 

645.72 

Under examination. 

Comments sent to 
the Government of 
Bihar. 

-do-

-do-

-do-

-do-

-do-

-dc-

-do-

-do-

Under examination. 

-do-

-do-
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[Engli,h] 

Modernisation of Irrigation Project. 
during Current Year 

3923. SHRI JAGANNATH PATT .. 
NAIK : Win the Minister of WATER 
RESOURCES be pleased to state: 

(a) whethel Government have under-
taken a programme for modernising irriga-
tion projects during the current plan 
period; 

(b) if so, the State-wise progress made 
so far in this regard particularly in the 
State of Orissa ; 

(e) whether any project was alJO 
undertaken in the district of Kalahandi in 
tho State of Orissa ; and 

(d) jf so, the details thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIW AS MIRDHA) : (a) and (b). The 
information is given in the Statement 
below. 

(c) and (d). There is no ongoing 
modernisation scheme in the Kalah3ndi 
district. 

Statement 

Major and Medium Irrigation-Modernisation schemes In the Seventh Plan 

S1. No. Name of State/ 
Union Territory 

1 2 

States 

1. Andhra Pradesh 

2. As~am 

3 .. Bihar 

4. Gujarat 

S. Haryana 

6. Jammu & Kashmir 

7. Karnataka 

8. Kerala 

9. Madhya Pradesh 

10. Maharashtra 

11. Munipur 

12. Orissa 

Seventh PJan 
Outlay 

3 

1 00 

2.00 

6.52 

142.70 

121.58 

4.17 

13.50 

2.00 

1.50 

6.20 

3.00 

4.18 

(Rs. in crores) 

Anticipated Expenditure 
during 1985-87 

4 

3.70 

0.15 

5.26 

33.73 

49.75 

2.74 

4.89 

2.08 

2.01 

1.49 
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1 2 

13. Punjab 

14. Rajasthan 

IS. Tamil Nadu 

16. Uttar Pradesh 

17. West Bengal 

Total: 

TotaJ Union Territories 

Grand Total: 

Exploitation of ground water resources 

3924. SHRT BIMAL KANTI GHOSH: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the measures being adopted to 
systematically tap ground water; 

(b) the estimated Quantity of ground 
water resources available in the country; 

(c) the State-wise extent of ground 
water rCS01JrCeS available; 

(d) whether Government have finaHsed 
a State-wise strategy for exploiting ground 
Water resources and jf so, details thereof 
and Clction proposed thereon; and 

(e) measures adopted to regulate 
exploitation of ground water to ensure 
thut recharging possibilities are not 
excec(led and ingress of salinity is preven-
ted? 

THE MINJSTER OF STATE OF THE 
MINISTR Y OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA) : (a) 
Measures like scientific surveys, explora-
tion and assl:ssmcnt of groundwater 

3 4 

.'----
160.08 46.31 

58.00 9.83 

68.84 32.69 

237.58 41.06 

10.00 0.65 

236.34 

1.50 0.35 

844.35 236.69 

resources and monitoring the behaviour of 
groundwater situation have been taken. 

(b) and (c). DetaBs of repJenisbabJe 
groundwater resource estimates are given 
in the Statement below. 

(d) Statewise programmes have been 
prepared for construction of 1.25 million 
dug wells, 1.41 million shallow tubewells 
and 25,000 public tubewells during the VII 
Plan period. 

(e) A model .BiH to regu)ate develop-
ment of groundwater has been circulated 
to the States suggesting enactment of 
suitable legislation to ensure balanced 
development. 

Statement 

81. Name of the 
No. State/Union 

Territories 

2 

States 

1. Andhra Pradesh 

2. Assam 

Utilisablc 
Groundwater 
Resource 
(m. ha, m.) 

3 

3.6580 

1.6519 
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2 

3. Arunachal Pradesh 

4. Bihar 

S. Gujarat 

6. Goa 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karna taka 

11. Kerala 

12. ~adhya Prade~h 

13. Maharashtra 

14. Manipur 

1 S. Meghalaya 

16. Mizoram 

17. Nagalaod 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Total States: 
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3 

0.1135 

2.8566 

2.0323 

0.1850 

0.8824 

0.0670 

0.1890 

1.3038 

0.6919 

5.9468 

3.4580 

0.0086 

0.0288 

0.0034 

2.0655 

1.3120 

1.4571 

2.6965 

0.0588 

9.2683 

1.6446 

41.5798 

1 2 3 

Union Territories 

1. Andaman & Nicobar 

2. Chandigarh 0.0030 

3. Dadra & Nagar HaveJi 0.0030 

4. Delhi 0.2680 

S. Lakshadweep 

6. Pondicberry 

Total Union Territories 0.2740 

AU India Total: 41.8538 

8aDdh call by State Demand Committee 

3925. SHRI E. A YY APU REDDY 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Karbi Anglong and North 
Cachar HilJs Autonomous State Demand 
Committee and Karbi Students Union gave 
a call for a 36 hours bandh which began on 
26th October, 1987; 

(b) whether the bandh was called in 
support of their demand for a separate 
State comprising the two Hil1 Districts; 
and 

{c) if so, the reaction of Union 
Government thereto? 

THE MINISTER OF STA TE IN 
THE MINISTRY OF HOME AFFAJRS 
(SHRI CHINTAMANI PANIGRAHI): 
(a) Yes, Sir. 

(b) The agitation is for an Autonomous 
State within the State of Assam. 

(c) The State Government have been 
impt'esled upon to show .reater sensitivity 
to tribal aspirations and look into the 
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grie~ances of the tnbals and create a feel-
ing of well-being and belonging among 
them. The Central Government are how· 
ever not in favour of further re-organisa-
tion of Assam. 

[Tralls/ation) 

SAARC Food Security Reserve 

3926. SHRI JAGDISH A WAS"I HI 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) tbe olltlines of South Asian Food 
Se,,"'urity Reserve proposed to be created 
by the Head of States during the recently 
concluded SAARC Summit at Kathmandu 
anu the manner in which member countries 
will mnke their contributions; and 

(b) the manner in which this Food 
Security Reserve wIll be utilised? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI K. NAIWAR SINGH) : 
(a) and (b). The SAARC Food Security 
Reserve is to consist of 200.000 metric tons 
of foodgrains to be earmarked by the 
member countries as follows: 

B4111g1adesh 21,100 tons 

Bhutan 180 ,. 

India 153,200 " 

Maldives 20 ,. 

Nepal 3,600 ,. 

Pakistan 19,100 " 

Sri Lanka 2,800 " 

The Reserve may consist of wheat or 
riCe or a combination thereof. 

The foodgrains will remain the pro-
perty of the contributing member country 
and shaH be in addition to ~lny national 
reserve that it maintains The reserve may 
be utilised by any member country in the 
event 0 f an emergency. The member 
country in need will diroctly notify the 
other member country or countries of the 

emergency it is facing and the amount of 
foodgrains required. The other member 
country or countries will then take 
immediate steps to arrange for the supply. 
Prices. terms and conditions of payment. 
in kind or otherwise, for the foodgrains so 
released, will be negotiated directly bet-
ween the member countries concerned. 

A member country may also draw on 
its own share of the reserve. 

Facilities provided to the Officials doing 
Night Duty 

3927. SHRI RAJ KUMAR RAI: 
Will the PRIME MINISTER be pJeased to 
state : 

(a) the facilities being provided by 
Government to the employees who are 
detained late in the night after office 
hours and a]so to those who perform night 
duty in Government offices; 

(b) whether their offices are keeping 
any special vehicles for transportation of 
these employees during night hours; a d 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
SIREN SINGH ENGTI): (a) In the case 
of employees who arc detained beyond 
office hours monetary compensation is 
provided for extra work subject to the 
usual condilions. 

In respect of employees who are re-
quired to perform night duty as part of 
their normal job, there is provision for 
compensation in the form of night duty 
allowance or to give them equated duty 
hours by reducing the hours of work to 
be done at night. 

Details of other f,lCilitics provided for 
such categories of employees are not how-
ever centrally monitored as the require-
ments in regard to fdcilities vary from 
Department to Department. For example 
in the Department of Telecommunications, 
retiring/rest rooms or dormitories are 
provided in the office premises where 
employees have to repeatedly perform 
nisht duty. 
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(b) and (c). No special arraDlements 
Of vehicles are provided for transportatiolt 
of the employees but in exceptional cases 
official transport is arranged subject to 
availability of vehicles. 

Proposal for making changes Ia Public 
Holidays 

3928. SHRI SHANTI DHARIWAL: 
Win the PRIME MINISTER be pleased 

to state: 

(a) whether the Government propose to 
make change in the policy of declaring 
public holidays and if so, details 
thereof; 

(b) whether thc Government propose 
to include days on which religious festivals 
are held in the list of Restricted Holi-
days; 

(c) if so, when ; and 

(d) if not, the reasons therefor? 

THE DEPUTY MlNISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BJREN SINGH ENGTI) : (a) No, Sir. 

(b) The list of Restricted holidays for 
Central Offices in Delhi is fina1ised by this 
Ministry and there is no proposal at 
present to include any additional occasion. 

In regard to offices outside Delhi, the 
list is drawn up by the local Central Govt. 
Employees Welfare Coordination Com-
mittees at tbeir discretion. This Ministry 
has no information about any changes 
which might be under their consideration. 

(c) Docs not arisc. 

(d) The present system of holidays was 
adopted in November, 1982. Since then. 
the position bas been reviewed from time 
to time, but it has not been found possible 
to make any changes. 

[English] 

• 

Service Rules for Central Secretariat 
Stenographers 

3929. SHRI HAFIZ MOHD. SIDDIQ: 
Will the PRIME MINISTER be pleased 

to refer to the reply given to Unstarred 
Question No. 2597 on 12 August, 1987 
regarding reframing of Central Secretariat 
Stenographers Service Rules and state: 

(a) whether service rules for the 
Central Secretariat Stenographers have 
since been reframed ; and 

(b) if so, the salient features of the 
Rules and in what way they differ from 
the original Rules? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 

rII BIREN SINGH ENGTI): (a) Not yet, 
Sir. 

(b) Does not arise. 

Action taken On Trlba I Development 
Reports 

3930. SHRIMATJ SUMATJ ORAON : 
Will the Minister of WELFARE be 
pleased to state : 

(a) whether Schedule V of the Consti. 
tution requires the State Governors to 
send periodical reports to Union Govern-
ment about tribdl development; and 

(b) jf so, the action taken by Union 
Government? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) and 
(b). Yes, Sir. Under the Schedule V of 
the Constitution of India. the Governors 
of States having Scheduled Area~ ~hall 
annually or whenever so required by Presi· 
dent, make an anno.al report to President 
regarding administration of Scheduled 
Area!!.. The word 'Administration' is used 
in a wide sense and the report covers an 
aspects of administration including triba~ 
development. These are examined in tbe 
Ministry of Welfare which is the nodal 
Ministry in the matter The comments of 
the Ministry on reports are conve yed to 
tbe State Governments for Decessar)t 
actioD. 
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National Consensus for Reservation for 
Otber Backward Classes 

3931. DR. A.K. PATEL: Will tbe 
Minister of WELFARE be pleased to 
state : 

(a) whether Prime Minister had 
announced that Government would have a 
national consensus evolved on the issue of 
reservations for other Backwdrd Classes; 
and 

(b) If so, what fo)Jow up action has 
been taken since then and the results 
thereof? 

THE MINISTER OF STATE IN 'it' 

THE MIN1STRY OF WELFARE (DR. 
RAJENDRA KUMARJ BAJPAI) : (a) and 
(b). In a Press Conference held at 
Ahmedubdd on 23rd March, 1985, the 
Prime Minhter, in reply to d questwn, 
had statccl that we will hdve to tdlk to the 
people and State authorities and see what 
they have to say. The Home MlIl1ster had 
hence in May 1985 addres~ed Chief Minis· 
ters suggesting them to m~\tntain status 
quo on the issue of reservations for Other 
Backward Classes till a N.ltional Consen-
sus IS evolved. Government continues to 
be of the view that status quo should be 
maintained on this issue till a consensus 
is evolved. 

[Trans/ation] 

Reserved Constituencies 

3932. SHRI JITENDRA PRASADA: 
Will the Minister of LA W AND JUSTICE 
be pJcased to state: 

(a) the criteria on which an area is 
declared as reserved constituency and the 
time for which such a reservation remains 
10 force; 

(b) the time for which the present 
rCEcrvation is 10 contJDPe ; and 

(c) whether any proposal is pending 
with Government for changes in the 
reserved constituencies for the next 
elections? 

mE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 

(SHRI H. R. BHARDWAJ) : (a) The 
criteria for dec1aring constituencies to be 
reserved for the Scheduled Castes and 
Scheduled Tribes are contained in articles 
330 and .n2 of the Constitution and in 
sections 8 and 9 of the Delimitation Act, 
1972 As the Delimitation Commission 
constituted under that Act had completed 
the tasks assigned to it, the power to deter-
mine re!terved seats is conferred on the 
Ejection Commission by later enactments 
as and when necessary and such enactments 
also pro\ ide the same gUJdclmes as are 
included in the Constitution and the 
Dehmitation Act. The reservations should 
normally contmue until the determination 
under the next censur; i') m'lde. 

(b) Under the eXIsting provisions of 
the C'on~tJlUllOn, the present reservation 
will hdve to continue unttl the relevdnt 
figures for t he first census tctken after the 
year 2000 A D. have been publlslH.'d. This 
is. however, 'iubJcct to the condItIOn that 
the present perIod oj re5ervdtlon under the 
Constitution which IS up to January. 1990 
IS extended beyond 2000 A.D. 

(c) The proposJ.l to rotate the present 
rcserVJtJOD of con"tltuencies for Scheduled 
Castes and Scheduled TClbes form'i p.ut of 
the proposals for eJedordl reforms sent by 
the Election Commission Such proposJ.ls 
wIll be discussed with political p.lrties and 
a decision will be taken after the dis-
cussions are over. 

[English 1 

Inclusion of "Eid Mil Adul Nabi" in 
list of Government Holidays 

3933. SHRI P.M. SA YEED: WilJ the 
PRI ME MINISTER be pleased to state: 

(a) whether Government have received 
any representation for mclusion of "Eid 
Mil adul Nabl" in the 1ist of Government 
holtddY~ ; and 

(b) decJsion taken by the Government 
on the representation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : (a) Yes, Sir. 
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(b) It was not found possible: to accept 
the proposal. 

Supreme Court decision regarding pro-
,isioD of special grades for Delbi 

Judicial Service Officers 

3934. SHRI C. JANGA REDDY: Will 
the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) the decision of Supreme Court 
on December 19, 1986 regarding provision 
of Special Grades for the Delhi Judicial 
Service Officers, framing of recruitment 
rules for higher posts in the District 
Judiciary and for the removal of stagnation 
and the (onow up action taken thereon; 
and 

(b) the steps proposed to remove 
stagnation in Delhi Judicial Service? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R" BHARDWAJ): (a) The text 
of Supreme Court Judgement is laid on 
the Table of the House. [Placed in 
library. See No. LT-5462/87}. The 
appointments to Delhi Higher Judicial 
Service are finalised by the Delhi High 
Court/Delhi Administration and as such 
Department is not directly com:erned 
with them. Regarding amendment to 
Delhi Higher Judicial Service Rules it is 
stated that these rules have been framed 
by the Lt. Governor of Delhi under 
Article 309 of the Constitution and the 
amendments are also finaJised by him. The 
approval of the Government has been 
conveyed to Delhi Administration on 
26.2.87 for the amendment of Delhi 
Higher Judicial Service Rules and they 
have been since notified by Delhi Adminis-
tration, on 17.3.87. 

(b) Proposals have been caIJed for 
from Delhi Administration for the removal 
of stagnation in the Delhi Judicial Service 
as per Orders of rhe Supreme Court dated 
18.12.86. 

N.tJoaal Committee for Backward 
Areas 

393'. SHRI SRIBALLA V PANI· 
GRAHl: WiJl the Minister of PLANN-
ING be pleased to state : 

<a> whether the National Committee 
on the Development of Backward Areas 
bas formulated aoy schemes for develop-
iog the backward arras in the country; 
and 

(b) if so, the schemes formulated for 
Orissa along with tbe details of their 
implementation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMEN-
TATION (SHRI SUKH RAM): (a) and 
(b). The National Committee on the 
Development of Backward Areas has 
given 11 Reports and a number of recom-
mendations regarding the development of 
backward areas in the country including 
Orissa. The recommendations broadly 
relate to problems of backwardness in 
tribal areas, drought-prone areas, salinity 
affected areas" industrially backward 
areas, etc. These recommendations are 
generally kept in view while formulatiog 
schemes under the Plans. 

Provision for Appeal to High Courts 
against Administrative TribuDaJ 

Judgements 

3936. SHRI V.S. KRISHNA IYER: 
Will the PRIME MINISTER be pleased 
to state ~ 

(a) whether the Centra) Government 
employees are finding it difficult to appro-
ach the Supreme Court against the judge-
ments of the Administrative Tribunal; 

(b) whether Government propose to 
make a prOVISion for appeal to the 
Divisioo Bench of the Higb Court against 
tbe judgements of the Administrativo 
tribunals in the first instance ; and 

(c) if so, details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) The 
Government have no information in the 
matter. 

(b) No, Sir. 

(c) Does Dot ariso. 
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DepOrtation or Indians from Gulf 

3937. SHRI V.S. KRISHNA IYER: 
Will the Mmister of· EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact that Indians 
are being deported every month from 
Gulf·Co·opera lion Council nations for 
having fake tr.lve} documents; 

(b) if so, how many Indians have been 
deported during the year 1987 so far ; 
and 

(c) action taken by Government to 
prevent Indian citizens from travclltng to 
Gulf countries with fake travel docu-
ments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) to 
(c). Information is being collected and 
will be placed on the Table of the House 
as soon as possible. 

Location of Aquifers in Drought 
A fl'ected Areas 

3938. SHRf 0 P. JADEJA: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Government have schemes 
to locate aquifers in drought-affected 
areas; 

(b) the work done in this regard since 
August 1, 1987 ; and 

(c) the details of work done in locating 
aquifers using remote sensmg agencIes or 
by any other means in GUJarat since 
August I. 1987 ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINJSTR Y OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA): (a) 
and (b) Exploratory drilling operations are 
being carried out in drought affected areas 
to locate aquifers. For this purpose. 74 

boreholes of various types have been 
drilled since August, 1987. 

(c) Remotl! sensing based maps of the 
State of Gujarat indicating potential 
ground water areas for further prospecting 
have been prepared. Central Ground 
Water Board has drilled 9 exploratory 
boreholes in the State since August. 1987 
for delineating productive aquifers. 

Procedure for Calculating the 
Vacancies of Deput)' Secret,ry 

in the ess 
3939 SHRI PARASRAM BHAR-

DWAJ: 

SHRI KHELAN RAM JANG-
DE: 

Wtllthc PRIME MINISTER be pleased 
to state : 

(a) whether the number of vacancies 
for the Panel of Deputy Secretaries in the 
ess has been coming down year after 
year; 

(b) if so, the procedure being followed 
in calculating the vacancies of Deputy 
Secret.lries prl(lr to 1983 .1Ild the existing 
procedure; and 

(c) whether there is any variation bet-
ween the above procedures and )f so, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
M[NISTRY OF HOME APFAIRS 
(SHRI P. CHIDAMBARAM): (a) to 
(c) The number of varancies for the 
pllncl of Deputy Secretanes in the ess IS 

decided taking into account the retire-
ments. likely promotions to higher grade, 
deputation requirements and other relevant 
considerations. on year to year basis. In 
1986, it was felt that it is not a condition 
of service of CSS to serve outside the 
Secretariat. Hence it Was decided that 
DO provision be made for deputation while 
assessing the size of the panel. 
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The size of the panel since 1981 on-
wards is indicated below :-

1981 - 58 

1982 - 56 

1983 - 54 

1984 -26 

1985 - 45 

1986 - 37 

The size for ) 987 panel has not yet 
been decided. 

Outstanding Category Officers for the 
Panel of Deputy Secretaries in 

C.S.S. 

3940. SHRI PARASRAM BHAR-
DWAJ: 

SHRI KHELAN RAM JANG-
DE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) what is the numher of officers 
tak~n from the 'outstanding category' for 
the panel of Deputy Secretary in the CSS 
each year during the last five years; 

(b) whether the 'Outstanding cate-
gory' has not adversely affected the pro-
motion prospects of Scheduled Castel 
Scheduled Tribe officers; 

(c) why 20 percent element for cal .. 
culating the number of vacancies of 
Deputy Secretary in ess bas been with-
drawn; 

(d) whether the withdrawal of 20 per-
cent element stated in (c) above, will 
affect SC/ST office.s adversely; and 

(e) if so. the remedial s tcps being 
taken in this regard 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBL1C 
GRIEVANCES AND PBNSIONS AND 
MINISTBR OF STATE, IN· THE 

MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a.) The infor-
mation asked for is given in the Statement 
below. 

(b) No. Sir. The promotion panels 0' 
CSS are subject to instructions issued b, 
Department of Personnel & A.R. vide 
their O.M. No 1/ to/74-Estt. (SeT) dated 
23.12 74 wherein it is Jaid down that "in 
promotion by selection to posts within 
Group' A t (Class-I) which carry an ulti-
mate salary of Rs. 2000 or less, (Its. 2250 
or less in the revised scale) there is no 
reservation. but the Scheduled Castes/ 
Schedul(."d Tribes officers, Who are senior 
enough in the zone of consideration for 
promotion so as to be within the number 
of vacancies for which the Select List has 
to be drawn up would be included in that 
list provided they are not considered 
'unfit' for ··promotion". Thus even if 
some officers are graded as 'outstanding' 
the in terest of Scheduled Castes/Scheduled 
Tribes officers remains pro:ected under 
th ese ins tructions. 

(c) The 20 percent element in the 
formula for calculation of the number of 
vacancies of Deputy Secretaries for C. S.S. 
was to take into account the number of 
vacancies arising due to CSS officers 
going on deputation. Howe'er. While 
calculating the size of the 1~6 Deputy 
Secretary Select List it was felt that it is 
not a condition of service of as officers 
that they should be depute" to work 
outside the secretariat and hence there 
is no need to make a provision for deputa-
tion. 

(d) The withdrawal of thh elemen, 
wHl only reduce the size of the CSS 
Deputy Secretary's panel. Ttis would 
mean that fewer of ess offic(fs will be 
considered for Deputy Secreta-y level 
appointments every year irresp,ctivc of 
the fact Whether they belong to the 
Scheduled Caste/Scheduled Tribecateaory 
or not. 

(e) As the proportionate shart of the 
Scheduled· Caste/Scheduled Tribl cate .. 
gories in the panel is not cha~ed, DO 
remedial measure, .re caUed for" 
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Statement 

Number of Officers taken from the 
Outstanding Category in the CSS 

Deputy Secretary's Panel 

Year of the N umber of Officers 
Panel in Outstanding 

Cdtegory 

1 2 

1982 13 

1983 1 

1984 3 

1985 11 

1986 13 

Pakistani and Iranian Nationals 
in India 

3941. SHB.[ RAM BAHADUR 
SINGH : Wtll the Minister of HOME 
AFFAIRS be pleased to state: 

<a> whetber several Pakistani natlo~ 
nals have enwred and continue to enter 
from tbe We.ern Sector of our border with 
Pakistan; 

(b) whether Pakistan is deporting 
Iranian youths through Western sector 
borders; 

(c) whether some of the Iranian youths 
continue to ~tay in India as a result of 
the stay oller given by Gujaiat High 
Court; and l 

(d) if s', the details thereto? 

THE MINISTER OF HOME 
AFFAIRS ts. BUTA SINGH) : (a) and 
(b). Owinglo historical and socio-economic 
reasons. s~me infiltration does take place 
into Indiafrom Pakistan. However, there 
does not I appear to be any Jarge scale 
infillratio~ through the Iodo·Pak border. 

(c) and (d). According to information 
furnished by the Govt. of Gujarat, durinl 
the period from Jan. to Sept. 1987, 16 
Iranian nationals were apprehended in 
Gujarat, out of which 14 Iranian natio-
nals Were deported. Two Iranian Datio-
na1s are stiIJ in Gujarat as a result of stay 
order by the High Court. A writ special 
crime application has been filed in Gujarat 
High Court not to deport them which is 
stil1 pending for final order. 

[Trans/ation] 

Indo-China Talks on Border Dispute 

3942. DR. CHANDRA SHEKHAR 
TRIPATHI: 

SHRIMATI JAYANTI PAT-
NAIK: 

SHRI AMAR SINH 
RATHAWA: 

SHRI H.N. NANJE GOWDA: 

SHRI AKHTAR HASAN: 

DR. B.L. SHAILESH : 

SHRI HARISH RAWAT : 

SHRJ MAHENDRA SINGH: 

DR. G S. RAJHANS : 

SHRI LALITESHW AR 
SHAHI: 

SHRI KALI PRASAD 
PANDEY: 

SHRI BHATTAM SRIRAMA 
MURTY: 

SHRI S.B. SIDNAL : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the eighth round of talks 
between India and China was held in New 
Delhi from 13 to 18 November, 1987 ; 

(b) if so, the outcome of the discus-
sion held on various issues; 

(c) whether the issue of possibility of 
starting trade across the Indo-China 
border adjoining Uttar Pradesh was also 
discussed during the talks ; 
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(d) if not, the reasons thereror ; 

(e) whether the Indo-China border 
dispute was also discussed; and 

(f) if so, the outcome thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATW AR SINGH) : (a) 
The talks were held from the 15th to the 
17th November 1987. 

(b) to (f). It Was agreed that efforts 
should be continued for a peaceful l 

negotiated settlement of the boundary 
Question and that meanwhile peace and 
tranquility should be maintained all al~ng 
the border and tension and provocatIon 
should be avoided. 

We conveyed that it was our intention 
to reconstruct and revitalize our relations 
with China and that the considerable 
potentia] for strengthening bilateral coope-
ration in various fields should be tapped 
for mutual benefit; the Chinese response 
was positive. 

[English} 

Facilities to Office bearers of 
Recogni~ed Associations 

3943. SHRI SYED SHAHABUDDIN: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether any violation of the norms 
by any Ministry or Department regarding 
racilitie •• benefits and immunities extended 
to office bearers of recognised scrvice 
associations of Central Government emp-
loyees during their tenure of office have 
come to the notice of the Government ; 
and 

(b) if so, the details thereof and the 
action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ANGTI) : (a) and (b). No 
speci.fic case has come to the notice of this 
MiDistJ'Y. 

R "D Programmes for BuiIdJq 
Purpose. 

3944. DR. B.L~ SHAILESH; Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Council of Scientific 
and Industrial Research bas formulated 
any R&D programmes to tap plastic 
potential for replacing conventional 
materials for building purposes to over-
come shortage of cement, steel and 
bricks and to develop low cost alternative 
materials and specific components using 
plastics and polymers; 

(b) if so, its broad outlincs and 
achievements so far in some of "thrust 
areas·' ; and 

(c) how the results achieved are being 
pu t into actual practice? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN): (a) Yes, 
Sir. 

(b) Regional Research Laboratory. 
Hyderabad, National Chemical Labora-
tory, Pune and Central Building Research 
Institute, Roorkee (constituent laboratories 
of CSIR) have formulated a coordinated 
R&D programme to develop Jow cost! 
alternative building material using plastics. 
The main aim for the present phase of 
work is for :-

(i) Development of polymer concrete 
for thermal insulation cum water 
proofing treatment. 

(H) Development of plastics com-
posites paneJs for partition clad. 
ding flush doors, etc. 

(iii) Development of cost effective 
better performing polymer based 
water proof coating adhesives and 
sealants. 

Experimental material for Anticorro-
sive treatments from polymers have been 
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developed for the protection of RCC 
structures for application in the fertilizer 
industry. New plastic products like plas .. 
tic pipes, water storage tanks, plastic 
composite panels roof lighting sbeets etc. 
are being tested and evaluated by CSIR 
laboratories to assess their suitability as 
cost effective replacements for correspond-
ing conventional products using cement, 
steel and wood. 

(c) Indian Farmers t Fertilizers Coope-
rative (IFFCO), PhulpUf is testing the 
efficacy of the anti corrosive treatment fOf 
the protection of RCC structures. 

Plastic pipe manufacturers and water 
storage tank manufacturers are utilising the 
testing and evalu~ltion facilities of CSIR 
Laboratories for their new products. 

Inclusion of Agnikulashatriya (Palli) in 
Scheduled Tribes List 

3945. SHRI V. SOBHANADREE-
SWARA RAO: WiJl the Minister of 
WELFARE be pleased to state: 

(a) whether Government of Andhra 
Pradesh have re(..ommended the inclusion 
of Agnikulashatriya (Palli) in Scheduled 
Tribes List ; 

(b) if so, whether Government have 
takon any decision in the matter; and 

(c) if not, the likely date by which 
the Union Government propose to bring 
forward lesislation to facilitate inclusion 
of Agmkulashatriya (PuJII) Community of 
Andhra Pradesh In the list of Scheduled 
Tribes? 

THE MINISTER OF STATE IN 
THE MINISTRY OP WELFARE (DR. 
RAJENDRA KUMARl BAJPAJ): (a) 
The recommendations of Government of 
Andbra Pradesh cannot be diliclosed in 
the public interest. 

(b) and (c) The various proposals 
received from the Government of Andhra 
Pradesh are being examined along with 
similar other proposals and a final view 
in the matter would be taken soon. 

Further, any amendment in the eKisting 
lilt of Scheduled Castes and Scheduled 
Tribes can be done only through an Act 
of Parliament in view of Articles 341(2) 

and 342(2) of the Constitution. 10 vJew of 
this, no time Jimit can be specified at this 
staae. 

Lalld Army 

3946. PROF. MADHU DANDA .. 
VATE : Witl the Minister of PLANNING 
be pleased to state: 

(a) whether there is any proposal to 
raise a land army of three million people 
in the current Plan period; 

(b) whether any plans have been made 
to tackle acute poverty and joblessness in 
the country ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF ST A TE IN THE 
MINISTRY OF PROGRAMME IMPLE .. 
MENTATION (StIRl SUKH RAM): 
(.1) There is no such proposal at present 
in the Central Plan Sector. 

(b) and (c). The Central elem!nt in 
the development strategy of the Seventh 
Plan is the generation of productive 
employment In addition to sectoral 
investments which would result in expan-
sion of employment opportunities, there 
has been in operation thr~c mdjor poverty 
al1eviation programmes, namely the 
National Rural Employment Programme 
(NREP), the Rural Landless Employment 
Guarantee Programme (RLEGP) and the 
Integrated Rural Development Programme 
(IRDP) to tackle the problem of un-
employment and under-employment in 
rural areas with ~pecial focus on 
persons livJllg below the poverty Hne. 
Besides, there are two schemes, namely, 
Scheme f,)r pro'Yiding Self-employment to 
the Educated Unemployed Youth and 
Self-Employment Programme for Urban 
Poor (SEPUP). 

Industrial Contribution to Domestic 
Income in Punjab 

3941. SHRI P. PENCHALLIAH: 
Will the Mmister of PLANNING be 
pleased to sta te : 

. a) whether the industrial contribution 
in 1986-87 Lo the net domestic income in 
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Punja b is less as compared to the national 
average; and 

(b) if so. details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF PROGRAMME IMPLEfyIENTA-
TION (SHRI SUKH RAM) : (a) and (b). 
Estimates of net domestic income in Punjab 
and for All-India for 1986-87 are not 
available. 

Development of Telecommunication 
Facilities 

3948. SHRIMATI MADHUREE 
SINGH: Wi)) the PRIME MINISTER be 
pleased to state : 

(a) whether the telecommunications 
and automation equipment manufacturing 
industry in the private sector has not been 
able to contribute suitably and according 
to the needs of the country on an efficient 
level; 

(b) the constraints in the way of private 
enterprises to take up this line; and 

(c) what facilities, if any, would be 
provided for development of telecommuni-
cation facilities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN) : (a) After the 
liberalisation measures announced by the 
Government in 1984. licensing of private 
sector units for subscriber terminal equip-
ment commenced. Neady on.e hundred 
letters of iDtent have been issued for 
private sector units for the manufacture 
of various items of telecommunications 
equipments like telephones, teleprinters, 
fascimiJe equipment, pay phones, PABX 
etc. The projects arc in various stages of 
implementation and it is expected that 
these units will be able to contribute 

suitably for mereting tbe needs of the 
country in an efficient manner. 

In the field of manufacture of auto-
mation equipment, private sector units 
ha ve been able to achieve a reasonable 
degree of efficiency. These units have 
supplied, installed and commissioned 
automation equipment in tbe process 
industries such as Steel, Power, Cement, 
Fertilizers, Refineries, etc. 

(b) As per the present policy, private 
sector units are permitted to manufacture 
only the telecommunication terminal 
equipment and other subscriber premises 
equipment, The main large size telephone 
exchange equipment and transmission 
equipment are outside the purview of 100% 
private sector units 

(c) Manufacturers of subscriber termi-
nal cquipment/atlachments are permitted 
to supply direct to subscribers after the 
same is type-approved by Department of 
Telecommunications Manufacturers are 
also permitted to bid on competitive basis 
for the supply of such equipment to the 
Department of Telecommunications. 

12.00 brs. 

[English] 

SHRY C. MADHA V REDDI 
(Adilabad) : Sir, We have given an adjourn-
ment motion on the pending projects .•• 
(Interruptions). A number of projects in 
Andhra Pradesh and several other States 
are pending and they have not been given 
clearance for a very long time, for more 
than four years . .. (Interruption,,). 

MR. SPEAK.ER : You are all standing: 
I may remind you ..•.•• 

(Interruptions) 

MR. SPEAKER: I want to ~ay some-
thing and you are unnecessarily doing like 
this. 

(Interruptions) 
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MR. SPEAKER: Look here, you 
have lot something which we can do 
easi1y. There is no problem with me. 

( InterrllptioM)*· 

MR. SPEAKER: That is what I am 
telling you. If you do not want to listen, 
what can I do? 

All right, if you do not want to listen, 
nothing goes on record. 

(Interruptions)·· 

MR. SPEAKER: There is no question 
of submissions. When I can permit every-
thing and I am prone to ••••.• 

(Interruptions) * * 

MR. SPEAKER: Why don't you 
)isten to me ? If you listen for one minute, 
everything will be solved. I say you have 
given something and there is a spate of 
adjournment motions. I think, that is the 
negation of adjournment motion. because 
it does not fall under that category, but 
we have got so many other avenues. You 
say that something has happened like 
that, but you can give me any calling 
attention or any di~cussion and I can allow 
that. I do not mind it 

(Interruptions) 

MR. c)PEAKER : 1 can allow you any 
time. 

[Translation I 

I am telling that I shall allow. 

(Interruptlon,\ 

• *Not recorded. 

(English] 

MR. SPEAKER: Give me something; 
I will get the information and a])ow that. 

(Interruptions) 

[Tranllatlon) 

MR. SPEAKER: If you want to in-
dulge in such things, it is your sweet will. 

(Interruptions)· • 

(English] 

MR. SPEAKER 
record. 

Nothing goes on 

[Translalion] 

I am asking dS to what is its use? 

(Interruptions) * * 
[English) 

MR. SPEAKER: Nothing doing. 

(Interruptions) 

MR. SPEAKER: I want a notice and I 
will get the information. 

(Interruptions)· • 

MR. SPEAKER; It is your Parliament 
and if you want you destroy it. 

(Interruption,)· * 
MR. SPEAKER: I am not aUowing 

anybody. 

(Interruptions) 

MR. SPEAKER: There is no rule for 
making submissioDs. 

Not allowed. 
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12.05 hrl. 

PAPERS LAID ON THE TABLE 

[English] 

Memorandum reo Detailed ActioD on Recom-
mendations contained in Sec-oad ADaual 

Report of Commission for S.C. It 
S.T. for 1979-88 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPA I): I bt!g 
to Jay on the Table a copy of the Memo-
randum (Hindi and English versions) out-
lining the D etai1ed Action Taken on the 
recommendations contained in the Second 
AnnuaJ Rt.~port of the Commission for 
Scheduled Castes and Scheduled Tribes for 
the ye ar J 979-80. 

[Placed in Library. See No. L T-5150/87 [. 

Annual Report of Institute of Constitutional 
nnd Parliamentary Stud!cs for 1986·87 

along with Audited Accounts. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LA W AND JUSTICE 
(SHRJ H .R. BHAR DWAJ): 1 beg to lay 
on the Tnhle a copy of the Annual 
Report (Hindi and English versions) of the 
Institute of Constitutional and Parliamen .. 
tary Studies, New Delhi, for the year 
1986-87 along with Audited Ac{·ounts. 

[Placedin Library. See No LT-5J5J{87J. 

Annual Reports of and Reviews on the 
Working of Centre for Electronics 

Design and Technology, Aurangabad, 
Raman Research Institute, 

Bangalore etc. for 1986-87 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA Y AN AN): I beg to lay on the 
Table -

(1) (i) A copy of the A nnual Report 
(Hindi and English versions) 
of the Centre for Electronics 
Design llnd Technology, 

(2) 

Auranaabad, for the year 
1986·87 aloDg witb Audited 
Accounts. 

(ii) A statement (Hindi and 
English versions) regardin. 
Review by the Government 
on the working of the Centre 
for Electronics Design and 
Technology t A uranga bad. ror 
the year ]986-87. 

[Placed in Libra,y. See No. 
LT-5152/87./. 

(i) A copy of the Annul) Report 
(Hindi and English versions) 
of the Raman Research Insti-
tute, Bangalore, for the year 
1986-87 along with Audited 
Accounts. 

(ii) A statement (Hindi and 
English versions) regarding 
Review by the Government 
on the working of the Ram~ln 
Research Institute, Banga-
lore, for the year 1986-87. 

[Placed in Library. See No. 
LT 5153/87]. 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Remote 
Sensing Agency, Hyderabad, 
for the year 1986-87 along 
with Audited Accounts. 

(ii) A statement (Hindi and 
English ven-ions) regarding 
Review by the Government 
on the working of the 
National Remote Sensing 
Agency, Hyderabad, for the 
year 1986·87. 

[Placed in Library. S,tt No. 
LT 5154/87J. 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Physical Research 
Laboratory, Ahmedabad. for 
the year 1986-87 aloD, With 
Audited Accounts. 
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(ii) A statement (Hindi and 
English \'ersions) regarding 
Review by the Government 
OD the working of the 
Physical Research Labora-
tory, Ahmedabad, for the 
year 1986-87. 

[Placed in Lib,ary. See No. 
LT 5155/87J. 

(5) A copy each of the following 
Papers (Hindi and English 
versions) under sub-section (J) of 
section 619A of the Companies 
Act, 19S6 :-

(a) 

(b) 

(i) A statement regarding 
Review by the Govern-
ment on the working of 
the UranIUm Corpora-
tion of India Limited. 
for the year 1986-87. 

(ii) Annual Report of the 
Uranium Corporation 
of India Limited, for the 
year 1986·87 along with 
Audited Accounts and 
the comment~ of the 
Comptroller and 
Aud ltor General there-
on. 

[Placed in Lihrary. See 
No. LT 5156/87J. 

(i) A statement regarding 
Review by the Govern-
ment on the working of 
the Indian Rare Edrths 
Limited, for the year 
1986·87. 

(ii) Annual Report of the 
Indian Rare Earths 
LImited, for the year 
] 986-87 a long with 
Audited Accounts and 
the comments of the 
Comptroller and 
A l.Iditor Gent-raJ there-
on. 

[Placed in Library. See 
No LT 5157/87J. 

Annual Report of aad Review on the Work-
iog of Institute of Applied Manpower 

Research for 1986·87 

THE MINISTER OP STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMENTA-
TION (SHRI SUKH RAM): I beg to lay 
on the Table-

(1) A copy of the Annual Report 
(Hindi and English versions) of 
the Institute of Applied Man-
power Research, New Delhi, for 
tbe year 1986-87 along with 
Audited Accounts. 

(2) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the 
Institute of Applied Manpower 
Research, New Delhi, for the 
year 1986-87. 

[Placed in Library. See No. LT· 
5158/87 J. 

Anoual Report of and Rc\'icw on the working 
of Indian Institute of Pub) ic Administra-

tion for 1986-87 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS 
(SHRI BIREN SINGH ENGTI): I beg 
to lay on the Table-

(1) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of Public 
Admini'itration, New Delhi, for 
the year 1986·87 along with 
Audited Accounts. 

(2) A copy of the Review (H indi and 
English versions) by the Govern .. 
ment on the working of the Indian 
Institute of Public Administration, 
New Ddhi, for the year 1986-87. 

[Placed in Library. See No. LT-
5159/87 J. 
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12.06 bra 

MESSAGE FROM RAJYA SABHA 

[English1 

SECRETARY-GENERAL: Sir t I have 
to report the following message received 
from the Secretary.Genera) of Rajya 
Sabha : 

"In accordance with the provisions of 
rule 127 of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to inform the 
Lok Sabha that the Rajya Sabha. at 
its sitting held on the 30th November, 
1987. agreed without any amendment 
to the Air (Prevention and Control 
of Po]Jution) Amendment Bill, 1987. 
whkh was passed by the Lok Sabha 
at its sitting held on the 11 th Novem-
ber, ]987. 

12 6i hrs. 

COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES 

[English] 

Thirty-Second Repor t 

SHRI RAM RATTAN RAM: (Haji-
pur) : I beg to present the Thirty-second 
Report (Hindi and EngJish versions) of 
the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes 
on Action Taken by Government on the 
recommendations contained in Twenty-
fourth Report ot the Committee on the 
Ministry of Finance (Department of 
Economic Affairs--Banking Division)-
Reservations for and employment of 
Scheduled Castes and Scheduled Tribes in 
DCO Bank and credit facilities provided 
by the Bank of Scheduled Caste'i and 
Scheduled Tribes. 

(InterrJlpt ions):I 

*Not recorded. 

(English] 

MR. SPEAKER : I am very much 
pained. I do not knew whether the 
Government is doing something or not~ 

but at least. you are obstructing .• 

(Interruptions) 

MR. SPEAKER: You are holdin. 
this whole House to ransom .. 1 do not 
know. This is the book you have given 
me. 

(Interruptions) * 

MR. SPEAKER : No. Not allowed. 
I have not aJlowed a single hon. mem-
ber. 

(Interruptions)· 

MR. SPEAKER: I will rather adjourn 
this House. I am not going to be brow. 
beaten like this. I will adjourn the House. 
I am not going to be bamboozled like 
this. If you do not Wdot this House to 
run, it is upto you. It is on your 
shoulders ••• 

(Interruptions) * 

MR. SPEAKER : Not allowed. It is 
the most atrocious behaviour on the part 
of the hon. members. Mo~t atrocioulOl ! 

(Interruptions) * 

MR. SPEAKER: It is terrible. I 
cannot imagine it. I am pained and I 
cannot imagine that such a thing like this 
can happen. 

(Interruptions)· 

MR. SPEAKER : I all not barring 
any discussion .. (Interruptions) Mr. Sairud. 
din Chowdhury, you have got a much 
louder voice and I know that. But it is 
not proper. This is very bad. 

(Interruptiolls)· 
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MR. SPEAKER : Not allowed. I 
have not allowed any person to say any-
thing_ 

(Interruptions ). 

MR. SPEAKER : I am not at your 
mercy. I am at the mercy of this House 
and I am trying to uphold the traditions 
of this House and I am open to it. I 
never knew that it would happen like this 
and that the hon. members would behave 
like this. I never thought of it. It is 
derogatory. 

(Interruptions) 

MR. SPEAKER: All right! Sit down 
now. I am not going to be dictated. No. 
Not allowed. 

(Interruptions)"'" 

MR. SPEAKER: Nobody is allowed. 

(Interruptions)-

MR. SPEAKER: Yes, If you listen. 
then I can say something. . 

(Interruptions) 

MR. SPEAKER : Look here. I must 
expnss my pain and hurt which I feel and 
without rhyme or reason. 

(Interruptiolls) 

MR. SPEAKER: You have got no 
patience to listen. Mr. Saifuddin. What 
can I do? 1 have got every patience to 
listen. I have staled on the floor of the 
House and I caD stand in any court of 
law or ev~'n justice and say tbat I will 
not b(lr any discussion. I have not 
done it. 

(Interruptions) 

MR. SPEAKER: This is the dictator 
~ilting here. What can I do? If some-
thing is to be donr, it has to be done 
aCtordina to what I think is under the 
rules. 

(I17terruptions) 

.Not recorded. 

[ Tran,latlon) 

MR. SPEAKER: Please listen, if' you 
want to have a tug of war, then you may 
go out. 

[English] 

Then you can have a tug-of-war there 
not here. For God's sake, don't make it 
a wrestling place. 

(Interruption,) 

MR. SPEAKER: You are aggressive. 
I am not aggressive. I am a poor man 
all alone facing 5S people. We have got 
everything under our powers to discuss 
these things and there is nobody who is 
holding us down. I say that you can give 
me a Ca1ling Attention and I will allow it. 

(Interruptions) 

MR. SPEAKER : That is too much. 
I cannot do it. I am not going to be 
dictated by anybody. 

(Interruptions) 

MR. SPEAKER : No submissions are 
allowed. I am allowing you any Motion. 
When did I say. I will not allow? You 
give me and I will allow. 

(Interruptions) 

MR. SPEAKER: You read it and 
come to me. I cannot argue. 

(Interruptions) 

MR. SPEAKER ! Mr. Saifuddin 
Cbowdhary, jf we are to struggle. 

[Translation) 

if we have to bold a wrestling bout, 
I would prove to be stronger than you. 
And if you W8pt to talk with reason, I am 
here to listen to reason. I am not afraid 
of your voice. I am afraid of God only 
and nobody else. 

(Interruptions) 
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MR. SPEAKER If you do Dot want 
this House to function, you may do so. 
But if you want to cow me down, I could 
not be cowed down. 

(Interruptions) 

MR. SPEAKER: How it could be done 
like that? I want a discussion, you want 
a discussion, have a discussion. 

(Interrupt ions) 

MR. SPEAKER : Not like this. 

[Translation) 

Every on e would see as to how you are 
behaving. 

(Interruptions) 

MR. SPEAKER: No; I cannot. I wiH 
listen fu JJy. I win have a discussion. 

(Interruptions) 

1 Trims/at ion] 

MR. SPEAKER : Why are you shout~ 
ing 7 For me, entire country is one. I 
do not differentiate between one State or 
the other on the ground that it is ruled by 
the opposition or the ruling party. 

[English] 

This country is mine~ and it is yours; 
it is theirs also. 

(lnterrupt;ons) 

[ Translatloll] 

MR. SPEAKER : I want only tbis 
much. Whatever issue you want to raise. 
you should raise it under the rules as 
mentioned in the book of Rules of 
Procedure. I wil1 not bar tbe discussion, 
but you cannot threaten me. 

(Interruptions) 

MR. SPEAKER: You kindly sit down. 
Why are you shouting? What has happened 
to you 7 You please resume your seats. 

(Interrupt ions) 

*Not recorded. 

[English} 

MR. SPEAKER : AJI right; if you do 
not want to run this House, I am going to 
lay good bye. 

(Interruptions) 

MR. SPEAKER : I think the House 
is not in a mood, and my hon. Members 
wHI not permit me to work. The onus lies 
on you. I am going to adjourn the House. 
It is a warning. 

(Interruptions) 

MR. SPEAKER: Last time-I am 
warning you I am going to adjourn the 
House, because you are not allowing me 
to work. And I am not barring you. 

(Interruptions) 

MR. SPEAKER: Why should I a1Iow 
in this manner? 

( Translation] 

I am allowing everything. 

(English) 

I am alJowing you everything that you 
demanded, bu t in a proper way-not in, 
this haphazard manner. 

(Interruptions )* 

MR. SPEAKER : Not allowed. 

(Interruptlo1ls) 

[Translation] 

MR. SPEAKER : I will Dot allow the 
law or rule to be violated. I will work 
according to the rule. If you allow me to 
function as Speaker, rule will have to be 
followed. I cannot be cowed down by 
threats. 

(Interruptions)* 

MR. SPEAKER: Professor Sahib, 
you may give Calling Attention Notice, I 
will allow it. 

(Interruption,) 
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MR. SPEAKER Not )ike this. You 
may aive notice under rule 377, I will 
al10w it. 

(Interruptions) 

(English] 

PROF. MADHU DANDAVATE 
(Rajapur) : Under rule 376 I am rising on 
a point of order. 

MR. SPEAKER What is your point 
of order? 

(Illterruptiolls)* 

[Translat Ion] 

MR. SPEAKER: Why ale :you making 
a noise '1 I fail to understand this. 
(Interruptions) 

MR. SPEAKER: There is no bu~iness 
before the House. How could there be a 
point of order then? 

(lnterruptlolls) 

(English] 

PROF. MADHU DANDAVATE: 
Sir, during the interval between two items, 
with your consent-and you should be 
gracious enough to give me conscnt-I 
can raise a point of order about procedure. 
In pindrop silence, listen to me for half a 
minute, only .. 1 t,lke It lhdt you hJve 
granted me pernllssion. 

(Interruptions) 

(Trans/alion) 

MR. SPEAKER: What is the item " 
(Iliterrupt ;Ol1s) 

[English] 

MR. SPEAKER: Is there any item 1 

(Interruptions) * 

-Not recorded. 

PROP. MADHU DANDAVATE: 
I must also point out to you that in the 
interregnum. i e. when between the two 
items there is an interval and there is no 
item, with the per mission of the Speaker 
I can raise a point of order .. (Interruptions) 
I am requesting you to give your consent. 
That is all. 

MR. SPEAKER : All fight; 1 give it 
to you. What IS the point of order? I 
want you to be specific on this. 

PROF. MADHU DANDAVATE 
1 am raising this POIOt. With reference 
to your observatIOn ~tnd a bout the conduct 
of the House, I am falsmg this point of 
order. (Interruptions) Your contention 
was that you wlll not allow any violation 
of the rules. 

MR. SPEt\KER Absoll1 tcly. 

PROF. MADHU DANDAVATE: 
An adjournment motIOn was sought to be 
tabled, because those of us who are 
coming from non-congress States ... 

(Interruptions) ate 

MR. SPEAKER : No; don't inject 
that. 

(Interruptions)'" 

MR. SPEAKER : Not allowed. 

(lilt errllpt ions) 'to 

MR. SPbAKER : Don't assist me. 
Let me handle it. 

[Translatiun] 

I will handic it myself. Don't assist me. 
You please sit down I will do it myself. 
You please resume your sec.lt. Sir, I wIll go 
through it. 

(I1lterruptions)· 
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[English] 

PROF. MADHU DANDAVATE: 
Your djrection was that instead of the 
adjournment motion, we should give notice 
under rule 193 ••• 

(Interruptions) * 
MR. SPEA KER: I can handle it, Mr. 

Charles. 

PROF. MADHU UANDAVATE: 
You said, Sir, that instead of an adjourn-
ment motion, We should give notice under 
some other rule, and that we can have a 
discussion. You said: 'How can be 
immediately make a statement ?' 

I want to point out that we do not 
want a fulltledged discu~sion, but We 
would say that if you allow us to give in 
writing what are the projects which are 
pending, and at some stage let him make 
a statement ... (Interruptions) 

MR. SPEAKER : I cannot allow like 
that ... 

tlnterruptions) 

[ Translation] 

MR. SPEAKER : When you indulge 
in such things <lod want to cow me down, 
I cannot be cowed down. 

(Interruptiolls) 

MR SPEAKER : I cannot. 

(Interruptions) 

MR. SPEAKER : You can write to 
me and I can forward that or you can 
directly write to the Minister and he can 
take care of it. 

(/nrerr uptions) 

! Trans/at ion] 

MR. SPEAKER: Why are you shout .. 
ing? I would like to submit that you can 
write to them. If you give it to me. I 

·Not recorded. 

can also forward it, but if you want that 
there should be a discussion on it, then 
there is a rule for it. You give it to me, 
I will examine it and definitely have a 
discussion on it. 

(Interruptions) 

[English] 

MR. SPEAKER : Mr. Saifuddinji, if 
you say hundred thousa.nd times. even 
then I am not influenced by that; I am 
only influenced by reasons. 

(Interruptions) 

MR. SPEAKER : All right, if you do 
not want me to run the House, I will 
adjourn it. I adjourn the House til' 
2 P.M. 

12.20 hrs. 

The Lok Sabha adjourned till 
Fourteen of the Clock 

The Lok Sabha re-assemb/ed a/ler Lunch 
at three minute past Fourteen of the 

Clock. 

[MR. DEPUTY SPEAKER in the Chair]. 

[English] 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
(Kalwa): What is the fate or our adjurn-
ment motion ? 

(Interrupt ion,) 

MR. DEPUTY SPEAKER 
already over. 

It is 

SHRI SAIFUDDIN CHOWDHARY: 
If the .. ,ouse is adjourned like this when 
we give notice of adjournment motions, 
where can we discuss vital issues ? 

(/ltterrupt ions) 
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MR. DEPUTY SPEAKER: It is al-
ready ~ver. 

SHRI C. MADHA V REDDI (AdiJa-
bad) : This IS a very important issue. 

SHRI SAIFUDDIN CHOWDHARY: 
Why was the House adjourned? 

MR. DEPUTY SPEAKER: Already, 
the Speak('T bas not given his consent. 

SHRI C. MADHAV REDDI' And on 
that we wanted to make a ~ubmi')sion. 

We wanted to explain why this discussion 
is required. 

SHRJ SAIFUDDIN CHOWDHARY : 
A re you allowmg ? 

MR. DEPUTY SPEAKER: No I want 
to inform the House that already the 
Speaker has not gIVen hili con~ent Whdt 
is the point in dlscusr;;ing once ag.lin the 
same matter? 

(Interruptions) 

MR. DEPUTY SPEAKER: That is 
over. 

(Interruptions) 

MR. DEPUTY SPEAKER: That IS 

finished. The House was adjourned and 
after that we re-assembled. We are going 
to take up another subject. 

( Interruptions) 

MR. DEPUTY SPEAKER: It IS over. 
Shri Shankaranand. 

SHRI INDRAJIT GUPTA (Basirhat) : 
Is it on Bofors or what? 

(Interrupt; ons) 

SHRI SAIFUDDIN CHOWDHAR Y : 
What is the ruling? What about our 
adjournment motion '1 

MR. DEPUTY SPEAKER: It is al-
ready Dot accopted. 

(Interruption.) 

SHRI SAIFUDDIN CHOWDHARY : 
We want that issue to be taken up. 

MR. DEPUTY SPEAKER: No. The 
consent is not given. There is no point in 
taking this up once again. 

SHRI SAIFUDDIN CHOWDHARY: 
Why did the speaker adjourn the House? 

(Interruptions) 

MR DEPUTY SPf_t\KER Shri 
Shankaranand 

SHRT S. JAIPAL REDDY (M thbub-
J1dgar) : We cannot pro{.eed further. 

(Interrupt IOns) 

MR. DEPUTY SPEAKER: It IS over. 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY. 
You have to give a categorical reply. 

(Interruptions) 

MR DEPUTY SPEAKER 
order. 

(Interruptiolls) 

Pledse 

MR DEPUTY SPEAKER: Take your 
seat. Already wc h..lvC moved to the 
other blJsincs~. 

14.06 hrs. 

At this slage, Shr; C Madhav Reddi and 
some other hon Members left the House. 

MR. DEPUTY SPEAKER : Prof. 
Madhu Dandavatc 

[Trans/ation} 

SHRI C. JANGA REDDY: Godavari 
has lot of water. 

(Interruptions) 

SHRI C JANGA REDDY: For many 
years, Government of India is not giving 
clearance. 
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[English] 

MR. DEPUTY SPEAKER: No. No. 
Nothing win go on record. 

(Interruptiona)* • 

[ Tranl/ation} 

SHRI C. JANGA REDDY: We are 
staging a walk-out. 

1407 brs. 
At this stage, Shr; C. Janga Reddy left 

the House. 

[English] 

SHRI JNDRAJIT GUPTA : Wc want 
to raise the quc&tion of .tli the factories 
which they arc do~ing down in our Slates 
As a rcsult of this, there is unemployment 
on a huge scale. The other factories which 
ure being looked after by the Central 
Government arc being closed down. Who 
is going to reply for this'/ If you don't 
allow it, don't aJlow it 

1407} brs. 

At this slage, Shrj Indrajlt Gupta left the 
House 

SHRI N. V N. SOMU (Madras North): 
Mr. Deputy Speaker Sir, the Central 
Government is want only avoiding the 
Madras Transit Rapid System I am also 
walking out in protest against that. 

14.08 hrs. 

At this stage, Shri N. V N. Somu Itft the 
House. 

MR. DEPUTY SPEAKER: Sbri B. 
Shankaranand. 

14.08 hrs. 

ELECTION TO COMMITTEE 

[English] 

Appointment of Member to Joint Committee 
On Bofors Contract 

SHRI B. SHANKARANAND (Chik-
kodi): I beg to move : 

uTha t the members of this House do 
proceed to eject in the manner required 

. .*Not recorded. 

by sub·rule (3) of RuJe 254 of tile 
Rules of Procedure and Conduct of 
Business in Lok Sabha, one member 
from among themseJves to serve as a 
member of the Joint Commjttee to 
enquire into Bofors Con tract v;ce Dr. 
K.O. Adiyodi died." 

MR. DEPUTY SPEAKER 
qU,l'stion is : 

The 

"That the members of this House do 
proceed to elect in the manner required 
by sub-ruJe (3) of Rule 254 of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, one member 
from among themselves to serve as a 
member of the Joint Committee to 
enquire into Bofors Contract vice Dr. 
K.O. Adiyodi died." 

The mol iOIl was adopted. 

14.09 hrs. 

RAILWAYS (AMENDMENT) BILL 

[English] 

Extension of Time for Presentation of 
Report of Joint Committee 

SHRI ARVIND NETAM (Kanker): I 
beg to move: 

"That this House do further extend 
upto the la~t day of the Budget Session 
1988, the time for presentation of the 
report of the Joint Committee on the 
Bill to consolidate and amend the law 
relating to Ruilways·'. 

MR. DEPUTY SPEAKER: The ques-
tion is : 

'CThat this House do further extend 
upto the last day of the Budget Session, 
t 988. the time for presentation of the 
report of the Joint Committee on the 
Bill to consolidate and amend the 
law relating to Railways." 

The motion was adopted. 
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14.91 hrs. 

BUSINESS ADVISORY COMMITTEE 

[English] 

Forty-Fifth Report 

THE MINISTER OF PARLIA-
MENTARY AF~AIRS AND MINISTER 
OF FOOD AND CIVIL SUPPlIES (SHRI 
H.K L. BHAGAT) : I beg to move: 

UThat this HOllse do :lgrec with the 
Forty.fifth Report of the HU~tness 

Advisory Committee pre~ented to the 
House on the 1st December, 1987." 

MR. DEPUTY SPEAKl: R: The ques-
tion is : 

"That thIs Hou~e do ...lgrcc wHh the 
Forty-fifth Report of the Business 
Advisory Cummlttee presented to the 
House on the 1st December, 1987." 

The motIOn was adopted 

14.10 brs. 

MATTERS UNDER RULD 377 

[English] 

(I) Need to take steps to check enviroD-
meDtal pollution in Kota, Rajasthan 

SHRI JUJHAR SINGH (Jhalawar): 
As a result of the fast mdustndl develop-
ment, haphazard pl .. -t.nnmg and lOstall.tllOn 
of the Thermal plant on the wrong wInd 
direction of the town just across the river, 
Kota in Rajasthan is now suffering from 
air and water pollutIOn. 

The environment of thc town h~lS 

suffered a further setback Oll account of 
the destruction of rich forc-a around this 
city 

The Government of Rajasthdn have 
now allowed a Soyctbeen Factory and an 
Engineering College to come up In the 
up-stream area of the water supply system. 
The OIly substance and waste of soya been 
plant and the affluent of the engineering 
colJese jf not properly disposed of and 

dumped into the river will cause yet ano-
ther health hazard for the people of Kota 
in future. 

In view of these idets, I request the 
Minister of EnvlConment to direct the State 
Government to ensure that the waste 
material of the new projects in Kola town 
does not spoil its environment any further. 

[Trans/at ion] 

(ii) Need to decillre dacoits-infe.4Jted Bah 
and Fatehbad tehsils of Agra and 
Shikohabad tcbsil of Mainpuri as 
backward areas. 

SHRI GANGA RAM (FJrozclbad): 
Mr. Deputy Speaker, Sir, Under rule 377 r 

1 \\ ant to rc.1ise the following m,ltter . 

"Undel D<lCOIt Infe~!ed Arc<l Develop-
ment Programme, ~chemes helve been 
formuldted for the development of ravme<, 
located alongsIde YamunJ river 10 Bah and 
Fat.:hbad tehslls of Agra district and 
Shikohabad tehs)} of Mampuri district, 
levellIng of land and sOil conservatIOn, 
constructIon of permanent bridges and 
roads to faCIlItate smooth transporatlOD 
"llld sinking of 70 additIOnal stdte owned 
tube-wells with the assistance of EEC to 
augment lrng.ltion potential of Bah TehsJI. 
Thc1,e developmcntcll works Will help 10 

tackhng the menace of dacOlts in the valley 
of Yamuna and Chambal. For speedy and 
all round development ot this backward 
legIOn. setting up of Industries, pldoned 
development of religIOUS and picturesque 
pI.,ict..s like B~ltcshWdr from tourism point 
of view and useful schemes lIke re-opening 
of Agra-Bah railway hoe should be brought 
under DacoJts Infested Area Development 
Programme. This area should be declared 
backwdrd to facJllt~lte it., rapid industrial 
development ~o a~ to cn~'ollragc the 
JndustfJah~ts to make us.: of 25 percent 
grant which I~ prOVided to mdustnes 4iet 
up In backward reSlon~ as economic aSSiS-
tance. Therefore, beSides development of 
fclvmes, mdustnahsation should also be 
Included in this programme. The Govern-
ment of India in consultation with State 
Government should take up the matter 
with EEC and should implement the 
proposal after givina it a srrious thought. U 
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(Iii) Need to provide fodder and other 
assistance to drought affected people 
of Bikantr. 

SHRI MANPHOOL SINGH CHAU-
DHARY (Bikaner) : Mr. Deputy Speaker. 
Sir, district Bikaner has come under the 
grip of severe drought this year. Jayal 
tehsil of district N ag:~ur is also facing 
severe drought. 

There arl a large number of cattle in 
district Bikaner and tehsiJ Jayal. Dbtrict 
Bikaner alone supplies about five lakh 
litres of milk to Delhi. Oxen of District 
Nagaur are f.lmous all ()ver India Due to 
non availbiJity of foduer in DJstrict 
Bjkaner, cattle owners have stopped 
tethering their cattle because timely 
supplies of fodder are not being l11:ldc. 
Therefore, immediate rn~asures should be 
taken for supplyiug fodder by road and by 
rail. 

The Government h..td promh.ed to 
provide employment to atJcast one member 
from each household during the period of 
severe drought hut nothing of the sort is 
being done. Special drought relief a~ is 
being provided to Jaisalmer, Jodhpur and 
Barmer districts should be made available 
to district Bil.;ancr also. 

(English] 

(1,) Need for efforts for peace in West Asia 

SHRI AZIZ QURESHI (Satna) : The 
explosive situation in West Asia, Iraq-Iran 
war, the last happenings at Mecca during 
Haj ana the burning question of Palt:stine 
are a constant threat to world p~ace. 
Peace in West A~ia is not possible unless 
PLO led by Yassar Arafat is given its due 
and PaJcstanians are given a homeland 
and allowed to go back and settle there. 
Similarly unless conflict between Arab 
countries and Iran is not settled in a just 
manner, things will continue to push back 
the world peace to a utter gloom. 

India hns always championed the cause 
of PLO and Arab Unity in world forums. 
We have also don~ our best to bring Iraq 
lran war to an end. Even when other 
countries With vast Muslim popUlation did 
Dot support PLO and Arab world, India 

had stood the acid test of time and always 
fought for them. The super powers are 
pJaying the game to divide the nations in 
this region and do not want a permanent 
and just solution because of their business 
and other vested interest. 

The A rab League has renewed efforts 
for Arab unity and restoration of diplom-
catic relations amongst Arab nations, end 
of Araq-lran war and just solution and 
homeland for Palestanians, to maintain 
sanctity of Haj a!)d right of Saudi Arab to 
administer this occasion h;}s also been 
dunandcd by it. 

I ndia should fu lIy support these efforts 
to Ol.,intaan worlo peace and also peace in 
West Asia. 

(v) Need to give incentive to the Cotton 
growers of Maharashtra. 

SHRIMATI USHA CHOUDHARI 
(Amr,lvJti) : SIr, I urge upon the Govern-
ment in the interest· of the farmers that 
cotton should not be imported at any 
cost. Relief should be given to the farmers 
,n drought conditions at the same time. 
Kindly allow export of cotton through 
MaharHshtra State Cotton Federation 
without any ceiling because last year 
Government reduced the quantity of the 
export from six lakh bales to four lath 
bales. 

International Market is very attractive 
and Government can meet the trade 
deficit. At the same time, the farmers 
will be bene~ited. Stale Government is 
inclin~d to give more price to the cotton 
growers but the Government of India has 
put a condition that the procurement price 
should not be more than the price decided 
by the Government of India. It is 
requested that relaxation may be given as 
a special case, or the Government of 
lndia may allow the Slate Government 
to give bonus to the cotton growers 
from the Government as a ft!venue ex-
penditure. 

Looking to the cotton prices within 
the country, our support prices should be 
revised immediately. Lower quality should 
be Rs. 600 per quintal, medium should be 
Rs. 700 per qui ntal, and Rs. 850 should be 
for the best quality. 
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(vI) Need to connect National Highway 
No.5 with National Highway No 4 by 
constructing a road from Nayodupet 
to Chittoor. 

DR CHINTA MOHAN (Tirupati): 
Sir. Madras-Bungatore National Highway 
(NH 4) touches Chittoof, National High-
way Madras-Calcutta (NH 5) touches 
Nayodupet" lLbout ]00 kilometres from 
Madras. National Highway<; NH 5 nnd 
NH 4 may be connected. that i~, 

Nayodupct to Chittoor mav be connected 
with the pJJglrm centre Tlrupatl. The 
cost may be borne by the Centre, and for 
WJdening of the road surface, the Trnns-
port Minister may release abl)ut Rs five 
crores. 

[Trans/at ion1 

(vii) Need to provide speedy relief to the 
victims of November, 1984 riots. 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur): Mr. Deputy Speaker. 
Sir, various parts of the country were hit 
by roits in November, 1984. The r;ot-struck 
people begged for justice. Though Idte, the 
Government did accept this request and 
Mishra Commisl)lOn W.1S set up to Inquire 
into these raots But lhi~ Commis~lOn ha~ 
not been abJe to accomplish the task of 
inquiry with clarilY and hds left.l number 
of doubt!l and apprehensions Another 
Committee named Jain-Bannerjec Com-
mittee was appointed on 23rd Fehruary. 
1987 to danfy tl'tese doubts. Delay in 
dispensing jll~tICC, in a way. encour,.lges 
injustice. Three years have passed since 
the riots took place bu t there arc no signs 
of justice being given to the justicc-
seekers. The shadows of uncertainty, 
distrust and frustration ure looming } ,11 ge 
on them. 

Therefore, my submission is that in 
order to ensure that the people continue 
to repose confidence and faith in jusllce 
and in the Government. riot victims of 
November. 1984 should not be mdde 
to wait for justice any more The 
Government, therefore. should lUdke such 
an arrangement that the Committee may 
now be able to dispense juc;ticc at the 
earliest. Besides, the Committee should 
also be pro_vided all facilities by the 
Government, so tha t it could work 

independently and punishment could be 
meted ou t to those responsible for riots. 

[English] 

(viii) Need to fix responsibility for steep 
increase in the price of cougb Iyrups 

SHRI RAJ KUMAR RAJ (Ghosi) : 
Sir. almost all major se]Jing cough syrups 
ha ve been price decontrolled. These are 
being marketed under brands having turn 
over of rupees two crores to seven crores 
each. These brands are enjoying the 
monopoly po~itlon With the increase in 
I11Jrk up and decontroJJing the prices of 
cough SYl ups, there will be steep increase 
In pr ices of cough syrups with brand 
names. It is not understood as to why 
thcst" cough syrups hdve been price decon-
tlolled when the"e are being used by 
cummon man of the country. and why the 
interest of producer has been looked after 
<it the cost of poor people of the country 
when price conlrol order is meant to safe-
guard the consumer's interest. I would 
therefore, request the Government to 
constitute a committee of Members of 
Parliament to find 01.J t if there is any 
coJlusion with the industrialists and if so, 
to fix rcsp011Slbility therefor 

1420 hrs. 

[ English] 

DISCUSSION RE: SITUATION 
ARISING OUT OF NATURAL 

CALAMITIES WITH PARTICULAR 
REFERENCE TO DROUGHT, 
FLOODS AND CYCLONE-Contd. 

MR. DEPUTY SPEAKER: Now. We 
will go to next item, that is, item No 12 
of the List of Business, that is, further 
discussion on the situation arising out of 
the Naturdl Calamities with particular 
reference to drought, floods aDd cyclone 
raised by Shri Dinesh Goswami on the 
24th November. 1987. 

THE MINISTER OF STATE IN THB 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT) : Sir, yesterdb.Y it was decided 
tbat we would skip the lunch hour of the 
House and discuss this subject. I just want 
to remind the House that there is a little 
time left 
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MR. DEPUTY·SPEAKER : We had 
already decided that the hone Minister 
would reply to the debate around 3 
O'clock. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): In the last 
session. we had discussed this subject 
for 7 days. It was debated in the House 
for five days lind I replied to the debate 
for two days. 

MR. DEPUTY SPEAKER: Therefore, 
my request to thL! hon. Memb~rs is to be 
brief in their submission The Member 
may take five minutes or so each. You 
may mention about the problems in your 
constituency and try to be brief Please 
cooperate with the Chair. Now, Mr. V c. 
Jain to speak. 

[ Trans/ation] 

SHRI VIRDHI CHANDER JAIN 
lDarmer) : Mr. Deput·y Speaker, Sir, today 
we are having discussion on drought and 
flood. Must parts of the country have been 
hit by drought and flood. Out of 460 dis-
tricts, 280 districts are effected by drought 
and the worst.hit States nre Rajasthan 
and Gujarat. In Rajasthan, the worst·hit 
areas are my constituency Barmer, and 
Jaisa1mer and Jodhpur district~. 

I want to submit to the hon. Mimster 
that he himself was in our district on a 
two day visit and he saw that the work of 
removing sand from the roads was going 
on and the situation was grim. He too felt 
that Barmer, Jaisalmcr and Jodhpur in 
Rajasthan and Kutch and Mehsana dis-
tricts in Gujarnt were the worst effected 
areas in the country and, therefore, a 
separate provision should be made for 
them. These areas should be kept on a 
separate footir.g HS compared (0 other 
States so far as granting drought relief is 
concerned. In this connection. the hon 
Minister of Agriculture, the Chief Minister 
of the State and Shri Titler visited there 
and the Secretary (Agriculture) Secrctury 
(Finance) and Secretary (Development) 
met under tbe Chairmanship of Secretary 
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(f'inance) and submitted the report to the 
Central Government. My submission is 
that the Central Government should take 
a speedy decision in this connection. The 
number of cattle in the area is fast deplet-
ing due to severe drought. Although cattle 
camps are being run, yel my submission 
is that the present amount of Rs. 4 per 
cattle for fodder shou ld be increased to 
Rs. 5 per cuttJe. The cattle subsidy be 
raised from 75 per cent to 100 per cent 
and the cattle feed subsidy which is being 
given at present to scheduled castes. 
scheduled tribes and small and Marginal 
farmers should be given to all irrespective 
of whether t hey are living in rural areas 
or nrb.! n arcas. 

No useful work can be accomplished 
without material component. In the absence 
of material component, Rlljasthan Govern .. 
melt [ wiIJ get a bad name. Therefore, it is 
extremely essential that funds are givc::n 
for material component. 1 had specialJy 
requcstt:d for my are~1 Barmer and JaisaJ .. 
mer and I repeat it once again that if 
work js started now, t he useful work will 
not last for more than one month 2.5 
lakh labourers will be employed if cons-
truction of roads is started. Yet, this work 
will not last for more than one month. 
Even patch work will be over within a 
m:>nlh. Thercforl.!. I had requested that 
in order to f,lC~ the situation there, Rs. 40 
per head per month should be given. Half 
of this amount should be in the form of 
subsidY and the rest half jn the form of 
Joan. Keeping in view the odd conditions 
there, wheat should be supplied at the 
rate of rupees 1.55 per kilogram in the 
tribal area. Only then we shall be able to 
face the drought conditions In view of the 
peculiar and adverse conditions in 
Rajasthan, the Slate should be given more 
aid in the form of grants a~ compared to 
other States bccJu~e the Raj Hthan Govern-
ment is not in a position to return the 
Central Gov~rnm::nt's loan. The Rajasthan 
Governllll.'nt will be able to fight tbis 
horrible situation of famine, jf you provide 
more assistance to this State as compared 
to ot h(.'r Sta tes 

On 1st September. 1987, when our 
Hon. Prime Minister visited there, he had 
said that cmploymtnt would be given to 
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two members of a family if the family 
consists of more than five members. On 
this basis, it is necessary to give employ-
ment to 40 lakh people there and for this 
purpose the Rajasthan Government has 
demanded Rs. 615.20 crores. Besides, the 
State Government's demand for Rupees 
310 crores for cattle fodder is quite 
realistic. At the same time, problem of 
drinking water too is very neute. Water 
has to be brought from as far a distance 
as 10-15 kilometres. The water sent 
through the tanks is totally inadequate. 
In this connection t the change effected in 
the formula has brought benefit. 1 he 
Government ha<; not been able to remove 
tbe problC'm of scarcity of water In 
Udaipur, Jaipur, Ajmer, Beaw.tr and 
Jodhpur, which are wOlst-hit by this 
probJem. The Central Government will 
have to solve this problem by paVing 
special attention to it. 

Besides, I also want to say that people 
in the State will have to suffer from 
dreadful dIsease In our area, death have 
occurred due to Gastroentritls. Therefore 
you will bdve to make arrangements ther~ 
for medical facilaties too. Along with this, 
you will have to set up I C D.S. blocks in 
every district. Only then you will be <lble 
to solve this problem 

With these words, I hope that the 
Central Government will be able to figlit 
this severe problem with the resources It 
is raising through the reduction III dcfcnc..e 
expenditure and by taking loans from the 
World Bank alld olh er countries. So far 
as the perman en t relief is concerned 
rupees 200 crores ~houJd be provided ever; 
year for Indira Gandhi Cdnal so thelt the 
construction could be completed within 
ten years and a permanent solution to 
famine could be found. With these words 
I conclude. 

14.29 hrs. 

[English) 

SHRI PIYUS TIRAKY (AJipurduars) : 
Mr. Deputy-Speaker. Sir, we nre speaking 
about the drought prone areas and the 
flood and cyclone in our country. The 

Government of India should know which 
are the drought prone areas and the flood 
areai in the country and perhaps the 
cyclone also is coming repeatedly every 
year, but the Government has no idea 
abol1t all these things, no report at all on 
that and when it comes in a haphazard 
manner, it tries to solve the problem. 

Sir. we have got here some areas 
which are affected by drought. Ten States 
have requested for relief on account of 
drought and cyclone, but the Government 
have not yet fulfilled their demand. Every-
body knows the drought prone States 
They are Tamil Nadu, Andhra Pradesh. 
M lh.lfa~htra, GUJ..lrdt, Rajasthan and 
Madh}a Pradesh. Every yedr perhaps this 
i~ ,\ regular fcatul e-occurrence of 
drought, and flood IS coming In the eastern 
side. Sir. the Government must know that 
there must be (l plan, there should be a 
scheme to meet the difficulties, to meet 
the floods and drought and other natural 
calamities. There must be some plan 
schemes to face all the difficulties and the 
relief materials should reach there 
immedlatcJy. We hav~, 10 Indl.i, 47 reser-
VOlrs but during this year, all the 
reservoirs have the water level less than 
30% of the normal level. Even the irriga-
ted areas, 10 our country, h..tve been 
affected and production would come down. 
The Governmellt have no knowledge of 
how much foodgratns our country needs 
every year. There mU'it be some plant as 
to what our people's needs are every year, 
hke essential commodltJes.. flee, Wheat, 
eggs, meat, milk and all these things for 
the livelahood of human beings. There 
should be a plan ot how much foodgrains 
We must need. Agriculture in our country 
is not at all plann~d. What we need must 
be first met. Wl1Jt the country's need must 
be met. Farmers are doing farming with-
out any incentives. When they get more 
money, then only. they can grow more 
crops. For instance, you take sugarcane. 
When there is a big growth, you cannot 
selJ it. Farmers are not getting the money 
at all. In this way, in a haphazard m<lnner 
agriculture is going on. You have no PJa~ 
at all even after 40 years of independence, 
what the country'~ requlremc:nts are There 
must be some plan. That is why, when 
drought or flood or cyclone occurs, peopJe 



217 Dlsc~ re. N'lUtlfal 
Calamjli •• 

AGRAHAYANA 11.1909 (SAKA) Disc. reo Nat.,Q/ 
Ca(amJtle8 

arc dying without food. In Orissa, though 
the Government denied, -so many starva-
tion deaths are taking place in the tribal 
areas People have no clothes, no shelter. 
Th~y are living just like animals there. 
This is the thing happening in India So 
many big people, highest people are here 
and the poorest people are also here in 
India. 

SHRI CHINTAMANI JENA 
(Ba)asore) ; I strongJy protest against your 
version. How do you know it ? Have you 
ever visited that area? How do you say 
people are living like animals? Have you 
ever visited that area? I strongly protest 
against it These arc a II false. 

SHRI PIYUS TIRAK Y : Then, you 
can speak the truth perhaps. 1 am chaJlen-
ging you to speak the truth. (Interruptiolls) 

MR. DEPUTY SPEAKER 
bring in controversy. 

(Interruptions) 

Don't 

SHRI PIYUS TIRAK¥ You go to 
the peopJe and ask the people. I chaJ]engc 
you to go and see in Kalah::mdi. 
(Interrupt ions). 

You must be knowing which State is 
self-~umcient in food. You may be know-
ing. Perhaps the Government does not 
know I ask the Government to find out 
the districts which are deficit in food 
We have 416 districts in our countl y and 
every district must be provided with suffi-
cient food in the dIstrict itself. Then, 
only, you will be able to solve the food 
problem. Unless you provide this, Hving 
conditions of the people w~)uJd go down 
and people have to face problems when 
calamities like floods, cyclone and drought 
occur. Please have a pJan on agricu Ilure 

Please meet the requirements of funds 
for the projects which you ha ve taken. For 
Instance. in the North Bengal, there are 
S dhtricts and the Teesta Barrage Project 
is pending. Rs. 2~O crores are needed for 
it. But you have taken so many years and 
only Rs. 5 crores arc given. It is because, 
West Bengal is not belonging to the 
Congress Government and there is a Left 

Front Government and you want tbat·· 
that Government should be harassed. 
Only Rs. 5 crores have been given. If tbe 
requirements have been immediately met 
by giving full amount, that project can 
cover aU the districts and all the five 
districts will be self-sufficient in food and 
everything. They could even feed the 
other parts of the coun try also, liko-
Haryana and other places where agricul-
ture is already developed. In North 
Bengal, 5 districts can be developed with 
this project. You should release tbe 
needed money immediately. 

[ Translation] 

DR. G.S. RAJHANS (Jhanjharpur): 
Mr. Dcpu ty Speaker, Sir. I feel that so 
far as the destruction caused by floods is 
concerned my constituency is the worst 
affected in the country. When J was in 
my constituency during floods, at one 
place villagers told me th.~t 'Delhi is bard 
of hearing'. 

[English] 

Please listen to me carefuJJy. 

[ Translalion] 

I felt hurt when they said this. Unfor-
tunately our countrymen are not aware of 
the havoc caused by floods in North Bihar 
this year from August to October. Just 
because three-fourth of the country is 
affected by drought, people are paying no 
attention to the probJem of floods. They 
think that flood has bel:ome a normal 
phenomenon in that part of the country 
and, therefore, there is no use paying' 
attention to that. Never in the pa~t ISO 
years has the flood situation been so criti-
cal as it is this time. I (;.lnnot describe 
the destruction caused by the flood. 
Belongings of 90 per cent of the people 
has been swept away jn flood waters. 
Houses have collapsed and probabJy the 
death toJl due to flood is far more than 
the deaths cau')ed by drought. According 
to official figures, more than 1000 people 
have died of drowning and cholera or 
snake bites. Gentlemen, please try to 
understand the seriousness of this matter. 
The Opposition Mernber~ just laugh at 
this. They cannot understand this. I agree 
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that Assam is also experiencing terrible 
floods. In our area. people bad to live 
in wat~r for three months. There was 
constant rain from above while water had 
risen chest high from below. In your 
area the weather was hot while in North 
Bihar several people died of pneuomonia 
simply because they did not have clothes 
and there was continuous rain all through 
the day and nigh t Therefore, please take 
this matter seriously. 

I would also like to point out that 
unfortunately even the national newspapers 
did not send their correspondents to report 
on the plight of the people in flood-affected 
areas. 

Ever since 1 W'lC; ejected to thili House, 
I have been saying that Nepal is the 
SOUTce of destruction for the people of 
North Bihar. There are no reservoirs 
t~e. Rivers originating from there flow 
through North Bihar causing destruction 
in their wake. No reservlOfS or dams al e 
being constructed there. I have suggested 
that those rivers should be tamed some-
how. Wjth all the electricity that will 
be produced from the proposed d.lms the 
whole scenario m Nepal and North India 
will change f(lr the better. Nobody has 
paid any attention to thiS ThiS time 
disaster has struck North Bihar. When 
water receded, all it left behind til North 
Bihar WdS sand, on which nothmg can be 
grown. I brought this to the notice of 
tbe Hon. Prime Mimster and It IS his 
greatncss that he went to North Bihar. He 
visited the area and saw for himself how 
truly gnm the situation was. 

The Prime M mister deputed Shri 
Rajesh Pilot ther c He survt!ycd the area 
and !law the situatIOn. The railway hne 
Was bloken to pieces. At some places, 
the tracks had sunk 2-3 feet deep in the 
ground. Our Railway Department has 
made commendable efforts in la)ling rail-
way tracks and restoring truin services. 
But this is not a ~hort term problem. 
Next year floods wi1l strike again. 

You must have rend that at the SAARC 
summit the Hon. Prime Minister had taken 
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up the issue of ravage caused by rivers 
originating from Nepal. SAARC nations 
are discussing ways to control the rivers 
of Nepal. It is a different thinl that there 
are no da ms or reservoirs on these rivers. 
But we have come to know of a strange 
happening there. During last 2·3 years, 
all forests in Nepal have been cut. There 
is no way to hold back the water in the 
absence of forests What will happen in 
future? The water coming from rivers in 
Nepal will cause deaths and destruction. 
North Bihar is the most thickly populated 
area in Asia. Where can the people of 
North Bihar run away from there? The 
Government has to considcr these aspects. 

I also spoke to Sbri Dhillon and he 
was kind enough to visit Patna. I request 
him to visit North Bihar once and see the 
extent of destruction there. We cannot 
judge the gravity of the situation by sitting 
here in Delhi. (Interruptions) Don't you 
know his relatives were killed in Punjab 
and still he is sitting here. He should 
have been in Punjab but he is here This 
is indeed praiseworthy. I request him to 
go to North Bihar also. 

The second thing that I want to say is 
that the assistance given by the Centre has 
not reached the flood-affected people. 
2! kg. of whedt was given once. 

I would request you that the Central 
Government should investigate through its 
Intelligence Department and find out the 
reason why 1 cHef ~upp1ies did not reach 
the people. Strict action must be taken 
against wh6soevcr is involved-small or 
big, because the relief material meant for 
the poor has not reached the latter. 

We repeatedly say in the House that 
the Rabi crop should be good. But uptil 
now neither seeds nor ft!rtiliser has been 
receIved for the Rabi crop. Then how 
will the Rdhi crop be grown? The reasons 
for it should also be found out. 

I shall say one more thing in the end. 
The people there are being forced to take 
fertilizers and loans for house.building etc. 
only from the co-operatives. I am cons-
trained to say thdt big sharb operate in 
these co-operatives. They will not let the 
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co-operatives function. They will exploit 
the poor people to the maximum. If the 
Government has to give a grant or loan 
it should give it directly, not through co .. 
operatives. 

I shall give you a sm-=tll example. In 
Bihar, fertilizers and manure is made 
available through co-operatives. The colour 
of manure is similar to that of salt. Salt 
is quite cheap and manure is expensive. 
The officials of co-operatives supply salt 
to the people in the name of manure. This 
is causing damage to the fertility of the 
soil. (Interruptions) 

I request you to send a team of 
experts from the Centre. Let it be a team 
of officers if yuu so desire. Let them 
find out the problems being faced by the 
people over there. During the times of 
fioods, flood-affected people have survived 
bv eating tree Jeaves. Flood;:; have caused 
such a heuvy damag~ that I ha\'~ myself 
seen womenfolk, mothers and sisters with· 
out any clothes on their person and they 
were getting drenched in the rain. In this 
country, where We talk of big things, can 
we sec SHch things happening? For no 
fault of theirs, those unfortunate people 
have been left to perish. 1 shudder at the 
thought of those people spending the 
winter season without shelter or clothing 
How are they going to survive and wha t 
are they going to cat the next day? 

Sir, all this presents a very painful 
picture. I would suggest that a team of 
8.PO M.Ps. from this House should be sent 
to Bihar to sec the sorry plight of the 
flood.affected people. On return they 
should suggest to the Government as to 
what should be done to solve this probl~m. 

SHRI KALI PRASAD PANDEY 
(Gopalganj): Mr. Deputy Speaker, Sir, 
just now my colleague Shri Rajhans from 
Bihar, has apprised the House of the 
problems of. Bihar in detail. While 
agreeing to with what he has said. I would 
)ike to say that today India is an agri-
cultural country. While on the one hand 
we are suffering from drought, on the 
other hand. floods have caused incalculable 
devastation. If the drought hit areas 
are suffering from scarcity of water, the 
flood affected areas are suffering from 

various other problems I represent 
Gopa)ganj Parliamentary constituency. 
Shri Rajhans has rightly said that nev~r 

during the past 100 years has there been 
such a horrible flood. According to the 
report submit led to Government by the 
District Magistrate in my constituency. 
the damage in one district alone is 
estimated to be over Rs. 12 crores. If the 
estimate of damage in other district of my 
constituency is calculated, it will work out 
to billions of rupees and not crores. 

I t is the Rabi crop season noW. After 
having. surveyed my area I had hoped that 
the Government would pay attention to 
our agriculture since we have been effected 
by flood. But I regret to say that nothing 
of the kind has hcen dOlle to that effect. 
You have made arrangements for giving 
loans through the co-operatives. I would 
request the hon. Minister of Agriculture 
to depute a Survey Team thl:re from the 
Centre. He will find thilt even at the fag 
cnd of Rabi season, the farmers have 
neither got seeds nor fertilizer. Therefore, 
I am constrained to point out that your 
promises regarding raising the standards 
of living of the people affected by floods 
and drought, and making seeds and 
fertilizer avajlable to all the 
farmers, have not been fulfilled yet. 
In the event of my allegation providing 
false, I am ready to face any punishment 
you milY like to give me through this 
HOllse 

Mr. Deputy Speakt!r, Sir, I do not 
want to name any particular person, but 
would )ike to say that in Bihar such 
heavy-weights are dominating the co .. 
operatives wbom people consider the 
masters of the country and no Member 
from Bihar can dare to raise his voice 
against them in the House. A Minister 
in the Bihar Government had written in a 
file that the 'Biskoman' co-operative· in 
Bihar cannot solve the problems, and 
therefore, the entire case should be 
referred to C B I. But these remarks have 
remained ill the file only and nothing bas 
been done. You still undertake relief 
work through the same 'lliskoman'. 

I want to take you once again to my 
constituency Gopalganj. In my own 
~onstilpenc)', unfortunately thQ l)eQtfl lOU 
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due to floods has reached fifteen. 
Announcements were made and people 
had hoped that the Government would 
definitely implement them. But if you go 
on making announcements in the Parlia-
ment-the Supreme House of the 
country-and those announcements 
remained only on paper, the farmer can 
never be benefited unkss these announce-
ments are actually implemented. 

During the di')cussion in the House. 
aU the hon. Members had said th41t in 
view of the problems caused by flood and 
drought~ at least the repayment of 
Government loans should be waived At 
that time you had agreed 10 c..on\lder the 
suggestion but despite the cons1deration, 
no Government assi~tal\ce is being 
given. 

Today when WJrranlS of recovery are 
issued. per~ons come running to uc;; Some 
of the persons h,wc taken loan as small 
as Rs. 500 or someone has t,lken loan for 
a tractor. But warrants .-Ire l~sued agamst 
them whereJs there dre such case" of 
people in Bihar who have pocketed millions 
of ruptes from BJh~r Governmt:nt .\S well 
as Central Govel nm~\lt through some 
institutIOn, but the Governm\'nt is not 
able to take any actIOn ag,\inst them I 
want to submit that the plan of GLmdak 
lrrigc\tion ProJcct w"s formulated during 
PundIt Jawdh..trldl Nehru's time and 
it Wd~ to link Birar with Uttar Pr..ldcsh 
But the PlOjlct hJ.s mdde no progress all 
these years. Now, when the people arc 
in need of irrigatIOn there, silting has 
taken place in the canal bed When watcr 
passes thrC'ugh that canal, the bed of the 
canal f1'ie~ so much tha t the water over-
flows in the fields. This bas resulted in 
water-logging in thousands acres of land 
in the miJoming area. The biggest problem 
today is that a number of diseases have 
spread follo\\ ing this flood. 

If the Government does not make 
necessary arrangements in predominantly 
agricultural areas in the countryside. the 
a&ricultural potential, whether in Rabi 
or any other crop. will definitely fall in 
the near future. 

With these world, I would request that 
the grant sought by the Bihar Government 
should be sanctioned by the Central 
Government, so that relief could be 
provided to the flood victims. 

SHRI BHARAT SINGH (Outer 
Delhi) : Mr. Deputy Speaker, Sir, I am 
thankful to you for glvmg me time to 
speak on the drought in the villages of 
Delhi. fhe drought condition in the 
villages of Delhi IS so severe that in many 
vill"ge." there is no water and even if it 
ic; available, it is too salty. Our hon. 
Minister Shri Dalbir SlUgh, Dclhl's Chief 
Executive Councillor. Shri Jag Pravesh 
Ch.lndra and Shri Balcshw.lf had all 
visited the'\e vlIL\ges together and had 
'\cen the conditions prevailing there. Even 
the kh.lnff crop could not be raised there 
<-tnd there was no fodder for the c,lttle. 
We had promised them to arrange fodder 
for which Rs 60 per qUintal were to be 
paId by them and the rest was to be taken 
care of by the Government, but no 
arrangement for that fodder has been 
done In the villages of Delhi so f~lf. 

There arc no two opinIon that wherever 
drought has struck. our Government has 
made adequate arr:lngcments. The 
drought condition fifty yc,lrs back was 
Worse than the one prev.liling now. At 
least no one is dy ing of starvation in 
Indict today, although the opposition 
Member do claim so. There is no doubt 
tha t Government h3S godowns fuJI of 
good grains. But for how long can they 
Jast in ~uch a drought? We must arrange 
for irrigation In the un-irrigated land. 

I want to submit that Keshapur's and 
NUJafgarh's drain-water falls in the 
Yamuna. If some drain is constructed 
for diverting this water to 20·25 villages, 
then we can fight the drought properly. 
Now.a-days irrigation is (he only means 
of growing foodgrains since there ic;; hardly 
any rainfdll. The Government should sink 
tubewells wherever there is faJlow land. 
BC"ld~s, It IS o.ur du ty to see that tube-
well.., .Ire sunk through M.C.D and Delhi 
AdmInistratIOn in the lands which have no 
<;ource of irrigation 

FJrmers should he given loans to buy 
D'W tutewells More the water available 
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for irrigating fields, more will be the crop 
yield. You might have seen that in every 
village the landless peasants are Harijans. 
I would urge you to give them loans to 
buy Q'lilch cattle. This would enable them 
to sustain themselves and their children. 
A nother advantage of this is that larger 
quantity of milk would be available to the 
residents of Delhi. 

More drinking water ~hould be made 
available to the rural areas of Delhi. In 
our area, we have seen that people in 
villages get dirty w,lter to drink. There-
fore, arrangt:mcnts be made to provide 
them potable water. 

Fair-Price Shops are being run in 
different areas of Delhi. Poor people buy 
wheat, rice and sugar at cheap rates from 
these shop~. The Government has also 
introduced mobile shops. Por this I would 
like to thank the hon. Minister. \Ve have 
lost our KharitT crop due to drought. 
Therefore, all facilities should be given to 
farmers to enable them to produce a good 
Rabi crop. YOll muc;t sec that they do 
not fale 5hortage of any agricultural 
input. At the time of sowing and 
harv("sting of crop5. farmers should be 
given loans at low T.ltcs of intcreo;;t. 
Grants ~hould be given to fe-sink those 
tube-wells where the level of water has 
gone down. In ollr <!fCU, the Najafgarh 
Drain contains a lot of water. This water 
can be supplied to Chhawla and Dhansa 
through motor pumps and can also be 
poured into the j).lchaon Kal.m tank. 
This will help in checking th~ water level 
from going down. 

Besides, a 4 feet embankment should 
be constructed in each of the drains to 
hold the flow of water. 

OUf farmers work day and night in 
their fields. During this time, jf power is 
not available to them or there is a power-
cut, aU their labour goes waste and the 
farmer is forced to sit idle. Therefore. 
power should be made available to them 
at cheap rates and at the right 
time. Some times it so happens that 
power transformers are not in stock 
Four transformers should be installed in 
every vilhlge. J would suggest that items 

like electric material, transforJIlers, 
electric wires and poles should be' made 
available at the district office. A head 
office should be opened there to attend to 
the complaints of farmers. If any farmer 
wants a new electricity connection for 
installing a tube-well, the neW connection 
should be given within 15 days 

You should ensure that farmers who 
work day and night in their fields get a 
remunerative price for their produce. 
The price that you offer them for their 
produce is not sufficient. even to meet 
their daily needs. I am of the view that 
when you fix the price for their crop. YOU 
should take into account the cost of 
inputs ]ike water, seeds, fertilizer and 
other items. A reasonable price for the 
crop should be fixed after taking into 
account the cost of all these inputs includ-
ing an adequate compensation for their 
Jabour. 

In the end, I would like to point out 
that Rs. 16 crorcs allotted to Delhi has 
not been utilized till now. Fodder for 
cattle has not reached us so fdr. All 
poor Harijalls, landless labourers and 
people belonging to backward classes 
should be supplied fodder for their cattle 
at the earliest. 

With these words, I thank you for 
giving: me an opporlunity to speak on 
drought. 

[English] 

MR. DEPUTY SPEAKER It is 
already 3 O'clock now. 

(Interruptions) 

MR. DEPUTY SPEAKER: From 
Rajasthan many Members have already 
spoken .. (Interruptions). OK ; .we will sec 
and give half-an-hour more. 

[ Translation] 

SHRI BALWANT SINGH RAMOO. 
WALIA (Sangrur) : Mr. Deputy Spea-
ker, Sir, many Members have expres. 
sed sadness while discu~sing the flood and 
drou~ht situatioQ. They bave n~rrat~4 
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IShri Balwant Singh RamoowaUa] 

the problems arising out of these natural 
calamities in theIr respective States. 
Through you, I would like to tel) the bon. 
Minister something about Punjab. The 
drought situation has challenged the 
country's farmers. My friend Shri Patel 
from Gujarat, has shown us photographs 
which show that lakhs of cattle-head have 
perished and a heavy destruction has 
taken pJace in Gujarat and elsewhere. 
Yet at every place farmers have fought 
against the drought. (Interruptions) When 
drought has hit Gujarat, the neigh-
bourhood cannot remain unaffected. So 
iu some parts of the country farmers have 
accepted the challenge of the drought 
situation. 

15.01 hra. 

(SHRI SHARAD DIGHE in the Chair] 

I am presenting some figures relating 
to Punjab in this connection. Rs 37.5 
crores were spent on boring and sinking 
tubewells and water was drawn lip from 
the ground to combat drought. Similarly, 
paddy was sOWn in only 14 lakh hectares 
of Jand instead of 10 lakh hect.ires because 
it needs more water. If there is no 
water. then the fertihser does not work 
effectively and weeds arc not destroyed. 
The farmers needed more water to destroy 
weeds. More water was made availabJe 
for thiS pur pose. Rs. 37.5 ccores were 
spent on bormg ar'o sinking tubeweIJs thili 
year. Likewise, 2.72 lakh tonnes of 
fertilizer was used last year. This time 
farmers in Punjab have used 3.02 
lakh tonnes of fertilizer. Thus, the 
Punjab farmer had to put in greater 
manual labour. The total effect of this 
was that the cost of production of paddy 
and other crops rose by Rs lOOper 
quintal. But I am sorry to say that very 
little help was given from the Central 
exchequer and in many areas help from 
the Centre was almost negligible. In this 
context I Wou Id like to say three things to 
the Central Government. The Punjab 
farmer should be helped because after 
baving fought the drought and despite a 
rise of Rs. 100 per quintal in the 
Cost of production, he has been able to 

get a higher yield of paddy than that of 
the last year. In spite of drought, the 
production of paddy has been higher than 
that of last year. How did this happen? 
Because farmers challenged the drought, 
incurred more expenditure, worked harder 
and used more fertilizer. Through you, 
I would request the hon. Minister that 
matching bonus formula should be worked 
out and bonus equJvalent to the bonus 
given by the Punjab Government should 
be given from the Central exchequer to 
the farmers of Punjab, as they have 
not received any bonus from the Central 
eAchequer. 

Secondly, I would request that the 
Central Government should pay at least 
5% if not the full amount. spent by the 
fclrmer'i on deep-sinking of tubewe)]s. 

Thirdly. the farmers have no capacity 
to repay the agrtcultur~tl loans. I would 
suggest that in view of the drought. the 
repayment of agricultural loans upto Rs. 
10,000, If not more, should be waived. 
This is my demand before you. Besides 
these three demands, I would also like to 
submit that we should cooperate with 
each other in order to face the drought. 
For example, we have fodder in our 
Punjab which can be transported to other 
States. Paddy-straw in huge quantity is 
also lying in Punjab. I have learnt that 
thi~ fodder too is being demanded by 
some of the States. Therefore, as much 
cooperation as possible shouJd be extended 
in this regard. 

Having raised these three points, 
I conclude 

[English] 

SHRI UTTAM RATHOD (HingoH) : 
Sir. we have seen after Independence that 
the Government has been taking action to 
help the farmers all these years. We have 
seen that the zamindari was abolished, 
Jand Was given to the tiller, cooperative 
bank credit was made availabJe to him at 
lesser rate of interest, fertilisers and high-
yielding varieties of seeds were provided 
to him. But in spite of all these, even 
today the farmer has remained where he 
was earlier, 
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Sir, there are certain drought prone 
areas in this country. But the severe 
drought this year has spread, for the first 
time, to certain other areas. We find that 
the farmers in those areas have been 
crippled. What is the reason behind it ? 
We have to think about it. We have been 
giving them subsidy We have been giving 
them all the help at our command. We 
have given them electricity, water and loan 
for sinking wells. In spite of that, if the 
farmer feels that he cannot sustain even a 
year of drought what is the reason behind 
it ? According to me, the real reason 
behind it is non-remunerative price that 
we have been paying a)) these years to the 
cultivator. When a man is doing some 
business for 40 years, how is it that he 
cannot face a single bad year? Can you 
imagine this thing? Even now in the first 
year of drought you are trying to give him 
all the help to make him stand on his legs. 
What are we giving him? Support prices. 
We thought of reconstructing our agricul-
ture. But do you think these support 
prices will make him stand on his Jegs ? It 
will never make him and a]Jow him to 
stand on his legs. All the grains filled in 
the warehousing godowns have been taken 
from us at support prices and not at the 
prevailing prices. That is the reason of it. 

I request you that the Government 
should pay enough attention to this and 
give us the ·real remunerative' prices as has 
been said in Latur by the Hontble Prime 
Minister. I hope, the Department of 
Agriculture will look into it. 

Then, about the crop insurance. If it 
is crop insurance, bow is it that this crop 
insurance does not cover the people who 
have taken luans '1 Do you still caJl it crop 
insurance? Why a man has to take Joan 
just to get his crop insured.., This is noth. 
ing but crop loan insurance. YOll are 
protecting the loan that you have given to 
the cultivator and his clclim is also not 
accepted on many occasions. My taluqa is 
one of the victims. Politics is supreme 
there. Vendetta is allowl'd a free hand. In 
my constituency, when the whole consti-
tuency was insured, I received a Jetter 
from the Hon'ble Minister that there was 
no claim regarding the jowar failure. How 
can it be ? Sir, Government of India is the 
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insurer. The ole is the agent here. The 
district cooperatjve bank is the agent of 
tho Gle. If these agents fail. are you going 
to leave us to someone else's mercy? If 
you are not going to take the responsi-
bility for us. then Who will take it ? After 
aU, you arc the government and not an 
individual not one department. Don·t 
think that you are the only insurer and. 
therefore, you cannot take any action. This 
is not the single case of Kinwat, District 
Nandcd Ahmedabad where the tribals 
live but there are cabes in Ahmedabad 
district like Patri where we hear that 
since the presen t MLA defeated the Presi-
dent of the District Co-operative Bank, 
so the District Co-operative Bank took 
care that the insurance claim of that taluka 
was not accepted. 1 am afraid that some-
thing of this kind has happened in ca~e of 
Kil1wat Taluka a1so I wouJd request the 
hone Minister to kindly inquire into this 
matter and not to give me such letters. 
You say that you have sent a tt-am of 
experts. I wiJl bring my cultivators and 
show you what all We have undergone. 
Year before last year, only 3000 people 
were working on the EGS. Last year more 
than 10,000 people had been attending to 
these work Where drinking water difficulty 
and several other difficulties were there. 
With this sort of crop loan insur,lOce, are 
you going to help us ? Do you think that 
you are helping us ? It is only Jip 
sympathy. Your efforts are not full hearted. 
That is why. I tell you to hold an inquiry 
wherever the claims of the cultivators have 
not been accepted. You must call the 
MLAs, you must call the MP, you must 
calJ the local people and if you find that 
the GJC and the District Co-operative 
Bank have played the mischief, you should 
punish them. Do not allow these banks to 
play with our lives. 

Thirdly, I would say that in some 
parts of Maharashtra, We have been facing 
drought for the fourth year. I would 
request the hone Minister to give us help 
in time. Of course, they have been giving. 
They have been giving something. We 
need this heJp earlier because you havo 
said that the plan alJocation will be cut by 
7! per cent. The provident fund is not 
available to us and under these circums-
tances. I earnestly request to look into 
all the three aspects and help us. 
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[Translation] 

SHRI MOHD. AYUB KHAN 
(Jbunjhunu): Mr. Chairman, Sir, I am 
grateful to you for having given me an 
opportunity to speak. First of all. let me 
express my gratitude to the Hon. Prime 
Minister on behalf of the people of Rajas-
than and on my person.ll bt:half that of 
aU States, he visited Rajasthan first to 
assess the famine situation in the State. 
The severe famine situ.ttion in R..tjasthan 
notwithstandmg, the State Government 
has promised that it wiJl not let any 
person die of hunger. However, besides 
famine~ there are other problems facing 
the State. I am also grateful to the hon. 
Minister who vhitcd Rajasthan and 
apprised himself of the f<lmlne situation in 
the State. 

Firstly, I would like to SdY that In 

view of the horrible famine ~ituation in 
Rajasthan, the normal rulcs governing the 
quantum of assistance to be given to the 
State should be amended. The Centrdl 
Government has given only SO pcr cent of 
the assistance and the State Government 
has been asked to bear the remJlning 50 
per cent. I would requcst th..lt instead of 
this, the Ct.'ntral Govern ment should 
provide cent per cent as..,istance. The 
assistance which the Centre has gIvcn so 
far does not include a single rupee for 
material component. M.lterial component 
should be included in the assistance, 
otherwise, the entire money will go waste. 

At present, the Government of Rajas-
than IS procuring 300 truck loads of 
fodder from outside the State for which 
the Central Government has given 75 per 
cent transportation concession. This trans-
portation concession s.hould be incredscd 
to 100 per cent so that the people could 
transport fodder ea~iJ'y You have fixed 
assis' anee at the fa 1e of Rs 3 per 
cattll.! for GaushaJdo;. 1n my opinion Rs 3 
is totally inadequate. It ~houJd be raised 
to Rs 6 per cattle. "'There 15 acute shortage 
of fodder in the State. I would particularly 
request the hOIl MlIli~ter about Jhunjhunu 
area thal he should arrange to set up two 
projects for fodder t ht:rc so that the 
problem of cattle fodder in Jhunjhunu and 
Sikar areas could be solved. 

Secondly, Haryana is an adjoining 
State to Rajasthan and canal water reaches 
the farthest corner of Haryana, but this 
canal water i't not supplied to Jbunjhunu 
which borders Haryana and. as a result, 
the people of that area pine for even 
drinking water. This is so in spite of the 
fact that there is a scheme of Ganga-
Yamuna Can,d named after J.lwaharlal 
Nehru for supply of water to Jhunjhunu. 
My submission i'l (h.lt water should be 
supplIed to Jhunjhunu so th 1t drinking 
water problem (.;ould be ::,olvcd and the 
people could heave a sigh of relief. 
Although there arc limIted rco.;ources at 
thc disposal of the Stelte Government of 
Rajc1sth,1O, yet it h, grapplmg with the 
problcm. In ... u...:h .1 sltu<ttion, the State 
Government hdS been able to provide 
relief work only to 13 lakh p,.:ople. But 
thi~ number i<; very low. 30 to 40 lakh, of 
people should be engaged in relief work. 
Then only the people of RUJasth.l1l will 
get som(; I clief. Whcltevcr a'>sio;tdnce the 
Central Government pro\l idc') to the St~lte 

should be s.lllctwncd without any delay so 
that the people cau Id fecI that t he relief 
work\:) dre being undertaken s(1ccdtly. This 
would especlally help in ~olvJllg the 
electricity problem whIch would provide 
relief to the farmers and the common m..ln 
durtng famine. R iJasth.m has bl..!cn hIt by 
famine for four years in .... uccession. The 
Central Government should consid~r writ-
ing off the IOd.ns of the farmers in the State. 
Today. they are in such .t miserable condi-
tion that they can neither purchase fodder 
nor food because they have no money. 
The Government ~hould waive the pay-
ment of intcrest on loan in respect of those 
farmers who have repaid the principal 
amount. At the same time, arrangement 
should be made to provide them fertilizer 
and seed for thl! next crop so that the 
people could feel that the Government is 
giving them assistance. The credit for this 
should go to the Government. I shaH be 
grateful to the hon. Minister if he could 
give permission to o;et up a fodder plant at 
Jhunihunu c;o as to overcome the fOdder 
problem. One more thing that I want to 
say 1-; that out of the aid that is being 
given by the Centre to the State Govern-
ment of Rajdsthan, 50 per cent is being 
given as loan and the rest 50 per cent as 
assistance. Instead of this, the entire 
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amount should be given as relief because 
Rajasthan is in the grip of severe famine 
successively for four years. The famine has 
totally crippled the people. But brave as 
they are, the people of Rajasthan are 
fighting the situation with courage. They 
are every inch patriots and the), take the 
famine as curse of God which needs to 
be faced bravely. But I must request the 
hon. Minister that whatever assistance the 
Centrul Government has to provide to the 
State Government, it should be provided 
urgently. 

In the end, I want to say that water 
level in hilly areas of Udaipur Vati and 
Khetri in Jhunjbunu district has gone down 
considerably. Therefore) Government 
should arrange to dig deep wells and also 
provide canal water there. 

With these words, I conclude. 

[English] 

SHRI ASUTOSH LAW (Dum Dum) : 
Mr. Chairman, Sir, thank you very much for 
giving me this opportunity. The question 
that we are discussing today is the situation 
arising out of the natural c;damities with 
particular f{.'fcrence to floods, droughts and 
cyc10nes In a coun try like ours with such 
topography and geographical conditions, 
we have to learn to live with natural cala-
mities and natural hazards. 

Since these cannot be totally eradi-
cated, as I said, we have to learn to live 
with them. I n our va'it country, while 
one part is affected by floods, at the same 
time the other part is affected by drought 
and sometimes cyclones also. We will have 
to find out ways and means how to com" 
bat with these natural calamities so that 
in future in our country we can live with 
theln with minimum sufferance. 

If there is no rain, it is drought, and 
if there .is excessive rain, there are floods. 
Therefore, the important factor is rain. 
We will have to try to control rain water 
so that when the occasion .. Irises, We can 
divert excess rain water to the drought 
affected areas and in case there is no rain, 
we can even create rain. It is a very 
complicated process, I can appreciate that 
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it is not so simple thing to combat with 
nature. 

Since we are now approaching towards 
the eod of the 20th Ce-ll tury, we should 
have a1l the modern scientific technology 
in India. People working in different 
departments are very efficien t and r think 
the time has come when we can think of 
having a Central body which can do the 
round the clock monitoring work through-
out the year. We know which part of the 
country is drought prone and which part 
is flood prone. Similarly, we also know 
which coastal part of India is cyclone 
prone. The peopJe who arc entrusted to 
look after all thc"c things also know the 
time of its occurence So. I would suggest 
that we should bring aU natural calamities 
namely floods and drought under one 
umbrella, under one head al.d establish 
one Central body which will monitor them 
throughout the year. This is the only way 
with which We can combat the natural 
calamities. 

We cannot ignore rural India. We win 
have to think about the people of rural 
India, and most important sections of our 
country, i.e. cultivators. the farmers, etc. 
They are the real benetlciarics. A subs .. 
tantial part of the money, even 1 should 
say if a single 'nay a paisa' that is spent 
for the development of J ndia, should go to 
their benefit. They should be considered 
as the real beneficiaries of OUf country. 

Sir, there are various fields, like the 
animal welfare, fodder production, food 
production, nutralOn, wah~r. irrigation 
management, etc. towards which we have 
to pay our attention. These areas are 
attached to various Departments like the 
Agriculture Department the Irrigation and 
water manugcment and fl.'ed department 
etc. and they function through the 
different Ministries and different Depart .. 
ments. So, my suggestion is, that these 
departments shouhl be brought lI;lder one 
umbrelJa so that immediately whenever the 
occasion will come, they can easily 
functions to feed the need of each other 
and also to give warning to the people and 
take positive steps to solve the problem. 
Sir, with these words I conc1ude my 
speech. 
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SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Having regard to the paucity of 
time, I do not intend to cover the whole 
8amat, nor do I intend to concentrate on 
my constituency. Sir, I want to confine 
myself only to two points. One point has 
already been touched upon by Shri Rathod, 
i e. about the Crop Insurance Scheme. 
The Hon. Minister should know that this 
Crop Insurance Scheme has been more 
honoured in the breach th..tIl in observence. 
Sir, in prclcticc it is a fr,lud and a fclrce. 
Some of the farcical aspects of the scheme 
have alread) been refcI red to by tbe hone 
Member, Shri Rathod. Firstly, as hal) been 
pointed out carlier. thc scheme iii; open 
only to lounees and not to every f.trmer. 
This is the severe IimitatiQn Anc, secondly, 
Sir, any Joanee, a pCf1::.0n \\ho w.mts to 
take loan either from the co· operative 
institution or from the bank, has no option 
in the matter. He Jllu,r nc{.e~sarily PdY 
the insurance sum I do not know why it 
is made compulsory when the implementing 
machinery has not been properly devised. 

Sir, as and when the crop IS ]ost 
through natural calamity, It is not the 
farmer who is taken as the unit but the 
whole tchsl1; in the case of Andhra 
Pradesh it is MandaI which is treated as 
the unit. ] do not know why the insu-
rance sum is co)]ected from various 
individuals. Prof. Rangdjl would aho 
testify to the fa~ts I am referring to. 

Sir, in the case of flood, the flood doe~ 
Dot cover the whole taluk. It sometimes 
mercifuJJy Co\ ers only a part of the 
taluk. ]f a part of the taluk is covered by 
floods, then the insurance relief is denied 
to that part, on the ground that the Whole 
taluk is not covered by the floods. It is a 
par~d()xical position thi! t the Insurance 
Authcrities arc taking. 

PROF. MADHU DANDAVATE 
(Rajapur): They will arrange for the 
expunction of the villages! 

PROF. N.G. RANGA (Guntur) 
VilJage must be made the unit. 

SHRI S JAIPAL REDDY: As Prof. 
Rangaji has pointed out, village at least 
must be made the unit. In fact, the effort 

should be directed towards the goal of 
making the farmer himself as the ultimate 
unit of insurance scheme. 

I may also refer in passing to the 
norms of insurance payment. The norms 
themselves have bcen severely diluted. 
The relief provided is marginal, to the 
poin t of being nominal and illusory. 

Sir, I now come to the second point, 
that is regarding the eligibility criteria im-
posl.:d hy the NABARD and the RBI for 
finanCing the <.ooperative credit institutions. 
The elIgibility criteria have been divided 
in to fOllr categories. '[ he first <...atcgory is 
regardIng such banks thdt h.lve a recovery 
performance of more than 75 per cent. 
Those bank~ or tho ... e cooperative insti-
tutions hd vc access to unrestricted lending. 
But In regard to the other threc categories, 
lendmg is rel.,tflcted ,md it is linked to the 
recovery performance. In reg.lrd to such 
banks that have a performJ.J1ce r .. lte of less 
than 50 per cent in respect of recovery, the 
financing has been totdlly stopped Sir, 
when areas are affected by severe drought 
or floods, I would like to know how the 
recovery perfornMncc in those areas can 
be very high And if you want to help 
the farmers affcded by Jl.ltural calamities# 
be it drought or flood, how do you ]ink it 
to the recovery performance? Therefore, 
there is a need for u!-. to serap these eli-
gibility criteria at least ID areas which are 
affected by either drought or flood. 

The eligibility criteria are leading to 
further accentuation of regional imbalance. 
Take the case of Andhra Pradesh. The 
State Government has fixed that 40 per 
ern t of the finance which comes through 
NABARD for Andhra Pradesh shOUld go 
to Tclangana. But the district banks in 
the Telangana region are not able to avail 
of thiS faCility because of the eligibility 
criteria. Sir, while computing the recovery 
performance, the NABARD is not 
prepared to take into consideration the 
assIstance extended by the State Govern-
ment to individual farmers as a part of the 
Jarger policy in the form of interest waiver 
and interest rebate. In Andhra Pradesh, 
the State Government was good enough 
to extend this astistance to all the farmers 
but the assistance given by tht State 
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Governmenf to individual farmers in 
respect of their cooperative loans is not 
being taken into consideration for cal-
culating the recovery performance'. 

Recently, the RBI has directed that 
the loans be reschedukd in drought 
affected areas; particularly in those areas 
Which are affected by drought for more 
than three years. But this resc:hedulement 
can take place onlY for three occasions 
and not more than three occasions. Our 
State along with many other Slates in the 
country has been affected by drought fvr 
the fourth successive year. So, therefore. 
I plead that the reschedulement facility 
should not be restricted to three occasions 
but it could be extended to more number 
of occasions. 

Lastly 1 have only one submis~ion to 
make. Crop loans are given either by 
the commercial banks Of co-operative 
credit institutions. You admit that either 
through drought or flood the crop has 
been lost. I am therefore pleading that in 
such cases the Government of India 
should come forward boldly with the pro .. 
posal for waiving or writing off the crop 
loans. I am not saying that this is in 
respect of the long term solution. I am 
pleading that this proposal of writing off 
short term Joans should be seriously consi-
dered in case of such areas which are 
affected either by drought or by flood 

[ Translation1 

SHRIMATI USHA THAKKAR 
(Kutch) : Mr. Chairman, Sir, a large part 
of India bas been affected by drough t this 
year. Our learned friends have given a 
number of suggestions regarding floods 
and drought. I shaH not speak much and 
shaH not take much time of the House. 
We are proud that Government of I ndia t 

the State Governments and the voluntary 
institutions arc unitedly facing this 
challenge and It therefore. cxpres~ my 
thanks to them. Our learned friends have 
just now talked about a number of policy 
matters. Dr. Rajhans has just now said 
that his area is very much affected by 
floods. Similarly my area of Kutch is also 
affected by drought. I would like to 
• peak about my constituency. Hon. Prime 
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Minister, his wife, Shrimati Soniat hOD_ 
Minister of State for Agriculture, Shri 
Yogendra Makwana, Shri Bhajan La] and 
Kumari Saroj Khaparde had visited our 
area. I would like to express my thanks 
to them all. There is acute problem of 
drinking water in Gujarat and my area 
of Kutch. Water is not available due to 
drought. With the help of the World Bank 
and through Narmad.l Pipe line, this work 
should be undertaken immediately. 
Through you, Sir, I would like to submit 
to the hon. Minister that there is problem 
of drinking water in my area of Kutch 
and a Central team had visited the area. 
The team has a Iso accepted the fact that 
in the entire country. Kutch is the worst-
afrectcd arc~l. which has always been 
facing the problem of drinking w,lter. 
During the ]LlS! forty years, this area has 
been affected by drought for 32 years. 
Through Nal mada Pipe line, not only 
drinking water should be supplied, but 
water should also be supplied in the canals 
so that farmers could use it for irrigation. 
Kutch and Saurashtra have a long sea 
coast. I would like to request that a plant 
should be set up for converting sea water 
into potnbJe water and Kutch as well as 
Saurashtra region should be supplied 
drinking water from this plant. The hon. 
Agriculture Minister had agreed to my 
plea and had 8r:-ccptcd my suggestions. I 
am fully confident as I am saying this in 
the Hou~c that he would definitely do 
something for the people of the area. I 
have submitted a memorandum with the 
request to supply water from other rivers. 
1 do not want to repeat that. I had also 
said in the last session that tiJl water from 
Narmada river is made available and sea 
water is converted into potable water, 
you should make some efforts to suppJy 
water from other rivers. 

I have submitted a memorandum to 
the Han. Prime Minister. I would also 
like to say something about the cattle 
problem. In this connection, the decision 
of the Central Government to provide Rs. 
3.50 as subsidy is not proper. It is very 
meagre amount. The Central Government 
has admitted that there are certain areas 
where more subsidy would have to be 
given. When the Government has ad .. 
mitted tbe fact,. more amount should be 
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paid as subsidy. I have come to know 
that the Government is going to sanction 
Rs. S as subsidy. You have taken a 
decision. It is very good, jf such a 
decision has been taken. Just now Shri 
Virdi Chanda J,tin W.'S saying that more 
amount should be sanctioneo for his area. 
I would also like to submit that in the 
areas of R.lnaskantha, Mehsana and 
Jamnagar etc., the problem is particularly 
severe. Therefore, Rs 5 as sub~idy for 
each cattle should be immediately sanc-
tioned. 

Sir, seCl ndly. 1 would lIke to ~pe,lk 
about the volunt.uy organIsations. Some 
charitable inslltlltlOn<; have come forw.trd 
on this occasIon and arc SlpcndJl1g money 
and providing help also. Through this 
House, I would like to appeal to the 
Chief function"ric~ of such organisations 
that they should properly monitor the 
work which they arc doing in consonance 
with the Indian culture.! .lfter t<tking so 
much pains in the desert art:as. The 
Central Government should appoint one 
person for every group of 50 or 100 cattle 
to monitor properly the subsidy of Rs. 5/-
being spent on each cattle and to ensure 
that fodder i~ given to every cattlc, besides 
other related mat ters. The expenditure 
on such persons should be borne by the 
Centra] Government. 

The Government has spent a large 
sum of money on providing electricity to 
the farm~rs, but our area of Kutch is a 
very large area and it is secluded from the 
rest of the country. Electricity lines 
running in two hundred kilometres are 
there and that is why accurance of fallit 
is a common thing. As a result, the 
farmers have to face a lot of difficulty 1 
would, therefore, like to submIt to you 
that a Lignite based Thermal Power 
Station should be immediately set up 
thne Wind farm should also be set up 
there. This work could also be done very 
easily there by making use of solar enel gy 
I have also requested the hone Minister 
in this regard. Wind always blows in 
Kutch at a speed of 20 kms. per hour 
throughout the year whether it is summer 
or winter. Therefore, you should instal 

one wind farm for every 8 or 10 farmers. 
If requires 3 or 4 Jakhs of rupees for 
installing a WInd farm, and, therefore, 2S 
or 30 per cent subsidy should be given to 
the farmers. If such type of small wind 
farms are set up there, it would be very 
useful for our area of Kutch Government 
would also be benefited thereby Farmers 
would also be saved from the trouble 
which they face when a fault takes place 
in a line In this way, -the farmers and 
thc Government both will be benefited 

In Kutch area, about 97,000 persons 
arc working as labourers under your 
progrdmme~. J would )ike to appeal to 
you that they should be supplied wheat at 
the rale c f Rs. 1.55 as was being ~upplied 

to them e,uitcr. In my arc.l whIch is only 
32 kms. away from P<lklstan border, the 
people have demanded that the persons 
engaged 1Il rellcf works should be prOVIded 
wheJt. I would also appeal to you that 
you should provide whe.lt to them. 

Keeping in view the special situd.tion 
of Kutch. 1 wouJd like to submit to you 
th.!t under Artlc1e 371(2) of the Consti-
tutIon. a Development Board WJS consti .. 
tuted for Kutch You are m lking efforts 
to undertake perm Lnent me.lsures. You 
also asked the Governor to I cmaiu there 
for 3 or 4 days lIt' hdS also agreed that 
Kutch ha~ become a cursed area since the 
water of Sindhu river has stopped reaching 
there. Hon Shri Jaw.lharJal Nehru had 
accepted this fact, the Government bas 
accepted this fact and our Prime Minister 
has also accepted this fact Hc had visited 
Kutch twice In a year. We were given 
certain rights and hon. Indiraji had 
declared in this House that a Devclopment 
Board would b~ constituted for Kutch, 
but Jandt.l Government came to pONer in 
1977 and you know that JJ.nata Govern. 
ment had revoked that decision Whatever 
Indlr"ji had done was revoked by the 
Janata Govcrnme,1t The Janata Govern-
men[ had come to power juc;t to revoke 
all the good decisions of Indira Gandhi 
Government. As a result Kutch had to 
suffer a huge loss. The provision which 
was made for us and rights which were 
given to us were snatched away. 

I would like to request you that the 
declaration which Was made by our 
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revolutionary leader, Shrimati Indira 
Gandhi should be implemented by our 
youna Prime Minister. 

I would like to speak a bit for women 
also. I want to spcuk about the h .. mdi-
crafts for women. 

[ElTglish] 

SHRI D.B. PATIL (Kolaba): Mr. 
Chairman. We arc discus,sing a very serious 
situation her e. If there is no rainfall, we 
say we cannot help it ~ if t here is heavy 
rainfall, we say we cannot help it. It is 
true to that t.:xtcnt only. nut if we take 
into consideration the action which IS 
being taken to met t the situation (.·f(,~ated 

by drought und floods, \\c will fir;d that 
thousands of crores of rupees have been 
spent till tod~y and still we are fdcing the 
same problems. 

One the one hand, it is being said that 
the Central assistance is too meagre, so 
far as the demand of the States is con-
cerned ; on the other hand, it is being 
said that the money spent on the relief 
measures is not being properly used. All 
these thing... are correct. So far as the 
need of the States is concerned, it is very 
important and a!l~ istance given by the 
Central Government is very meagre. 

I quote from the papers of my own 
Statc---the Government of Maharashtra-
this is the fourth consecutive drought in 
MaharashJra (October 1986 to June 1987). 
In some of the districts in Maharashtra, 
so far as drought is concerned, in Maha-
rashtra, since October J986 to June 1987 
(the year 1987 is not yet complete) the 
Government of Maharashtra has spent 
Rs. 86 crores for supplying drinking water 
from their OWn sources and the assistance 
of the Central Government is only to the 
extent of Rs 9.70 crores. It clearly 
shows that the burden on the State Plan 
is too heavy ; and since the burden is too 
heavy, the other plans suft"t:r in the State. 
Therefore, I would suggest at this moment 
that the centra) assistance for drought 
relief should be given not as advance plan 
assistance but as outright grant olltside 
the plan so that the annual plans of the 
State I do Dot get distorted and the overall 

developmental efforts arc not thwarted OD 
account of cut in the plan size. So far 
as assistance for drought is concerned, 
the same practice is applied by the 
government, that is there is a limit for 
certain margin money; and if the limit is 
crossed, then the government give! assis· 
tance by way of loan, and that assistance 
given by way of loan is Cllt from the State 
plan fund. That means it is going to 
affect the Plan funds adversely. So it 
should be taken into consideration. 

Then about the relicf that is given to 
the labourers, I would like to know from 
the hon. Minister what wages the actual 
1abourers arc given when they arc working 
on the drought relief works. According to 
a report they hardly get Rs 3 or Rs_ 4 per 
day. There arc some instances where 
they hardly get Rs. 4 or Rs. 5 per day. In 
some cases it is on daily work basis, it is 
not given on wage basis. If the man is 
strong enough he may get more. (Interrup-
tion) . 

PROF. N.G. RANGA : Are they not 
given two meals or one meal a day in 
addition to Rs 2/-? 

SHRI D.B. PATIL: Some people are 
getting. 111 many States, nl..1. 

PROF. N G. RANGA : In addition to 
two meals, arc they not getting? 

SHRI D.B. PATIL : Yes, They arc not 
getting. I would like to suggest that the 
wages that arc being given to the work en 
working in the relief works should be 
increased. 

Then, about cattle. There are SO 
many instances, p.ll'ticuJarly in Rajasthan 
and Gujarat where thousands of cattle are 
dying Not only cattle are dying, people 
arc also dying. In Orissa there were star-
vation deaths. When it W"lS raised it Was 
contested by the Members from Orissa. 
I would challenge it, whether a Committee 
of the Legislature was appointed, headed 
by the Speaker or not? It was appointed. 
That Committee has indicted the Orissa 
Government in clear terms that the star-
vation deaths bad occurred. The Assembly 
Committee has indicted the Orissa 
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Government for this. Some Members of 
tbe Orissa Government are trying to 
contradict this, The Comptrol1er and 
Auditor Genera1 has comp1ained about 
the Orissa Government that in 1980, from 
1980 to ]985. ftmds allocated for flood 
relief were diverted for beautifying Bhub-
neshwar and constructing the ring road of 
Cuttack and for the elephant sanctUJry in 
other places I dm not saying this, The 
Complloller and Auditor General hJS men-
tioned this, that the fLlnd'\ meant for the 
flood relief have been diverted like that. 
If such things are happening who is going 
to look into thl" matter? The Central 
Government sholl Id look into this, because 
the Central Government is responsible for 
it. This is a rem.lrk of the C&AG and on 
this no action ha" been taken so far as my 
knowledge goes. (Interruption) 

SHRI CHINTAMANI JENA: I am 
on a point of order. I wdnt to know from 
the hon. Member from which report he is 
quoting. (Interruptions). 

MR. CHAIRMAN Let me listen to 
his point of order. 

SHRI CHINTAMANI lENA: I want 
to know .. (Interruption). When he is 
making aJlcgJtlon') against the State 
Governments or a particular person or 
Ministry. he should h.lve produced the 
authenticated document before you, before 
making certain type of allegations. There 
is no basis, nothing of the sort He is 
making unneces~ary allegation based on 
Press Reports. Does he want to say that 
whatever is coming out in Press is all 
correct publicity to it. (Interruptions) 

MR. CHAIRMAN: There is no point 
of order If It is a personal JJ]egatlOn it 
is all righ t to S(lY (Interruptions) 

MR. CHAIRMAN: Do not make any 
allegations aginst the State Government. 

SHRI D.B. PATIL: I am not making 
any personal ullegations. It is against the 
Government. 

MR. CHAIRMAN: Proceed. 

SHRI D.B. PATIL: Then about crop 
insurance. It bas been mentioned by some 
friends that it should be introduced at the 
earliest for crops which are sOWn twice. 
This crop insurance is now limited to 
farmers who take loan only. So far as 
the crop JoaDS arc concerned all sorts of 
crop loans are paid well in time. I faU to 
understand how converting their sort term 
loans into medium term loans, crop loans 
into medium term loans is going to be 
help them how is it possible for the 
farmer to repay the loan and from which 
crop, he will repay the loan? His crop 
has been totally lost. He has no means 
of Hvelihood for that particular year. You 
are sa)ing even though you have lost your 
means of livelihood, you have to repay the 
loan, How is he going to repay it? I 
would urge upon the Government to waive 
the crop Joans completely and total1y 
because it is not fair on the part of the 
Government to ask the agriculturists and 
the farmers to repay the loan. by which 
he has not benefited at all as he totally 
lost the crop for the particular years. 

[ Translation] 

SHRI HARISH RAWAT (Almora): 
Sir, I want to level an allegation that the 
funds being received in the name of 
drought relief by the Governments ruled 
by the opposition parties are being misu4jed 
whereas our colleagues in the opposition 
a)]ege that the Central Government is 
not providing them adequate help. The 
question is not whether the State Govern-
ments are spending the funds properly or 
how much help is being given. The real 
question is whether the help which is 
being given is being utilised properly or 
not and whether the purpose for which 
the help is being given is being fulfilled 
even partially or not. This is the sowing 
season and farmer requires seeds, but he 
is not getting quality seeds The Central 
Agency or State Agencies are unable to 
supply seeds in time an j tbe farmers are 
finding it difficult to undertake sowing 
operations of Rabi crop. The hon. Minister 
should keep this in mind', 

The irrigational means like canals are 
lying breached and due to shortaac of 
funds, repair work has not been under-
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taken. Even seasonal repair which should 
have been undertaken has not been 
initiated as the Department is short of 
funds. Who would look after this matter? 
If repair is not done right noW and the 
farmer is DOt provided the irrigational 
facilities. it would have adverse effect on 
Rabi Crop. Half of our pumps are 1ying 
out of order and the rest half have not 
been energised. The pumps are either 
lying out of order or repair work is not 
being undertaken or some pumps have 
not been energised, but the bureaucracy 
is not coming forward to look to this 
aspect. 

Many of 0 ur friends have referred to 
the Drinking water crisis. The reference 
to Saurashtra was made with a great 
emphasis. Today one of our sisters 
has spoken abou t the situation in 
Saurashtra region and Rajasthan. Similar 
situation has also deve]oped in certain 
parts of Uttar Pradesh as well. 

In area like ours. which was Jess 
drought prone, new water sources did not 
erupt due to drought. as a result of which 
al1 drinking water schemes are not work-
ing. The taps are dry and the scarcity of 
water bas forced the people to walk as 
long a distance as 7 to 8 kms. to fetch 
water. It appears that more difficult days 
are ahead when the summer sets in and 
in order to meet the situation, schemes 
should have been formulated right now 
but no such schemes are being formulated. 
When we approach the State Government 
in this regard, they simply reply that 
they do not have requisite funds for them. 
I would like to submit that the Centre 
should provide separate funds for solving 
drinking water crisis and if need be, some 
amount out of the amount which is to be 
aiven to the State Governments in the 
next year of the current five year pJan, 
be given to the State Governments right 
now as an advance so that they could 
utilise it for formulating their new schemes 
aDd we could face the drinking water 
crisis wbic,h is imminent in the coming 
summer. 

You have put a condition for utilising 
the money provided by you. The condition 
is that only labour-oriented works and 

earth work, etc. can be done with it so 
that more and more labourers could be 
accommodated. This idea, no doubt, is 
very good, but the roads, which have 
already been constructed under N.R B.P .. 
or R.L E G. sch.mes are now beiDg 
repaired under its cover and earth work is 
again being done on those roads and full 
measurement is being taken for them. 
If it rains, entire earth, work will be 
washed away. leaving those roads in their 
original condition. The money which you 
have provided win also be drained off 
along with rain water. Had you kept 
some scope for material components, some 
concrete work would have been done. If 
there is any possibility of decrease in plan 
expenditure or getting sufficient funds, 
some provision should be made for 
material component also. I would like to 
sumbit once again that YOll should create 
an agency to administer the amount given 
for afforestation under I. R. D.P. and 
N.R E.P. At pnslnt. an agency is there 
for 20-point programme but this agency 
functions as an advisory Committee only. 
Bureaucrats dominate in this Committee. 
They are spf'nding the money arbitrarily 
and there is no control over them. 

Our Hon. Prime Minister has given 
assurance from the rampart of the Red 
Fort that the Government wouJd give 
every assistance to face the drought 
situation. Although, work relating to 
providing assistance is being undertaken 
on war footing, yet in reality what is being 
done? You are distributing money like 
post-office, but the bureaucrats sitting in 
the agency, which is responsible for imple-
menting the scheme at lower level, are 
~pending the amount arbitrarily and the 
people are looking forward to us that we, 
M.Ps and M.L.As. wiJl do something for 
them. But I am not in a position to 
understand as to where is ollr participation 
in it. 1. therefore, urge upon the hone 
Minister to t,lke up this maller with the 
State Governments and the Chief 
Ministers, and the bureaucracy should be 
tightened so as to ensnre our real partici-
pation. Only then. we can fulfil our 
obligations and make the peopJe realise 
that the people's representatives have 
lived up to their expectation at this 
critical situation of drought. 
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SHRI SHANTI DHARIWAL (Kota) : 
Mr. Chairman, Sir I will take only two 
minutes and will not repeat what my 
previous speakers ha vr already said. 
Rajasthan. from where I come, hLis 27 
districts and aJl the di~ricts are reeling 
under severe drought. I do not say that 
you should not provide so much assistance 
to other State or provide so much assis-
tance to our State, but I would certainly 
like to say that \\ e have a very experienced 
leader as incharge of this Ministry. I 
urge upon him that timely and adequate 
assistance should be provided to RajJsthan. 
It will not be fair that Rajasthan, whose 
27 districts are drought affected, is given 
assistance .equal to the amount given to 
the state where: only 6-7 districts are 
drought affected. II is my request that the 
efforts should be nude to provide timely 
and adequate assistance to Raj~\sthan. 

Many problems have been created due 
to this drought. For ex .. lmple, half of the 
tehsil of my Parliamentary constituency 
are drought affected and the remaining 
half are under Comm.md Area where 
sugarc~ne is produced. As a result of 
scarcity of fodder in Rajasthan. the price 
of fodder has soared as high as Rs. 45 to 
Rs. 65 per quintal, while the support prke 
of sug.lfcane is Rs 22 or Rs. 23 per 
quintal. As a result. entire sngarcane crop 
of the area is heing utilised as fodder 
instead of sending it to the sugar mills. 
I think this will pose a serious problem in 
future when sugarcane will not be available 
to sugar mills. thereby causing steep incre-
ase in the price of sugar. Ir. stich circums-
tances, I urge upon the Gov~rnment to 
increase the support price of sugarcane as 
soon as possible so as to ch'!ck this trend. 
lest sugarcane should be used as fodder 
and our sugar mills are deprived of 
sugarcane. 

16.00 hrs. 

SecondJy, the Eighth Finance Commis-
sion has directt!d that the entire portion 
of financial assistance giv..!n to the States 
by the Centre be trlatcd as grant and this 
is binding on the Government. There is 
no need to reconsider it, but you must 
look into the In.tOner in which bureau-
crats interpret the above directive. The 

same procedure has been in vogue for the 
last so many years in those States also 
which are suffering from severe drought. 
If you want to follow the same procedure, 
it will be of no use. If you want to keep 
the States which have been hit by drought 
successively for the last four to five years 
on the same footing in the matter of 
giving assistance, and wi)) continue to 
follow the same procedure of se;]ding 
central tcam, which after enjoying 3 to 4 
days of sight-seeing and moving here and 
there, would recommend the financial 
assistance according to tbe degree of 
lavish entertainment offered to them by 
the respective State Governments, you 
keep this proced ure for yourself and 
provide adt!quatc money to Rajasthan. 
You should provide money for the 
remaining works. You do not give money 
for material components and earth work. 
as a result of which the entire earth work, 
road construction work is going waste. 
Government money is being wasted. 

Sir, through you, I requested the 
Government and the hon. Minister that 
he should keep this in miud and make 
available funds to Rajasthan for material 
components also alongwith welge compo-
nent. Till now, the Central Government 
has given Rs. 37 crores to Rajasthan, 
which is totally inadequate. It is like a 
drop in the ocean. The Rdjasthan Govern-
ment has uemanded an amount of Rs. 434 
crores and if you uo not provide this 
much of amount. Rajasth'lI1 Government 
as welt as Central Government will carn a 
bad name. 

With these words, I urge upon you to 
provide assistance to R~tjasthan Govern-
ment without any further delay and parti-
cularly the share of material component 
may be made available. 

SHRI MOHD. MAHFOOZ ALI 
KHAN (Elah): Mr. Cbairman. Sir, 
drought problem is a major problem of 
the country. A Jot of discussion has 
already taken place on it and nothing 
fruitful will be served by repeating the 
same thing time and again. But I would 
like to say a few words. 

As bon. Shri Barish Rawat has rightly 
said that you have liven assistance to t.llc 
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States and allocated money to them, but 
it is a different matter what kind of survey 
was undertuken by your central team and 
what sort of report was given to you by 
them So far as I understand, Uttar 
Pradesh, which is the biggest State of 
India, was not given that much of assis-
tance as it deserved to face the drought 
situation. The manner in which the finan-
cial assistance given for floods, is being 
utilised is totally improper. Shri Rawat 
has rightly said in this regard. Earth work 
has been undertaken on the roads which 
were already constructed. Not only this, 
there is virtually a dictatorship of th~ 

heads and Pard hans there. They are doing 
it in the manner they JJke, so much so that 
percentage is fixed in work. there is no 
benefit from the money given by you. It is 
being wa\ted like water. I ~upport what 
Shri Rawat has said in this regard. In 
place of small roads. which should have 
been coustructcd. roads have been cons-
tructed at different places on politic'Ll 
consideration by the 'Pardh,\11s'. No atten-
tion is being paid to the rOJds which are 
yet to be constructed and the problem has 
been continuing for the last so many year~. 
Even after 40 years of Independcnce the 
condition of the country iii so pitiable. But 
it is said that the country is making fast 
progress. new 'bridges and projects arc 
coming up. 

1604 hrs. 

[SHRI N. VENKATA RATNAM 
in the Chair] 

It is my humble request to you that 
you stop all other work and solve the 
problem of flood only. If you do it, this 
problem will be solved for ever. Telegrams 
to this effect start pouring in from officers 
soon after rainy season starts saying that 
the river Ganga is flooded, make arrange-
ment for it. A lot of money is pent on it, 
but permanent solution is not found. 
Unless you find a permanent solution to it, 
there will be no benefit from it. You are 
spending money without any rhyme or 
reason. The country is going to drains. 
The people are suffering. This drou$!ht h':ls 
aif(.'cted only those 80 per cent people of 
the country who Jive in the countryside 
but if you go to Connaught Place;n New 
Delhi, you will not find any effect of 

drought there. Shops are crowded there, 
doing roaring business and on the other 
hand, even a quilt is not available to the 
poor people in the countryside to cover 
their body. They use paddy straw as their 
sleeping bed. This is their condition today. 
There is no impact of any such thing in 
the cities. The capitalist and the hi,hly-
paid officers are enjoyillg a great deal in 
celebrations and are doing a lot of shopp-
ing of clothes Lind woollens. But just Jook 
at the condition of the 80 per cent popula-
tion living in villages who are instrumental 
in installing and dethroning the Govern-
ments, In the winter season, they just sit 
around the fire to warm themselves aod 
criticise the Government. It is aJJ right 
that you gave them money. but as Shri 
Harish Rawat has said', this merely opens 
another gate of income for the bureau-
cracy who are quite lucky to get monetary 
gains whenever any problem arises. The 
pour people, on the other hand, never get 
the money. I would request the hon. 
Minister of Agriculture Who is sitting here, 
that Uttar Pradesh which is a very big 
State. should be given money according 
to the loss suffered by it a,ld the State 
Government be instructed to make proper 
use of lhat money. The people who have 
actually suffel'red should get the money. 
As of now, it is being pocketed by others 
and no work is being done. The poor 
person is crying for help. I would request 
you to ensure that the right persons get 
the money. 

With these words, I conclude aDd 
requec;t you once again to try to imple-
ment the suggestions J have given In this 
regard. 

SHRI VISHNU MODI (Ajrner): Mr. 
Chairman. Sir. the disease has aggraroated 
with each dose of medicine. Jl is the irony 
of fate that even after 40 years of indepen-
dence our country is still reeling under 
the severest famine of the century. On 
the other hand, the country is in the grip 
of flood. It is our misfortune that 70 per 
cent of the fields in our country arc still 
dependent on monsoon. J n the event of 
failure of monsoon, t he production 
potential is badly effected. Today these 
70 per c,;ent fields contribute 50 per cent or 
the total foodgrain productlon A lot of 
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progress has been made in the field of 
developing quality seeds after Independence 
but nothing has been done to bring the 
dry land UDder irrigation. On the one 
hand. destruction is being caused due to 
floods and on the other hand, fields are 
lying dry due to drought. This has 
happened because we have tried to 
imbalance the environment by indulging in 
deforestation and other such things and 
our plannjng has basically gone wrong 
somewhere, as a result of wbich these 
natural calamities are befalling the country 
I Want to submit to the hone Minister 
through you. that two-third area of 
Rajasthan is desert area and the rest of it 
comes under semi-a rid zone. The Aravalli 
hill range in Rajasthan divides the desert 
area and the semi desert area. Through 
this House, as also by writing to the 
Prime Minister, I have submitted thdt of 
the three gaps in the AravaJli Range, two 
are near Ajrner. Through these gaps the 
desert is marching towards the semi .. arid 
zone not only in Raj<lsthan but <..I Iso 
towards Delhi and Uttar Prade~h Jf these 
gaps in the Aravalli hill range are not 
filled, the remaining areas of Rajasthan, 
Uttar Pradesh, Delhi and Haryana will 
also be converted into desert. 

Mr. Chairman , Sir. today 38 lakh 
families in Rajasthan arc in the grip of 
famine and the Central Government is 
providing emp10yment for only 13 ),lkh 
people. My submission il\ that you will not 
be helping them in the true sense unless 
at least two members of a drought-struck 
family are given employment. I want to 
request you in the most humble words that 
your scheme of wage component, which 
envisages that the drought struck people 
will get employ m :nt and will be helped, 
is only causing more loss. I want to tell 
my colleague ... that if instead of getting the 
earth work done, these families are given 
cash. at least the money being spent on 
Government machinel Y. comprising 
engineers. ete. will be of saved. Since this 
work will not be any benefit and the 
money is simply being wasted, you should 
rather give grant in cash instead of spend-
ing it on such thi ngs. This will surely 
benefit the people. You will spend crores 

of rupees on this work but you will not 
be able to do anything worthwhile to face 
this drought situation. 

Besides, I want to point out that in my 
constituency, Ajmer, drinking water is 
suppJied only once in four days. Some 
water is available from the hand pumps, 
but even those hand pumps will go dry by 
February-March and in that situation 
water cannot be made available from any-
where because the only sources of water 
then available will be the Rajasthan Canal 
which is at a distance of 500 kilometres or 
the Yamuna river. By the time summer 
season approaches, you should send water 
to Ajmer through trains. other-wise there 
will be acute scarcity of water there during 
this summer season. 

I also want to draw your attention 
towards transport subsidy. This subsidy 
should be given cent per cent so that the 
cattle in Rajasthan could be saved. As 
much as 50 per cent of cattle heads have 
already perished and a very few cattle arc 
left Even the high·breed cattle are being 
sav{'d with great difficulty. It will be 
ex tremely difficult for the people of Rajas-
than to save their cattle unless you give 
cent per cent transport subsidy. 

At the same time. proper precautions 
should be taken to see that the epidemic 
does not break out there during summer. 
Steps should also be taken to make drink-
ing water available there. With these 
words I conclude. 

SHRI P. NAMGYAL (Ladakh) : I 
may also please be given two minutes to 
speak. Nobody has spoken from Jammu 
and Ka~hmir State. There are some issues 
relating to that State. It will be very kind 
of you if you could give me two minutes, 

[English] 

MR. CHAIRMAN : I leave it to the 
hon. Minister. Shall I give him a chance 7 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON) : Yes, I dop't 
mind, 
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MR .. CHAIRMAN,: It is a que&tion of 
time. All right, you can speak. 

[Tl'tlns/alion) 

SHRI P. NAMGY AL : I am thankful 
to the hon. Minister for releasing Rs. 12 
crores as relief. The demand for Rs. 3l 
crores as relief is still pending with you. 
I r~quest you to release the amount as 
.oon as possible, because not only drought 
but un-seasonal flood also has caused 
destruction over there. Recently, about 
Ii months back Ladakh region, which is 
my constituency, and some hilly areas of 
Kashmir Valley experienced snowfall. The 
snowfall was quite unseasonal. One to 
this, many villages are still cut off. There 
was snowfall on 11·12 October. Two 
months have since passed, yet many 
villages continue to remain cut-off from 
communication with the outside world. I 
raised this matter under Rule 377 and also 
brought it up during the discussion on 
price-rise. J request you to get an aerial 
survey done over there by helicopters or 
by approaching the Defence Ministry in 
order to find out whether people Jiving in 
these 20-22 villages which are cut·otf for 
the last two months are alive or dead. 
Further I request you to arrange air· 
droppings in such areas. Cattle are dying 
because no fodder is availabJe there. Since 
you are the Agriclllture Minister, I request 
you to take this step. I suggest that as 
peop1e in the drought and flood affected 
areas of Jammu and Kashmir are getting 
10 kgs. of ration per month per head free 
of cost from the State Government. the 
same rule should be applied to the people 
living in those areas of Ladakh region 
which are cut-off due to snowfall. I shaH 
not take any morc of your time. I thank 
you for giving me time to speak. 

[English] 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON) : Mr. Chairman, 
Irst of all, I thank you very much that 
after all. you have asked me to reply on 
the debate. For full one week. I attended 
the same debate in the Rajya Sabha. The 
very following week, you have fixed it 
here and I Was told. it was only for 2 
bou1'8. 1 think, it is the 4th or 'tb da)' that 

is going. I am particularly thankful tb., 
the auspicious hour of my reply bas come. 

So many points were raised. I thaak. 
myoId friend. Shri Dinesh Goswami, wbo 
waS' at onc time by my side, noW aittilll 
opposite. He started the debate ~aC'~ 

cularly regardinllhe Eastern sector'. Theo, 
Mr. Raghuma Reddy on the other aide 
started the debate on behalf of tbe 
drought·strick~n States. Sir, We discussed 
it in the pre-monsoon months also. Then, 
in the Monsoon Session, every time. tbe 
background had changed. The whole back-
ground changed Ja ter on with what we 
discussed earlier·after the monsoon when 
our expectations "bout the rains went 
wrong. Now in this Session, because after 
the monsoon has retired, we are more 
worried about drinking water. our low 
level sub-soil water, our empty reservoirs 
and dams. But the rains came and they 
raised our hope, particularly in some 
States. 

Goswamiji's main point Was about 
Assam. besides his other points which 
were raised by other hon. Members also. 
He Was very particular about the Brahma-
putra river water control which makes tho 
flood chronic phenomenon. I have been 
going to Assam almost every flood period, 
Jast year also. This year I went tWice, 
rather thrice. Every time I thought that, 
th.lt might be the Jast flood Another flood 
came later on. That came into five phases. 
We have already received three memo. 
randa Some of them, we have deaJt With 
Jast year when) Was immediately tbore aD 
the spot, I exercised my discretion aad it 
went up to Rs. 11 crores or Rs. 12 crores. 
which was later on supplemented. This 
year also, the Prime Minister directly "ealt 
with that. It is not. as is customary with 
the Mini.ster always to contradict every-
thing, but I fully reaJise that the calamity 
in that area is very genuine That bas my 
sympathy. When I flew over Brahmaputra. 
.he roads were not accessible at that timo 
and the Prime Mini~ter also wanted to .0 
and the roads were not accessiblo. H., 
wanted to see the area by road. But J saw 
it from the air and by road also. My vi"w. 
as given by Shri Dine§h Goswami, w" 
that if we had started tbis Flood Control 
Programme a bit eqriter, by tbis time \ft 
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could have improved and controllod the 
situation. The whole havoc is caused by 
these tributaries. I saw the tributariea 
over-flowing. The areas were flooded. The 
very first idea that struck me was that if 
we bad tried and managed, the floods 
could have been contro)Jed. We bave that 
Brahmaputra Control Board. They ba ve 
akeady prepared a water plan for flood 
control. I must say tbat many points that 
the bon. Member raised related either to 
the Ministry of Water Resources or to the 
Ministry of Food and Civil Supplies or to 
the Ministry of Forests and Environment 
and some to my Ministry also. As speaker 
of this House,. 1 developed a very bad 
habit of judging the relevance of the 
issues ...... my old friend Mr. Somnatb 
Chatterjee is sitting on the other side. I 
have tried to get rid of it. Even after 12 
years, that babit still speaks of itself. I 
find that most points were not relevant to 
my Ministry but to other Ministries. 

SHRI DINESH GOSWAMI 
(Ouwahati) : That point will not arise for 
tbe simple fact tbat all the Ministers who 
are relevant for the purpose of discussion 
should be present. My discussion was not 
based on the Agriculture Ministry. There-
fore, all the Ministers who were to deal 
with this problem should be present. 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : The Prime Minister should have 
been present. 

SHRI DINESH GOSWAMI : The 
Prime Minister should have been present. 

SHRI SOMNATH CHATTERJEE: It 
Is an important issue. It should have been 
discussed. 

SHRI DINESH OOSWAMI That 
arlument is not of any wortb. 

DR. O. S. DHILLON: What you are 
DOW saying has also occurred to me. My 
own view is that it is also up to you that 
when you want to raise the point Which 
concerned the other Ministry, you should 
send 8 copy of (hat to the other Ministry 
also. You ooly address the Agriculture 

Minister and, therefore. tbe Aariculture 
Minister comes here. 

SHRI DINESH GOSWAMI : My 
notice was both to the Agriculture Minister 
and to tbe Water Resources Minister. 

DR. G. S. DHILLON: In addition to 
Food and Civil Suplies, you could have 
also addressed the Minister of Forests and 
Environment. 

SHRI SOMNATH CHATTERJEE: It 
is a serious Question. The esteemed Minis-
ter was our Speaker. There is the principle 
of joint Cabinet responsibiJity. Therefore, 
the bon. Minister should be able to repre-
sent the viewpoint of all the Ministers 
because that would be the Cabinet respon-
sibility. Therefore, We can understand Dr. 
Dhillon's difficulty because he has been 
very kind enough to sit all through the 
debate but what about your colleagues? 
Have they any responsibility towards you 
or to the Cabinet or to this House ? Don't 
try to bail them out. You are trying to 
baiJ them out. 

DR. O. S. DHILLON : The Whole 
Cabinet is not expected to sit here. But 
the Cabinet Minister with Whom you are 
in touch, you may send your notice to 
him He will be here. (Interruptions). 

Mr. Chatterjee, you very well know of 
it and then also you are emphasising on it. 
I think the lawyer's part should be taken 
out of it. It is a practical thing. How many 
Minislers can sit here? You say, it is tbe 
total Cabinet responsibility. 

(Interruption,) 

SHRI DINESH GOSWAMI 
now hear him. 

Let UI 

DR. G. S. DHILLON : This bas 
already been sent. This project and the 
Report is under examination. Further, 
short-term measures like construction of 
embankment, drainage cbanne1s and 
protection works have been taken UP. You 
mentioned about two projects---one is 
ubout the Rihand project and the other is 
about Tiesta. You also mentioned that 
ODe could deal with 40 per cent and otber 
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7 per cent. That is an idea which we can 
send to that Ministry for examination. But, 
anyway. the only object of emphasising 
was that they should be expedited; there 
should bo DO delay in the implementation. 
We can, on behalf of our Ministry, bring 
this matter to the notice of the Ministry of 
Water Resources. 

SHRI PIYUS TIRAKY (Alipurduars) : 
What about the Tiesta barrage ? 

DR. G. S. DHILLON: I will come to 
it later on. I have a note on Tiesta. I have 
been very patiently listening to many of 
the points made by the hon. Members 
and they should listen to me also .•• 
(Interruptions). You said that there is no 
medical aid given to Assam An amount of 
Rs. 1 J .27 crores has been approved and 
out of which Rs. 50 1akhs are earm:lrked 
for medical care. 

SHRI DINFSH GOSWAMJ : That is a 
pittance. 

DR. G. S. DHILLON : Some sugges-
tions are there regarding the Integrated 
Water Resource Management. I have taken 
note of it. We will forward it to the 
Ministry concerned and will pursue it later 
on because it very much concerns our 
Ministry also. 

Then. an hon. Minister-from Andhra 
Pradesh-raised about shortage of power-
thermal, nuclear etc. I think that that does 
not iust connect to the debate on drought. 
Anyway, we wi]) pass it on to the Ministry 
of Energy. 

SHRI DINESH GOSWAMI : Sir, I 
am on a point of order. My notice was to 
the Minister of Water Resources. In the 
discussion, my subject is: "the situation 
arising out of the Natural Calamities, with 
particular reference to drought, floods and 
cyclone •.• " If the hon. Minister actunl1y 
was not expected to deal with this subject, 
then he ought not to have come here. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Who is the correct Minister 
concerned? 

SHRI DINESH GOSWAMI : After all, 
this is Dot for the first time, this subject 

is being discussed. As the hone Minister 
began, We discussed this subject in the Jast 
Session. Time and again, these points have 
been made. You should have come pre-
pared. It is no use telling that this will be 
referred to that Ministry and that will be 
referred to some other Ministry. I think, 
the Water Resources Ministry is in charge 
of this. 

(Interruptions) 

DR. G. S. DHILLON : As far as the 
question of energy is conccrned*-nuclear 
power etc.-it is not my ~ubject nor can 
it form part of this debate here. 

(Interruptions) 

SHRI DINESH GOSWAMI: What is 
the use of this debate at all ? 

SHRI M. RAGHUMA REDDY 
(Nalgonda) : It dues not pertain not only 
to power shortage aut I mentioned many 
points pertaining to your Ministry and 
other Ministries also. as to the problems 
of the State Governments. 

(Interruptions) 

DR. G. S. DHILLON: As far as the 
question of power shortage is concerned, 
you question the concerned Ministry that 
there should bc no power shortage during 
drought time. They assured u~ that so 
many hours will be guarantecd But what 
they say about the nuclear power and 
other matters, atleast I have no sources in 
my Ministry. I can on1y refer to them. 

SHRI SOMNATH CHATTERJEE 
This is how this Govcrnmt"nt is func-
tioning. 

(Interruptiolls) 

DR. G. S. DHILLON: Another point 
made was that the Finan(.c Commission 
had recommended a hundred per cent 
srant if the States were continuously 
affected by drought and floods. In para 
11.10 of the Eighth Finance Commission 
Report, the views of some of the State 
Governments that Central assistance 
should be given to the extent of a hundred 
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per cent as non·Plan grant only have been 
expressed. In their final Report the 
Commission has recommended Central 
assistance in the case of floods, cyclone 
and other like calamities in the form of 
non-Plan grant, not adjustable against the 
Plan of the State, against Centra) assis~ 

tance for the State Plan to the extent of 
75 per cent of the total expenditure in 
excess of margin money. 

First I have taken those points which 
concern other sources from where I have 
to get the information. Now I come to the 
other points. 

Some point WJS raised ubout cattle---
this point was raised in the other HOllse 
also-that there was loss of life and cattle 
in flood-affected area'}. In the c.lse of 
Gujarat and RajJsth.m I personally toured. 
My information that no cattle died was 
based on the information given by the 
State. We have no other source (.~xccpt 

this. When it was questioned again, the 
Chief Ministt!r reiterated that there were 
no reports of loss of catt)c. But still in the 
other House some Members insisted that 
there had been some and po~ter was also 
circulated. I want to this very organisation 
which had issued -S<ltsewa Sangh in Kutch. 
near Sabarmali. I expres~ly asked them, 
,. Are t here any en t t)e deaths?" and they 
denied it. I openly admin.~d the work of 
that organis:ltion and of many other 
voluntary organisatIOns aho. J can a~sure 
you ~lgain that, if the Stale is not giving 
correct figures 01 their information is not 
reliable, I have been trying to tind it out 
from my (lWn sources, This organisation 
and some Marwc:!! i and many other organi-
sations have done a good job. I base my 
information on firsthand knowledge. My 
friend, Mr BhajJn Lat, and some of us 
were there in Bhuj, We want there and 
said. "Show us round if any cattle had 
died". They said that no cattle died. As a 
matter of fuet, for their good work, I was 
thinking of recommending them for some 
good service award Now I have tried to 
know from the same sources which have 
published it: ··You did not tell us at that 
time; we are sending some officers and we 
cun send some Don-officials too; please tell 

us from where to have it corroborated". 
But they have not so far intimated to us, 
My colleague, Mr. Makwana, is from the 
same State and I have asked him to try to 
find out from his own sources whether it 
is a fact. 

As you are aware, many Members have 
said that the allocations made to their 
States have not been adequate, The pro-
cedure, we have been repeating again and 
again. in the April Se~ion and again in 
the Mon~oon Session. The procedure is 
very mach set. It is not in the discretion 
of the Minister or a single individual. An 
inter-Ministerial team is sent. Now we have 
fixed that time As soon as a State sends a 
memorandum, We have fixed the time limit 
that within 30 days the team should visit. 
If any delay results, it is because of the 
delay in clearance from that State. We tell 
thein, '·We have appointed the team; 
are you ready to receive it ?"They tell us 
we are re.ldy to rec.:eive it on such and 
such date. Within the period of the report 
of the Team. we had fixed that in one 
month everything should be cleared. Most 
of the Hon Members said that the Team 
has recommended so much. Earlier than 
the Report of the Eighth Finance Com-
mission. tbere was no obligation on the 
part or the Centre to augment resources 
of the State. It was purely thc State's 
responsibility and it still pertains to them. 
It j!, only in defercnct' to the wishes of the 
C'ommis~~on that we started this process 
of finding out as to how much reasonable 
aid ~hould be given from the Centre to 
augm('nt their resources. Now this Team 
goes; they come prepared; they consult 
their offkcrs and people; and then they 
come and ~ubmit thc report. That Report 
goes to High Level Committee on Relief 
called HLCR. There we have the represen-
tatives of Planning Commission and the 
Finance Ministry. They finalise the total 
allocation whi(.h is finally to be cleared by 
the Ministry of Finance. That is the 
process. 

I find it difficult to move out in the 
corridor also They say, "what wOlk have 
you done 1" When I tell them that I am a 
helple\s man in this and intermediate is 
the Team and ultimate is the Finance 
Ministry, perbaps, they are reluctant to 
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"accept it. That is the only problem. Once 
you are an MP or a Minister, people 
think, you have all the powers. And we 
have to bluff sometimes, though not 
always. 

Sir, regarding drinking water for 
Gujarat and Rajasthan, we have already 
allotted to one State Rs. 14 crores 
and Rs. 12 crOTes to the ollIer. Through 
our Technology Mission on Drinking 
Water. we have already covered about 
two lakh problem villages. You see this 
Mission works through sub-missions, 
then mini·missioo!l.. It is quite spread out 
The success which we have achieved is 
quite spcctacu)(u. Had there been no 
drought, We would have controlled the 
programme completely; we would have 
covered most of the villages within the 
next six months to one year. Now I think, 
tbe total programme will take about two 
or three years mOTe. That is in my opinion 
a long range view. 

Regarding fodder subsidy, we have 
very acute fodder problem. When I visited 
second time Jodbpur and then again went 
to Barmer, Shri Virdhi Chander Jain and 
the Madam who spoke from Kutch were 
with me, at that time, so m:my voluntary 
organisations were working and I myself 
found that the money given at the rate of 
Rs. 3.00 per cattle was not adequ~lte Of 
course, Gujarat Government was paying 
another 50 ps. to make it good. 

When I visited a camp in Jodhpur 
cattle camp, they told me that they are 
being paid Rs. 2/- One of the Hon. 
Members of that Legislative Assembly 
entered into an argument and said that you 
are paying only Rs. 2/- and I said that 
perhaps I did the wrong. But in Gujarat I 
was right when I said Rs. 3/- How could I 
be wrong in Jodhpur? Then, immediately 
I found that we were paying them Rs. 3/-. 
Then I recommended that Rs. 3/- i.s too 
inadequate. (Interruptions). Can you please 
wait? You have spoken a Jot; you cculd 
not be controlled by tbe Chair also ! I am 
giving you a good news, kindly listen to 
me. I cannot sit down when a lady is 
speakillS, I can sit down whon Goswamiji 
iI. apeakin. I, 

We have fixed for Jaisalmer, Kutcb. 
Barmer districts, may be Rs. 5/- We have 
increased it. Are you happy now? 

We are also thinking to declare about 
four districts of Rajasthan as severely hit 
areas and treat them at a different level. 
We found that when we give some 
aJlocation to any State, we give it on a 
State basis. I actualJy found, I am sorry 
if some Members tako offence at it, that 
!'lome districts which were not affected got 
it; the real di~tricts which suffered a Jot 
did not get it; their share was reduced 
and those non-deserving districts got marc. 
This was very inequitable. 

We h.lve ';omc to one decision now. 
Wc have a category as 'severely drought 
hit area districts'. There are four in 
Gujarat-Kutch, Banaskanta, a part of 
Mehesana. Jamnagar aod a part of another 
district. In Rajasthan there are Jaisalmer, 
Harmer, a part of Nagaur, a part or JaJore 
and a part of Jodhpur; p~rhaps the whole 
of Jodhpur. But my momory was that we 
ha ve recommended for only severely 
drought hit areas. And if we have a little 
more aJlocation, then comes the less hit 
areas. About this we have already decided. 

But in Orissa, when I went there-
though I could not go everywhere because 
it was impossible --my view is that Kala-
handi, Koraput, Ganjam and Phulbani are 
the worst hit areas: though not in the 
same manner as Rajasthan or Gujarat. 
Their condition is very pitiable. in my 
own view. We have taken up these districts 
with our colleagues also and I will be com-
ing with some sort of a more favourable 
decision jn their favour. 

Some of the Hon. Members had saine 
discussion raised about management of 
river waters-about Kosi, about Sone 
about Mahnnddi and all tbat. The only 
problem about this is that we have neaoti-
ations goiog on with the Nepal for quite 
some time: but no result is coming out. 
The result is ~bat these river -Kosi and aU 
tbat--are getting sHIed when more water 
comes Their level being high. more 
inundation takes place. We sincereJy wish 
that Nepalese sbould appreciate our pro· 
blems. They are our Deiahbour.. We 
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expect more humanitarian approach from 
their side aJso. They are like our brothers 
our miseries should be their miseries also. 

We are now taking it up quite seriously. 
I think the neW projects that may be 
coming-may be on our own aide-may 
mitigate the sufferings a lot. 

A question was raised by Shrj Arnar 
Roypradhan that Ganga and Caveri should 
be linked. 

SHRI AMAR ROYPRADHAN (Cooch 
Behar) : I said that for three rivers from 
three States of UP, Bihar and West Bengal_ 
a Commission should be formed. 

DR. G. S DHILLON : I will tell you 
everything about it. Sir, I was occupying 
that Chair when Dr. Rao spoke on this. 
He was Cabinet Minister and I was the 
Speaker. He was a very sincere and com-
petent man. When be floated this idea to 
connect these two rivers and tbat it will 
promote national integration alJ of us were 
so excited and the HOllse was so Jubilant 
on tbat idea. Later on during his life-time 
and, I think, even when be continued as 
Irrigation Minister we were told that the 
estimates will cover so many lift schemes 
and so much rocky areas, etc. and that it 
will run into billions and billions of rupees 
and years and years of time. 

Sir, this is the third generation of the 
British and French people which is build-
iog this under the channel passage. They 
have been debating it almost over a century 
and only now it bas materialised. So if at 
all we find resources we may just see the 
opening ceremony only during our life-
time and part of construction may be seen 
by our next ~eneration. Perhaps the com .. 
pletion will be seen by the third and 
fourth generation. It is such a huge project 
It is a commendable project but only if we 
could find resources, devotion and the 
desire on the part of the coming genera-
tion also. At least my generatioD will have 
only a few more years. Prof. Dandavate 
( do not apply it to you. You will live a 
few ycatl more than me. 

PROF. MADHU DANDAVATB : At 
the rate of 'zero hour' we may pass away 
even earlier. 

DR. G. S. DHILLON : Sir, there is a 
good debate about tbis 'zero hour' that 
this 12 O'clock shOUld be called 'AM' or 
'PM'. You mus t have read it in the news-
papers also. I think if you transfer this 
'zero hour' to mid-night 'zero hour' as in 
U.K. We will get rid of so many problems. 

PROF. MADHU DANDAVATE : , 
think MiDjster~ will sleep more in response 
to 'zero hour'. 

DR. G. S. DHILLON : No. They 
usua))y have a Session at night time. It is 
only in our country where we sit during 
the day. They do their business and thOD 
at 4 O'clock they come to the Parliament 
and they have their beds and rooms also. 

SHRI DINESH GOSWAMI : They 
have other things also which We do not 
have in this House. 

DR. O. S. DHILLON: Other things 
an depend as a part of the Member. Even 
in our Parliament some Members may be 
having other things also but the only 
desirability is that not inside the House. 

SHRI SOMNATH CHATTERJEE 
Hopefully. 

DR. G. S. DHILLON : r remember 
Mr. Dandavatc used to sit bere and he 
used to be up at II O'clock. Then r would 
ask him as a Speaker: Are you riding a 
high horse 1 He would say, "Yes. Sir. 'Ji'bil 
is my time!' I think. God forbid, wo 
should not go upto that. 

Sir, there was a point raised about 
material component, wages, etc. Earlier 
we used to give 75 per cent only of wages 
and 25 per cent for the responsibility for 
the material by the State Government. 
Members have said that this point of 
material component should be taken over' 
by us. Already we have made cent-per-
cent. From 7S per cent we aro now givlol 
cent.per.cent part of the wales If the 
States are \1nder duresl, bow much part of 
it should be tbe material COdlpoaerlt l' 
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Do you expect us that we go from 
70 to 100% and even jump up for the 
material component beyond the 
resources of tbe Central Government? 
After aU, what for are the States? 
This is their responsibility which we are 
handling. They should also come forward 
for some sort. Even in the case of fodder 
subsidy we give 75o/c_) when it is brought 
from outside and 50% wben it is the inter-
nal movement of fodder. We tried it cent 
per cent for a few months. We just had an 
experience about it. All accounts started 
being fabricated. Then we said you put some 
responsibility for the States. They should 
at least be careful to see the accounts, 
monitor them well. Otherwi'le cent percent 
is okay, because they had nothing to give 
themselves. 

Now if they are to give something 
from their pocket also. they arc responsi-
ble for the whole of it )f we have given 
75%, they are asking for cent percent. We 
could do it if there could be some 
guarantee about proper monitoring, some 
watchfulness etc. I have shared something 
which should be confined only to me or 
my Ministry just to satisfy that these were 
our apprehensions. That's why we have 
done it. For the hard-hit ~rcas, of course, 
we have also this component arrangement. 
The Governor of Rajastban b the ul:ting 
Governor but he is the Chief Justice of 
tbe High Court. lie asked me about it. J 
told him that when we came up to the 
cent per cent and 75 per cent formula, 
that Was not a uniJateral decision but it 
was by mutual adjustment. 

Shri Roypradhan also said something 
very sensitive about West Bengal. I am 
afraid of treading this field. Your Chief 
Minister is a good old friend when he used 
to be in the Congrc::,s. But now it j~ very 
painful to talk about or criticise a gentle-
man Who has been a friend But anyway 
you raised this point. Therefore, I am 
teJJing you this fad and not lin my own. 
When we counted Rs. 67 27 crore~, we 
counted on the basis of Rs. 23 cr0res mar-
gin money Which we have mdde and we 
jointly own as n Whole. Always in all the 
calculations that is counted. Then about 
7S% of non-Plan grant, J have been told 
by the Finance Ministry. That comes to 

Calamities 

Rs 33 crares. Out of this. Rs. 24 crares 
was released and the remaining amount is 
yet to be reJeased. That is not the final 
one. 

SHRI AMAR ROYPRADHAN : Tho 
Prime Minister said at Farakka that they 
have released Rs. 70 crores. But out of 
that, the Government misused the money. 

( Interruptions) 

nR. O.s. DHILLON: Mr. Roypradhan, 
you can quarrel with me as much as you 
like but not with a lady. 

SHRI AMAR ROYPRADHAN: But 
the lady also should not quarrel. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE 
Sir, this 23 and odd ('fores is the margin 
money. Out of that, the State Govern-
ment has got 50~~. You know that.. 

DR. G,S. DHILLON: ] wHJ send you 
the full details and the calculations. Now 
(he Prime Minister visited Wcs Bengal on 
the 16th and of course. the statement of 
accounts Wa~ on the 20th. All this time, 
we have been asking for the accounts from 
the WeSl Beagal Government. 1 asked, "If 
not upto 20th, how is the position now?" 
We still have not got it. 

(Interrupt ions) 

SHRI SOMNATH CHATTERJEE 
Unless the works have been carried on 
and roads rep~lired, buildings completed. 
how can the accounts be given? 

(Interruptions) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVJ) : There is no question of 
getting total account'). You can just give 
the statement of expenditure and the 
money would be rdea'\ed. That is the 
position. 

DR. a.s. DHILLON: We are not 
sensitive over it. We just waut to be 
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satisfied that the money is spent. We have 
a very bad experience. 

SHRI SOMNATH CHATTERJEE: 
Is it a charity given to the Slate? Are the 
people of West Bengal not the people of 
India? 

DR. G.S. DHILLON: We have for 
all the States •.• (Interruptions) • • 

SHRJ SOMNATH CHATTERJEE 
The Prime Minister gave the loJlypops. 
Even then the peopJe have rejected them. 

(Interruptions) 

KUMARI MAMATA BANERJEE 
(Jadavpur): They are not giving the 
account on the expenditure to the Central 
Government. The Central Government 
is aking the account nnd they should give 
it. 

(Interruptlolls) 

MR. CHAIRMAN: You are not the 
Minister. You are a Member. Please 
allow him to speak. 

DR. G S. DHILLON : I have just 
received the information. That information 
is upto 31 st October 1987. Their expen-
diture was] 9 85 crores. This is not only 
in W(st Bengal but the same problem is 
there with other States also whether 
congress or non-congress. It does not 
maHer. Since you have raised the question 
I had very reluctantly referred to it. 

(Interruption!) 

SHRI DINESH GOSWAMI : I raised 
tbe point of erosion which has direct con-
cern with this Ministry. I said large 
tracks of land are being eroded by 
Brahmaputra and its tributaries and agri-
culturul land is washed away. As you 
canrot reply to this, at Jeast, will you 
pass it on the \Vater Resources Ministry? 

DR. G.S. DHILLON: I wiJl pass it 
on so that I am on ur-assailable ground. 
Hon. Member. Shri Vijayaraghavan from 
Ktfllia said that more amount should 

reach Ketala. We have been advandna_ 
money for Kerala. When Mr. Nayanar came 
here-he was my colleague in this Parlia-
ment many years back. I assured him tbat 
we bave given them more money tmtD W, 
gave to Mr. Karunakaran. You should 
never be under the impression that there 
is some sort of discrimination. What we 
found was that if money was got for house 
building" it was spent on other m.atters 
like schools and whether it was earlittr 
Government er this Government, we 
invited their attention. You have got 
money but the projected targets should be 
looked after. If you spend the money on 
hospitals which is meant for drought-hit 
area~, we don't accept that. 

17.00 hrs. 

I was in Hyderabad about a month 
back and I made a general reference at tbe 
Agricultural University. where t)tey had aU 
assembled for a conferenc e. I told them 
that what I felt from their performance 
was that the funds had been diverted to 
other purposes. In a passing remark I also 
said that Andhra Pradesh was not an 
exception to it along with other States. 
Next day. the press people asked me if it 
was only Andhra Pradesh. I said it was 
not, it was along with other States. 

SHRI M. RAGHUMA REDDY: Rut 
it was reported in the press that it related 
to Andhra Pradesh only. 

DR. O.S. DHILLON: It was there on 
the first day also. I now understand that 
yoU sent the press people after me. 

I have now tried to answer many of the 
general points raised by the hon. 
Memb!rs .. (Interruptions). 

SHRI PIYUS TIRAKY: What about 
Teesta project ? 

Dr. G.S. DHILLON: I have not yet 
concluded. 

SHRI R. JEEVARATHINAM (Arak-
konam): What about Tamil Nadu 1 How 
much assistance was asked and how much 
have you given 1 



Disc. reo NatUl'al 
. Calamities 

AGRABAYANA ~ -l909 (SAKA) DIs(J.l'e •. Nalu{al 
Calamities" 

Dl\. G .S. DHILLON: Now comes 
your favourite question about Teesta. 
Irrigation projects are planned, funded 
and implemented by the State Govern-
ments. However, the Government of 
India sometimes considers additional assis-
tance depending upon the individual 
situation. The Teesta irrigation project 
is being implemented by the Government 
of West Bengal on the Teesta river which 
enters Bangladesh lower down. The 
State Government had requested for an 
additional Central assistance of Rs. 20 
cro~es for the year 1983-84 and an assis-
tatlce of Rs. 5 crores was sanctioned over 
and above Rs. 28 crores to be spent by 
the State Government with the under-
standing that the total expenditure during 
the year would be Rs. 33 crores, but the 
actual expenditure turned out to be only 
Rs. 25.52 crores, which means the State 
Government has underfunded the scheme 
even from their own resources. In the 
year 1985-86. the State Government initi-
ally requested for an assistance of Rs. 18 
crores and later reduced it to Rs. 9 crores. 
The Government of India felt that it 
would be diflicult to continue to provide 
such special assistance outside the Plan 
in its ver y tirst year when the State Govern· 
ment was underfunding the project. On 
the repeated requests of the State 
Government, an advance plan assistance of 
Rs. 15 crores was provided during the 
year 1986-87, but the amount utilized was 
only Rs. J 0 crores. 

I thought, I must give this information 
to the hon. House. 

SHRI PlY US TIRAKY: How much 
bas the State Government spent from Its 
own resources ? 

DR. G.S. DHILLON: I have exp)ain-
ed everything and I have nothing more 
left for your cross-examination. That is 
only what I have got to say. 

A question was raised about the eJigi-
bility for loans to the farmers. There was 
a question about some guidelines for that 
purpose and they were related to the pre-
drought period. 

Now, for tackling these situations 
arisins out of the flood and drought, w~ 

thought that sort of Devi L11's way" w, 
should find some other mClhl)J. That, of 
course, is unacceptable becaus;! Chowdhury 
Devi Lal himself is worried about it. The 
result of that decision is that you come 
out very soon and we are very carefu.l 
about it. NABARD ~nd others expcc, 
that We should re-schedule these norms-
short to medium and medium to' 100,-
and once these norms were re-scheduled 
there was no need for any bar for further 
loans from the banks. This is what we 
have done. 

SHRJ BALASAHEB VIKHE PA TIL 
(Kopargaon): Due to dlought every body 
can't rep lY the loan. Thc:y do not have the 
facility. Those who are eligible or per~ 

missible for loan they can do but what 
about the defaulters? 

DR. a.s DHILLON: How can we 
go back on anything which we ourselves 
have decided upon ? Wh~n I am talking of 
Devi Lal. we criticise him. 

SHRI BALASAHEB VIKHE PATIL: 
But I am talking about the recent defaul .. 
ters due to drought. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) : If they sutTt!r for three Years, 
then only some benefits are given to tbe 
<lgricuituriflts. In biiCkw,lrd area and 
poverty stricken area if they continue to 
suffer for 3 long years that means a lot. 

DR. G. S. DHILLON: Thougb I 
ha ve mentioned this but it is not the final 
answer. The suggestion is not in the 
ultimate interest of the farmers nor of the 
cooperative institutions Which are farmers· 
organisations. Cooperative Banks lend 
money by borrowing the same from their 
depositors or from higher financing insti-
tutions. i e. State Cooperative Banks or 
NABARD. The major p,lrt of the lendablo 
resources of the District Coop~rative Banks 
comes from their own depositors or 
deposits of the State Cooperative Banks. 
Writting off of overdues wjU mean that 
Cooperative Banks will not be able to 
meet their commitment to depositors. It 
is not poC)siblc for the State G'Jvecnments 
or the Government of India to order 
blanket write ofT by providing rc,\ovrcet 
from thc bud&et whi~h arf; Hmit~c:1. On 



2.1 'bile. re. Natural 
Calamities 

DECEMBER 2, 1987 blae. re. Natural 
Calamltlel 

292 

lOr. O.S. Dhillon] 

tbe one hand we have to have a Budget 
for the&e and on the other hand it cannot 
come without any further taxation. 
This is a vicious circle. I also come from 
that community which is very bad in 
calculation to which Devi Lal also belongs. 
Such a step will also vitiate the climate 
of recovery and those persons capable of 
repaying will also not repay. Even ill a 
year of drought and drought affected 
areas. there would be loanees who have 
their own irrigation projects like tubewells 
and they would also not pay. Moreover, 
in case of insured crops, the loss occurring 
in the year of drought is paid up to the 
designated amount linked to the loan 
taken from the financing institutions. For 
tbe above reasons, the suggestion is not 
acceptable. Reserve Bank of India. 
Government of India and NABARD have 
all along been against any blanket write 
otT. There are also provisions for conver-
sion and rescheduling of loans in case of 
natural calamities. 

PROF. N. G. RANGA What about 
the penal interest? 

DR. G. S DHILLON 
Dot allowed. 

I think it is 

Now, what is being done to rehabilitate 
credit structure. In the contex t of the 
drought situation this year NABARD has 
announced several concessions in coope-
rative as also Commercial banks to ensure 
thut flow of credit to the Agriculturists is 
not impeded. These include, the fresh 
finance for second sowing If the first 
sowing fails, we have arrangements for 
fresh finance for the second sowing and also 
for raising an alternate crop. In Punjab, 
this f. ciJity is extended even for the third 
crop also. Finance for raising fodder is 
also available. We have extended it to 
2 25 Jakh hectares and it is Rs. 300 for 
small farmers and Rs. 400 for margit1al 
farmers. There is additional short-term 
credit limit. We also have more liberal 
stabilisat ion arl angements. Reschedule-
ment of long term loans is also announced. 
It is expected that the credit flow will not 
be dimini~h(.'d if the banks take advantage 
of all the above concessions and I am sure 

that there wiJl be a healthy trend so far 
as flow of credit is concerned. 

AN HON. MEMBER: What about 
crop insurance ? 

DR. G. S. DHILLON: About crop 
insurance. I cannot contradict what you 
said. These insurance schemes are very 
much linked with the small and marginal 
farmers and also the loanees. In bad 
years and during drought and flood, if we 
do not establish the credit credibility of 
the farmers, no bank will trust them and 
they will not pay them any more. It is 
indeed for the credit credibility that we 
are Jooking after and not the Joances' 
insurance. We have recently had an 
Export Committee to re~examine as to 
where we are losing and where We are 
gaining and what the future prospects are. 

SHRI BALASAHEB VIKHE PATIL : 
What abollt the area approach? Are you 
reconsidering it ? 

DR. G. S. DHILLON: Earlier, it 
used to be the blocks. In Andhra Pradesh 
there is a smaJler unit, that is the MandaI. 
But if you want to have it at the village 
level, it is impossible. It is beyond the 
means of the State. Now, we have the 
threshold yields in the block. 

SHRI BALASAHEB VIKHE PATIL: 
What about revenue circle instead of 
tehsil ? 

DR. G. S. DHILLON : We have no 
objection if it is to be a larger area. But 
they wanted to go down to the village 
level even. And that is unacceptable. It 
is very difficult. Even about tho threshold 
yields-we have fixed 16 areas in a block-
we have to look into the matter .. 

SHRI SURESH KURUP (Kottayam) : 
Sir, what about giving more money to 
Kerala. An all-party delegation has come 
to Delhi and they met you and the Prime 
Minister .•• (Illterruptions) 

17.17 hrs 

[MR. DEPUTY SPEAKER III the Chair] 

DR. G.S. DHILLON: This has been 
examined by the Planning Commission, by 
other Min istries a<; well as by the Higb 
Level Committee ... 
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MR. DEPUTY SPEAKER: No more 
individual queries please. He cannot go on 
answering every member. You may write to 
him and then he wiJI teJl you the position. 

DR. G. S DHILLON: I have to say 
something more about it. We have 
recently rccdved complaints and then the 
Prime Minister and we ourselves examined 
the matter A II t he Secretaries of the 
concerned Ministries, the Ministry of 
Agriculture, the Planning Commission. the 
Ministry of Finance, were asked to go and 
visit these area Now the States have 
nothing to gain from it. Their report is 
that invariably these memoranda from the 
States arc exaggerated. Most of the States 
try to link it up' with their genera) 
budgetary conditions. We do not accept 
that. WeH. that is what the Planning 
Commission's analysis shows. 

Now, thank you very much, Mr. 
Deputy Speaker for giving me so much time. 

17.18 hrs. 

RESIGNATION BY MEMBER 

[English] 

MR. DEPUTY SPEAKER: I have to 
inform the HOllse that the Speaker has 
received a letter dated 2nd December 1987 
from Shri Chingwang Konyak, an elected 
Member from NagaJand constituency of 
Nagaland. resigning his seat in Lok Sabha. 
The Speaker has accepted his resignation 
with effect from 2nd December 1987. 

(Genl.). 87-88 

DR. DATTA SAMANT (Bombay 
South Central) : To which party does he 
belong Sir? 

MR. DEPUTY SPEAKER: eODareSS 
(J). 

DR. DATTA SAMANT: Why did he 
regign ? 

MR. DEPUTY SPEAKER : I do not 
know. 

17.19 brs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1987·88 

[English] 

MR. DEPUTY SPEAKER The 
House will now take up discussion and 
voting on Supplementary Demands for 
Grants (General) for 1987-88 for which 3 
hours have been allotted. 

Motion moved : 

"That the respei,;tive supplementary 
sums not exceeding the amounts on 
Revenue Account and Capital Account 
shown in tbe third column of the 
Order Paper be granted to the Presi· 
dent out of the Consolidated Fund of 
India to defray the charges that will 
come in course of payment during the 
year ending 31st day of March. 1988 
in respect of the following demands 
entered in the second column thereof 
Demand Nos. 1, 4, 5, 6, 10, 18, 22, 27, 

37. 44,48, 54, 58, 59, 64, 
67, 69, 76,88 and 93" 

Supplementary Demands for Grants (General), 1987-88 submitted to the 
Vote of Lok Sabha 

No. of Name of Demand 
Demand 

2 

MINISTRY OF AGRICULTURE 

1. Agriculture 

4. Department of Rural Development 

Amount of Demands for Grants submitted 
to the Vote of the House 

Revenue 
Rs .. 

4,66,00,000 

249,90,00,000 

3 

Capital 
R. ... 

11,26,00,000 
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1 2 

5. Department of Fertilizers 

MINISTRY OF COMMERCE 

6. Department of Commerce 

MINISTRY OF COMMUNICATIONS 

10. Telecommunication Services 

MINISTRY OF ENERGY 

18. Department of Power 

MINISTRY OF FINANCE 

22. Department of Economic Affairs 

27. Transfers to State Governments 

MINISTRY OF HEALTH & FAMILY 
WELFARE 

37. Department of Health 

MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT 

44. Department of Education 

MINISTRY OF INDUSTRY 

48. Department of Industrial Development 

MINISTRY OF LABOUR 

54. Ministry of Labour 

MINISTR Y OF PE fROLEUM 
AND NATURAL GAS 

58. Ministry of Petroleum and Natural Gas 

MINISTRY OF PLANNING 

59. PJdnning 

MINISTRY OF SCIENCE AND 
TECHNOLOGY 

64. Department of Biotechnology 

MINISTRY OF TEXTILES 

67. Ministry of Textiies 

3 

303,25,00,000 156,50,00,000 

80,00,00,000 

1,00,000 

100,01,00,000 

1,00,000 

250,00,00,000 

1,00,000 

3,00,000 

50,00,00,000 

1,00,000 

2,39,00,000 

1,00,000 

2,00,00,000 10,00,000 

71,00,000 39,00,00.000 
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$uppl. D.d. 
(G~nl.), 87.88 

2 

MINISTRY OF SURFACE 
TRANSPORT 

69. Surface Transport 

MINISTRY OF WATER 
RESOURCES 

76. Ministry of \Vater Resources 

MINJSTRY OF HOME 
AFFAIRS (Vol. II) 

88. Delhi 

93 Daman & DIU 

MR. DEPUTY SPEAKER: Dr. Datta 
Sarnant has tabled cut Motions to the 
Supplementary Demands for Grants. Does 
he want to move his Cut Motions? 

DR. DATTA SAMANT (Bombay 
South Central) : Yes. 

I beg to move : 

"That the Demand for a Supple .. 
mentary Grant of a sum not 
exceeding Rs. 50,00,00,000 in res .. 
pect of Department of Industrial 
Development be reduced by Rs. 
100. " 

(Need to discourage the giv" 
ing of subsidy to those 
industrialists who are closing 
their existjng industries in 
the metropolitan cities for 
setting up new industries in 
the backward areas.] (1) 

"That the Demand for a Supple-
mentary Grant of a sum not 
exceeding Rs 39,71,00.000 in 
respect of Mini~try of Textiles be 
reduced by Rs. 100." 

[Need for natioDdJisation of 
various textile mill. faciDI 
eIOlure.) (2) 

9,52,00,000 

1.00,000 

12,73,00,000 

$uppl. b.G. 
(Gent.). 81-88 

3 

10,00,00.000 

10.04,00,000 

UThat the Demand for a Supple-
mentary Grant of a sum noC 
exceedlDg Rs. 39.71,00,000 in 
respect of Ministry of Textiles be 
reduced by Rs. 100:' 

(Mismanagement in National 
Textile Corporation.] (3) 

SHRI BHATTAM SRIRAMA MURTY 
(Visakhapatnam) : We had just now a 
discussion on natural calamities. The pro· 
blems of the people in the drought and 
flood affected areas are continuing. The 
reply given by the Minister is also incom-
pJete. Even as the cup of suffering of the 
people of the drought and flood affected 
area is full, the Government may raise some 
additional resources and try to offer some 
relief to the affected people We have been 
always harping on and discussing infinitely 
and indifferently about certain programmes 
in order to obviate certain hardships to 
the people in the drought prone area. If 
we look at the way in which the Budget 
of the Government is being framed, We 
can say what imporlance is being given to 
the agriculture~ I he agriculturists and the 
peasants in the field. For instance the 
share of agriculture including irrigation 
which accounted for 37 per cent of tbe 
total public sector outlay in the First Plan 
came down to 24 per cent in the Sixth 
Piau. That is tbe importance which is hi., 
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givcn to the agriculturists. Naturally the 
agriculturists are the most vulnerable 
sections of the society who arc hard-hit 
whenever there are natural calamities. 

In thc year 1986·R7, the total outlay 
was Rs. 22,300 crOTCS For agriculture, 
the provision wa~ Rs. 917 (TO res . Now, I 
would like to point out to the Minister 
inviting his special attention to the fact 
that while the provi~ion for agriculture 
was Rs. 917 crores, the olltlay on tcle-
communicatiuns W;IS Rs. 915 crorc~. So 
what importance was given to agriculture 
can be cleatly seen from these figures. 
What has followed in ] 987-88 '? ]n the 
earlier year it was. Rs. 917 crores; this year 
it is Rs. 912 crort:s, i.e Rs. 5 crC'res less 
For Telecommunications, from Rs. 915 
crores it was increased to Rs. 959 CTOTes. 
So, this is the importance which is given 
by this Government to agriculturists and 
to the Department of Agflculture. 

Similarly, I can quote allY number of 
figures in respect of Doordarshan, Civil 
Aviation and various other dt'parlmcnts, 
and show how a raw dntl is always bt:ing 
given to peasants and faJ nll·rs. 

At this stage, I may ha ve to point out 
that because of the policit's folll)weo and 
implemented by Gov(:rnmcnt, tht:. pI ices 
are on the increase. and the l:ommon man 
is hard hit. It is very difficult for him to 
face the fUlure, and the prescnt. FOT 
instance, the price of groundnut oil in 
October 1985 was Rs. 20 per Kg.; it is now 
Rs. 32. COCOl.ut oil was prkcd at Rs. 29 
a Kg. in 1985; it is n~1W Rs. 43. rvlustard 
oil was !-elling at Rs 13: now it is Rs.29. 
Vanaspati cost Rs. 17; its pi ke noW is Rs. 
23-45. Onions weft' sold at Rs. 2 in 1985; 
now lhey cost Rs. 4. Potato then cost Rs. 
1.50, but now Rs. 5 Similady, any number 
of examples can be given to ~,how that it 
is impossible for t he common man to 
survive and to m'lk,~ bo'h cnJs meet. Prices 
have abnormally increased, and the rising 
prices have pushl.·J the common m;...Ill to 
the waJl. 

Let me llttt'r a word of caution here: 
¥oleas the prices fa11, Government is also 

bound to fall. What is the effect or 
impact on the 7th Plan, of the rise in 
prices? Is there any mid·term appraisal? 
Was it undertaken'} If so, will it be placed 
on the Table of the House? Was un exer-
cise conducted'} We are not aware of any 
such exercise. Why was such a mid .. term 
surveyor appraisal given up ? This has to 
be explained. 

The 7th Plan, according to mc, is noW 
almost as good as dead. NOllC of the 
targets fixed, will be rcached by Govern .. 
ment. The other d lY we saw how Railways 
and various other departments were run-
ning aftcr the Planning Commission and 
also t he Cabin et for proportionate increases 
in tht:ir provisions. Because of hike in 
prices, they will never be able to reach 
their targl:ts. And there seems to be no 
way of reviving the 7th Plan. A high-level 
review of public expenditure is highly 
warranted and ncccss,lry at this stage. 

We: may now also look into the value 
of the rupee, which is on the decline. It is 
now about 13 pais~. The purchasing power 
of the people is practically eroded. There 
is (h) purchac.;ing power. The value of the 
rupce is on the decline. Tht~ rise jn prices 
is there, the problem of unemployment is 
there, and the peopllo! who live under 
mbcrable and sub-normal conditions below 
the povr:rty line, are also innumerable. 
Under these CirCI1!11stallces. what is the 
impact of the present budget '! That has to 
be seen. 

Another point 1 wish to dwell upon 
briefly is the pre-Budget hikes. With the 
increasing resort to pre-Budget hikes, the 
Budgets .. lore be~oming a mere farce, and 
more or less irrelevant. During recent 
y~ars~ the practice of resorting to pre-
Budget hikes h~s p..:rhaps come to stay. 

In the year 1984·85, during the budget 
estimate, only Rs. 431 crores were sought 
to be rais·..:d for r~dsing additional taxation. 
But if you take the pre-budget impost into 
consideration you will find that it was Rs. 
1125 crores; in the year 1985-86, in the 
budget estimate, it was only Rs. 480 
crores, but, later, it went to Rs. 1800 
crores during the budget estimate. Now in 
1986-87, it was Rs. 2,268 crores; that is 
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because recently the governmept have 
promu1lated an Ordinance with a view 
to raise additional resources to the extent 
of . about Rs. 550 crores in the na me of' 
giving help to the drought affected areas 
and tbe people. This is a normal and usual 
practice of the government which is highly 
reprehensible. and which 'cannot be 
supported through accepted Parliamentary 
channels. 

Now. I would like to mention one 
important thing. The balance of payment 
position is likely to be very difficult; that 
has to be taken into consideration for the 
import bill on crude which may go up by 
Rs. 1500 crores during this ye~r because 
of increase in the average world price of 
oil and the higher import of oil; that 
means from Rs. 2030 crores it may go upto 
Rs. 3450 crores. Similarly, the import of 
basic necessities like edible oil and food-
grains will make an additional dent of 
another Rs. 400 crores. Even the Prime 
Minister has stated that as far as possible-
the present rate of defici t will be contained; 
it will not be allowed to exceed; but, then, 
it is not at all possibJe; in any case. it is 
bound to increase by a few thousands of 
crores of rupees as per the present trend. 

Whenever the foreign exchange 
reserves have declined by Rs. 760 crores 
or ]0 per cent during the current financial 
year itself, the Reserve Bank of India has 
warned the government about the fast 
closing internal debat trap with grave 
consequences on the economic growth. 
Now this is the situation which the govern-
ment has to tackle. 

The deficit financiDI bas come to stay, 
and indefinitely. incessantly, year after 
year, government has been-even though 
they are exercising constraint and restraint 
over the State Governments -resorting to 
increased deficit financing; and this 
is a recurring fearure Deficits have 
triggered off inHalionary trend. The actual 
deficits turn out to be much larger than 
early budget estimate. The revised estimate 
bas exceeded the original estimate as we 
could sec. In the year 1986-81, as per 
budget estimate. the deficit was Rs. 3650 
crores, but. ultimately it went upto Rs. 
8255 crores; in tbe year. 1985-86, it was 

originalJy estimated that Rs. 3349 crore. 
would be tbe deficit but tbe actual figure 
was Rs. 4937 crores; in the year 1987-88, 
it was Rs. 5688 crOTes; as J mentioned 
earlier, it would certainly exceed by a few 
thousands crorcs of rupees. In any case, 
the main point is this. 

MR. DEPUTY SPEAKER: You can 
continue tomorrow, because DOW the 
House will take up Half-An·Hour Discus-
sion. 

Shri Virdhi Chander Jain. 

HALF-AN-HOUR DISCUSSION 

17.30 hu. 

[ Translation] 

Functioning of Kota Atomic Power 
StatioD 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : Mr. Deputy Speaker, Sir, tbe 
first unit of Rajasthan Atomic Power 
Station was commissioned in 1973. Right 
from the beginning till today. the perfor-
mance of that unit bas been very poor. 
The performance was poor in the beginning 
and it continues to be so even now. I 
would like to know whether the condition 
of Kola Atomic Power Station was bad 
right from the time the unit Was set up 
with Canadian collaboration? The S.lme 
Question was raised by us in 1981 too. In 
fact, it was myself Yt ho had initiated the 
half-ao-hour discussion on it. That discus-
sjon led to an assurance on September 
1981, that this unit oftbe Atomic Power 
Station would be repaired aDd set right. It 
was repaired and put ioto operation in J982. 
But it could not work even for 2 hours a 
day and in March. 1982 it stopped work-
ing again. Later, in February 1985. this 
unit Was started again. After 3 months, it 
developed leakages and new cracks for 
which 'end-shield' repairs were under-
taken. It Was re-commissioned on 1st 
August. From 1st August till today. it is 
supplying ]00 megawatt of power whereas 
its generation capacity is 220 megawatt. I 
would like to know whether there will be 
an increase from the present output of 100 
megawatt '1 It must increase from 100 to 
150 or 180 megawatt because if it continues 
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to operate :It 100 megawatt capacity, it 
wilt not be profitable in commercial terms. 
In this context, please make it clear 
whether it can increase to 150 or 180 
megawatt somehow or not? If it cannot be 
increased to 150 or 180 megawatt, why 
don't you close the first unit and take 
some steps because time and again the 
Atomic Power Station develops leakages 
and has to be repaired. ]t i~ not pro-
fitable and yet you are not closing it 
Since the first phase is not working pro-
perly and generates only 100 megaw<ltt of 
electricity, Rajasthan is affected from the 
point of view of supply of power. If the 
generation of power is low, it affects 
industrial production as weB as agricultural 
output. Hence, we want that if the first 
unit of the Atomic Power Station generates 
less, or is c1o~cd, why can't the reserve 
power from Singrauli be supplied as com-
pensation to meet the needs of Rajasthan? 

The second unit of the Atomic Power 
Station is working well because it has been 
set up with modern technology. It is pro-
ducing 70-75 ok. of its installed capacity. A 
situation arose in August when it \\-as 
closed and remained out of operation for 
70 days. What are the reasons for it ? I 
would like the hon. Minister to clarify 
why does it take 70 days for maintenance. 

I have been informed that the main 
cooling system in its turbi nc generator has 
developed some defect. Is it a temporary 
defect or like the one in the first unit 
which cannot be rectified. Kindly enlighten 
us on this subject also. 

Today we live in the nuclear age. We 
ha ve planned to gcnerate 10,000 megawatt 
of electricity by the year 2000. To achieve 
this target. We have planned to construct 
4 Atomic Power Stations. Two of them 
are to be constructed at Rana Pratap Sagar 
and Kola. In this regard, I have come to 
know that these two Atomic Power 
Stations have been sanctioned. Therefore. 
I wou1d like to know what has been the 
progress after getting the sanction. When 
will these A tornie Power Stations be ready? 
When will the work on the third and 
fourth units be completed so that Rajas-

tban can avail of the bettefita ? Are, these 
Atomic Power Stations belna made 
indigenously or with Russlan or any other 
country's collaboration? If the third and 
fourth units are completed soon, We cad 
be assured of an improvement in Rajas-
than·s power situation. Viability of the 
Atomic Power Stations suffers as it takes 
as long as 10 years for their construction 
to complete. What is the target date for 
completing the 3rd and 4th unit of Atomic 
Power Station so as to make them viable? 
Cost of generation of electricity in atomiC 
power station is the lowest, just 38 paise. 
I would like to know from the hone 
Minister whether the tatget of generating 
10,000 Megawatt of electricity from atomic 
power could be achieved by 2000 AD. ? 

[English) 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN) : I am glad 
that the hon. Member has again raised 
this question and I hope to give proper 
answer to the doubts he has in his mind. 

I should, first of all, explain that RAPPI 
Was not conceived as a commercial unit 
but as a prototype plant. If you look at 
the report of Mr. N. B. Prasad, the report 
itself says that it was thought of as a 
prototype and it should not be treated as 
a commercial unit. Why? Because this 
was one of the first plants of this technology 
established in the world. One was esta-
blished in Canada. Simultaneously another 
plant of the same technology and same 
type Was set up in Rajasthan. And some 
of the problems which arose in this plant 
were because the level of technology in-
cluding materials. the kind of inspection, 
the kind of testing and fabrication which 
were available at that time, Were not too 
advanced. In fact. right from the begin-
ning. there was a problem with RAPPI 
and that is, what is called, dimensional 
tolerance in the end shield. This was 
trea ted through some sort of heat treat-
ment. It was actually in this regio~ that 
the leakage took place later. As you know, 
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the leakage was first chemically plugged 
and later on it was mechanically plugged. 
Then the crack took place at another 
place in the same region. I think, it goes 
to the credit of our atomic engint'crs that 
they were able to do this kind of repair 
often in service through remote conlro]---
a technique which was Ilot emp]oyt:d any-
where else in the world. Even though it 
is unfortunate that the plant did not 
function upto its full capacity and it had 
to be shut down for repairs, they have 
developed technique for deaJing with this 
kind of problem. 

The plant Was derated to 100 M W. 
Because of this problem of crack occurr-
ing in the same region, they removed nine 
fuel bundles from that region so that the 
impact would not take placc in that region. 
That is one of the technologiea] reaso.ns 
why the capacity has been reduced to 
JOO MW from 220 MW for which it was 
intended. It was expected that at this 
capacity it wiIJ run very successfully and 
smoothly. But naturally we have to 
observe the performance. And what We 
have to observe is whether. such cracks 
will take place a t other fl'gions apart from 
this particular region where this heat 
treatment or rectification had been done 
at the beginning when the plant was 
established. 

The hon. Member has asked whether 
the capacity could be raised. OUf sdentists 
bave said that it is possible to raise the 
capacity to 140 MW with the same techno-
logy. But they do not want to take any 
risk. They would like to run it at this 
capacity and see whether any problem or 
any crack takes place. Since this is an 
atomic plant, We have to be exceedingly 
careful. 

About the loss involved in this, of 
course, if the plant was in fuJI stream it 
could have made profit. During the life 
of the plant the capita) investment was 
Rs. 73 crores and it earned Rs. 100 crores 
from the sale of power. Therefore, it Wa;) 
bot a dead loss in that sense. Certainly 
we lost in terms of interest rate which we 
could have got if the money was put in 
the bank or invested somewhere else. 
Within the last four months, it earned Rs. 

Atomic Power Statioff 

7 crores when it had been working after 
the latest repairs. Apart from that, We 
have got very valuable techno)ogical ex-
perience, new type of experience in dealing 
with this kind of repair work in future for 
our atomic reactors, and, in fact, this 
experience has helped us in the construc-
tion and fabrication of other similar type 
of reactors because most of our reactors 
are of the same technology. Above all, it 
is giving some electricity to the Rajasthan 
grid The two plants in Rajasthan pJant 
contributes fifteen per cent of the electri-
city for Rajasthan State. The one which 
is not functioning fully is RAPPS I and 
even today it is contributing seven per cent 
of the electricity for the Rajasthan State. 
Therefore, we do not want to shu t down 
this, We do not wallt to dismantle this 
because it is contributing something valu-
able. Even if you have money, you may 
not oe able to get electricity and, there .. 
fore, to provide seven per cent of electri-
city to the Rajasthan grid is intrinsically 
an achievement. It is a question for the 
future whether it is going to be like this 
all the time or whether this reactor can 
be fully repaired and made to function at 
full capacity. Two committees have gone 
into it. The ]atest committee has reported, 
as a long-term solution to this problem, 
the changing of the end-shields. The 
technology for the making of end-shields 
has considerably improved since this plant 
was set up in the beginning. Using the 
same technology but improving it and 
correcting mistakes and using neW materials, 
we have made end-shields fOI' the RAPS-
lI, MAPPS-I & II and now for Narora. 
Therefore, if you change the end-shield, 
it should be possible to make the plant 
function fully. But we want to go into that 
after observing for a period of time tho 
durability of the repairs which have already 
been conducted. If it is successful and jf 
we can gradually raise the power Joad, 
may be We can save this money which 
would be about Rs 50 crores. The tinal 
solution really is putting new end-shield 
to this plant. This is the permanent soJu-
tion. Therefore, if the present repairs that 
we have conducted fail. then We have this 
alternative of changing the end-shields by 
manufacturing them and installing them to 
this plant. and this would be really tbe 
long-term solutiop which is feasible aecor-
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ding to the committ<.es whkh h .. lVC gone 
into that. 

The hon. MI..'mber has mentioned about 
Rajasthan·1( as to why it was ~hut down 
for seventy day:,> We were going to shut it 
down for the nurmal servicing and normal 
tending of the plant. About six to eight 
weeks is the normal period. Not only for 
atomic energy plants but even for thermal 
plants also such shut downs arc necessary 
It had also dt veloped some problem with 
the pump and it would Ihtve tak~n about 
ten to twelve days for repa iring it. There-
fore, they utilis.:d this outage for tt.:p..tiring 
the pump us well as for doing the annual 
servicing, and, therefore, it took another 
twelve days. TLat is why what should have 
probably taken 50 to 58 days, took 70 
days. It was not bec<iuse of any major 
defect. There was a very minor defect 
which was rectified and then period was 
utilised for the annual outage. Therefore, 
basically there i'5 nothing wrong at all with 
the Rajasthan·n plant. In fact, it is work-
ing at 80 per cent capacity, as the hon. 
Member himself has mentioned. It is in 
good shape and there is no problem at all 
with Rajasthan-) ( plant at this time. 

The hon. M l mber h<\!o> mentioned about 
the new plant to be built at Ravatbhata. 
In R~ljasth~\Il. two more pLtnts have been 
visualised and preliminary work is already 
going on ; acqui"ition of Sites, ordering of 
the basic equipmcnts, a II these arc being 
done. With regard to the tt!~hnoJogy used 
it is not a collaboration technology. We are 
not collaborating with any other country 
in the construction of these plants. We are 
using Ollf own technology and our own 
funds for erecting these plants. As regards 
number of yea rs that migh t take in com-
plt,ting this plant beca\!~e of standardisation 
particularly after Nafor.l whell variolls 
basic cquipments ha ve been standardised 
and our ~d('ntjsts and engine~rs have 
acquired more expertise dUring this period, 
we think that it will be possible to 
construct new nuclear plant within 8 or 
8i years. That is the latest position. 
1 think thc~e are Ihe main questions raised 
by the hOD. MembcI He has also asked 
about the achievement of the target of 

10,000 MW electricity generation tbat we 
have envisaged for our nuclear plants by 
the end of the century. We adhere to 
this schedule and we believe that by 
completing the new plants, a series of new 
plants and as a result of the newly esta-
blished nuclear power corporation, which 
was established specifically for the purpose 
of fulfilling the target for 10,000 MW 
electricity generation, we hope and we 
believe that this projected target could be 
reached provided, of course, we can put 
sufficient funds into this effort. I want to 
assure the hon. Member that it would be 
a mbtake to ~hut down RAPPSI. It 
would be wiser to use it for some time 
at the reduced level of electricity genera-
tion so that Rajasthan has 7% of the 
electricity coming from the one single 
plant, and if it does not work, then We 
will try the long term solution, which has 
already been envisaged and worked out. 

MR. DEPUTY SPEAKER: Mr. 
Harish Rawat-he is not here. Then Dr. 
Rajhans. 

DR. O.S. RAJHANS (Jhanjharpur): 
Sir, 1 shall be very brief. In fact, there 
is a very little to ask. The hon. Minister 
While referring to Canada said that identi-
cal equipments were used in Canada and 
India simultaneously. I think the 
Government is aware of the fact that more 
than 50~~ of power is generated in Canada 
through atomic energy poWcr stations. In 
our country, why can't we do that? And 
if We h~ve sufficient energy, the industrial 
pace of this country will change. Besides, 
it is mentioned in the reply that the power 
plant in Rajasthan is run for 162 days and 
the Government says it is quite satis-
factory. I fail to understand how it 
could be quite satisfactory. Then in 
Canada, the power is very chcap. Why 
can't we have power at cheaper price 
instead ~) r 38 p •. tise per unit in India. 
Lastly, I have a small submission to make. 
For the last severed years, the Central 
Government hus been telling us that it 
would build up atomic power plant in 
Bihar. Sir, Bihar has a very rich deposit 
of uranium, which is the raw material for 
the generation of atomic power. Will the 
hon. Minister enlighten us when this ato-
mic power plant be set up in Bihar? 
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DR. CHINTA MOHAN (Tirupati): 
Sir, I congratulate the hon. Minister for 
taking various steps to increase nuclear 
power in our country. Here [ do not want 
to go deep into the details, he has enligh-
tened us with all the information that is 
available with him. H ere, I would like 
to know how many nuclear power plants 
are there in our country, how much of 
nuclear power we are able to generate, 
how, much is the expenditure involved, 
what is the basis of distribution of this 
nuclear power to various grids. Here, I 
would like to say that Andhra Pradesh is 
running short of power, Is there any possi-
bility of giving nuclear power to Andhra 
Pradesh Electricity Board? Also , I would 
like to know one thing. Previously there 
was a proposal to start a nuclear power 
plant in Tirupati or Dharmapuri or 
Nagarjuna Sagar. Is there any stIch pro-
posal in your mind ? 

SHRI MURLI DEORA (Bombay 
South): Sir, the question is about Rajas-
than. He is going to Andhra Pradesh. 

(Interruptjons) 

MR. DEPUTY SPEAKER: Then I 
wiJl ask him to go to Madras also. 

SHRI MURLI DEDRA : Thank God. 
you are in the Chair. 

(Interrupt ions) 

MR. DEPUTY SPEAKER: You are 
not satisfied because he has not mentioned 
Bombay. 

DR. CHINTA MOHAN: Sir. we will 
be glad if you can start a nuclear power 
plant in Dharmapuri or Tirupati Or Nagar" 
junasagar. I would like to know some 
information about this from the hon. 
Minister. 

(Translation] 

DR. CHANDRA SHEKHAR 
TRIPATHI (Khali1abad) Mr. Deputy 
Speaker, Sir, the necessity and importance 
of electricity needs no emphasis. The 
entire development process is based on 
electricity and the techniques which the 
Government of India has adopted to 

generate electricity from different sources 
are working satisfactorily. But I would 
like to ask a few questions from the hon. 
Minister about Rajasthan Atomic Power 
Station, which is the subject under 
discussion. 

Firstly, a method called 'Fusion 
Process' has been developed in the world 
today for generation of electriCity from 
Atomic Power at a cheap cost, By making 
use of this ponution free technology, 
electricity can be supplied to consumers at 
cheaper rates. 18 the hone Minister going 
to undertake modernisation Kalpakam, 
Narora and Rajasthan A tornic Power 
Stations in order to generate maximum 
electricity with minimum investment ? 
Will such modernisation be effected in 
existing Atomic Power Stations? 

Secondly, as stated by the hone 
Minister, the second Unit of Rajasthan 
Atomic Power Station is working well and 
its capacity utilisation is as high as 7S per 
cent whereas the first Unit which was set 
up earlier is not generating even 20 per 
cent of its installed capacity. In this con-
nection I would like to know from the 
hon. Minister CIS to after how many days 
of commissioning, the • end shield' of the 
first unit had to be replaced? Was the 
first unit buHt below standard or obsolete 
and inferior quality machines and equip-
ment Were installed? If not., what are the 
reasons tba t of the two units one is 
workL-,g satisfuctorily, while the other 
remains out of order most of the time? 
The second unit generates 4.5 lakh million 
units per day, but the han. Minister has 
not stated in his reply as to how much 
is t he generation in the first unit. In this 
connection, I would like to know from the 
hon. Minister as to how much generation 
is there in the first unit and how much is 
the cost of generation '/ A 1 the sometime, 
1 would like to know at what rate the 
electricity produced by the second unit at 
a cost of 38 pa ise per unit is being supp-
lied to consumers by the State Electricity 
Board? 

Besides, I would like to know tbe 
reason why the first unit is not working 
properly and what is the position of 
investment made therein? )f this atomic 
reactor runs into severe losses,. then you, 
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will levy taxes to improve its health. I 
want to have complete information on all 
these points from the hone Minister. 

With these words, I conclude. 

18.00 bra. 

{English} 

SHRI K.R. NARAYANAN: First of 
all, if I may talk about the extraneous 
issues about the power plants in other 
States which have been raised. I think, as 
you know, they do not come wlthin tbe 
purview of the discussion. But I can only 
say that as reg~rds future nec1ear power 
plants, a site sdection committee was 
appointed. That committee has made its 
report and that report is under the consi-
deration of the Government and where 
exactly these plants will be located in 
future, whether Bihar J Andhra Pradesh or 
other Slates would be determined by the 
decision taken by the Government, which 
has not yet been taken. 

With regard to Canada producing 500/0 
of their electricity from nuclear plants, J 
think, it is a creditable thing and we are 
going to do 10% by 2,000 A.D. for India. 
Our very ambitious pJan visualizes that 
by 2,000 A.D., 10,000 mega watt of 
electricity wilJ be from nucJear sources. 
That would come to about 100/0 of total 
electricity produced in this country. Well, 
if we have the resources, there is no 
barrier to achieving this technologically, 
except av.ailability of resources for 
this. 

The hon. Member has mentioned why 
Rajasthan pJant-H worked only for 162 
days. This 162 Jays of uninterrupted 
funning is an excellent record for any 
power plant, whether nuclear or thermal 

. and, therefore, it is a creditable achieve· 
mente 

The question of price also was raised. 
Atomic power is really cbeaper than 
thermal power today. in many cases. The 
hon. Member, Shri V. C. Jain has men· 
tioned that Rajasthan bas to pay hiaber 
price for .... 

DR. CHINTA MOHAN: Ho has 
answered none of my questions. I a.ked.· 
what is the expenditure invoJved, what is 
the basis of distribution of power. You 
are just evading it. What is the metbod 
of distribution. Is there any possibility 
of supplying nuclear power to Andhra 
Pradesh 1 

SHRI K. R. NARAYANAN: I can 
give you the answer. It is not that I want 
to hide it. But it is not relevant to this, 
discussion I have got the figures here 
and I can give you. But I do not think it 
is relevant to the question as to in which, 
State nuclear plants will be set up in 
future, how power would be distributed. 
whether Andhra Pradesh will get it etc. 
H is really a separate question. You 
ple<.lse raise it separately. 

Nuclear energy is really cheaper. 38 
paise per un it is cheap. In fact, jf the 
new Nuclear Power corporation want to 
make profits. it may probably increase the 
unit price, though not on par with other 
sources of energy. Though it is cheaper 
today it could be probably made cheaper 
in the future by further technological 
advances depending also, of course, on 
whether other things which go into the 
making of the nudear plants wj]J also 
become cheaper like steel and other 
materials. Therefore, one cannot predict 
anything at the moment about the future 
prices. But from the technology point of 
view, by sophistica!ion and improvement 
of technology and standardisatioll parti. 
cularly, we are establishing a trend 
towards cheaper nuclear electricity. 

Shri Chandra Shekhar Tripatbi has 
mentioned the same question Whether 
atomic technology could not be made 
cheaper. J think, I wilJ have to give the 
same answer . 

DR. CHANDRA SHEKHAR TR~ 
PATHI : I have spec.ifically mentioned 
that a new system has been designed and 
developed overseas known as fusion 
process technique. By that, more electri-
city can be generated at cheaper cost. 
That WaS the question. 
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SURt K. R. NARAYANAN: I know 
that in Europe. nuclear electricity has 
been made fairly cheaper than other 
sources. Now. whether we can adopt this 
particular process or not, I cannot say 
noW. It is for our scientists and engineers. 
But there is no question of modernisation 
of technology in this Plant. Every plant 
which We are setting up is a more 
advanced plant, technologically. In fact, 
the great thing is that our own scientists 
and engineers have improved the techno-
Jogy almost year to year. We cannot 
depend on anybody else. Nobody else is 
prepared to give us this technology. Our 
own scientists and engineers have devl-
loped everything and new plants being set 
up are more modern than the earlier 
ones. 

You are asking about fusion. As far 
as I know, the fusion technology has not 
been used anywhere so far The whole 
world is doing research into fusion 
process. We also have at Indore a very 
sophisticated laboratory which is doing 
research and if we succeed, the world 
succeeds in getting the secret of electrici ty 
through fusion, then certainJy the price 
will go down. Nobody in the world has 
succeeded so far. But we are working on 
this and probably we are on a par in 
research with other countries in this parti-
cular field. 

The question has been asked whether 
RA PP has used below standard materials 
As I explained earlier. it was not below 
standard according to the types of 
materials and technology aDd inspecting 
and fabrication techniques known to the 
world at that time, especially to Canada. 
because this was built with Canadian help 
and assistance. But one interesting thing 
is that Douglas Point Plant which Canada 
built at the same time, has been shut it 
down. But we have not shut down 
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RAPP·I. RAPp·} is still producio, 
electricity of a considerable quantity. 
though not full capacity. This was because 
of the ingenuity of our engineers who 
could repair this defect and make it rUD. 
In Canada, they have shut it down and 
they have built other plants. nearby 
through improved technology of the same 
typc. So, there is no question of sub-
standard material or anything. There was 
some defect. as I pointed out, which was 
corrected. There is also a long-term 
solution for it which we will employ if 
necessary. 

I think these are flJJ the questions 
which have been asked and I do not want 
to take the time of the House any more. 
I am grateful to all the hon. Members 
who have made very valuable points. 

There is no doubt that this is a 
problem reactor, because it was built as a 
prototyp.! and as not a commercial unit 
but the important thing ;s that from this 
we learned new techniques and neW 
technologies and built Rajasthan-II, 
MAPP-I, MAPp·1I and Narora and we 
arc going to build Kuiga and again 
Kakrapur and Rajasthan III and IV with 
improved technology. Rajasthan I Was a 
kind of a Technological School. if I may 
say so. for all such developments. But it 
is more than a School today because it is 
generating electricity also. 

MR. DEPUTY SPEAKER: The House 
stands adjourned to meet tomorrow at 
11.00 A M. 

18.10 brs. 

The Lok Sabha then adjourned 1111 
Eleven 0/ the Clock on Thursday, 

December 3, 1987/Agralwyana 12, 
1909 (Saka). 




